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1905 (Saka)

The Lok Sabha met at
Fleven of the Clock

(MR. SPEAKER in the Chuir)
OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform the
House about the sad demise of Shri Rajdeo
Singh, who was a Member of Third, Fourth
and Fifth Lok Sabha during 1963-77 from
Uttar Pradesh. :

A veteran freedom fighter, Shri Rajdco
Singh sutfered  imprisonment for several
years during the freedom struggle.

A Political and social worker, Shri
Rajdeo Singh worked for the uplift of the
downtrodden and was also associated with
the District Cooperative Bank, Jaunpur for
several years,

He also organised relief work
the Bihar Earthquake in 1934.

during

Shri Rajdeo Singh passed away on 25th
February, 1984 at Jaunpur in U,P. at the
age of 75 years.

loss of this
the House will join
condolences to the

We  deeply mourn the
friend and 1 am sure
me in conveying our
bereaved family.

The House may stand in silence for a
short while as a mark  of respect to the
deceased.

The Menibers then stood in silence

Jor a short while .

MR SPEAKER : Q. No.
Harikesh Bahadur.

182. Shri

SHRI SATISH AGARWAL :1 have
got Question No. 199. Please club with it.

Mr. Mukherjee,
objection to that ?

have you got any

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : I have not
seen Q. 199.

MR. SPEAKER : He has not seen it.

SHRI SATISH AGARWAL : He did
not see it because he did not expect it to be
reached.

SHRI PRANAB MUKHERJEE : This
is limited to IMF. 1 have no objection,

MR. SPEAKER : All right, The
Minister has got no  objection. Then, I
would not stop you from clubbing them
together.

SHRI SATYASADHAN CHAKRA-
BORTY : Is the Minister going to answer
without seeing the Question ?

MR. SPEAKER : Yes, he is competent
enough to do it.

SHRI PRANAB MUKHERIJEE : It is
because, I know which questions are going
to come.

11.06 hrs.

ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a) The
total amount of foreign loans outstanding
on Government account as on 1.1. 1984
amounted to Rs. 19019.64 crores.

(b) The interest paid on Government
account during 1980-81, 1981-82 and 1982-83
was Rs. 252 .24 crores, Rs. 276.14  crores
and Rs. 319 85 crores respectively,

Total IMF Loan and External Debt

*199. SHRI SATISH AGARWAL
Will the Minister of FINANCE be pleased
to lay a statement showing :

(a) the value of the Indian rupeec vis-a-
vis the US Dollar as on 10th January of

1980, 1981, 1982, 1983 and 1984 respectively ;

(b) the total amount of the IMF loan in
US Dollars that is to be repaid in the next
few years and how much additional burden
will be faced as a result of the revaluation of
the US  Dollar vis-a-vis  Indian  Rupee
whereby the rupee value of the loan to be
repaid has gone above the rupee value of
the loan when it was actually taken ; and

(c) the total amount of India’s external
debt that has to be repaid in US Dollars
and how much of it is due to be repaid in
1984, 1985 and 1986 and how much addi-
tional burden has been incuired as a result
of exchange rate charges in respect of these
three years ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) A
Statement is laid on the Table of the }_{ouse.

Statement
The value of the Indian Rupee  on the

relevant dates is  indicated in the Table
below ;-
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Dates 1 U.S. Dollar-Rupees
10.1,1980 7.9400
10,1 1981 7.9650
10,1.1982 9.0980
10.1.1983 9 7190
10.1.1984 10.6633

There has been no *‘revaluation’ of the
U.S Dollar vis-a-vis  the Indian Rupee,
The IMF loan is designated in SDRs' and
is repayable in SDRs’orina mix of
currencies including the U.S &S. The total
amount of India’s external debt that has to
be repaid in U.S. Dollars stood at 11093
million as on 31,12 1983, This excluded the
outstanding  IBRD loans of about U.S.
Dollar 1193 million which is repayahle in a
mix of currencies. The Dollar repayment of
these loans cannot be  estimated preciscly,
The repayments during 1984, 1985 and 1986
are estimated at about U.S. Dollars
286, 280 and 292 million respectively
Changes in the exchange rate between the
dollar and the Rupee do not affect the
foreign currency amount  of repayment of
debt denominated in dollars since the debt
is repaid in dollars. However, these changes
may alter the amount of repayments
expressed in Rupees, depending upon the
future exchanges rate movement which it
1S not possible to estimate,

SHRI HARIKESH BAHADUR : Sir,
the hon, Minister has  said that the total
amount of foreien  loans on  outstanding
on Government account as  on 1.1.1984 is
Rs, 19019.64 crores 1 would like to know:

(a) whether the amount of loan taken
from the IMF is also included in this figure
which has been given ; and

(b) when you arc going to repay this
loan will you repay it on the basis of value
of rupee vis-a-vis dollars at that time or at
present ?

SHRI PRANAB MUKHERIJEE : It
would be repaid on the basis of value at
that time,

SHRI HARIKESH BAHADUR : Is the
IMF loan also included in this ?
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SHRI PRANAB MUKHERIJEE : No, 1
told you, it is the Government loan, IMF is
an extended fund facility. Strictly speaking,
it is not a Government loan, That is why
| have used the phrase ““Government loan’’,
And all the details have  been given in the
Fconomic Survey. You will  get every year
how much vou are paying and how much
you have borrowed. All these details are
there.

SHRI ATAL BIHARI VAJPAYEE :
This Question was tabled long back.

SHRI HARIKESH BAHADUR : Sir,
in fact, the Minister should have given com-
plete inforraation in this Question itself, He
says, actually it will be paid in dollars of
the value prevailing at that time. Since the
value of rupee is decreasing, the amount of
rupees to be paid will increase according to
value of doller at that time.

SHRI PRANAB MUKHERIJEE : How
do you know, it will be less or not ?

SHRI HARIKESH BAHADUR : Accord-
ing to the reply.itis clear. The value of
rupee is decreasing.

SHRI PRANAB MUKHERIEE : We
are not concerned with the value of rupee.
You wanted to know this. We have borrowed
in dollars and we will repav in dollars.

MR. SPEAKER : That is the trade.

SHRI HARIKESH BAHADUR : That
is why I an: telling you that if it is paid in
dollars, the country is going to be bankrupt.
It is a kind of conspiracy against the

country.
SHRI SATYASADHAN CHAKRA-
BORTY : They are departing in 1985,

SHRI K, MAYATHEVAR : That is
what Rajaji told long back.

SHR1 HARIKESH BAHADUR : The
money which has been taken is being spent
for Asiad, international conferences and
construction of 5-star hotels and all these
things. 1 feel that the money is being mis-
used. Why is the Government misusirg the
money ? 1 would like to know from the
hon. Minister will he try to see that the
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fundamental requirements and the basic
requirements of the people are fulfilled first
and not this kind of things in which the
entire money which is borrowed from out-
side the country is being wasted ?

SHRI PRANAB MUKHERIJEE : 1 am
afraid, the hon, Member has a partieular
objective to put this Question. He does not
want to seek any clarification or any infor-
mation.

So far as the bankruptcy of the country
is concerned, they are telling it for the last
30 years.

MR. SPEARER : Can you reply from
the same angle ?

SHRI PRANAB MUKHERJEE : No,
Sir.

Regarding bankruptcy, they are speaking
for the last 30 vears. But the country has
not become bankrupt. Rather, the country
is going towards self-reliance and the Ilatest
surrender of IMF loan to the extent of 1.1
billion dollars this year is an indication of
that.

In regard to spending by borrowing for
Asiad and other things, this matter has also
been discussed on the floor of the House
on a number of occasions. Firstly, he should
know what is FFF. The Extended Fund
Facility which we had from IMF had noth-
ing to do with any project or any develop-
ment. The Extended Fund Facility was
availed of to overcome the shortage of
foreign exchange or the balance of payment
problem to meet our import requirements.

So far as other type of borrowings are
concerned, as the hon. Members know, when
we borrow from 1DA or other international
agencies, we borrow on bilateral basis and
even most of these commercial borrowings
are project-tied. In these areas, we have
been extremely careful to the extent of con-
servatism, We are very often told by inter-
national economists that we should expose
ourselves more to commercial borrowings
which we have not done,

Wt Hegw TFE TGS AIRT FATAT
7 # fufyees aga  §© (@A ATZ AT |
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The interest paid on Government account
during 1980-81, 1981-82 and 1982-83 was

Rs. 252,24 crores: Rs, 276.14 crores and
Rs, 319.85 crores respectively.
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The interest paid on Government account
during 1980-81, 1981-82 and 1982-83 was Rs.
252.24 crores, Rs, 276.14 crores and
Rs. 319.85 crores respectively.

SHRI PRANAB MUKHERIJEE : I do
not know what is actually the question of
the hon. Member.

This is the total outstanding loan—Rs.
19,000 crores as standing on 11.84. It
is not in one year or two years. If you lonk
at the size of the country, the GDP, and if
you calculate it in terms of percentage I do
not think anybody would agree with the
hon, Member that this is of a very high
order. In regard to spending on Asiad and
other things, I have answered it on a num-

ber of occasions. I have nothing to add on
that.

-y
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MR. SPEAKER : It depends on the
hon, Member, whether he understands it as

high or low.

SHR1 SATISH AGARWAL : In reply
10 my Q No, 199, the hon. Finance Minister
has laid on the Table of the House a state-
ment in reply to all the parts of the question,
@), (b) and (c). According to this statement
which has been laid on the Table of the
House, the value of the rupee as against the
dollar on 10th January, 1980 was 7.9 while
on 10th January, 1984 it is 10.66, a rise of
practically 3 points. That becomes 409,
more. 1 would not call it devaluation. This
is definitely depreciation of the value of the
rupee as against the dollar during the last
four years. From 7.9 it has gone to 10,66.

All this loan which is to be repaid in US
dollars has been mentioned by the Hon,
Finance Minister on 31.12,1983 as outstand-
ing 11,093 crores apart from the IBRD
loans on US dollar 1,193 million.

In this particular context, may I know
from the Hon. Finance Minister whether
this particular loan which is to be paid in
US dollars and which can be paid out of the
exportable surpluses that we export to the
foreign countries, the quantum so far as
exports are concerned in terms of rupees,
has not gone up by 40 in comparison to
10th January, 1980 in view of the apprecia-
tion of the value of the dollar as against

rupee ?

SHRI PRANAB MUKHERIEE : So far
as the calculation of the debt servicing is
concerned, it is true we do it in terms of
our export earnings and always we try to see
that it should be within the manageable limit.
As the Hon, Member knows, the prudent
limit is always indicated up to 209 and so
far as our ratio is concerned, it is much

below that.

But so far as the pointed question on the
present trend of rupee vis-a-vis dollar
and, appreciation of dollar with reference to
rupee is concerned, of course, it may pose
some problems but, it has been the accepted
phenomenon, not merely with reference to
rupee. US dollar has appreciated substan-
tially with reference to almost all currencies,

But I do not visualise that it would off-
set our calculations. In the statement itself,

PHALGUNA 5, 1905 (SAKA)
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I have given some detailed figures of what 1
am to say for 1984-85 and 1986. In the
middle of the statement, you yourself find in
absolute terms of dollars, But it would be
difficult to predict what would be the rela-
tion between rupee and dollar just at that
point of time.

SHRI SATISH AGARWAL :1 would
like to have one clarification because this is
an important question.

MR. SPEAKER : You are entitled for
the second supplimentary.

SHR] SATISH AGARWAL : Thank you
very much.

At the end of the answer to this ques-
tion, you have mentioned :

"However, these changes may alter the
amount of repayments expressed in
rupees depending upon the future
exchange rate question which it is
not possible to estimate,”

It is true that for 1984-85 and 1986, it
is not possible to estimate. But according
to the estimates available with you by now,
can you give an estimated figure as to the
additional amount in terms of rupees that is
payable in relation to the rate prevalent in
1980 ? Is it not 409/ more so far as the pay-
ment of the US dollar loan is concerned?

AN HON, MEMBER : Yes. that is my
point also.

SHRI SATISH AGARWAL : This is a
very important question because the value of
the dollar was 17. ......

SHRI PRANAB MUKHERIJEE : Please
allow me to answer your question.

SHRI SATISH AGARWAL : In you
1984-85 estimates, you have indicated tha
external borrowing is to the true of Rs.

2,262 crores.

Will you resort to this borrowing from
the commercial markets? If so. at what rates'

As you have said that it is within pruden
limits, then you being former Minister o
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Commerce and now a Minister ¢of Firerce
andso to continue for this year atleast,
will you kindly intimate to this House the
projections of our imports and exports for
this decade say, up to 1980, which I have
with me ? According to the projections of
imports and exports, we are going to have an
unfavourable balance of trade up to 1989-90
to the extent of Rs 1400 crores. As on
date it is round about Rs. 5,000 crores, How
do you intend to manage all this because in
terms of rupees we have to export much
more in order to make all these payments ?
Kindly clarify this possition so that there is
no smoke anywhere, I am interested in clari-
fication,

SHRI PRANAB MUKHERIJEE 1 1 have
given the clarification and the hon. Member
himself has admitted it. Itis from 7.9 in
1980 to 10.66 in 1984; 1 myself have given
that tigure., Whether it is 40 per cent or 35
per cent, in terms of percentage, he can cal-
culate,

In regard to the estimates, as [ have nien-
tioned in the concluding para. it is not
possible for me to indicate what would be
the possition in 1984 or 1 985 or 1986 because
we have noticed, so far as rupee is concerned,
that the fluctvation with reference to inter-
national currencies, is-a-1iy Dollar and
other currencies, has become almost a
part of life now. In reply to some Unstarred
Question recently 1 have indicated that as
many as 15 to 20 time the rupee has appre-
ciated with reference to certain currencies
and it has depreciated with reference to
certain currencies Like the U.S. Dollar,

Regarding the projected export growth.
even if we exclude oil from the figure which
we have given—because India 1s not a net
oil exporting country; we have to export some
oil because of certain factors, that our crudes
are heavy and cannot be refined here— ,cven
excluding that, in think, in terms of percen-
tage, it is not discouraging; rather, it is en-
couraging:

SHRI SONTOSH MOHAN DEV: 1
would like to know from the hon. Minister
whether the present decision of the Govern-
ment not to take the IMF lone which was
due to be taken recently has improved
India’s prestige in the international market

MARCH 9, 1984
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and whether it 1s a fact that the scheme of
investment  from non-Resident Indians
which is a very welcoming feature will also
further improve our foreign exchange
carnings in future,

SHRI PARNAB MUKHERIEE : 1 do
not think I'can link NRI with this scheme.
But the decision of not resorting to 1.1 bil-
lion SDR from IMF, the last instalment, has
definitely inhanced the prestige of India in
the international community, and even in the
latest issue of ECONOMIST published from
London they have spoken high of the per-
formance of the Indian economy; even the
caption is very much interesting; the hon.
Mentbers may be interested to know it—
Food plus oil minus IMF is equal to India,

SHR1 SUNIL MAITRA : The reply of
the Finance Minister to the original question
by shri Harikesh Bahadur was a very intelli-
gent one, but the only thing is that he
resorted to a little bit of suppression of
facts, The original question was about
foreign loans out standing against India, and
he has replied how much loan is there on
government account. If you go through the
World Bank Report 1 have in my possession
the World Bank Report, 1981— the public
debt out standing, so far as India was
concerned, as on 31st December, 1980, was
a little more than 25,000 million dollars ;
that medns, a little more than Rs. 25,000
crores; it i1s given under the heads brlatoral
multilateral, nstitutional finance and other
sources. As on 31st December, 1980, India’s
foreign borrowing was to the extent of more
than Rs.25,000 crores, and if you assume, in
the last four years, the commercial borrow-
ing was Rs 3.000 crores, Then 4000 crores
of rupees from IMF borrowings. So it is Rs,
7000 crores, Then it comes to Rs 32,000
crores and assuming in the meanwhile that
Rs.4000 crores have been paid, even then it
comes to Rs.28.000-29.00C¢ crores and not
Rs 19,000 crores, Rs 13,000 crores may be
true in relation to Government account
borrowing but not in relation to the
borrowing of India through all these sources.

In view of this fact, firstly, will the hon.
Minister confirm this figure ? If he confirms,
then how does he propose to repay it ?

SHRI PRANAB MUKHERJEE : The
hon., Member has taken so much trouble of
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going through the World Bank report and
others which he could have easily got by
just turning the pages of the ECONOMIC
SURVEY....

SHRI SUNIL MAITRA : It is not there,.

SHRI PRANAB MUKHERIJEE : What
are you talking ? If you have just asked me
the question, I would have given you those

figures.

All these out standings and loans are
there—in the Appendix, if you kindly look
into it.

SHRI M. RAM GOPAL REDDY : 15

minutes are over,

MR. SPEAKER : Next question— Mr.
Mohd, Asrar Ahmad... Then Mr. Zainul
Basher,

a7 & FraAl A 41z

*184. =it SAqw a7 : 370 Arforea
TAT 72 FATT F1 FI0 FIq F
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) to (d)
A statement is Jaid on the Table of the

House.

PHALGUNA 19, 1905 (SAKA)
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Statement

(a) and (b) The change in the prices of
yarn used in the production of janata fabrics
is constantly being mcnitored. The percen-
tage of increase in the prices of yarn since
July 1981 works out to between 129 and

18°/ in different counts.

(c) The State Government have been
requested to pool the hank yarn produced
by mills belonging to the National Textile
Corporation, State Textile Corporation and
Cooperative Spinning Mills for captive use by
the Cooperative Societies and Corporations.
Besides, at times of crisis Government have
been arrangine, through negotiations, for the
supply of yarn at concessional rates to the
handloom industry particularly for meeting
the necds of janata producton.

(d) Change in the prices and subsidy of
janata cloth based on cost of inputs is
already inbuilt into the system. This is
intended to ensure reasonable prices to the
weavers,

AT IO AT HEEA, A
I F AR, fAATHT AFAT FAIT AATH
AT FAFT g7 GFc § AT F 2 |
STFI AT AT FIW 73§ fFAaT F
19 93 AT T2 2 | TFY WEAT HEAT
ST A aFrar g fF g€ 1981 ¥ 9° aF
12 gfqod ¥ %7 18 wfawa ax  I1H
43 & | ATA & A4rA@ "G OweAT AT A
7z ) aqrar 2 fF FegrEr I o qrw
az19 F1 v& fgramw g, IAF  IIW HI9
AT Fg FFAT § AfFa fogw dq aqf #
ATAFT AATE, 1981 T T TF FAAAT
STET AT FILTT & F1E 17 T81 98 2
F geAy ST AT AEAT g 7T 29 4T
§ ZTH 9%9 #7 F1% @FT ITFT g, FIS
19 43 F AT AR ? AT A Ag @ ar
q9 % 12 ¥ AFT 18 THT TA 1 qT
3 IqF1 A O FAAAT WA A1 AEY
% frad a1 agrd ST @ & 7 3EY v
I SAqr arar AT AT &7 AAAST AT
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ge9H & WfRg & SURT F9aIFT A1 §
FSIYH FIAT AR ¢ !

SHRI NJHAR RANJAN LASKAR : I
bave already stated in my main statement.
Itis a fact that on account of price rise of
cotton yarn the maximum consumer price
of Janata cloth was increased by 209 in
1977 and also thereafter again in 1981 this
was further iucreased.
fact that no increase has been done on this
janata cloth.

We are i.e, the Govt is responsive to
the situation and I can assure my friend that
the whole thing is under consideration and
we are looking into it. But this entire
subsidy question has also to be seen in the
light of overall our resources, That also
should be borne in mind.

st AT @w< gz AL AqrAr fE
SATIT LIS HI F4aT1 IZ & 1 &0 |

SHRI NIHAR RANJAN LASKAR :
This janata cloth scheme did not include
shirtings and long cloth till the announce-
ment of the textile policy in April 1981,
The inclusion of shirtings 1s now under con-
sideration. The inclusion of certain other
items in the hill areas, especially in the
North-Eastern areas, also some woollen items
and Maklachadar which is prevalent in thosc
areas, is under consideration and we are try-
ing 10 include them also.

Sy AN NI . ATAE Sl AT
%1 gag 3! fasFa qa fa=q @ 2147 2
ST T farew w1 % TST gTEIIL A
Frsmifes gamas & sfto 8 77
Tz F1 T2I5q9 (41 g 98 FHATE
A FTTETE A H TZ SIAAT AIEAT
% §47 ANAT TFASIETT  FTLAIRAT  F1
gar fafwea @2t & @1 s, aifs
AEq AT 9T T gAF0 F1 fzEmr @
e

SHRI NIHAR RANJAN LASKAR :
Sir, the Government is fully seized of this
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problem and, rightly, I think, my hon, friend
has said it. We are taking steps to see
that this is available to the weavers at the

cost price and also regularly. And then,
the Corporation itself is given this
chance.

sl FAGIE AT . AEAEF HEIAA,

ST AT AT gTAW H JATT gdv 2
A ot fasw F FAC FTOAFT 2, IAH
w qfFaidr gara Frfeew &1 AT |
TAF A12 A7T HgH A AqleHE T
ATAT & | ATTHR AFT 59" g fw
FET AT FT ETAR 97 JATT &1 SATAT
g a1 ¥ TYAT QT-EAATAT @IET AT
qfexsr &1 F1dT g, FafF @AIHAT fam |

Fare ;1dr g AT Er w0 gfemwdr &
Srar 2 1 2= &1 frarag 3 F aw;m

gzaw &1 7 Aferst #q &1 A1 8
9T qgA7 @ara ag 2 oga Framw
i ¥wgdl & AW OFT FA@A U
wrfezn agr wifze, 1 af agdr 2,
AT 91 F1AT £ 7 gAY §TAN &1 uAdrHT
F g¥tae saar qfeadr famdr =ifao,
gz #471 AZt fgaAr 2 7 T F|0 aar
F1 FATE AFAIT FAT ST FIE-AF 7
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SHRI NIHAR RANJAN LASKAR:
1 think I have already said that the whole
thing is under examination and we are look-
ing into it to see whether it my be possible
So, I think, there is some constraint and the
4 vhole matter is under consideration.

SHRI M M. LAWRENCE : Sir, due to
the high price, lakhs and lakhs of rupees
worth of handloom fabrics, handloom dho-
ties etc, are accumulating in the stores of the
cooperative socicties in Kerala State  And
thousands and thousands of workers are
unemployed due to the non-avaibllity of the
varn as well as the high cost of yarn,  So
many times on behalf of the handloom
workers of Kerala as well as on behalf of
Government itself, a request was made to
the Government of India to give this yarn
at the reduc=d price and more and more
availability of the same may be done so as
to ameliorate the conditions of the handloom
weavers, to give them employment as also to
dispose of their stocks which they have in
their hands. What do the Government
propose to do in this regard as soon as
possible ?

SHRI NIHAR RANJAN LASKAR :
Sir, Government have no report about any
crisis being faced by the Kerala Handloom
industry as a whole. This report is not
with us

However, Sir, the Government have taken a
number of measures to improve the lot of the
weavers and to stimulate the handloom
industry in general. These schemes include
share capital assistance to the primary hand-
loom cooperative societies and State Socie-
ties. These schemes are applicable to all
State including the State of Kerala, During
the years 1980-81, 1981-82 and 1982-83, the
apex society has been given the share capital
assistance to the extent of Rs 700 lakhs
each year which has been matched by an
equal amount by the State Governments for
promoting the sales of handloom cloth at
the reduced rate of 20%/ on the retail salcs
for the handloom production from coopera-
tive and corporate sectors. These are all
measures which we have taken.

Growth Rate for Current Financial Year

*185. SHRI UTTAM RATHOD : Will
the Minister of FINANCE be pleased to
state :
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(a) what is the growth rate targetted
for the current financial year;

(b) whethere that rate js likely to be
achieved; and

(¢) if not. the reasons for thc same ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a) to (c)
A statement is laid on the Table of the
House.

Statement

(a) to (c) No target of growth rate of
Gross National Product was fixed for the
current financial year. The Sixth Five Year
Plan 1980-85 contemplated an annual average
growth rate of 52 per cent over the Plan
period. It is estimated that the growth
rate of GNP in real terms would be 6 to 7
per cent in the current year. With this,
the average annual growth rate in the first
four years of the Sixth Plan would come to
about 5.4 per cent.

SHRI UTTAM RATHOD :1 would
like to know how our growth raie of GNP
compares with other developing countries.

SHRI PRANAB MUKHERIJEE : |
would require notice for that, But the
average of some of the developing countries
comes to 6 to 7 per cent. But if he wants to
know of any particular developing country,
I would require notice for that.

I 1990 FF faZsit qgewT
ATHA &1 qafaa seg

¥186. ot AN T AT 9GTA
ST qia7 fawmEa 757 ag a1 FAr
Fea fF .

(F) FAT AIFT FT EAF (aATF 8
7971, 1984 F ZfaF “qaqrea gy
7 fzegram A &1 oWiE "E W@ e
TF T SFTiEaT qurArT #1007 qrwfaa
fear a7 3 ;

(@) #fz &f, ar#ar ag A g &
A% weATAT GIET 93 1990 dF 35
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A1E fa2eir qaEHRT ZIRT FITA WHT F1
aga faaffza frar w91 S e gz
25 @ir| &< fzar 91 §

@) afz, g, ar z=F afvomeger
FTFIT &1 fFad TI9€F F1OZ0A A
FT FAATTAT & 5 AT

() #FaT 7g ArFa 2 (F ATHE
g7 ¥ 70 ufawa gz =TET 9 gU 2
AT 2T 24 FzAT B F 2| grEd AW
Wraedaq s !

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHR]J] KHURSHEED ALAM
KHAN) : Yes, Sir.

(b) Yes, Sir.

(¢) Since the total number  of tourists
visiting the country  have been increasing
every vear in absolute terms, the question
of loss of revenue docs not arise.

(d) No, Sir,

wqea® WEEg ¢ IO OSAr, TREIA
cgaAg’ ® FF17 % fRAn 2, (6T AT o4
g7 qu Vg E 7

WU qF IO ATTA TAT AT
az g0 7 {qar &, ngza 447 51 | AlFA
AT 8 UF a9 A144T AFAT 2 -T89
T AT T T TGN AT 47 fR 1990 T%
F4 50 ATT A1 HAIAT AT ATT 35
At@ TEAT AT | AfFA TAT AT A
T IF ERIT T A2 I 25 AMF FI
fzar ) 25 A@ &v7 F gz A1 fg9m
q4eT ¥ 066 9vAz a7ZF FAT T30
AT G, 99 T FT 046 TIHE
I AT | UF qTH AT F37 8 0F 00
F1 fegeam et w1 WiE FW A3 &
7@ &, AfFT A4 AvE qmal fwad

MARCH 9, 1984

Oral Answers 20

frzzgr 21 & siAar =meAr g %
arfaat F F7 OgEIr H O oHT FTOFA0
FITO 2 17 HIT A ST Z7737 AATAT 4T,
T FFCT AT A7 fF 297 477 ATAT Y
25 HTA A SATHIAT FIAT, TF  ATHIAT
Al ZT 73T, arifad &7 Feqr F47 77 9@
2, 99 [F FF1 A7 gA7 ZAT F oE, §H

ATEAT F 717 g1 FoA1 g, AfAAT A
qET Az 7E 2, AfwA fegeam a7 gow

H ST 2AAT qEraar #1777 goF 2 a2
HE TEr 8 ?

HqEdRT WEET © AT ST, ATT ATHEI
g sarar fama w#w@ E o oar fafawzs
ArEE 97 FIE( favarg §vE 2 9

SHRI KHURSHEED ALAM KHAN :
I would certainly  like to  assure the hon.
Member that we are not having any appre-
hension about decrease in  tourists arrivals
in this country, particularly, But there has
been some decreasing  trend all over the
world and this has affected traffic in this
country also. It is correct that at that time
when the target in 1990 was  fixed at 30
million, that was, taking into consideration
the factors and conditions prevuiling at that
time. Since then there have been certain
changes As vou know there have been
widespread recessionary  conditions in the
world, Apart from that there have becen
some disturbing  conditions in the ncigh-
bouring countries which  all have affected
tourist  traffic, Besides the long haul
traffic is affected due to the very pressing
fuel prices, These are the factors which
have resulted in this situation. But the
reduction of target from 3 1o 2v8
million is only an  academic exercise,
There is no loss of revenue, If hon,
Member thinks it is  loss of revenue, it is
only a negative loss,

1 AA AL T OF AN AT
fam®a 21% 2 f& aitaq7 1 gegqr v
AT AN & HIT ATT A qF I A1d FT WAT
2NHARATARATE [F 1983 & 710

FT ZIRAS FAT 9T A7 9417 % gzf fHay



21 Oral Angwers

qUEAT 17 7 A7 a8 HEr EfF Argedro
SloFlo F AT FIATOIEE FraA-21 & I
# 70 9387 FAL GIAT W@T £ ¢ ATZo
ZroTrpHlo F gladl a7 fFFd1 19 7
grgeede a1 2, 39 &1 919 & (Faar
frza fgaar g «17 feT s 917 F8d 2
fa =r2T 927 8 1 1 AZ 41 0&F FgAT I
ST oAt gE 1 At AT o wfza [F a0
cAl & A1 &g f& 1) 4 A1 72§ |
W17 qF AET &7 7g ¢ AT AT KT FEA
FT ALTT FST HAAFIA Fomyv AT
FFLHA TT AT | ATT HIFTH 7T HA
W 1T AHA AT AT AT

SHRI KHURSHEED ALAM KHAN :
| always believe in working on the ground. I
also believe in realistic  approach, 1 must
tell the hon. Mcember that the number of
tourists arriving in this country has been
increasing and actually the hon. Member
should be glad to know that in 1951, only
16,829 tourists arrived in this country when
wd earned only Rs. 77  crores.  In 1983,
about 1.3 million tourists arrived in this
country when we earned Rs, 825 crores
So. there is increase in both, Now, ] do
not think there is any apprehension of our
losing money or our losing  tourist traffic
because we have got the necessary infras-
tructure and tourist artractions in this
country. But tourism  has alwavs been
affeeted by the economic conditions in the
world and paturally we-cannot 1solate our
country from the conditions prevailing in
the world

SHRI1 MOOL CHAND DAGA : What
about the answer to myv  question ? The
ITDC have got 74 hotels and 709/of the
rooms in these hotels are vacant,

DR. KARAN SINGH : Mr.  Speaker,
Sir, the hon, Minister has  pointed out
that the recent recessionary trend in various
parts of the world has  adversely affected
tourists arrival in this  country and I fully
agree with  him. But one of the key
factors was the  promotional strategy that
was adopted abroad and the linkage of the
Air India office and the Tourism Ol[ficces.
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In order to bring about 2 new promotional
strategy, would the hon. Minister be
pleased to tell us whether this promotional
strategy has run into any difficulty, because
we have read about some  disturbing
reports ? The  whole idea  of Operation
Europe and  Operation America that have
been built up has been based on Air India
Offices in over 100 places of the world and
they were not being used for the promotion
of tourism. 1 would like to know whether
that strategy has run into any difficulty and
whether in order to offset the recessionary
trend, the Ministry is thinking of some new
innovative and creative strategy abroad in
order to attract more people to this country
and earn vast sums of money in Foreign
Exchange.

SHRI KHURSHEED ALAM KHAN :
I must admit that the hon, Member had
a very long innings in this Ministry and
surely he knows much more than perhaps
I doin regard to the working of this
Ministry. But I would llke to assure him
that the operational schemes have been in
operation very much since their inception.
But what I have done now is after a period
of 15 years of its workings., 1 am trying to
look at the working of this scheme to find
out whether this scheme has achieved its
objectives for which it was introduced. So, I
have appointed a Committee to go into the
operational scheme to see how more effective
we can make this  scheme and how more
profitable this  scheme canbe and I am
sure after the report is received, I would be
able to bring about necessary cnanges in the
operational schemes, if considered necessary.

Now, the other question of the hon.
Meniber is what other step we have adopted
to increase  the tourist arrivals in this
country. One great thing which 1 have
done-—which all my  predecessor failed to
do—was bringing of Charters, For the first
time the Charters came last year, About
19 Charters came last year and this year
we expect about 40 Charters to come
and in the suhsequent season 1 think
about 100 charters are going to be in
operation which add to tourist arrivals
substantially. Apart from this, the market
strategy is also under consideration, It is a
sort of a continuous process and we will



23 Orul Answers

continue our concerted efforts whatever
are necessary, in this regard.

SHRI SATYASADHAN C(CHAKRA-
BORTY : Mr. Speaker, Sir, most of the
tourists who visit  India are not very very
rich, but the hotels that we have constructed
are mostly luxury hotels and  therefore,
sometimes these tourists are received by the
private sector hotels and others and conse-
quently, these luxury hotels remain vacant,
In view of this, will the Government try
to construct  hotels for the middle class
people, who  come here, so that they can
stay in these hotels, which are not luxury
hotels, and which  they can easily afford,
This will no doubt, be an attraction for them
and this will  also be profitable for the
Government.

SHRI KHURSHEED ALAM KHAN :
1 have mentioned more than once on the
floor of the House that the tourism in this
country is not all a five-star  culture. The
rooms available in the 5-star hotels are only
20% of the  total rooms  available in the
country. The number of total rooms in
the approved sector is about 30,000, Apart
from this there are a large number of rooms
in the unapproved sector. The rooms in
the approved sector  are in the range of
one to five-star hotels and, therefore, there
is no dearth of reasonably priced hotel
rooms in the country for tourists who want
to travel on limited budget,

At gqTT T [AT ;. AFAAT AEAG
ST, A9 1983 2T 9IYA 49 9 ¥ed-
Tiedrg ggaAfeaqi &1 49 vaEr 0 ZETY
Tgl [ZA7ad T FT AEAT Z4A1, (67
TINEHTA A F MAATETLAT 7 FAFAAA
ZAT AT AUHAIA  weATICAT g4I
g & #eaey F Feaaq z41 | zafan
§ JAAr FZAT E 5 2T 797 7277747 A
@y g0, 29 9923 F fawm & faq
A FW H FEFFA0 47T ZT F G717
F A1 § 7 AT AT [I[ATA T0IT 7
gEIIT &1 AF0A7 34 F (AT A qFzq
faswrm &% F1EAET F7 72312 9
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SHRI KHURSHEED ALAM KHAN :
We have taken a number of steps. Firstly,
we are now exploring new markets like the
West Asian countries, where the unpreceden-
ted prosperity is there. We want to invite
a large number of tourists from thesc coun-
tries.

Apart from this, necessary infrastructure
is being built up in order to muke the basic
requirements of tourists available in the
country like accomodation, air  transport,
surface transport, facilities  for secing the
wild life which is very  rich in this country
etc, Besides, cultural tourism is also being
encouraged for the benefit of the  tourists
who are inlerested in cultural tourism,

Black Money Rachet in Ahmedabad

*187. SHRI M. RAMGOPAL REDDY :
Will the Minister of FINANCE be pleased
[0 state :

(a) whether a racket of converting black
money into white under the garb of remit-
tances received from abroad, has been
uncarthed during the 1st week of February,
1984 in Ahmedabad;

(b) 1f so, the details thereof; and

(¢) the action Government have taken
10 curb such activities in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M,
KRISHNA) : (a) and (b) The Income Tux
Department searched the premises of Shri
Amba Lal Contractor of Ahmedabad on 3rd
and 4th February, 1984 and noticed substan-
tial investment in a very posh bungalow. The
source of investment is claimed to be remit-
tances of about 200,000 U.S. Dollars from
the assessece’'s son, The Department is
enquiring into the genuineness of the claim,

(c) Whenevcer, information about such
activity is received by the Department,
necessary investigation is made and appro-
priate action taken.

SHRI M. RAMGOPAL REDDY :
Ahmedabad is a big city and it is only one
person in that city who has been caught in
the not of the Incometax Department. I want
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to know whether Government has made any
further efforts to find out such other cul-
prits.

SHRI S.M. KRISHNA : This was a
specific question with reference to Shri Amba
Lal Contractor, and if the hon Member
wants to ask other questions relating to the
city of Ahmedabad, I can certainly furnish
information on receipt of a notice.

SHRI M. RAMGOPAL REDDY : The
Minister 1s a knowledgeable person. Shri
Amba Lal's son has remitted to this country
even twenty lakhs of rupees. Will the Minis-
ter tell us or find out for how long his son
has been staying in USA, what is his pro-
fession, whether his remittance are in
consonance with his earnings there, and what
action the Government is going to takes ?
Meanwhile, if that man transferred the
property in the name of some other person,
how is the Government going to confiscate
the assets which are illegally acquired ?

SHRI S M. KRISHNA : Certain investi-
gations have been made about Shri Amba
Lal Contractor and his son who is living in
USA. We have the residential address of
Shri Kuldip Contractor who is residing in
USA_ But the remittances have been received
during the financial year 1980-81, 1981-82,
1982-83. The majority of these remittances
are in 1981-82, and the remittances have
been reccived in the names of different
family members of Shri Amba Lal Contrac-
tor. They are claimed to have been invested
in the construction of this bungalow. The
remittances have been received through Bank
of Baroda. Gandhi Road branch; and Bank
of India, Ahmedabad Main branch.

SHRI K. MAYATHEVAR : The hon,
Member, in part (c) of his question has
asked about, “*the action Government have
taken to curb such activities in the country”
—not confined only to that particular mono-
poly house. In this context, 1 want to
know the steps taken by Government during
this financial year to unearth black money
in this country  Everybody, especially Mrs.
Ministers and VIPs of this country know
that black money-holders are running—
parallel Government. They are about to
defeat our economy. The price level is going
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up because of the black money. Soitisa
life and death problem. I want to know
from the Minister of Finance (a) what are
the  steps he has taken to unearth
black money and; (b) what are the steps
he has taken to curb black money going to
America and Singapore. I do not want to
mention the names of persons. You know
we have given many complaints, and raised
it in Parliament. Rs, 200 crores of black
money have gone to Singapore. If I take the
names, the hon, Speaker will direct me not to
do it. He will stop my talking, So, what are
the steps he has taken for hunting and root-
ing out black money from this country ?
Nothing is disclosed in the Budget. What
are the steps taken ?

(Interruptions)

SHRI S, M, KRISHNA : I can quite
appreciate the concern of the hon. Member
about Singapore, Hong Kong etc. There is
no denying the fact that black money is
playing havoc; and It has been the endeavour
of this Government to curb that tendency of
black money. (Interruptions) Yes; it has been
endeavouring. So many steps have been
taken.

SHRI K. MAYATHEVAR : What about
the 20-point programme ? I support the steps
taken for digging out black money,

SHRI S.M. KRISHNA : He has always
been supporting the 20-point programme.
There is no dispute about it.

SHRI K, MAYATHEVAR : But there
is no implementation at the lowest level.

SHRI S.M, Rrishna : I am sure even
now he will continue to support the 20-point
programme, if he wants to be consistent
about the stance he had taken earlier.

About black money, there is black
money, and both the Direct Tax authorities
as well as Indirect Tax authorities are
making earnest efforts to weed it out, so that
it does not distort the economy of this
country. Not only in this particular case,
but whenever Government is informed about
the activities of those who indulge in black
money, Government does not waste any time,
They do pounce on this black money
generation,



27 Oral Answers

SHRI A K, BALAN : Is the government
in a position to estimate blackmoney now
operating in the market ?

SHRI S.M. KRISHNA : May 1 draw
your attention to the next question which
relates to this ?

Study on Black Money

*183. tDR. KRUPASINDHU BHOI 1

SHR1 K. PRADHANI] : Will

the Minister of FINANCE be pleased
to state :

(a) whether Government sponsored a
study on black money sometime back;

(b) if so, the agency through which this
study was conducted ;

(¢) the technique adopted for estimating
the extent of black money, the amount of
such money estimated and how does it com-
pare with the critical estimates made by
earlier Commitlees and economists; and

(d) the steps being taken 1o stop genera-
tion of black money and countenance the
black money phenomenon ?

THE MINISTER OF SIATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) to (c) Yes, Sir. The
Government has entrusted a study on Black
Money to the National Institutc of Public
Finance and Policy, New Delhi in July, 1982.
The report from the Institute is awaited.

(d) All possible measures to check cir-
culation and prevent further proliferation of
Black Money, including administrative, legis-
lative and institutional are being taken from
time 1o ume, after a constant review.

DR, KRUPASINDHU BHOI : He has
not given any categorical answer to (a), (b),
(¢) and (d). The Finance Minister has alredy
entrusted a study on Black Money to the
National Institute of Public Finance. Basing
on the last three years of seizures of gold,
huge black money and unearthing of wealth,
it shows that it is rapidly growing, which he
has admitted. At the same time, there are
bonds which have been introduced to unearth
the blackmoney, but that has yielded less
result. Taking into account marriage cere-
monies shall businessmen and other people
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how much of blackmoney is being generat-
ed ? Basing on this, what are the terms and
conditions mentioned for entrusting a study
on black money to the National Institute of
Public Finance ? Already one year and 8
months have passed. Have they submitted
any interim report to the Finance Ministry
or not; if not, what is the date on
which they have been asked to submit
a report 7 What are the concrete steps
he has taken in entrusting this job to the
National institute of Public Finance ?

SHRI S.M. KRISHNA : The Estimates
committee in its 9th Report (Seventh Lok
Sabha) on the Ministry of Finance has
recommended that the government should
attempt an estimate of black moncy which
will enable the government to formulate
more appropriate policy. In pursuance
to that recommendation on 6th July,
1982, the Institute was informed to take
up this study. the terms of reference
are : (a) to identify the important sectors of
the economy in which black money is gene-
rated; (b) to examine causes and conditions
that give rise to and facilitate the genera-
tion of black money; (c) to study the methods
employed to generate blackmoney and the
channels through which the concealed income
Is invested and spent in other way: (d) to
study the methods employed to convert black
money,; into white money; (e) to attempt a
broad estimate of the volume of black
money generated, and (f) to undertake any
regional or sectoral survey that may be
required in connection with above. They
estimated that they would be able 1o give a
report in about two years' time.  So, we are
hoping that they will be able to keep up to
that time frame.

SHRI SATISH AGARWAL : What
about the interim report ?

SHRI
report.

M.S. KRISHNA : No interim

DR. KRUPASINDHU BHOI : On
many  occacions the Excise and Customs
Departments mentioned that their officials
were being concentrated at Bombay, Madras
and Delhi. In areas near small ports, smugg-
led goods are being imported and the stocks
of those goods in other areas are in a very
low key. I want to know whether the
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Government is trying to enhance the stocks
position, and whether thoss departments will
be strengthened in those areas so that
smuggling can be checked,

At the same time, just like the Emer-
gency time, I want to know whether the
Government 1s thinking of giving a chance
1o the black marketeers who have got black
money to furnish their accounts and thus
try to unearth the black money.

Another point is, I would like to know
whether the Governoment is considering de-
monetising the currency :

MR, SPEAKER
over,

Question Hour is

WRITTEN ANSWERS TO QUESTIONS

Export of Sugar by STC,

“183, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of COMMERCE
be pleased to state,

(a) whether it is a fact that the Siate
Trading Corporation floated tenders for the
export of sugar;

(b) if so, the details theresof;

(c) whether it i1s also a fact that there
was an adverse effect on sugar prices in the
international market;

(d) if so, the action taken by Govern-
ment to rectily the situation; and

(e) whether export quota f(or sugar
has been fixed for the year 1984, if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER) : (a) Yes Sir.

(b) In 1983, STC invited 23 open tenders
on different occasions. The quantity contrac-
ted for export from these tenders was about
4.5 lakh tonnes.
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(¢) No, Sir.
(d) Question does not arise,

(¢) The ISO quota tor 1984 has not
been fixed yet.

Revision of Budget Estimates for Produc-
tion of Fighter Aircraft

*189. SHRI SUSHIL BHATTACHARYYA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether the budget estimate for
the production of Jaguar deep penetration
strike aircrafts and production plans for Mig
21 Bl have been revised; and

(b) if so, the reasons thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) The
Production plans for MIG-21 BIS during
the current financial year have not been
revised. The production of Jaguar deep
penetration strike aircraft has been margi-
nally revised due to certain technical pro-
blems in production.

Spot Survev of Chilka Lake in Orissa
for Tourist Attraction

*190, SHRI BRAJAMOHAN MOHANTY:
Will the Ministcr of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any on-the-spot survey of
Chilka Lake of District Puri, Orissa has
been conducted with the object of locating
potentiality of tourist attraction and, if so,
details thereof ?

(b) whether any survey has been con-
ducted about its birds’ sanctuary and migra-
tion of birds from Polar region; and

(c) whether Government have any plan
to develop it as most attractive spot for
international tourists and lovers of nature
and if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) Considering th2 tourism
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potentiality of the Chilka Lake, the Depart-
ment of Tourism has already included it in
the Travel Circuits indentified for Orissa and
various proposals have been received from
the State Government. The Central Govern-
ment, however, has not conducted any survey
regarding migratory birds from Polar region.

Direction of Life Insurance Corporation

to Escorts for Replacement of Directors

*191. PROF. MADHU DANDAVA'E:
SHRI RAM VILAS PASWAN :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that on 13th
February, 1984 the Life Insurance Corpo-
ration of India served notice on Escorts, its
Chairman and Secretary asking them to
summon an extraordinary general meeting
of the company and forwarded to them reso-
lutions demanding the replacement of nine
directors of Escorts by officials belonging
to various financial institutions;

(b) if so, the circumstances that led the
Life Insurance Corporation to adopt this
new approach;

(c) whether this would be the generai
approach to be adopted towards companies
in which Life Insurance Corporation holds
equity shares;

(d) whether Escorts has taken anv action
therecon; and

(e) which are the other companies which
have been served with the same type of
notice ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) to (¢) The
Life Insurance Corporation of India issued
a notice dated 11th February, 1984 1o M/s
Escorts Ltd. under Section 169 of the Com-
panies Act, 1956 requiring the company to
convene an Extraordinary General Meeting
for considering and passing resolution
which seek 1o replace nine directors of the
company, It is not feasible to react to the
notice or deal with other aspects, since the
notice itself has been impugned before the

MARCH 9, 1984

Writiten Answers 32

Court and the matter is sub judice and L.I,
C. has been impleaded ss a respondent in
the writ petition filed by M/s Escorts seck-
ing to challenge the vires of Reserve Bank
Of India's circular in regard to facilities for

investment by non-residents of Indian
nationality/origin.
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Fxploring the Market Potential of

Darieeling Tea

*193, SHRI CHITTA BASU :
Minister of COMMERCE

state :

Will the
be pleased to

(a) whether it is a fact that Darjeeling tea
has wide international market ;

(b) if so, the steps since taken for explor-
ing the market potential of that varicty of
tea ; and

(c) the specific steps since taken for the
expansion of cultivation of Darjeeling tea ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY ( SHRI
NIHAR RANJAN LASKAR) : (a) Yes, Sir,
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(b) With a view to obtaining a remune-
rative price for Darjeeling tea, the major
producers of Darjeeling District are presently
considering the formulation of a marketing
society with the support of the Tea Board. A
Darjeeling Tea Planters’ Association has al-
ready started functioning.

(¢) Recognising that the tea industry in
Darjeeling 1s in need of a special assistance
for rehabilitation, Government have sanc-
tioned a special scheme of interest subsidy
the revitalisation ot Darjeeling tea gardens
The scheme includes a package of develop-
ment  programimes in Darjeeling over a
period of 10 years which covers extension plan-
ting of 2000 hasctares, replacement planting
of 4500 hectare and rejuvination of 3000
hectares. The s:heme provides for grant of
interest subsidy to the extent of 5.1 percent
per annum on NABARD refinancing,

Additionally, the Tea Board has a Re-
searchh Centie of its own in the Darjeeling
District with the basic object.ve of increa-
sing the productivity of Darjeeling tea by
adoption of improved methods of tea culti-
vation.

Closure of Textile Mills in Gujarat

*194, SHRI AMARSINH RATHAWA :
Will the Minister of COMMERCE be plea-
sed to state :

(a) the number of Textile Mills closed in
Gujarat during the vear 1983 and the num-
ber of workers renderd jobless :

{(b) the main reasons therefor ;

(¢) the steps being taken by Govern-
ment to run these mills for the benefit of
workers :

(d) the number of textile mills in Guja-
rat taken over by Government uptil now !

(e) how they are functioning ; and

(f)y whather Gevernment propose to take
over these closed mills also ?

THF MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) QOut of
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the 12 cotton textile mills in Gujarat which
were closed as on 31-1-1984, (ive were
closed during 1983. Number of workers on
roll on these five mills is about 8¢00.

(b) The main reasons for their closure
are financial difficulties and strike by wor-
kers.

(c) and (f) A Group of Officers is going
into the problems of these mills and appro-
priate action will be taken on rcceipt of their
report,

(d) Presently there are three textile mills
in Gujarat which have been taken over by
Government. Besides, 12 units in Gujarat
were earlier nationalised under the Sick Tex-
tile Undertakings (Nationalisation) Act,
1974,

(e) All of them export the Fine Knitting
Co. Ltd., Ahmedabad (Spinning Department)
are working ensuring continuity of produc-
tion and employment to workers,

Representations from Handloom Sector
for Higher Subsidy.

*195. SHRI CHHITTUBHAI GAMIT :
Will the Minister of Commerce be pleased to
state :

(a) whether any representation has been
received by Central Government from Hand-
loom sector that it be given a higher subsidy
as is granted to the National Taxtile Corpo-
ration (NTC) to produce cheap cloth ; and

b) if so, the reaction of Government in
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPATMENT OF SUPPLY ( SHRI
NIHAR RANJAN LASKAR : (a) Yes Sir.

(b)The proposal for increase in the sub-
sidy is under the consideration of the

Government.

Guidelines to Nabard Regarding
Loans to Handlooms Weavers

*196, SHRI HARIHAR SOREN : Will the
Minister of FINANCE be pleased to state :
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(a) Whether his Ministey has sent guidelines
to the National Bank for Agriculture and
Rural Development (NABARD) to refinance
the advances made by the State Co-opra-
tive Bank and Commercial banks to handloom
weavers for acquiring and modernising looms
and for constructing work sheds ;

(b) if so, the conditions and procedures
laid down to refinance the co-—operative
and commercial banks ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI): {a) to(c) National Bank
for Agriculture and Rural Development
(NABARIJ) has decided to extend refinance
facilities to State Co-operative Banks and
commercial banks in respect of their ad-
vances to handloom weavers for acquisition
modernistation of looms and constructions
of worksheds. The finaneing banks will be
eiigible for refinance from NABARD (upto
90 percent of lendings) at a concessional rate
of 61 percent per annum repayable in 3 to 5
years in the case of acquisition or moderani
station of looms and 8 to 10 years in the
case of construction of worksheds and in-
stallation of new looms, The rate of
interest to be charged to the ultimate bene-
fiaries shall not exceed 10 percent per

annum,

Assistance to weavers within the co-
operative fold will be through the State/Cen-
tral Co-operative Banks and primary wea-
vers societies. Those outside the co-opera-
tive fold but registered as members with
Handloom Development Corporation will be
refinanced through scheduled commercial
banks.

Disposal of Rejected Ifems of 100 Percent
Export Units Dumped in Indian Ports

*197. SRIMATI SUSEELA GOPALAN :
Will the Minister of COMMERCE be

pleased to state :

(a) how the rejected items of the 100
per cent exports units are disposed of when
they are dumped in Indian ports ;

maintain a
which

Government
items for

(b) whether
track on these rejected
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considerable facilities are being extended to
their manufacturers by Government ;

(c) whether there is any penalty clause
for these manufacturers ;

’

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RAJAN LASKAR): (a) to (e)
Government have not come  across any
report of 100 per cent export oriented units

having dumped adjected  items in Indian
Ports.
The 100" exports oriented  units work

in bond under the over-all supervision of
the Customs. Customs give permisson o
units to sell rejects in the  domestic tariff
area after satisfying themselves in regard to
the conditions prescribed by the Government
in this behalf.

The Imports & Exports Control Act and
the Import Control Order empower Govern-
ment to (1) order diversion of imported goods
(whether capital goods or raw  materials)
to other person or actual user ; (1) confis-
cate imported goods or materials in
possession of 1009 EOUs ; (iii)  impose
fiscal penalties ; (iv) debar  the unit from
importing goods or from receiving licences ;
(v) recover from the defaulting urit the
custom duty/excise duty due to the Govern-
ment.

Violation of any condition of  licence
also amounts to contravention of provision
of Clause 5 (4) of the Import Control Order
of 1955 and the defaulter could be crimi-
nally prosecuted in a Court of Law on a
complaint filed by the CBI for contraven-
tion of the order made under the Imports &
Exports Control Act.

Direction by LIC to Escorts for
Removal of Directors

*198. SHR1 K. LAKKAPPA :
SHRI DHARAM DASS
SHASTRI : Will the Minister of
FINANCE be pleased to state :
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(a) whether it has come to the notice
of Government  that Life Insurance
Corporation has recently directed the
management of M/s Escorts Limited to
remove its nine directors ;

(b) if so, the percentage of shares with
the Life Insurance Corporation of M/s
Escorts Limited;

(c) Whether Central Government have
intervened in this matter; and

(d) if so, details thereof and the steps
taken by Government to set right the
situation ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a), (c) and (d)
A statement is laid on the Table of the
House.

(by 309 .
Statement

The Life Insurance Corporation of India
issued a notice dated l11th February, 1984 to
M/s Escorts Ltd. under Section 169 of the
Companies Act, 195€¢ requiring the company
to convene an Extraordinary General Meet-
ing for considering and passing resolutions
which seck to replace nine directors of the
company, It is not feasible to react to the
natice or deal with other aspects, since the
notice itself has been impugned before the
Court and the matter is sub judice and
L.1.C. has been impleaded as a respondent
in the writ petition filed by M/s Escorts
seeking to challenge the vires of Reserve
Bank of India's circular in regard to facilities
for investment by non-residents of Indian
nationality/origin,
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Assessment of Performance of Nationalised
Banks in Replacing Rural Money Lenders

*201. SHRI KRISHNA CHANDRA
HALDER :

SHRI AJIT KUMAR SAHA :
Will the Minister of FINANCE be plcased to
state :

(a) whether Government have assessed
the performance of the nationalised banks in
replacing rural money lenders and have found
it satisfactory;

(b) if so, whether the Reserve Bank of
India shares similar views with Government;
and

(¢) if not, the reasons therefor in detail ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] JANAR-
DHANA POOJARY) : (a) to (c) Assessing
the performance of nationalised banks by
Government of India/Reserve Bank of India
iIs a continuous process. With the rapid
branch expansion in rural areas and emphasis
on lending to the weaker sections of society
since nationalisation of banks, there has
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been a gradual shift of borrowers from
money lenders to banks,
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Misuse of Government Ariicles in °
Army Statistical Organisaiton
2098. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of DEFENCE be
pleased to state.

(a) whether it is a fact that two punch-
ing machines were taken out of the Army
Statistical Organisation for use in a private
institute for several months;

(b) if so, who took the machines out
and how and under what circumstances and
what action has been taken in the matter,

(¢) whether it is also a fact that out-
siders had been given training in programm-
ing at the computer centre of R&D Organi-
sation, photo-bearing identity cards were
issued. laid dwon free not charged and testi-
monials issued; and
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(d) if so, how did this happen, who are
responsible for the breach of defence security
and misuse of Government articles and has
any investigation been carried out in the
matter; if so, with what results and details ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE SHRI K. P.
SINGH DEO) : (a), (b) and (d) On 14th Sep-
tember 1979 a non-Gazetted official of the
then Army Statistical Organisation of Army
HQ.was detected at'the office gate while tryving
to bring in two puching/verifier machines
surreptiously into the office. Investigations
carried out in the matter revealed that these
machines had been taken out carlier by that
official, ostensibly for getting them repaired
bv a private firm. Departmental disciplinary
action was initiated against the official as
well as his two supirior officers. A major
penalty was imposed on the official who
took out the machines and minor penalties
on his Superior officers.

(¢) Defence Research and Development
Organisation Computor Centre  accepts
trainces normally from Educational Institu-
tions, Such trainces are not detailed on any
informal courses for which fees are charge-
able. They are issued certificates on comple-
tion of such traning. These trainees are sub
ject to normal security regulations of entry.

Holding of 56 Percent [quiry by
Foreign Companies

2100, SHRI DAYA RAM SHAKYA :
Will the Minister of FINANCE pleased to
State :

(a) the names of companies which are
being held to the extent of 509, or more
equity by foreign corporate bodies along with
the names of foreign holding companies,
their country of origin  and the amount of
equity held in each case; and

(b) the lines of business of each such
company along with the names of chief
executives and principal business address for
each such company ?

THE MINISTER OF FINANCE (SHRI
PFRANAB MUKHERIEE) (a) and (b)
A Statement is supplying the details such as
equity held, the name of the holding company,
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country of origin and the line of business is
laid on the Table of the House. [Pleaced in
library see No. LT—788/184] Information
regarding chief executives and the principal
business address is regularly supplied in the
balance sh cets of the companies every year.
This can a so be obtained from the Regional
Directors of the Company Law Board,

Small and Medium Newspapers not
getting Newsprint Quota from STC.

2102. SHR1 CHINTAMANI JENA
SHRI KRISHAN PRATAP SINGH
SHRI MOHAN LAL PATEL
Will the Minister of COMMERCE be pleased
to state

(a) whether itis a fact that President
of the All India Small and Medium News-
papers Federation has said that many
small and medium Newspapers are not gett:
ing their quota of newsprint from State
Trading Corporation regularly and they are
facing great hardship to run their work.

(b) whether any ebquiry has bcen con-
ducted in this respect; and

(c: the steps being taken by Government
to regulate the supply of newsprint to small
and medium newspapers industry to save
them from closure. ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER): (a) to (¢)
Yes, Sir. A representation has been received.
Adequate arrangements have been made by
STC to service the requirements of small
and medium newspapers in accordinance
with the import plan for 1983-84.

Representation of SSI Manufacturers
«Nickle’ Maharashtra

2103. SHRI J. S. PATIL : Will the
Minister of COMMERCE be pleased to

state :

(a) whether the office of the Develop-
ment Commissioner, Small Scale Industries,
New Delhi received any representation from
SST manufacturers ‘Nickle’ in Maharashtra;
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(b) whether it is also a fact that MMTC
is not in a position to supply nickel in
adquate quantity forcing them to buy this
item from open market at prohibitive cost;
and

(c) the action being taken cy Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER) : (a) Office of
Development Commissioner (Small Scale
Industriesy has received only one representa-
tion fot supply of nickel from a unit located
in Maharashtra, Nickel has been released
to this unit as per its entitlement from time
to time,

(b) and (¢) MMTC is importing
sufficient quantities of nickel regularly to
meet the genuine  requirement of the
actual users who have registered their
requtrements with them. Nickel is being
released by MMTC to all the actual users
as per their entitlement and in a phased
manner as indicated by the parties at the
time of registration.

Setting up of Centres for Training and
Productions of Handicrafty in
various States

2104, PROF. SAIF-UD-DIN SOZ : Will
the Minister of COMMERCE be pleased to
state

(a) whether Central Board of Handicrafts
and similar other institutions have set up
centres for training and production of
handicrafts in verious States; and

(b) if so. the names of the centres esta-
blished in Jammu and Kashmir ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER): (a) The
office of the Development Commissioner
(Handicrafts ) have set up training centres in
different crafts in various States :

(b) The names of training ceneres esta-
blished in Jammu & Kashmir are as under :-
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Name No,

1. Carpet-Weaving Training Centres-
Massive Training Programme 119

2. Carpet-Weaving Training Centres-
Advance Training Programme 56

Soviet India Joint Space Flight

2105, SHRI NAVIN RAVANI : Will the
Minister of DEFENCE be pleased to state
the progress made so far in regard to the
forthcoming Indo-Sovist joint space flight 7

THE MINISTER OF STATE IN THL
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : Training of Indian Cosmo-
pauts in the Soviet Union is progressing
satisfactorily and according to schedule. The
joint space flight is expected to take place in
April, 1984,

Proposal of Engineering Export Promotion
Council to Set up a Technology Bank

2106. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMERCE
be pleased 10 state :

(a) whether the Engineering Export
Promotion Council is planning to set up a
technology by bank, which will provide
advance technology and also periodically
update it for exports, particularly those
belenging to the small scale sector :

(b) if so, whether a blue-print for the
bank has been submitted to Government
for its approval ; and

the areas
bank will start its functioning

(c) the details thereof, and
where the
initially ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) Yes,
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Sir. The Engineering Export Promotion
Council is planning to set up a ‘l'echnology
Bank whereby it is proposed to devise a
system of identifying technology require-
ments for various markets and to get techno-
logy transfers in a suitable manner.

(b) and (c¢) The blue print of the
proposed bank is still under preparation by
the EEPC,

Posts Reserved for Scheduled Castes/
Scheduled Tribes in International
Airport Authority of India

2107, SHRI PIYUSH TIRKI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the total number and percentage of
Schedule Castes and Scheduled Tribes em-
ployees working at International Airport
Authority of India, Category-wise ;

(b) whether it is a fact that some posts
reserved for Schedules Castes and Scheduled
Tribes are lying vacant for many years ;

(c) if so, the numbers of such posts
category-wise with the period for which they
are lymng vacant ; and

(d) the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI { KHURSHEED ALAM
KHAN) :(a) The total number of Scheduled
Castes and Scheduled Tribes employees
workingin JAAIl as on 1-1-1984 was 1278
and 153 coustituting 27.34%. and 3.279
respectively of the total strength.

(b) and (c) A few posts reserved for
Scheduled Castes and Scheduled Tribes have
been lying vacant as per details given
below :-
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GROUP
Year Reservation e e e e e e e e e e o i S e o s it i
‘Ai ‘B’ {C' .D’ (E’
(excluding Sweepers
sweepers)

1983 SC 2 2 20 3 —
ST 3 3 21 1 —

1982 SC — e 2 = -
ST — 2 25 — 7

1981 SC — — — —
ST — = 6 s —

1980 SC — — ] - —
ST 1 - 1 1 i

1979 SC — — — — —
ST — —_ 1 semma i

1978 SC — — — — -
ST 1 —_ 2 — _—

1977 SC — — — — —
ST - — 1 e —

(d) The vacancies in reserved pcsts have
remained unfilled mainly due to non-avail-
ability of suitable candidates and also due
to recruitment/promotion to certain posts
having been kept in abeyance as a result
of re-organisation of certain sections.

Details of Ration and Clothing given
to Defence Personnel and Civilians
of GREI" at different areas Altitudes

2108. SHRI HANNAN MOLLAH

Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that civilians of
GREF are deplcyed in all hazardous, snow
bound e¢ven minus 30 to 40 degree centi-
grade areas and high altitude areas where
defence personnel are deployed in the
defence of the country ;

(b) if so, whether civilians of GREF
are provided with ration, warm clothing and
snow clothing etc. available to Defence

Personnel loaned to GREF and working in
the same areas ;

(c) if not, the reason thereof ; and

(d) the details of ration and clothing
presently given to Defence Personnel and
civilians of GREF at different areas,
altitudes etc.?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (a) to (d) GREF personnel
are deployed mainly in the North and
North-Eastern States and Union Territories
for construction and maintenance of roads.
Certain areas of their deployment are in
high altitude and are snow bound. The
GREF and Defence personnel, who consti-
tute the Border Roads Organisation, are
provided ration and clothing. The scales
of such ration and clothing are as per the
authorisation in force at the relevant time,
for the Services to which they belong.
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2. As B.R,0. consists mainly of GREF
and Army personnel only, the present ration
and clothing authorisation in respect of
Army and those in respect of GREF are
given in Statements laid on the Table of
the House, [Placed in Library, See No. LT.
7884/842.] Additional clothing 1s authorised
for Army personnel for high altitude
depending upon heighet and area, It would
not be in Public Interest to disclose the
details of such authorisation.

Workmen Compensation Act in GREI

2109. SHRI M.M. LAWARENCE : Will
the Minister of DEFENCE be pleased to
state

(a) weather government have examined
the definition of ‘workmen’ ( as legislated in
the Workmen Compensation Act.) under
which a member of the armed forces dose
not come, in the light of Supreme Court’s
verdict dated 6 May, 1983 holding that Civi-
lians of GREF are members of Armed
Forces ;

(b) if so, weather the workmen Compen-
sation Act as extended to civiiians of GREF
vide their terms and condilions of service,

still continue to be applicable irrespective of

the effect of Supreme Court verdict dated
6 May, 1983; and

(c) if not, what will be the alternative
provisions "

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE ( SHRI K.P,
SINGH DEO) : (a) and (b) Yes, Sir,

(¢) Does not arise,

Highest Percentage of Income
Taken as Tax

2110, SHRI A.K. ROY : Will the Minis-
ter of FINANCE be pleased to state :

(a) the highest percentage of income;
taken as tax in the countary and the number
of income tax payees in that slab and the
amount realited in 1983-84 and 1982-83,

(b) same for other slabs for 1983-84
and 1982-83; and
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(¢c) weather the Indian income is heavily
taxed ; if so, the highest income tax realised
in other countries like,USA, UK and France,
facts in details ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ( SHRI S.M.
KRISHNA): (a) and (b) The rates of
income tax for various slabs of income for
cach category of assessees, e, g. individuals
(including HUFs, un-registered tirms, other
association of persons or body of individuals
or artificial juridical person), corporate asses-
sees registered firms and cooperative socie-
ties efc., are specified every year in the
Finance Act passed by the parliamenrt and
may be referred 1o therefrom.

Statistics in respect of the assessees in
different slabs of income as found in the
Finance Acits and the amount of tax realised
from them is not maintained in the depart-
ment. However, the number of income-tax
assessces in diffcrent slabs of income for the
financial year 1982-83 as collected from the
Commissioners of Income-tax and readily
available is as under :

Income Range No. of the Income-tax
( In Rs. ) assessees

Below taxable limit 11,84,320

Above taxable limit

but upto 25,000/ — 22,65,8%K

25.001/— to 50,000/-— 9,74,628

50,001, — to 1,00,000,— 3,05,737
1,00,001/— to 5.00,000/— 61,437
Above 5,00,000/ — 5,250

The net amount of tax iealised from all
categorise of assessees during the financial
year 1982-83 was Rs.3754.23 crores.

(¢c) The tax structure of each country
1s different in as much as the tax rates are
applicable on incomes after allowing various
types of tax concessions, As such, a com-
parison of the basic rates of tax in different.
countries in absolute terms may not be correct.
Taking into account the very large number
of concessions allowable under the Income-
tax Act, 1961, both in respect of corporate
and non-corporate assessees, it may not be
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correct to say that the Indian income is
heavily taxed.

MMTC to Export Iron
Ore to China

2111. SHRI D.S.A. SIVAPRAKASHAM:
Will the Minister of COMMERCE be pleased
10 state :

(a) weather MMTC has taken any steps
to export iron ore to China ; and

(b) if so, the datails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY ( SHRI
NIHAR RANJAN LASKAR : (a) Yes, Sir.

(b) An MMTC delegation visited Beijing
and offered iron ore on long—term basis to
the Chines Organisation. The offer is under
consideration of the Chinese side, Mean-
while, the Corporation has signed an agree-
ment with the Chinese buyers for a trial
shipment of 30,000 tonnes of iron ore to be
made from paradecp Port during the last
quarter of 1984,

I’roposal to Raise Lxcise Dufy on
Powerloont Goods

2112, SHRI LAKSHMAN MALLICK :
Will the Minister of COMMERCE be pleased
10 slate :

(a) weather there is any proposal under
the consideration of Government to raise
excise duty on powerloom goods to protect
the interests of handloom weavers ;

{b) if so, weather any study has been
carried out in this regard ; and

(c¢) if so, the datails regarding the other
problems faced by the Handloom Industry
and efforts of Government to solve the
problems ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY ( SHRI
NIHAR RANJAN LASKAR : (a) and (b)
No, Sir.
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{c) The main problems faced by the
handloom industry are lack of regular and
timely supply of imputs, lake of adequate
credit facilities, and marketing. As far as
yarn is concerned, Government of India
have been implementing a scheme for giving
financial assistance towasds the setting up of
handloom weavers cooperative spinning mills
with a view to provide a captive source of
supply to the Cooperatives and Corporations
sectors of the handlooms. Besides, the
National Haandloom Development Corpo-
ration is also expected to assist in the
procurement and supply of imputs, parti-
cularly yarn, to handloom weavers through
the State Governments. As far as marketing
is concerncd, a special rebate at the rate of
209/, to be shared equally between Central
and State Governments, is allowed on retail
sales of handloom cloth produced by hand-
loom cooperatives societies and state hand-
loom development corporations for 60 days a
yvear. The rate of special rabate for products
of hill areas has been raised to 259 from
the current financial year. Besides a 159
rebate, again to be shared equally between
the Central and State Government’s is also
allowed on wholesale sales made by primary
handloom weavers cooperative societies.

Foreign Exchange Released to Wire
News Agencies/Representafives for
Visits Abroad

2113, SHRI1 SURAJ BHAN : Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question No,
1641 on 2 December. 1983 regarding foreign
exchange released to wire news agencies/
representatives for visits abroad and
state :

(a) the rules governing release of foreign
exchange to wire news agencies’ representa-
tives, whether journalists or non-journalists
visiting foreign countries on assignments,
other than their postings there;

(b) whether any foreign exchange was
released for such visits of Wire News Agen-
cies’ Representative in recent years;

(c) if so, the names of each represen-
tatives along with the agencies’ name, the
countries visited with date and the foreign
exchapnge relcased in each case in each year
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in 1980.81, 1981-82 and
current year; and

[932-83 and the

(d) the total foreing exchange released
in each nf the last three years for represen-
tatives of the following News agencies res-
pectively (i) UNI, (ii) PTI, (iii), Samachar
Bharati and (iv) Hindustan Samachar ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
Reprentatives of Wire News Agencies viz.,
UNI, PTI, Samachar Bharti and Hindustan
Samachar are treated on par with Journalists
of news papers and peridiocals for the
purpose of release of foreign exchange for
going abroad to cover international, economic,
political etc. events or for other similar spe-
cific assignments, Foreign Exchange in all
such cases is released on merits of each case
by the RBI after satisfying the need for
deputing the representative of the news

PTI UNI

1980-81 US$ 23,522  USS$ 10,915
Rs. 66,250 Rs. 6,800
Rs=US§ 60
1981-82 US$ 26,721 USS 15.427
Rs. 35,050 Rs. 750
US§=Rs. 525 US$ AusS 237.5
US$—Aus$ 237.5 Fiji$ss
Fiji 58

1982-83 US§ 18,685.5 USS 6,720

Rs. 18,800
US$ =Rs. 54,000

Pensioners ‘Padyatra’ from Bomabay
to New Delhi

2114. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state:

(a) Whether attention of Government
has been drawn to the decision of Govern-
ment pensioners to go on ‘Padyatra’ from
Bombay to New Delhi to present a memo-
randum tot he Prime Minister as their pension

MARCH 9, 1984

Written Answers 52

agency abroad and that the representative

of the news agency already posted
abroad is not in a position to do the
coverage himself. The visits abroad of

journalists are now treated as business visits
and they ars released exchange at the spe-
cial scale/ordinary scale according 1o the
standing of the applicant in his organi-
sation.

(b) Yes, Sir,

(¢) The necessary information is given
in the Statement laid on the Table of the
House. [Placed in Library. See No, LT—
7885/84] .

(d) The iuformation regarding the total
foreign exchange released in each of the last
3 years for the visits of representatives of
PPTI, UNI, Samachar Bharati and Hindustan
Samachar is given below :-

Samachar Hindustan

Bharati Samachar
USs 1300 —
USS 1450 —
USS 550 —

has been eaten up by inflation to the extent
they cannot pay for road or rail transport;
and

(b] if so, reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Government have
seen reports in the press about such a



53 Written Answers

Padyatra. If and when any memorandum
is received, the points raised therein would
be considered by Government.

House Accommodation Facility to
Lower Staff of IHotel XKanishka

2115. SHRI G.Y, KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that house accom-
modation is being provided to the lower
staff particularly to the housemen, room
attendants, cooks etc., in the ITDC, hotels
like Ashoka Hotel and Janpath Holel;

(b) if so, whether it is also a fact that
this facility is not provided to the lower
staff in the Hotel Kanishka;

(c) if so* the reasons thereof; and

(d) steps taken by Government to remove
the difficulties faced by the lower staff in
Hotel Kanishka and provide them also ac-
commodation as they have to perform their
duties at odd hours ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d' In many ITDC hotel's
residential accommodation 1s allotted to
essential and operational staff subject to
availability, For want of space and due 10
commercial requirements it has not been
possible to provide any staff quarters in the
newly constructed hotels of ITDC including
Hotel Kanishka, The employees not pro-
vided with accommodation are paid House
Rent Allowance as per rules of the Corpe-

ration.
UF ¥AQ X A TIQ Wew & AQ
Mt F BT

2116. =i fagw= fag : #11 fag o+
T2 I F1 F97 7 &

(F) #I7 ATEIT 9 UF &0 3T a7

IO WET F AU AYE BI97 F1 wAwr fEar
5 .

Ty
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(@) afg g, @t wAF gea & (&
qrz o193 F71 fa=wr & ; A=

() F7 qe7x A M A EREICT
FHI K qF T g1 FIGAT 7

faw wenvaa & ga-wal (s SAEA
gaqrY) ¢ (F) 7 (1) Awaw:  AEAAA
AEET UF YU I A7 §9C F KW § A
AT GFA qIT A1 F qEA  F AT HE
A1Z WA FT Isom  FT TZ g | BT
2T w1 A afv=wrAa F o fqw dang
Tgifgg F79 @17 ITFT ggA7 & fqu A0
FIAT ATz WAAT  AMGIT qAT ATAT
gfar & #1777 &1 GET FARA 9%
wivara fewd a5 & agaw 9 fFar sar
2 | IO ARAT 97 IAG & A1AGZ, A&l
A% HAWT F FH Jeq aq & Al FI
gravaFar 1 qfa #77 F fau Gt gaa
gar fwu ST T & | A& AT AR T
fa=rs 2 f& s7ar 1 srafaer ag=r0 faar
2 ATZ0 FT F0F &1 A g2l &7 foaw
ZreT wfAargriog fFar st

Change in Rase Year

2117. SHRI R.N. RAKESH : Will the
Minister of FINANCE be pleased to state
whether Government have anyv plans to
change the base year for value of rupee
before it reaches the lowest level ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : The purchasing
power of the rupee is measured as the reci-
procal of the all-India average consumer
price index for industrial workers. The
Ministry of Labour is examining the ques-
tion of releasing a revised series of Consu-
mer Price Index Numbers.

Representation of Federation of Association
of Small Industries in India for Change
in Excise Taxation Structure

2118 SHRI N.E. HORO : Will the
Minister of FINANCE be pleased to state :
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(@) whether any memorandum has
been submitted to his Ministry by the Fede-
ration of Associations of Small Industries
in India demanding changes in  excise
taxation structure to increase the competitive
strength of small industries; and

(b) if so, the details regarding the
demands and the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) and (b) In their Pre-Budg:t
memorandum, the Federation of Association
of Small Industries of India have requested
for modification of the existing schemes of
exemption for the small scale sector and the
higher production incentive scheme, Their
requests include :-

(i) liberalisation of the existing general
scheme of exemption in respect of
specified goods and the scheme in
respect of Item 68 of the Central
Excise Tarff for the small scale
sector;

(11) inclusion of 'air coolers and refri-
geration machinery, dye-stuffs and
cosmetics’ and nine other items in
the list of specified goods to which
the general scheme o! exemption
for the small scale sector is
applicable; and -

(iii) extension of the higher production
incentive scheme to 21 new items.

The Federation has also given certain
suggestions regarding the duty structure of
some specific commodities, including evapo-
rative type of coolers.

The Government have, after careful
consideration of the demands of the Federa-
tion, decided not to alter the existing
exemption limits for the small scale sector
and not to include any new items in the
list of goods eligible for the exemption
schemes for small scale units and the higher
production incentive scheme. In the case
of evaporative type of coolers, the basic
excise duty has been reduced from 40%) to
30%ad valorem with effect from th~ Ist
March, 1984,
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Raising of Various Funds in Border
Roads Organisation without Proper
Receipt and Authority

2119, SHRI AJIT BAG : Will the Minis-
ter of DEFENCE be pleased to refer to the
reply given to Unstarred Question No. 865
on 18 November, 1983 regarding raising of
various funds in Border Roads Organisation
without proper receipt and authority and
state :

(a) under what statutory authority
Defence Service regulations are made appli-
cable to civilian employees of GREF and
various funds are collected;

(b) the details of various funds as on
date with each formation/project, task force,
unit and sub-units etc:

(c) whether proper receipt is being
given to emplovees;

(d) il not, the reasons therefor:

(¢) whether the funds are properly
maintained and accounted for,

(f) whether these various regimental
funds are being collected from Defence per-
sonnel loaned and working in GREF; and

(g) if so, the details thereof and if not,
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) The various funds are
collected under instructions issued by Direc-
tor General Border Roads.

(b) A statem=nt indicating the position
as on 30th September. 1983, is lald on the
Table of the House. [Placed in Library. Sec
No, LT-7886/84].

(c) to (¢) The Contributions recovered
are accounted for in Cash book/register and
are being audited by a Board of Officers.
Issue of receipt for each individual contribu-
tions is not administratively feasible,

(f) Yes, Sir.
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(g) The amount recovered from Army
personnel also is included in the Statemznt
mentioned under Part (b) above.

Opening of Branches of Regional
Rural Banks

2120. SHRI R.P. DAS : Will the Minis-
ter of FINANCE be pleased to state :

(a) the recommendations  of the
Committee of control over branches of
the Regional Rural Banks in the matter of
manpower planning, creation of promo-
tional posts, recruitment, training, transfer
and gradation of branches ; and

(b) the action taken so far by his
Ministry in  this regard with a view to
setting the 7000 branches of 150 Regional
Rural Banks in order ?

THE DEUPTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
recommendations of the Committee on
Control over the branches of the Regional
Rural Banks related to various aspects of
control over the branches of these banks,

These recommendations included a  set of
returns/statements to be called from the
branches of Regional Rural Banks, the

formats of the returns and their periodicity,
stipulation of discretionary  powers of the
branch managers to sanction loans, uniform

practices  regarding custody of cash,
insurance of cash and valuables, bankers’
indemnity policy etc, organisation of
intenral audit and inspection cells and

measures to prevent frauds, misappropria-
tion etc. and also regarding organisational
structure and staffing pattern  for Regional
Rural Banks,

Most of the recommendations of the
Committee  which had a  bearing on the
control of operations of the branches of
Regional Rural Banks have been accepted by
the Reserve Bank of India/National Bank for
Agriculture and Rural  Development and
Government,

In regard to the organisational Structure
and staffing pattern, the Committee had
recommcnded two patterns for the staffing
at Head Office-one related to the banks
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having upto 50  branches and the other
related to banks having more than 50
branches. The Committee had also recom-
mended creation of area  offices from the
point of view of control and administrative
convenience. In regard to the staffing
pattern at the branches, the Committee had
recommended  classification  according to
the volume of outstanding deposits and
advances. The Committee  had also recom-
mended special allowance for branch
managers holding larger branchcs.

The recommendations of the Committee
in regard to the organisational structure
and staffing pattern of the Regional Rural
Banks have not yet been  accepted by the
Government as these and the question of
viability of the Regional = Rural Banks are
closely inter-related.

Special Study for Increasing Tourist Traffic
from Foreign Countries and Promo-
ting Internal Tourism During
Seventh Five Year Plan

2121. SHRI MOHANALAL PATEL ;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Department of Tourism has
made any special  study on the facilities
available to foreign tourists in the matter of
accommodation, food and travel ;

(b) if so, the outcome of the study :

(c) the measures being taken to promote
tourism industry in the country to incrzase
the tourist traffic during the  Seventh Five
Year Plan to achieve the target ; and

(d) the proposals before Government to
develop internal tourism ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The Department of
Tourism has been  undertaking Foreign
Tourist Surveys periodically for determining,
amongst other things, their duration of stay
and places visited by them in this country.
During the course of these surveys foreign
tourists are  also interviewed for their



59 Written Answers

reaction/responses to  our infrastructural
facilities including accommodation, food
and travel and also  their  attitudes and
motivations  as tourists to  India, Use is
made of the results of these  surveys while
planning tourist facilities at various tourist
centres in the country frequented by foreign
tourists,

(¢) Promotion of tourism is a continous
process and the measures taken in this
regard include development of infrastructu-
ral facilities, expansion of tourist attractions,
development of beach  resorts, wild lifc
sanctuaries, etc, improvement and preserva-
tion of national heritage areas elc, Efforts
are also being taken for the promotion of
charter traffic, expansion of  air transport
facilities both in  terms of services and
routes, hosting of international conferences
and conventions, etc. The specific
programmes to be taken up  during the
Seventh Five Year Plan are being finalised
by a Working Group constituted for the
same,

(d) While the development of internal
travel is primarily the responsibility of the
State Governments, Central assistance 18
given whether necessary  within the cons-
traints of resources and inter-se priorities.

Request Made by Exporters for
Providing Cent Per Cent Credit

2122. SHRIMATI JAYANT] PAT-
NAIK : Will the Minister of FINANCE be
pleased to state :

(a) whether a group  of exporters had
requesied Government for providing them
100 per cent credit to enable to execute
orders ;

(b) if so, the steps taken
ment thereon ; and

by Govern-

(c) the detalls thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJARY) : (a) The Government
Departments  administratively  concerned
with the provision of export credit do not
appear to have received any request from a
group of exporters as  referred to in the
Question.

(b) and (c) Do not arise.

Import of Polythene, Poly Preplene
Compounds

2123. DR. AU, AZMI : Will the
Minister of COMMERCE be  pleased to
state :

(a) how much quantity
polythene, high density
poly preplene  compounds
during 1981, 1982 and 1983 ;

of low density
polythene, PVC
was imported

(b) whether there is any proposal to
indigenously manufacture these compounds
by stopping imports ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) A
statement indicating import during 1981-82
is attached. Statistics beyond 1981-82 are
not avatlable at this stage.

(b) and (c) There 1is
production of these compounds However,
the indigenous production is  not sufficient
to meet the domestic demand. An  increase
in the production of  PVC during 1984-%5
is expected as a plant  of Indian  Petro-
chemicals Ltd, is under commissioning.
There would be no  significant increase
in the indigenous production of LDPE,
HDPE and poly propylene  during 1984-85
as no new plants are coming on stream,

indigenous
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Statement
Qty. in Tonnes
S1. No. Description 1981-82
1. Polyethylene
i) Polyethylene resins and compouads high pressure (low density), 2121
ii) Polyethylene resins and compounds low pressure (high density). 25903
1i1)  All others 1618
iv) Rods and tubes of polyetheylene l
v) Others 61
vi) Sheets of polyethylenc )
vii) Others 237
vili) Polyethylene in the form of waste and scrap 10
TOTAL 30017
1I.  Polypropylene
i) Polypropylene in primary forms 1694
ii) Polypropylene in the forms of plates, sheets film foil or strip. 662
iii)  Polypropylene in other forms (including waste and scrap). 229
TOTAL : 2585
111, Polyvinyl chloride
i) DPolyvinyl chloride (PVC) compounds 2464
ii) Polyvinyl chloride (PVC) by emulsion method resins. 1724
iti)  Polyvinyl chloridne (PVC) resins by suspension method. _ 62766

TOTAL 66954

Source :—Monthly statistics of the Foreign Trade of India, Vol. II Imports published

by DGCI&S, Calcutta.
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Expenditure incurred for Opening
New Controller of Defence
Accounts Offices

2124. SHRI RAMAVATAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) the expenditure incurred by Govern-
ment for opening new Controller of Defence
Accounts offices during the last three years
in the country ;

have been
offices have

(b) whether complaints
minimised for which these
been opended ;

(c) whether such  offices are being
opened for creating promotional avenues to
more IDA’s Officers ;

been resent-
against such

(d) whether there bhave
ments among the empioyees
moves every where ; and

(e) if so, the action Government
propose to take to minimise  resentments,
disturbances and  frustrations among the

employees ?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Out of the new
Controller of Defence  Account  Offices

opened during the last three years, only
one is housed in a hired accommodation
and an expenditure  of about Rs. 14,000/-
per month is being incurred Staff has been
found through internal  adjustments. As
other expenditure connected with the
running of the office is met from within
the sanctioned budget, no  quantification
thereof has been made,

(b) and (c) The offices were opened
to cater for the needs of the Defence
Services as the Defence  Accounts Depart-
ment is a service department.

(d)y and () Representations  were
received against the  opening of only one
of these offices on the apprehensions of mass
transfer of work and  personnel. No mass
transfer of  personnel or work has taken

place so far.
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Sale of Shares by P and O Steam
Navigation Co_ 1.td. London

2125, SHR1 MOTIBHAI R. CHAU-
DHARY : Will the Minister of FINANCE be
pleased to refer to reply given to unstarred
Question No. 5326 on 26th August, 1983,
regarding sale of shares by P & O Steam
Navigation Co. Ltd., London and state :

(a) whether the investigation in the
affairs ofM/s mackinnon Makenzie and Rana
deep Co Pvt. Ltd. has been completed:

(b) whether Government have accepted
the demand of the workers for taking over
the Company.

(c) whether the Shipping Corporation
of India has been entrusted the work of
these companies :and

(d) If not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Investigations
against Mackinnon Mackenzie & Company
Ltd. have beer completed and the charges
framed against them were dropped as a
result of adjudication proceedings held under
Forcign Exchange Regulation Aci, 1973,
Investigations against Ranadip Shipping &
Transport Co. Litd. have been partly com-
pleted and 2 Show Cause Notices have been
issued. Adjudication Proceedings will be held
in respect of these two notices.

(b) and (d) As per information received
from the Minitry of Shipping and Trasport.
no demand has been received from the
workers of the company for its take-over
and the Shipping Corporation of India has
not been entrusted with the work of the
compdny,

Use of Computers by RBI and
Nationalised Banks

2126 SHRI BHEEKHA BHAI : Will
the Minister of FINANCE be pleased to state:

(a) the number and type of computers
in use at present in the Reserve Bank of
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India Offices and the proposed expansion
thereof during t(he next 2-3 years;

(b) the number and types of computers
used by the various nationalised banks in
the country.

(¢c) whether an agreement on compu-
terisation was signed in November, 1983
between the Bank Emp'oyees Union and
his Ministry; and

(d) if so, whether he will lay on the
table a copy thereof and if not, state its
broad out lines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Details of
computers presently in use in Reserve Bank
of India and the proposed expansion during
the next 2-3 years are laid on the Table of
the House, [P’laced in Library, See No, LT-
7887/34]

(b) Very few banks such as State Bank
of India, Indian Overseas Bank and Cor-
poration Bank have installed in-house com-
puters. Details of these compulers are not
readily available. Some banks have installed
micro processing mini computers. Several
banks are presently hiring  computer time
from out-side agencies for their work
relating to pay roll, provident fund, inter
branch reconciliation, balance sheet etc.

(c)and (d) An agreement had been
signed on 8th September 1983 between the
managements of 58 banks represented by
the Indian Banks' Assoeiation and  three
major unions of workmen, viz., All India
Bank Employees Association, National
Confederation of Bank  Employees and
Indian National Bank employees Congress
which, inter alia, includes the subject of
computerisation and  machanisation in
banks. Relevant extracts from the agree-
ment are at Annexurc-1I. The banks have
initiated acticn for indentifying/installing
computer systems suited to their require-
ments.

retaga g&t § waafaa arfaa
wafaa sawitaat 1 sfagaan

2127, = | wfear o Fqr
fag w1 qg Aqrd &1 A1 S0 7
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(%) wrsdigEa a1 F1 SfET FAT A
feais 1 #19, 1984 &1 qEdfas €1
WY gu g3t &1 wfqwaar &1 gear A
sgaf=a sufaal @t sgafa saarfaat
¥ fao srefiag oy o, &1, A\ W%
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g % fag g7 werrfwai &1 787
werfos sz ael, sfagaA qyg AT
WX A1AgF-NeF |7 9z g4 oy &
At § 1 = wearforat F gF9 A fAig
feamaar gAET & ST 97 fFar o arAr
2 1 &Y ey arst | gq. Aifqanag,
saatfaat & o FfAEfT FEr § A%
A w7 T30 94F a2 FwEr arefaA
frgg agt #F1 w34 7 (30 417 Fa0
ATAFE g, AT ¥4 &0 AT Ao
saarfaat F faw faoa w4t 99777 F4
F AT 719 IMT FT vZ F

Pakistan-Saudi Arabia Joint Defence
Agreement

2128, SHRI ARJUN SETHI : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have received
any information that Pakistan has entered
into 2 joint defence agreement  with Saudi
Arabia and alliance  with the Gulf States
offering great advantages to Pakistan, both
strategic and economic :

(b) if so, whether Government have
studied its impact on India’s security and
defence preparation  particularly on the
western sector bordering Rajasthan ; and

(c) the steps being taken to strengthen
this side of the border ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) :(a) to (c) Guvela-
ment have seen some media reports but do
not have any reliable information in this
rega-d.

All developments which have a bearing
on our security are carefully  analysed for
appropriate action while updating plans for
defence preparednesss.

Frozen Tuna Export
2129. SHRI

Will the Minister
pleased to state :

MANMOHAN TUDU :
of COMMERCE be
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(a) whether Government have a proposal
to go in for frozen tuna export

(b) if so, the steps taken in this regard
so far ; and

(¢c) the programme proposed to be
implemented in this connection in 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR  RANJAN LASKAR) :
(a) to (c) STC  has proposed a pilot
operation primacily to establish the evidence
of resources of Tuna Fish in the Exclusive
Economic Zone ih Indian waters, preparatory
to a Joint Venture for commercial fishing
and exports of Tuna Fish at a  later stage.
The proposal has been cleared in principle
subject to the finalisation of modalities
regarding aid.

OF ®IC 4 AN FH ST
2130, =t A @@ AET A0 faw
T 7F FqTA 1T B FT fF

(F) #A1 °F 710 qeg T AT &
FHI AL ATT ATHIT T1 =09 fZFmr 141y
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() Fr f=EAT Auruer wEIT A
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Free Trade Zone at Falta

2131, SHRI SANAT KUMAR MAN-

DAL : Will the Minister of COMMERCE
be pleased to state :

(a) whether a decision has since been

taken to set up a multi-product free trade
zone at Falta ;

(b) if so, the products to be handled
at Falta and :

(c) how long it will take to make a
start and the steps  being taken in  consul-
tation with other authorities concerned
e.g. Calcutta Port Trust, Shipping Lines,
Customs and Banks 1o make this a success-
ful venture ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER): (a) to (¢)
Yes, Sir. The Government has already

PHALGUNA 19, 1905 (SAKA)

Hritten Answers 70

decided to set up a wulti-product Export
Processing Zone at Falta. Since :t  wiil be
a multi-products Zone, a varicty of export
products such as Engineering,
chemicals & allied products, Texiles, Leather
Electronics etc, are expected to be manufac-
tured there. In the light of the developments
envisaged by the West Bengal Government,
the Site Selection and Approval Committee
has already approved of the site proposed
for setting up the Falta Export Processing
Zone. Government have also constituted
an Inter-Ministerial body known as Falta
Export Processing Zonc Boaid to take
decisions on all applications for setting up
industries in the said Zone, Besides, the
Government has alse eonstituted the Falta
Export Processing Zone Authority under
the Chairmanship of Minister of State for
Commerce, to deal with all major policy
issues for the speedy establishment of the
FaltaExport Processing Zone. This high level
suthority associates Minister of Industries
of West Bengal Government, Chief Secretary,
West Bengal, Secretaries in the Departments
of Economic Affairs, Expenditure, Industrial
Development, Electronics, Civil Aviation
and Shipping & Transport in addition to
representatives of Railway Board, P& T
Board, Central Board of Excise and Customs,
Reserve Bank of India etc,

Free Travel Facility for [Landlords
of Air India Accomodation

2132, SHRI DIGAMBER SINGH
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the statement laid on the Table on 21
November 1983, in fulfilment of the
Assurance given while replying to Unstarred
Question No. 4214 on 19 August, 1983
and state :

(a) the particulars of the accommoda-
tion rented by the Air India and its market
rent and the rent paid by Air India with frst
class complimentary tickets tacked to it and
the monetary value of these tickets and
whether these tickets are issued every year
or after two years or once during the leased
period ; and

(b) the particulars of accomodation
further rented by the Air-India in the capital
during 1983-84 carrying free travel facility-
its market rent and the rent payable by
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Air-India with complimentary tickcts and

their monetary value ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The requisite information in
respect of the accomodation rented by Air
India, in which first class tickets are to be
provided to the landlord in lieu of a part
of the rental is given below :-

Name of landlord : Shri D.R. Vadora

Details of accom- 4 flats at Safdarjung

modation . Enclave

Rent paid : Rs. 4,000/- per
month

Present market rent : Rs. 16,000/- per

month

In terms of the agreement, Air India are
required to provide upto 3 first class tickets
per year on Delhi/London/Delhi sector to
the landlord. The current monetary value
of one first cltass passage for Delhi/London/
Delhi is Rs, 28,168/-.

(b) During 1983-84, Air India rented
restdential accommodation for its Deputy
Manager, Palam details of which are as
under : -

Details of : Flat at Guimohar
accommodation : Park

Rental per : Rs. 1,375/- per
month month

Present market : Rs.  25,000/- per
rent month
Transporation : One economy class

ticket per year on
the sector Montreal/
India/Montreal

The existing economy class fare for the
sector Montreal/India/Montreal 18 Rs.
18,484/-
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Mismanagement and Malfunctioning of
Wellington Cantonment Board

2134, SHRI A, NEELA.OHITHA-
DASAN NADAR : Will the Minister of
DEFENCE be please to state :

(a) whether Government have received
complaints/suegestions on various matters
including mismanagement and malfunction-
ing of Wellington Cantoment Board creating
hardship for resident : and

(b)y if so, corrective steps
proposed ?

taken/

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K.P.
SINGH DEO) : (a) Yes Sir.

(by The complaints/suggestions are
being enquired into by Defence Lands and
Cantonment authorities. Corrective steps,
in found necessary, will be taken as and
when the enquiry reports  become
available,

Opcning of Branches of Nationalised
Commercial Banks in Madhya Pradesh

PUSHPA DEVI
Minister of FINANCE

2135. KUMARI
SINGH : Will the
be pleased to state :

(a) the number of branches of various
nationalised commercial banks proposed to
be opened in Madhya Pradesh in 1984 85
fitnancial year ;

(b) the names of the places in different
districts of M.P. where such new branches
are proposed to be opend ; and

(c) the details thereof ?

THE DEPUTY MINISTERIN THE MINIS-
TRY OF FINANCE (SHRI1 JANARDHANA
POOJARY) : (a) to (¢) The reserve Bank
of India has reported that the State Bank
of India, its Associates and 20-Nationalised
Banks together are currently holding 12]
authorisations for opening offices in
Madhya Pradesh, These are expected to
be utilised in a phased manner before the
end of March 1985. Centre wise details are
set out in the attached statement,
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India, its Associates

for opening offices in Madhya Pradesh.

District
1. Balaghat 1.
2. Bastar 2,
3. Betul 3.
4.
S,
6.
7
S
9
4, Bhind 10.
11,
5. Bhopal 12
13,
14,
15.

16,

17,

18.

Hamida Road

Centre District Centre
Bhorgarh 6. Bilaspur 23. Lakhram
Bodhghat MPEE 24. Hosdeo Thermal
Colony Power Station
. Korba
Khamriya
. 25. Korkome
Ranipur
) 26, Bilaspur- Budhwari
Sarni market
Sobhapur
. ) ; i
(Pathakhara) 7. Chhinpawara 27. Dongariya
. Mandir 28. Pench Super Power
) Thermal Project-
i Chlrapalla Sihore
» Bliasich! 3. Datia 29 Uchar
Manhat
9. Dhar 30. Singhana
Akloni
31. Oad
. New Compus of
Bhopal University 32, Nalchha
Hoshangalad Road
10, Durg 33. Bhilai inside
Bhopal-LHO Factory
Premises premises
Bhopal-Arera Hills 34  Bhilai Sector 6
Major Shopping 35. Durg
Centre-in-Habib-
ganj Area-Bhopal 36. Deokar
Bbopal-l—labibganj 37. Bhilai- Nehru
Nagar
Bhopal-Professors,
Colony 11. East Nimar 38. Sihada
Bhopal-Kasturba- 39. Khandwa-Bombay
nagar Bazar
Bhopal-Habibganj 40. Burhanpur Gandi
Chowk
Bhopal Gautam
Nagar 12. Gwalior 41. Gwalior-Mayur
. Bhopal- Sahajana- Market
bad 42, Bhalka
. Bhopal-Royal Mkt, 43. Gwalior Station

Road
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12.

13.

District

Gwalior
Contd.

Indere

14. Jabaifu

I-C

Morena

Centre

44, Gwalior - Chatri
Bazar

45, Shuklhai
46. Indore Palsiya

47. Semlia-Chau

48, Indore Transport
Nagar

49 Indore Kanadia
Road

50. Bhajiva
51. Imlai

52, Chaura:

53. Jabalpur Nayagaon

54. Kanhwara
55. Deorihatai
56. Kaudiya

57. Jabalpur- Millonan-
gan)

58. Kelwas

Ln

9, Kailwara Kalan

60, Jabalpur -Foaraha-
Market

6J. Lamkana

62. Jabalpur-Bhaktipur
63. Jabalpur-Katanga
64, Bhadkheda

65. Kichel

66. Iklod

67. Bichola

68. Neoti

69. Noorabad Ind.
Estate
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District

16, Narsingpur

. Raigarh

18. Raipur

19. Rajgarh

20. Ratlam

i)

Rewa

. Sagar

. Salna

. Sehore

Written Answers 76

Centre

70, Sarsala

21

72,
73;

74,

75.

76.
il

78,
79.

80.

8l.

83.

84.
85,
86.

87.

88.
89,
90,

91.

. Brijpur

Vikrampur Statien
Banwari

Bhama
Mudumkela
Vijainagar
Khorpia

Dhamtari

Raipur Ind, Estate

Raipur - Byron
Bazar

Raipur Civil Lines

. Suladia

Ratlam- Manek
Chowk

Sagara

Katra

Rewa Main Bazar
Rewda APS
University (upgra-
dation of exchange
counter)

Sagar

Chhula

Satna

Dodi

. Bayan
3. Nandner

. Bhanwara

. Siddiq Ganj
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District Centre
24, Sehore 96. Nipania Kala

Contd, 97. Kheri

98 . Cheepaner

99. Napla Khed!
25. Seoni 100, Ganeshgan)
101, Dhapora
26. Shahdol 102, Rasmohani
103. Pyali
104. Amlai Coal Mines

105  Shahdol-Sohagpur

27. Shivpuri 106, Bagicha Kareni

28 Siddi 107. Hanumangarh

108. Kamarjee

Decline in Market Value of Special
Bearer Bond

2136, SHRI H.N. BAHUGUNA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the market
value of special bearer bonds is crashing and
if so, reasons thereof ‘Indian Express’, 12
February. 1984):

(b) whether it is a fact that the fall is
due to stoppage of income tax raids as
allegd; and

(c) whether Government propose to
come out with a new bearer bond scheme ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Special
Bearer Bonds are not officially traded on
the Bombay Stock Exchange and hence they
are not quoted in its daily quotation of
prices.
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District Centre
109, Jainagar-Vindhya-
chal Super Thermal
Power (Stn.)
110. Amlori
29. Surguja 111. Khadgawan

30. Tikamgarh I12. Khargapur

31. Ujjain 113. Ujjain-Arvindnaga r,

Agra Road
114. Molana

I15. Itawa
32, Vidisha 116. Hydergarh

117. Vardha
118. Khadeh

119. Mugalsarai
120, Shaberkheda

121. Barwai

(b) Does not arises,
(¢) No, Sir,

Guidelines to Nationalised Banks for
Liberal Lending Policy

2137. SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be pleased
to state :

(a) whether his Ministry asked all
nationalised banks to adopt liberal lending
policy for providing loans to the eeonomi-
cally weaker sections under different schemes
and programmes of the Centre and States;

(b) if so, the norms the new procedure
and the criteria for sanctioning loans under
the new guidelines therefor;

(¢) whether these guidelines have been
circulated by the banks to their branch
offices located in rural and tribal areas;

(d) if so, the reasons for delay in sanc-
tion and release of the loans by the branches,
even though there are clear directions in this
regard; and
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Q) the steps taken so far by his
Ministry, R B.I. and the banks to avoid such
delays ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (e) Besides
endeavouring to assist smaller borrowers in
the priority sectors on their own, Public
Sector Banks are actively participating in
programmes directed towards creating self-
employment opportunities for the educated
unemployed youth, helping the rural poor to
come up above the poverty line and helping
the small and marginal farmer to undertake
develoment of minor irrigation. improve
agricultural inputs etc,

In assisting the beneficiaries belonging to
weaker section, the banks are primarily
guided by the viability and credit-worthiness
of the proposed ventures,

To ensure that applications of small
borrowers are disposed of expeditiously,
banks have been advised to ensure that
branch manager have adequate loan sanc-
tioning powers and that small applications of
less than Rs. 10,000 are disposed of within a
period of 3/4 weeks, However, sometimes
bunching of applications, shortages of staff
etc, do create back logs in disposal of appli-
cations, Banks have been asked to look into
such specific problem branches/areas and to
deploy special squads to secure clearance of
such accumulated arears.

frarea s wAESE 5% 7
AT ATAT

2138, st ghm wrEd Fa7 arfosy
qeET 98 qATT F1 FUT FHAq &

(&) #F1r FFrfag  gar efefas
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(T) FT FTHRIT FT f3=12 397 &
Tex 1 efoq 37 g &AW1 & 499
F 9z ¥ a7 2w foatwe F A90-
AT AGAT FFI(FF FT qA7 9 fA=r7
FIA FTE 7

arfosa daea § & qfa fawm &
s ®a (=0t fage ¥ awEw) : (F)
1 FE

(@) 317 (7) I97 FA I=A |
Import of Aluminium

2139. SHRI DOONGAR SINGH

Will the Minister of COMMERCE be
pleased to state :

(a) whether it 1s a fact that there has been
acute shortage of aluminium in the country
for the last one year with the result that thou-
sands of consumer industiies are suffering

and premium has gone upto Rs. 7000/- per
ton;

(b) whether it is also a fact that Minis-
tries of Mines and Finance had cleared in
October/November, 1983. 24,000 tonnes for
immediated import;

(c¢) if answers to (a) and (b) above be In
the affirmative, the reason why the MMTC
has taken so much time thus ignoring
country’s development in general and interest
of lakhs of employees who are being thrown
out of employment by a number of suffering
industries in particular; and

(d) whether Government propose to sect
up an enquiry committee to probe into this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) As a
result of steep decline in the production of
aluminium because of power cuts imposed
by the State Electricity Boards on alumizium
smelters, the availability of aluminium for
domestic use has been affected. There is no
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shortage in the availability of EC grade
aluminium while for CG grade aluminium
there appears to be some shortfall in the
availability vis-a-vis demand.

(b) In order to fill the gap between the
demand and production of aluminium, the
M.M TC., the canalising agency, was autho-
rised to import 30.000 tonnes of aluminium
during 1983-84.

(c) There was no delay on the part of
MMTC in arranging imports. Immediately
on receiving the necessary clearances/sanctions
M.M.T.C. took steps to organise the
imports, The normal lead time between the
date of authorisation to MMTC and the
actual arrival of material at Indian ports is
about 3-33 months. The material against
the orders placed by MMTC has been
arriving within the stated time age and is
under distribution to the actual users.

(d) Does not arise

Construction of Airport at Hubli (Karnataka)

2140. SHRI F.H, MOHSIN : Will the
Minister of TOURISM AND CIVIL AVIa-
TION be pleased to state:

(a) whether Government have accepted

Hubli alrport proposal;

(b) whether an official team has since
been sent to Karnataka to prepare the esti-
mates for the construction of the airport:
and

(c) if so. how long will it take to build
this airport and which of the Indian Airlines

services will touch this airport ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (SHR!I KHURSHEED ALAM
KHAN) : (a) On the recommendation of
the Indian Airlines, the constructiorn of an
airfield at Hubli for possible operation of
HS-748 aircraft was sanctioned in 1974, Sub-
sequently due to a very substantial increase
in the fuel prices, which would have made
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the operations non-viable, Indian Airlines
decided not to extend their service to Hubli.
The project, therefore, was dropped. It is
pot included in the 6th Five-Year Plan, The
Minister of Commerce & Industry, Govern-
ment of Karnataka in a meeting with the
Union Minister of Tourism & Civil Aviation
on 21.12.83, indicated that the State govern-
ment through their Public Works Depart-
ment would be willing to undertake the
development of the airport, as soon as
technical parameters and necessary estimates
are drawn up. The Union Minister of
Tourism & Civil Aviation agreed to send a
team of officers to inspect the site and pre-
pare necessary plans.

(b) The team will be visiting Hubli in
the course of this month to carry out the
survey of the site and to prepare estimartes.

(¢) The construction of an airport, after
its financial sanction and completion of
codal formalities, would take approximately
12-18 months. It will be possible to airlink
Hubli with a Vayudoot service subject to
availability of the requisite infrastructural
facilities, light transport aircraft and
viability of operations,

Development of Places of Tourism in Bihar

2141, SHRI BHOGENDRA JHA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

{a) the places being developed for tourism
in Bihar and particularly in North Bihar;

(b) whether it is being impreesed upon
the Government of Bihar or by the Govern-
ment’s efforts to resume further excavation
of the ancient historical site at Balirajgarh
and complete the slightly incomplete Dak
Bunglow there;

(¢c) whether the ancient historical sites of
Punyaranya ( Sitamarhi ) Ahilyasthan,
Kalyaneshwar,  Aseragarh are to be
excavated and developed as tourist centres;

(d) if so, details thereabout; and

(e) if not, the reasons therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR] KHURSHEED ALAM
KHAN) : In the Sixth Five Year Plan the
Department has under taken the following
schemes in Bihar :

(1) Provision of boats at Tilaiya Dam
at a cost of Rs. 6.12 lakhs

(ii) Provision of trained elephants at
Betla at a cost of Rs. 1. 35 lakhs.

(11i) Provision of a mini-bus at Hazari-
bagh National Park at a cost of Rs.
2.40 lakhs,

(iv) Fencing of land at Bodhgaya at a
cost of Rs. v.67 lakhs.

(v) Provision of Sound and lLight show
at Buxar at an estimated cost of
30.69 lLakhs.

(vi) Construction of a Youth Hotal at
Patpa at an estimated cost of Rs,
33.15 Lakhs

{vii) Construction of a forest lodge at
Betla at an estimated cost of Rs,
46,76 lakhs_

viii) Expansion of the ITDC Travellers
Lodge at Bodhgaya at an estimated
cost of Rs 20 lakhs and dexelop-
ment of a meditation park around
the Mahabodhi Temple.

(1X) A musafirkhana at Bihar Shanf
through the Bharatiya Yatri Avas
Vikas Samiti which received grants
from the Ministry of Tourism,

(x) Joint venture hotel at Ranchi by
I1DC and Bihar State Tourism
Development Corporation at an
estimated cost of Rs. 141 lakhs

(xi) Japanese style inn at Rajgir by the
Hotel Corporation of India and
Hokke Club of Japan.

(b) to (¢) There is no proposal before
the Department or the Archaeological Survey
of India for provision of facilitizas or excava-
tion of sites at Balirajgarh, Punyaranya
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(Sitamarhi). Ahilasthan, Kalyaneshwar and
Aseragarh

Indo-FRG Tie up for Third World Projects

2142, SHRI N. K. SHEJWALKAR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have seen a
news-item published in  the *“Economic
Times” of 9 December, 1983 under the
caption “‘Indo-FRG tie up for third World
Projects;”

(1) If so, the names and status of the
leader and other members of West Germany
delegation which visited India in this connec-
tion and outcome of discussions held with
Indian counterparts, giving their names and
status;

(¢) the extent to which Governmsat agree
to the views of the visiting delegation leader
about dependency on Soviet Union part-
cularly about the industries in Kandla [Iree
Trade Zone,

(d) the steps being contemplated for
further developmeut and removing the depen-
dancy on Sovit Union; and

(¢) the names of third world countries
where projects are 10 be set up and what
collaboration will be afforeded by each
country ?

THE MINISTER OF FINANCLE (SHRI
PRANAB MUKHERIEE) : (a) Yes, Sir,

(b) No. Joint Indo-German Seminar was
held on 10.1.1984 as alleged in the News
Report. However, a separate instlitution
called Indo-FRG Joint Commission for
Industrial and Economic Cooperation held
its meeting on llth and 12th January, 1984,
under the Joint Chairmanship of Mrs. Frau
Helga Steeg, Director General for Inter-
national Economic Issues in the Federal
Ministry for Economic Affairs and Shri ] S,
Baijal, Additional Secretary in the Depart-
ment of Economic Affairs. The discussions
covered a wide range of areas and issues

. concerning bilateral and multilateral econo-

mic and commercial relations., There was
however, no discussion, on Indo-FRG tje
up for 3rd World Projects and Kandla Free
Trade Zone, as alleged in the News Reporr.
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(c) to (e) In view of above, the qustion
does not arise,
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World Bank not to Extend Assistance
to N ABARD Project

2144. SHRLI B.V. DESAI : Will the
Minister of FINANCE be pleased to state :
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(a) whether the World Bank has decided
not be extend agricultural refinancing facility
to the National Bank for Agriculiure and
Rural Development ;

(b) if so, the reasons for the same ;

(¢) whether India had sought a credit
of § 250 million for NABARD as the
Agriculture Reconstruction Development
Corporation (ARDC) is coming to an end
in March, 1984 ; and

(d) f so, the reaction of the World
Bank and whether India has been very keen
to get the credit from the World Bank ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) No, Sir.

(b) Dose not arise.

(c) World Bank loan for ARDC-IV
close on 30 June, 1984, NABARD-I Project
has been posed to the World Bank for an
assistance or § 400 million,

(d) The project is being evaluated by the
World Bank,

Expansion of Cloud Sending Scheme

2145. SHRI M. RAMANNA RAI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
the Tamil Nadv Government spent lakhs of
rupees for sending the cloud and rain ;

(b)Y  whether Government have any
report about the result of this venture ;
and

(¢) whether the Central Government
have any scheme to spread the cloud sending
to other States also ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir. Tamil Nadu
Government have carried out cloud-seeding
operations during the summer monsoon
season of 1983.

(b) The analysis of the rainfall data
indicates some increase in rainfall as a
result of these operations.
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(¢c) There is no scheme to undertake
cloud-seeding experiment in any other State
at present.

World Bank Assistance to
Nabard Project

2146. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether World Bank has refused to
provide financial assistance to his Ministry
to impliment one of the projects of the
National Bank for Agriculture and Rural
Development Bank (NABARD-I Project);

(b) if so, the reasons of the refusal ;

(c) whether any conditions or suggesstions
have been made by World Bank on comple-
tion of which financial assistance will be
ensured for that project : and

(d) if so, the efforts made by his
Ministry to fulfil those conditions ?

THE MINISTRY OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a' No, Sir.

(b) IDose not arise,

(¢) and (d) The details of the project
are under active discussions with the World
Bank.

Decision on Report of Committee
Set Up for Improvement in Working
of Public Sector Undertakings

2147. SHRI JAGPAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have taken
any decision on the report of the committee
set up to recommend measures for improve-
ment in the working of the public sector
undertakings which are chronically in red ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) Presumably, the reference
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is to the Committee set up under the
chairmanship of then Secretary (Technical
Development) to recommend measures for
improving viability of some of the public
sector units of the Department of Heavy
Industry.

(b) The Committee has submitted the
repores of some undertakings. Its recom-
mendations broadly cover :-

(i) financial relief ;
(i) restructuring of some units ; and

(iii) strengthening the internal working
of the units. The Department is yet
to formulate complete proposals for
consideration of Government as the
balance reports are still awaited.
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Public Sector Undertakings in
Madhya Pradesh

2150, SHRI KAMAL NATH 1 Will the
Minister of FINANCE be pleased to state :

(a) details of Central Government public
sector undertakings in Madhya Pradesh ;

(b) whether there is any proposal to set
up any new industry in the public sector by
Central Government in that State ; and

(c) if so, the details thereof ?
THE MINISTER OF STATE IN THE

"MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) A list of undertakings
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which are having projects or service acti-
vities in Madhya Pradesh as on 31,3 1983
is enclosed.

(b) and (¢y Formulation of proposals to
set up new industries or expansion of
facilities in the existing industries is a
continuous process depending upon needs
of each industry, availability of infrastruc-
ture and support services such as power,
raw materials etc. Decision is taken on
each case at the appropriate time taking
into account the totality of circumstances.

Statement

1. TISCO Stanton Pipe & Foundry
Company Ltd.

2, Ferro Scrap Nigam Ltd.

3. Bharat Aluminium Company Ltd,
4. Bharat Refractories Ltd,

5. Hindustan Copper Ltd.

6. Manganese Ore (lodia) Ltd.

7. National Mineral Development

Corpn, Ltd.
8. Central Coalfields Ltd.

9. Coal India Ltd.

10. Western Coalfields Ltd.

11, Bharat Petroleum Corpn. Ltd,
12. Indian Ojl Corpn. Ltd.

13. I B.P, Company Ltd,

14- Cement Corporation of India Ltd.
15. The Fertilizer Corpn. of India Ltd.
16, Hindustan Fertilizers Corpn, Ltd.
17. Bharat Heavy Electicals Ltd.

18. Burn Standard Company Ltd.

19, I1nstrumentation Ltd.

20. Hindustan Photo films  Mfg,
Company Ltd,
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21. Modern Food Industries (India)
Ltd.

22, The National Newsprint & Paper
Mills Ltd,

23 National Seeds Corpn. Ltd,

24 National Textiles Corpn, (Madhya-
Pradesh) Ltd.

25. The Cotton Corporation of India
Ltd.

26 Food Corporation of India

27 Indian Railway Construction Com-
pany Lid.

28. National Building  Construction

Corpn. Ltd,

29, National Projects Construction

Corpn. Ltd,

30. Central Mine Planning & Design
Institute Ltd.

31. Metallurgical & Engineering Consul-
tants (India) Ltd,

32. Indian Tourism
Corpn. Ltd.

Development

33, Steel Authority of India Ltd,

34, Hindustan Steelworks Construction
Corpn, Ltd.

35. National Thermal Power Corpn.
Ltd.

36. Hindustan Petroleum Corpn. Ltd.

Policy Regarding Wages, in Public
Sector Units

2151, SHRI KRISHNA CHANDRA
HALDER : Will the Minister of FINANCE
be pleased to state :

Whether his  Ministry and the Bureau
of Public  Enterprises pursue a different
policy in regard to  providing wage scale,
D.A. and other fringe  benefit with other
public sector units of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA): Each proposal for wagelrevision
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received from the public sector undertakings
is considered fairly and  objectively by the
Bureau of Public  Enterprises on merits,
having regard to the existing wage levels,
fringe benefits etc.

Committee on  Sick Units

2152. SHRIMATI GEETA MUKHERIEE
SHRI D.M. PUTTE GOWDA :

SHRI BASUDEB ACHARYA i
Will the Minister of FINANCE be pleased
to state :

(a) whether the  Committee set up by
the Centre to study sick  industrial units in
the country and suggest measures (o make
them viable, has submitted its reports ; and

findings and
Government

(b) if so, the main
rccommendation made and
decision theron ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) Presumably the
question refers to the Committee appointed
by the Reserve  Bank of India under the
Chairmanship of Shri T.  Tiwari, the then
Chairman, Industrial Reconstruction Corpo-
ration of Ind.a. The Committee has since
submitted 1ts report 10 the Government.

b) Some of the important findings/

recommendations of the Committee are:

i) The remedies  available in terms of
various existing statutes for reviving
and rehabilitating  sick industrial
units are inadequate and dilatory,
Having 1egard, thercfore, to the
existing legal frame work vis-a-vis
rehabilitation of  sick industrial
units, a comprehensive  special
legislation designed to deal with the
problems of sick units is necessary.

(ii) A Quasi-judicial body called Board
for Industrial Revival (BIR) may
be set up under the  Special
Legislation to  deal expeditiously
and exclusively with matters relaling
to rehabilitation of sick industrial
units,
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Tribunals to  serve as
bodies to  deal
exclusively  with the recovery of
dues of banks and financial
institutions by following summary
procedure may be created,

(iii) Special
quasi-judicial

(iv) In order to avoid delay in arriving
at a commonly commitied package
programme amongst the participa-
ting agencies, an agency oOr a
‘Standing Forum’ (Working Group)
may be constituted whose decision
should be made binding on all the
participants.

Final decisions on the various recom-
mendations of the Tiwari Committee have
not vet been taken by the Government.

Production Losses Due to Low Capacity
Ulilisation in Public Sector Projects

215, SHRT CHHOTEY SINGH YADAYV:

SHRI DAULAT RAM SARAN:

Will the Minister of FINANCE be pleased
to state :

(a) whether there has been production
losses due to low capacity utilisation in the
public sector projects ;

(b) to what extent rise in the cost of
projects is because of delaved construction
during 1983 against 1982

(e) to what extent poor performance of
the public sector undertakings is attributed
to the inefficient and bad management ; and

(d) the steps contemplated by Govern-
ment to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) to (c) Attention is invited
to the detailed analysis  of capacities and
their utilisation given in Chapter 20, pages
220 to 243 and information relating to time
and cost overruns of selected public sector
projects available at  pages 125 to 127 of
the Public Enterprises Survey for 1982-83,
Volume I, laid on the Table of the House

on 28th February, 1984.

It has 10t  been possible to  quantify
the extent of rise in the cost of projects due
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to delays or the extent of poor performance
attributable to managerial shortcomings.

(d) Among the major steps taken/under
way to upgrade the performance of public
sector enterprises mention may be made
of the following :-

i, Constitution of special study teams

to go into specific causes of
continued low capacity utilisation
wherever noticed and recommend
short term and long term remedial
measures.

ii. A Cabinet Committee on Infrastiruc-
ture is entrusted with the task of
continuously  monitoring the per-
formance of enterprises providing
infrastructural  facilities and take
steps for improving their working.

tii.  Additional investments are provided
as balancing facilities and captive
power plants wherever justifed.

iv. Regular monitoring by the concern-
ed administrative Ministries and
Departments  through  quarterly
performance review meetings in
respect of individual enterprises.

v. Improving the selection and
appraisal of top managerial person-
nel as well as timely filling up of

lop vacancies.
schemes

vi. Approval of incentive

linked to  productivity improve-
ments.
vii. A high level Committee on Moni-

toring of Exection and Expeditious
Completion of major projects is
reviewing on a continual basis the
progress of  important  projects
under implementation.

aeETa Iamar & srfumrfat st
sHFIfAl & Faw. faeq @i,
fevig anfa av f&ar wav =am

2154 st T TR T faw wa
Tz 4914 #7 FO Fr fF w17 AT AT

F AT GIE 9T A @ AT F I 10



95 Written Answers

TFTL a7 & IUFHAT & fuFrfaar &=
FAATCAT & Jaq, fagw A, T4 &
@@ AT AR e g fEadr
g TIfor A9 F1 1L ?

fag dx g & vsw =weAY (w0 ga
gA. Four) : HAfed SEETTT uEw A1
ST 7EN & JaT IF gAT.92F 9 @ fzar
STAIT |

Export of Betel Leaves

2155. SHRI SATYAGOPAL MISRA :
Will the Minister of COMMERCE be pleased
to state :

(a) the details of the present position of
the export of betel leaves to different
countries ; and

(b) the steps Government have taken to
increase the export of betal leaves to other
countries.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Export of betel leaves during the last three
years is given below :

Year Qty. (MT) Value (Rs. lakhs)
1980-81 435 40.02
1981-82 574 61°62
1982-83 366 39.60

(Provisional)

importing  countries are
Kuwait, U.K,, and

The major
Saudi Arabia, Oman,
Bahrain, The Processed Foods Export
Promotion Council renders all  possible
assistance to the exporters in developing,
expanding and diversifying  export of betel
leaves.

ITDC Hotel at Bhopal
2156. SHRI SHIVENDRA BAHADUR

SINGH : Will the Miniter of TOURISM
AND CIVIL AVIATION be pleased to
state :
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(a) when the ITDC
likely to be started ; and

hotel at Bhopal is

(b) the reasons for its delay ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The Government of
Madhya Pradesh has recently agreed to
make available the site for the ITDC's
joint venture hotel  project at Bhopal and
also to divert the unauthorised road passing
through the plot. The cobstruction work is
likely to commence within 3-4 months,

Imposition of Curbs by India on Garments
Exports to USA

2157, SHRI P.M, SAYEED :
SHRI B.V, DESAI : Will the
Minister of COMMERCE be pleased to
state :

Government have
on garments exports to

(a) whether Union
imposed curbs
USA, ;

(b) if so, the main reasons therefor ;

(¢) whether high level delegation from
India visited U.S.A. in this regard ;

(d) if so. whether  they held any
discussions with U.S A, Government ;

(e) if so, the outcome of the talks ; and

(f) the period for which these restric-
tions will remain ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) to(f)
During December, 1983  and January, 1984
Government of India received request from
the Government of USA for consultations
under the provisions of the bilateral textile
Agreement between India and the United
States of America in respect of 4 categories
viz. Category 641 (man made fibre blouses),
Category 334 (Men’s and boy's coats,
Category 445 (Men,s and boy’s sweaters)
and Category 446 (Womens'  and girl’s



97 Written Answers

sweaters)., The request for consultations for
putting these Categories under a specific
limit included a request for holding exports
from India of these Categories to a specified
limit for a period of 90 days, Accordingly,

. the Government of India took steps to
limit exports during the consultation period
in accordance with the provisions of the
bilateral agreement.

Consultations were  held between the
delegations of India and the USA in
Washington from  22-24 February., 1984,
While the U.S. delegation pressed for
acceptance of a specific limit on these 4
Categories, the view of the Indian delegation
was that on the basis of available informa-
tion, a case of market disruption or threat
thereof by exports from India could not be
established. The Indian delegation proposed
that the reguest for consultations for specific
limits on these categories should be with-
drawn and the provisional limit for 90 days
revoked, Both sides maintained their
respective positions, The period of 90 days

in respect of Category 641 expires on the
28th March, 1984 and  for rhe remaining
Categories on the 25th April, 1984,

I.ooting of Indan Overseas Banks,
Hayatngar and Central Bank
of India at Madras

2158, SHRI RATANSINH RAJDA :
Will the Minister of FINANCE be pleased
Lo slate :

(a} whether it is  a fact that dacoits
looted the van of the Indian Overseas Bank
carrying Rs. 21.72 lakhs  near Hayatnagar,
Oriental Commercial Bank (Branch of
Gabathaba) was also looted to the tune of
Rs. 50.000/- and  evening  branch of the
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Central Bank of India at Madras of the
sum of Rs, 2 lakhs, (Hindustan Times, 9
February, 1984) ;

(b) the number of robberies in banks
taken place in last four years and the total
amount involved ; and

people arrested, if
and whether  they

(¢) the number of
any, for such robbery
have been sentenced ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) According to avai-
lable information a sum of Rs. 21.72 lakhs
was looted from a van which was carrying
cash from the Begum Bazar (Hyderabad)
branch of Indian Overseas Bank and a sum of
Rs, 59,190 was looted from the Dabathawa
branch (district Meerut) of Oriental Bank of
Commerce on § 2 .84

As per available information no
dacoity had taken place at the Evening
Branch of Central Bank of India at
Madras, The Central Bank of India
has, however, reported  that a sum of Rs.
1,24,913 and some foreign currency were
looted frora its Connaught  Circus Money
Exchange Counter attached to the Bank's
Connaught Circus (New Delhi) branch on
the night of 8th Fabruary, 1984,

(b) and (¢) The available information, as
reported by banks regarding the numbei
of bank robberies/dacoities  that occurred
during the years 1980, 1981, 1982 and 1983,
the amount involved and the number of
persons arrested is given in the attached
Statement. The information  regarding the
number of persons  sentenced for their
involvement in bank  robberies/dacoities is
not readily available.

Statement

The number of bank dacoities/robberies that occurred

during the years 1980, 1981,

1982 and 1983, the amount involved therein and the number of persons arrested.

Year Total number of Amount involved Persons
dacoities/ arrested
robberies

B 3 4

1980 24 Rs. 35.60 lakhs (approx.) 90
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1 2
1981 40
1982 77
1983 97

Estate Duty Assessment Pending im Various
Taxation Circles

2159. DR. VASANT KUMAR PAN-
DIT : Will the Minister of FINANCE
be pleasen to state:

(a) whether it is a4 fact that Estate Duty
assessments are pending for over ten years
in various taxation circles;

(b) if so. the number of EIstate Duty
assessmcents pending or incomplete or unfina-
lised for (i) four years and above (ii) five
years and above (iii) ten years and above
from Bombay, Calcutta, Madras, Delhi,
Ahmedabad and Bangalore;

(¢) whether Government have issued
orders to Estate Duty authorities to [finalise
assessments in four years; and

(d) if not, the various steps taken or
planned to cut short the long pendency oi
cases resulting into harassment to the hene-
ficiaries and loss to evchequer ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) :(a) Normally, the time taken for
completion of Estate Duty assessments is
much less than 10 years, However, there
are some Estate Duty assessments which are
pending for over than years for various
reasons.

(b) The information is being collected.
It shall be placed on the table of the house,
when ready.

3 4

Rs. 83,56 lakhs (approx.) 121
Gold valued at Rs. 385
lakhs (approx.)

Rs, 140.48 lakhs (approx.) 172
gold valued at Rs, 16,36
lakhs (approx.)

Rs. 126 02 lakhs (approx ) 99
gold/gold ornaments valued

at Rs. 43.04 lakhs (approx.)

gold/ ornaments weighing

1492 5 gms (approx.)

(¢) No, Sir.

(d) The Ministry have been issuing
instructions/letters to all the Commissioners
of Income-tax/Controllers of Estate Duty for
disposal of pending old Estate Duty assess-
ments and is also keeping a walch over the
progress.

Proposal to Start a Spinning Mill jn
Kancheepuram

2160. SHRI ERA ANBARASU : Will
the Minister of COMMERCE be pleased 10
state :

(a) whether there is any proposal being
considered for starting a spinning mill in
Kancheepuram, the premier town in the
country known for silk and zari saris; and

(b)y if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No Sir.

(b) Does not arise,

Steps to Check Qpening of Bogus
Accounts in Nationalised Banks
to Claim Incomie Tax Exemption

2161. SHRI1 B.D. SINGH :
PROF. AJIT KUMAR MEHTA :
Will the Minister of FINANCE be pleased
to state :
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(a) the steps taken by Government
to plug the loopholes in the working system
of the nationalised banks to check the open-
ing of bogus accounts by the business
community/industrialists in connivance with
the bank officials in the names of wvarious

& rusts thereby claiming income tax exemp-

tions on bogus donations defrauding the
Exchequer of large amount of income tax
yearly: and

(b) the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
Reserve Bank o India have already advised
all banks to obtuin proper introduction
before opening all new accounts including
those n the names of Trusts, However,
banks are not required to ask whether any
account opened with them is a Trust account
or not, But if an account is opened in the
name of a Trust or if it comes to the know-
tedge of the bank by the circumstances in
which the account is maintained then banks
¥ have zeneral'y laid down elaborate procedures
for maintenance of such Trust accounts,

2 As mentioned in the Budget Speech
1984 of Finance Minister, Government pro-
poses to take fiscal measures to curb misuse
of Trust funds with a view to evade payvment
of taxes.

Market Vialue of Special Bearer Bonds

2162, SHRI SUBHASH YADAV :
Will the Minister of FINANCE be pleased
L0 statc :

(a) whether market value of special
bearer bonds (1992) is crashing in the country
specially in Bombay :

(b) whether it is feared that the prices of
such bonds may come down further in the
coming months; and

" (c) if so, the reasons thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) Spe-
cial Bearer Bonds are not officially traded
on the Bombay Stock Exchange and hence
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they are not quoted in its daily quotation of
prices.

L3

Government issued the Special Bearer
Bonds at par and will also redeem them at
par with interest at the rate of 29/ per
annum on maturitv. The tran<fer of the
Bonds from one holder to another during the
intervening period, which can be made by
more delivery, does not enter Government
Account.

Movement of U.S. Warships from

IL.ebanese Coast to Indian QOcean

2163, SHRI MADHAVARO SCINDIA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether attention of Goverument
has been drawn to the reported movement of
U.S. warships carrying marines from Leba-
nese coast to Indian ocean in October,
1983;

(b) if so, what according to Govera-
ment's information was the object of the
movement of the American amphibious ferce
into the Indian ocean; and

(¢) the latest position about U S, naval
presence and its movements in the Indian
ocean according to Government's sources ?,

THE MINISTER OF DEFENCE (SHRI
R VENKATARANMAN) : (a) and (b) Yes
Sir. Government is aware of the reported
movement of the U S. warships from
Lebanon to the Indian Ocean subsequent to
the Iranian threat of blockading the straits
of Hormuz

(c) A number of warships of the US
Navy continue to be present in the Indian
Ocean,

Acceptance of Employment in Private
Agencies after Retirement by Officers
of Armed Forces

2164, SHRI P.K. KODIYAN :
SHR1 CHINTAMAN] PANI-
GRAHI : Will the Minister of DEFENCE
be pleaed to state :
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(a) whether any new guidelines have been
issued in regard to the acceptance of employ-
ment in  private armament  purchasing
agencies by officers of the armed forces
after their retirement from the services; and

(b) if so, the main details thereof ?

THE MINISTER OF DEFENCE (SHRI R,
VENKATARAMAN): (a) and(b) No. Sir. The
exisiing instructions arc considered adequate
according to which Service Officers of rank
Colonel and above in the Army and equiva-
lents in the Navy and Air Force, are required
to take prior permission of the Government
before taking up employment with any
private firms within two years of their
retirement. They are not permitted to accept
post-retirement employment in firms which
have any subsisting contracts with the Minis-
try of Defence or its attached and subordi-
nate organisations. They are also not
permitted after retirement to take up any job
involves liaison with Government. Service
officers will also be not permitted to function
as resident representatives requiring esta-
blishment of contacts with serving oflieers
in the Szrvices/Government,

Decision to Close Down Loss Making
Public Sector Units

2165, SHRI K. RAMAMURTHY
Will the Minister of FINANCE be pleased
to state :

(a) whether any deision has been taken
to close down the loss-making public scctor
units in order to solve th: problem of
mounting burden of subsidising the lossess
and nursing them back to health; and

(b) if so, whather the implementation of
this decision has started and the names of
such public sector units which have been
closed so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) No, Sir,

(b) Does not arise.
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India Ranked at a L.ower Stage
by World Bank

2167, SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of FINANCE
be pleased to state :

(a) whether it i< a fact that the World
Bank had rated the Indian position and
ranked at a Lower stage ;

(b) whether government had lodged
a complaint 1o the World Bank .

(¢) whether the World Bank has accepted
and re-ranked India ; and

(d) if so, the effect of this higher
ranking ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (d)
Following the Eighth General Review of
Quotas in the IMF a proposal for selective
increase in the capital of the World Bank
was circulated by the World Bank Manage-
ment. This proposal would have resulted
in a decline in India’s voting power,
Government have viewed this proposal
with concern and are consulting with the
World Bank management and other member
countries in order to arrive at an arrange-
ment which would, to the extent possible
safegurad the voting strength of India
Discussions are still in progress.

Excise Evasion by Decentralised Sector

2168, SHRI BANWARI LAL : Will
the Minister of FINANCE be please to
state :

(a) whether a lot of excise evasion is
being done by the decentralised sector
and no efforts are made by Government
to check it ;
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(b) whether Government have tride to
formulate a scheme to check this malady
which has been, on the one hand creating
financial loss to the national Ex-chequer
and innumerable problems to the organised
sector on the other hand by way of passing
out their projects ;

(c) whether there has been a great
demend for shifting duty from fabric to
yarn/fibre with a view to checking the
evasion of excise duty by vested interests ;
and

_ (d) if so. action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) and (b) Cases of evasion
of excise by both organised and unorganised
sector have been reported. Appropriate steps
are constantly being taken to check such

evasion.

(c) and (d) There have been repres-
sentation from the trade for shifting duty
of excise from fabric to yarn/fibre stage.
These representations have been duly consi-
dered but the suggestion has not been found
acceptable.

Misuse of Subsidy on Loans given to
IRDP and other Fmployment
Programmes

2169. SHRI SURYANARAYAN
SINGH 1 Will the Minister of FINANCE
be pleased to state :

{a) whether attention of Government
has been drawn to the misuse of subsidy
allowed on the loans given to the TRDP and
other rural employment programmes ; and

(b) if so, the details thereof and the
steps being taken to check such mal-
practices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) and (b) Whenever
any specific complaint is received 'in respect
of implementatin of the Integrated Rural
Development Programme it is got looked into
for appropriate corrective action. Recently
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the State Governments have been advised
to constitute block level advisory committees
to help the npationalised banks and other
financial institutions in the proper imple-
mentation of the IRDP. They have further
been advised to constitute district level
sub-groups, the main function of which shall
be 1o oversee the grievances of the
borrowers.

Development of Domestic
Aviation Industry

2170. SHRI R.P. GAEKWAD : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether itis a fact that Indian
Airlines had added only 19 new stations in
the past 20 years between 1953 when it was
formed and it had 53 stations and now ;

(b) whether it is also a fact that these
19 new stations were opened in the last
few years and were largely centred around
the trunk roads ; and

(c) if so, the steps being contemplate
to develop domestic aviation industry as
the develcpment in the past 30 years seems
to be most unsatisfactory ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) No, Sir. Indian Airlines has extended
its services to stations like Allahabad,
Dimapur, Jabalpur, Khajuraho, Port Blair
Raipur, Udaipur, Vadodara, Vijayawada,
Kota and Nasik which are not centred
around the trunk routes.

(¢) Indian Airlines carried only a little
over 400,000 passengers in 1953-54, which
was its first year of operation. In the
current year the estimated passengers traffic
on Indian Airlines is 7.5 million. Indian
Airlines would gradually further expand
their services to other important stations.
Vayudoot, was formed in 198] to connect
inaccessible area in the north-east and other
important stations to which Indian Airlines
dose not operate, Vayudoot is presently

MARCH 9, 1984

Writien Ansvers 108

operating to I8 stations and will further
extend its operations after the Dornier
aircraft is inducted into its fleet in the
second half of 1984, The progress, therefore,
in civil air transportation over the last

thirty years would appear to be very
satisfactory.
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Measures Proposed for Building up
Regional Tourism

2173, SHRI G, BHOOPATHY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the names of our traditional tourist
generating markets and the number and
peccentage of tourist traffic from these areas
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during the last three years ending 31 Decem-
ber, 1983;

(b) the reasons for d=cline;

(c) where Government are aware that the
decline is wholly due to the followinyg factors,
(i) exorbitant hotels tates (i) high make-up
of travel agencies (iii) absence of prorating
of international fares on domestic sectors;
and

(d) the specific measures proposed 10
reverse the trend and build up regional
tourism ?

THE MINISTER OF STATE OF THE
MINISTKY OF TOURISM AND CIVIL
AVAIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The names of traditional tourist
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generating markets and the number and
percentage of tourist traffic from these coun-
tries are given in the attached statement.

(b) The decline in tourist arrivals in
respect of some of the countries has been
due to the recessionary conditions in those
countries, changes introduced in the landing
permit system etc.

(c) It is not correct to say that the dec-
line is wholly due to these factors.

(d) Continuous efforts are being made
by overseas tourist offices to project the
potential of Indian Tourism, The tourist
offices of Government of India maintain
liaison with airlines, lour operators, media:

hold India evenings, Seminars; undertake
aggressive_ publicity and marketing.

Statement

Lok Sabha Unstarred O No. 2173

The names of traditional tourist generating markets and the number and percentages of

tourist traffic

Country Arrivals Proportion (%)
- —ig_SHl-ﬁ__l;SE_- _I;t;"-__ 1981 1982 1983
(Jan-Oct)

U.N. 116,684 120,772 99,906 13-7 14.0 14 4
U.S.A, 82,052 86,806 72,737 96 10 1 10,5
Sri Lanka 75,842 76,143 70,941 8.9 8.9 10.2
France 57,272 59,267 42,202 6.7 6.9 6.1
Federal Republic

of Germany 54,311 49,610 38,657 6.4 58 56
Japan 29,032 29,103 22,278 34 34 1.2
Italy 28,5C3 29,791 21,58 33 3.5 3.1
Saudi Arabia 26,024 27,846 21,307 1.0 3.2 3:1
Canada 25,358 25,991 20,466 3.0 30 3.0
Malaysia 26,458 26,552 19,649 3.1 3.1 2.8

Country-wise arrival figures for November and December 1983 are not yet available.
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Maintenance of Provident Fund Accounts of
Bihar Government Employees by
A.G. Bihar

2174, SHRIMATI SUMATI ORAON :
Will the Minister of FINANCE be pleased
VO state

(a) whether the background of the facts
that (i) the up-to-date statements of Provident
Fund Accounts last issued by Bihar Accoun-
tant General’s Office to Bihar Government
employees cover perid opto 1980-81 only; (ii)
complaints about missing credits and gross
inaccuracies in such ‘statements’ are generally
widespread: and (iii) such ‘statements’ with-
out any inaccuracies therein are mere
exceptions, Government agree that the
maintenance of P.F. Accounts for Bihar
Government employees done by Bihar A.G.
is far from satisfactory;

(b) if so, the steps Government propose
to take in order to take such P,F. accounts
holders in Bihar out of the Predicament they
find themselves in currently and by when;
and

(c) how Government propose to deal
with the officers 1esponsible for creating
avoldable harassments/inconveniences to such
P F. accounts holders to prevent recurrence
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) to (c) The arrears in
posting of Provident Fund Accounts in the
office of Accountant General, Bihar, Patna
and the discrepancies in individual accounts
are mainly on account of the persistent
late rendition of accounts by the Treasuries
and Public Works Divisions in Bihar and
incorrect preparation of the Provident Fund
schedules by the Departmental Officers or
non-submission of schedules. The State
Government was requested several times to
take necessary steps for timely submission of
accounts by tye Treasuries and Public Works
Divisions but without much improvement.
In May, 1981, the State Government made
proposals for taking over the work relating
1o maintenance of Provident Fund Aecounts
and authorisation of pay and allowances 1o
gazetted officers from Accountant General.
As the transfer of functions would have
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rendered 571 sersons purplus, a ban was
imposed on further recruitment of staff
pending transfer of work. As a result, the
Provident Fund Accounts fall into further
arrears- The State Government finally
decided in April, 1982 that it would not be
possible for them to take over Provident
Fund Accounts for the next 5 to 6 years,
The uncertainty created by the proposal of
the State Government retarded the progress
of work in Provident Fund group for about
a year.

So far as 1980-81 accounts are concerned,
1,27,000 statements out of 3,06,408 have been
issued so far. Expeditious action is being
taken for the despatch of the remaining
statements of accounts. To overcome the
arrears and to settle discrepancies in indivi-
dual accounts, the drawing officers/treasury
officers have been asked to furnish collateral
evidence in support of the deposits made.
Peripatetic parties are also being formed
for visiting various departmental offices for
settlement of the descrepancies on the spot,
The Office of the Accountant General has
also been restructured recently with a view
to improve the accounting and entjtilement
functions, The Officers dealing with Provi-
dent Fund Accounts have also been
instructed to attend to the discrepant cases
on priority basis.

Allocation made for Himachal Pradesh
for Sar.ction of l.oan Under NREP for
unemploy cd Matriculate Youths

2175,  PROF. NARAIN CHAND
PARASHAR . Will the Minister of
FINANCE be pleased to state :

(a) whether any allocation has been
made for Himachal Pradesh for the sanction
of loans Under NREP for the unemployed
matriculate youths for 1983-84;

(b) if so, the exact amount and the
number of cases for whom the loan has been
(i) approved (ii) disbursed, as on 31 January,
1984, district-wise:

(¢) whether any increase in (i) number

of cases (ii) amount allotted would be made
in view of large number of applications ; and
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(d) if so, the exact increase pioposed
for 1983-84; the number of applications
received upto 31 December, 1983 district-
wise ?

THE DEPUTY MINISTER [N THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Presumably
the reference is to the Scheme for Self-
Employment of the Educated Unemployed
Youth. This scheme is, however, not part
of NREP. Under the scheme for self-employ-
ment of Educated Unemploy:d Youth, 2000
beneficiaries are to be financed by banks in
Himachal Pradesh upto 31st March, 1984,

Financial targets have not been laid
down for states. However state-wise targels
in terms of number of beneficiaries have been
fixed by the Ministry of Industry, These
targets have, inturn, been broken down, dis-
tricket-wise by the State Governments, The
amount of bank funds for any State/District
would depend upon the pbysical target fixed
for that State/District. As per provisional
information as on 31.1.84, made available by
the Ministry of Industry, 35G5 applications
involving Rs 626,48 lakhs had besn recom-
mended to the banks by the various DICs in
Himachal Pradesh. Of these 111 applications
involving Rs, 21.17 lakhs had been sanction-
ed by the banks, District-wise break-up of
this information is not available,

The Ministry of Industry has intormed
that at present, they are not considering any
increase in the physical target for Himachal
Pradesh during 1983-8},

Mass Loaning under 20-Point Programme

2176. SHRI TRILOK CHAND :
SHRI RASHEED MASOOD :
SHR! JAGPAL SINGH : Will
the Minister of FINANCE be pleasen 1o
state :

(a) the number of beneficiaries from the

mass loaning under the 20-point Progremme
both in the rural and urban areas so far;

(b) the amount involved; and

(c) the method adopted to identify the
genuineness of the borrowers, to fix rate of
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interest on these loans and the mode of its
recovery ?

THE DEPUTY MINISTR IN THE
MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) to (¢) The weaker u

section bencficiaries of the 20-Point Pro-
gramme are now identified and included
within the Priority Sectors for which public
sector banks have been asked to enlarge the
level of credit to 40 per cent of their aggre-
gate credit by Maich 1985. Within these
sectors, weaker sections are expected to get
not less than 25 per eent of these Priority
Sector Advances within the same tim= frame.
As per available estimates at the end of
September, 1983 public sector banks had
outstanding Priority Sector Advances of Rs.
12818 crores involving 179 lakh borrowal
accounts. Weaker sections accounted for
advances of Rs. 2475 crores— 19.3 per cent
of the total —involving 99 lakh borrowal
accounts.

In order to accelerate the flow of credit
to weaker sections banks are undertaking
campaigns to identify beneficiaries in a big
way. At many places functions are held for
disbursement of bank assistance in public so
as to ereale greatcr awareness among the
people of weaker sections about the facilities
they can avail from the banks, 10 encourage
them to take up self-employment ventures
with the help of bank assistance and also 10
demonstrate to the people that benefits
meant for this group are in effect reaching
them. This cannot. however, be called mass
loaning scheme. Under specilic programmes
such as [ R_D.P. or Scheme for Self-employ-
ment for Educaled Unemployed Youth
specific agencies are designated for identifica-
tion beneficiaries.

Violation of Banking Norms bv
Nationalised Banks in giving
Mass l.oans

2177 SHRI1 SUDHIR KUMAR GIRT :
Will the Ministar of FINANCE be plcased
to state :

(a) the reasons for violating the banking
norms by the nationalised banks by issuing
mass loans in the presence of some political
leaders on the basis of some froms alleged
to have been unauthorisedly printed in
January, 1984; and
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would take
being

(b) whether Government
steps to prevent the bank loans from
politicalised in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
NDHANA POOIJARY) (a) No banking
norms are violated by the banks in arranging
public functions for distribution of assistance
to smailer borrowers in the priority sectors
on the basis of applications properly scruti-
nised and sanction=d by the competent bank
authorities.  Such functions help the banks
1o create an awareness among the weaker
sections about the facilities that they can
avail from public sector banks, to encourage
these people 1o take up self-cmployment
ventures with the help of bank credit and 10
demonstrate to .he public that the facilities
meant for these groups are in effect reaching
them,

(b) Participation in such public functions
by public personalities cannot be construed
as politicalisation of bank loans.

News-Item Captioned -*Empire Builder
Turned LEducated Unemployed™’

2178. SHRI] K. A. RAJAN : Will the
Minister of FINANCE be pleased to state :

(a) whether attention of Government has
been drawn to a news-item appeared in
‘Blitz" weekly of February 11, 1984 captioned

“Empire builder turned educated unem-
ployed™ :

(b) IT so. the details thereof ;

(c) whether  any inquiry has  bcen

conducted into the matter ; and
(d) if so. the details thereof and action
taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) to (d) In accordance with provisions
of the statutes governing  the nationalised
banks and in accordance with the practices
and usages customary among bankers, the
information relating  to or the affairs of a
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constituent cannot be divulged. However, it
may be stated that the bank management is
seized of the matter.

wa faa sifaal & aw & =mw

2179. =Rt TIFATT AIIFT  ATEN
F17 faa 941 78 9719 &1 FI7 F9 &

(%) #771 fzeat, I7 wew, fagre &=
gEg WEW g «qrAe gz fowmag fae
“# E fw g7 waafag sfa & & #71
T ITAS FI(A T FAT FI KT A FIT
AT AT F AT @ AT &1 KT I9-
asq F7IA F fA0 ZquT FTEr FwFATIAT

17 afvzry qramg 3=ae FI9 2

(=) @11 fzesr vrsr gEEfear a®
fgo afrawis, Agr === 3%, FATLIOHT
i Afggg %, WO T 31 fFHHET
FI70 FHW: fFEAT ifatgzgfa'a wrfaat
FIOF HEAT ATAHT FATLZT ATHIAE
fafazz, aromom & nF g7 73577 FE2
AAUFHANTE T AWATZTNT A7 AET
qIW  H OF FE4[ ASTE  FIEE
FEEAT ATTATLHAA F1 R §A F3d
a1 ¥ fRAar g ; A7

() =xfz g1, AT 27 HF9 H GLEHT
T HI0 FAGIE K Z ?

fag A § gauxl (o qq1Eq
gAY ):(F) TZHITT &7 F F a7 F1 qATZ
Z e g f5 7 #Ase ant & mosarsl
F1 1 AT 17 97 gy =g qifaai/«7q-
afaa FAFIfAAT F @110 71 70 o1 AT
HUT & TATZ T AT IS FT | dH1 A
7z T "71g & 7€ g faE 7 wrEen gIr
g gy H fwo A1 I FIA1 AT I@ATA
FIX F fag g9 sAtaa N ArHfas
Fratay # fafoez sfasry fagsa 70



119 Written Answer s MARCH

gagfaa sifaat /saafF3gT ¥ oA F
fao o saFa1 ¥ fFaraaq § =7 fzaq
F AC F F af fawa fowrgAt F areq
21 a7 JUATTFATF A1 F77 F (A7
= FIOATAT g |

(=) =tz (7) za "3 § fraf3
FT GAT FATTAT AT 72T Z |

Full-Time Students Admitted to Catering

Institutes

2180, SHRI C.T, DHANDAPANI :
Will the Minister of TOURISM  AND
CIVIL AVIATION be pleased to state :

(a) the total number of full-time students
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(b) year-wise and State wise break-up of
the figures ;

(c) per capita expenditure o¢n each

student during the last three years ;

institute
the Central

(d) the grant given to each
during the last three years by
Government ;

(¢) year-wise break-up of figures ; and

(f) the number of faculty members in
each of these institutes ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM  AND CIVIL
AVIATION (SHRI KHURSHEED ALAM

admitted to each  catering institute during KHAN) : (a) to ([) Requisite information
the last three years is enclosed.
Statement

Tastitutes of Hotel Management Catering Technology

Institute of Hotel

& Applied Nutrition Management,
R — —_— Catering & Nutrtion
Srinaear Bombay Madras Calcutta New Delhi
(J&K) (Maharas- (Tamil (West- (ULT. of Delhi)
tra) nadu) Bengal)
No. of students admitted :
1980-81 — 419 147 199 239
1981-82 —— 452 190 354 236
1982-83 71 463 197 385 24|
TOTAL: 71 1334 534 938 716
Per Capita Expenditure:
(Rs).
1980-81 —— 1179 3572 3915 1559
1981-82 _—— 1294 3277 2851 42106
1982-83 6084, 50 1190 4148 2714 4640
Grants given
1980-81 e 1,39,638 1,21,671 6,12,700 62,46,240
Capital : —_— 9.41,600 11,33.000 8,35,000 13,90,000
Revenue
1981-82
Capital : 190,583  8,97,969 80,800 —— 73,410
Revenue : _— 16,30,900 11,69,000 9,60,000 16,580,000
1982-83
Captal : 2,79,460 1.47,000 2,09,153 8,00,000 1,44,000
Revenue :  2,00,000 20,00,000 13,86,908 8,80,000 19,50,000
No. of faculty
members : 6 46 28 19 35
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Mal-Functioning of TAAI

2181. SHRI SATYENDRA  NARAIN
SINHA : Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 2152 on 5 August,
1983 rcgarding mal-functioning of Interna-
tional Airport Authority of India and state:

(a) whether the required information

has since been collected ;
(b) if so, the details thereof ;

(c) if not, by what time the same will be

collected and laid on the Table of the

House ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The information is
s'ill being collected-

(c) It will be laid on the  Table of the

House, as soon as possible,

Development of Suryvakund in Hazaribagh

District
2182 SHRI R.L.P. VERMA : Will
the Minister of TOURISM AND CIVIL

AVIATION be pleased to state :

(a) whether the hottest pond Suryakund
situated on G.T. Road in Barkattha in
District Hazaribagh of Bihar  presents an
eye-catching scene ;

(b) whether. Government  have any
proposal for overall development of the
Suryakund and for construction  there of
a hostel and dak bungalow for tourists
and a laboratory for skin disease treatment
by hot sulphur water ;

(c) if not, the reasons therefor ; and
(d) whether a scheme is pow being

formulated for the development of this
place of national importance for tourists ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to {d) Hazaribagh in Bihar has
been included in one of the three travel
circuits identified by the Department in
consulation with the State  Government of

Bihar for  the phased development of
infrastructural facilities with  the combined
resources of Centre, State and Private

Sectors. There is however no proposal
presently under  consideration  with the
Department for the development of Surya-
kund in Hazaribagh District.

Loss on Account of Export of Irom Ore

2183, SHRI T R. SHAMANNA : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a tact that the loss
on account of cxport of iron ore is Rs. 21
crores ; and

(b) whether Government will chalk out
a policy to check losses in export and
conserve natural resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (1) No, Sir.

(b) Does not arise,
Control over Manufacture of Tranquillizers

2184. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to
state :

(a) whelher the UN Commission on
Norcotic Drugs has decided to place 33
tranquillizers like ‘Librum’, ¢‘Valium’ etc.
under international control ;

(b) if so, India’s reaction thereto ;

(c) which of the tranquillizers manufac-
tured in India are llkely to be controlled ;
and

(d) when a decision is likely to be
taken in this regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.,
KRISHNA) : (a) The United Nations
Commission on Narcotic Drugs at its
Eighth Special Session held in  Vienna from
6th to 10th February 1984 has decided to
place 33 Benzodiazepines, including Chlor-
diazepoxide (Librium) and diazepam
(Valium), in Schedule IV of the UN
Convention on Psychotropic Substances.
1971,

(b) to (d) When this matter came up for
consideration in the Commission,s Session,
the Indian Delegation voted in favour of
inclusion of Diazepam inn  Schedule 1V of
the Convention but abstained in the voting
on all other Benzodiazepines Out of 33
substances, preparations of only five Benzo-
diazepines viz, Chlordiazepoxide, Diazepam,
Oxazepam, Nitrazepam and Lorazepam
are being marketed in the country.

Substances which
are covered by the Convention on
Fsychotropic  Substances and which
have been approved for marketing in India
have been included in the Schedule X of
the Drugs and Cosmetics Rules and a
strictor control over their import, manufac-
ture and sale s being exercised under the
provisions of these Rules Consequent
on their inclusion in Schedule 1V of the
Convention, the five Benzodiazepines that
are being marketed in the country may
have to be included in Schedule X of the
Drugs and Cosmetic Rules at the appro-
priate time in accordance with the provisions
of the Coavention on Psychotropic Sub-

stances, 1971,

Psychotropic

Taking up LEmployment with Private
Companies after Retirement by
Retired Army Officers
2185. SHRI  NAVAL KISHORE
SHARMA

SHRI SUDHIR KUMAR GIRI:

Will the Minister of DEFENCE be pleased
to state °

(a) whether it is a fact that Government
are contemplating some check on senior
officers of the defence forces taking up
employment with private companpies and
overseas firms immediately after retire-
ment :
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(b) whether a special  scrutiny is
proposed to be made with regard to top
ranking officers who had sought voluntary
retirement to take up jobs with private
companies ;

(¢) whether it is proposed to prepare
a list of all the senior army officers who
have retired during the last two years :

(d) the particulars  of the present
occupation of such officers : and

(¢) the details of checks proposed to
be made to keep a watch on retired army
officers ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b)
According 10 the existing instructions
issued by the Minisiry of Defence, Service
Officers of rank of Colonel and above in
the Army and equivalents in the Nevy and
Air Force, are required to take  prior
permission of the Government before taking
up employment with any private firms with-
in two years of their returement. They are
not permitted (@ accept post-retirement
employment in firms which have any sub-
sisting contracts with the Ministry of
Defence or its attached and subordinaite
organisations. They are also not permitted
after retirement to take up any job with
private firms if the job involves liaison with
Government as well as to function as resi-
dent representatives requiring establishment
of contracts with serving officers in the
Services/Government.

(c) and (d) A list of all senior Army
Officers who have retired during the last
two years (1982 and 1983) has been main-
tained. Out of 236 such officers, 40 officers
were granted permission to take up employ-
ment with private firms.

(¢) The existing instructions on the
subject are considered adequate,

Simplification of Loaning System

2186. SHRI BISHNU PRASAD : Will
the Minister of FINANCE be pleased to
state the changes likely to be introduced to
remove procedural delays and simplification
of loaning system to help marginal and
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small farmers getting credit from institu-
tional agencise for the development of
agriculture ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : The banks’ procedures
and loanings systems in respect of smaller
proposals in the priority sectors have
already been simplified substantially. Banks
have also been asked to chsure that loan
sanctioning powers with branch managers
are adequate 1o secure speedy disposal of
small loan applications,

Formation of International
Cashew Comniunity

2187. PROF, P.J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether any internatnioal cashew
community has been formed ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No, Sir.

(h) Dose not arise,

Replacement of Directors of Public
I.iniited Companies by Representatives
of Financial Instftutions

2188, SHRI INDRAJIT GUPTA
Will the Minister of FINANCE we pleased
to state :

(a) whether Government have a proposal
under consideration to replace a section of
directors of public Limited Companies in
which Government financial institutions have
majority of the equity shares by the
representatives of these financial institutions;
and

(b) if so, the details thereof and steps
being taken in this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY : (a) and (b) In terms
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of the Government guidelines to the All
India Financial Insititutions, which have
come in'o effect from 1.3.1984 the Financial
Institutions are required to appoint
their nominees on the Board of Directors
of all MRTP companies assisted by them.
In regard to non-MRTP companies, nominee
directors are required to be appointed on
a selective basis, especially in cases where
one or more of the following conditions
obtain :

(1) The unit is running into problems
and is likely to become sick ;

(i) Institutional holding is more than
26%/ ; and

(iii) When the institutionl stake by way
of loan/investment exceeds Rs.S crores.

While the institutions (Industrial Deve:
lopment Bank of India, Industial Finance
Corporation of India, Industrial Credit &
Investment Corporation of India and Indus-
trial Reconstruction Corporation of India)
would act in accordance with the GGovern-
ment guidelines, there is no proposal under
consideration to replace a section of public
limited companies with representatives of
the Financial Institutions.

Installation of Real-Time Computers
at Major Airports

2189. SHRI SKARIAH THOMAS:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is a proposal to
instal real-time computers at major airports
in the country ;

(b) whether it will be extended 10 ail
the airports in the country ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) There is no proposal to
in stal Real Time Computers at the major
airports in the country, The position, how-
ever , is that Indian Airlines have procured
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a Real Time Computer UNIVAC 1100/82,
which is being installed in Delhi, This will
connect the 4 major airports in a phased
manner. Air India is installing a UNIVAC
1100/62 Real Time Computer at Bombay,

Effect of Ban on Import of Tallow
on TIndustries

2190. SHR1 NIREN GHOSH :
SHRI SOMNATH CHATTERIJEE :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any industry which
is totally dependent upon tallow as its input
for their finished products :

(b) if so, the names of those industries ;

(¢) how these industries are going 1o
survive after total ban on the import of
tallow, details thereof :

(d) whether Government have any
alternate plan for these industries ; and

(e) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Animal tallow can be used in the production
of soap, grease, etc. ; but these indusiries
are not totally dependent on animal tallow
as they can use substitute matarials also.

(¢) to (e¢) To increase indigenous availa-
bility of raw materials for these industries,
the State Trading Corporation of India
has been authorised to import 12,900 MT
of palm fatty acid distillate and sphit palm
steerine fatty acid of vegetable origin of the
approved  specifications for the period
January-March, 1984 for specified industrial
use.

Request of Indians working in Gulf Countries
to Buy Goods at Reduced Duty

2191. SHRI V.S, VIJAYARAGHAVAN :
Will the Minister ot FINANCE be pleased
to state :
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(a) Whether the Indian working in Gulf
countries have requested that they may be
allowed to buy in India goods being export-
ed from India at reduced rate of duty by
paying in foreign exchange; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) (a) and (b) Yes, Sir, A
representation has been received from Indians
working in Gulf-countries to the effect that
Government of India should allow the non-
resident Indians to buy Indian products
from India itself at the prevailing export
price by paving florcign currency through
Banking Channel and Import Indian Pro-
ducts to India with out customs duty, The
requests have not been found to be accep-
table, It may, however, be stated that under
Section 20 of the Customs Act, 1962 goods
of Indian Origin on re-importation are liable
to Customs duty equivalent only to the
excise duty leviable on such goods subject
to the conditions laid down in the said provi
sions of the Customs Act, 1962.

Further Facilities for 100 per cent
Export Units

2192. SHRI E, BALANANDAN : Will
the Minister of COMMERCE be pleased 1o
slale

(a) whether Government have decided to
give further facilities to 100 per cent expor.
units in order to make them more viable;

(b) if so, details of the further facilities
being provided; and

(c) the other facilities being enjoyed by
these units, details thereof ?

THE MINISTRY OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) (a) Yes,
Sir. Government have decided to give further
facilities to 100 per cent export oriented
units.

(b) and (c¢) The new facilities being
made available to units approved under the
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scheme of 100%, Export Oriented Units and
the other existing facilities are contained 1in
the following documents, copies of which
are available in Parliament Library : (i) New
facilities : Resolution No : 1/5/82-EP, " dated
the 21st November, 1983, published in the
Gazette of India (Extraordinary) Part I,
Section 1, dated the 22nd November, 1983;
and (ii) Other facilities : Resolution No :
8 (15)/78 EP, dated the 31st December, 1980,
published in the Gazette of India (Extra-
ordinary), Part I, Section 1, dated the 3lst
December. 1980.

Calling of General Bady Meetings of
Companies by L1C

2193, SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE be pleased
10 state :

(a) whether the LIC has recently called
for the General body meetings of the com-
panies to whom it has advanced loans:

(b) if so, the reasons for this sudden
request; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
NDHANA POOJARY) : (a) No, Sir,

(b) and (¢) Do not arise.
Requirements of Hank Yarn

2194, SHR! ASHFAQ HUSAIN : Will
the Minister of COMMERCE be pleased to
state :

(a) the requirement of hank yarn for
Handloom sector for the years 1983-84 and
1984-85;

(b) the steps Government propose (o
take to meet these requirements;

(c) whether there is any statutory pro-
vision which make it compulsory for the
mills to produce 50 per cent of their total
production of yarn into hanks: and
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(d) if so, the names of the private mills,
NTC mills and co-operative spinning muls
which had violated these provisions 1n the
years 1980-81, 1981-82 and 1982-83 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) The re-
quirement of hank yarn for Handloom sector
for the year 1983-84 and 1984-85 is estimated
to be about 300 and 315 million Kgs. res-
pectively.

(b) and (c) The Government have already
taken steps to meet these requirements by
imposing statutory obligations on all units
of the cotton and Art Silk Textile Industry
to produce 509 of their civil deliveries of
varn in hank form, by setting up of Hand-
loom Weavers Co-operative Spinning Mills
and by requesting the State Governments to
pool their hank yarn production of mills
belonging of State Textiles Corporations &
Co-operatives Spinning Mills for captive
use by the Co-operatives & State Handloom
Development Corporation.

(d) A statement is enclosed.
Statement
Names of the Mills who have failed to
fulfil the statutory Hank Yarn obligation
during the period from July, 79 to March
1983
I.  Gujarat Spinning Mills
2.  Hathising Manuflacturing Co, Ltd.
3. Ahmedabad Advance Mills

4.  Ahmedabad Cotton Mfg. Co, Lid,

5. Calico Mills

6. Aryodaya Spinning and Weaving
Co. Lud.

7. Aryodaya Ginning and Mfg, Ce.

Ltd.
8. Manjushri Textiles
9. Bihari Mills Ltd.
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10.

11.

14.

15.

16.

17,

18,

19.

il.

33.

34,
35.
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Tarun Commercial Mills, Ahmeda-
bad

Shri  Bansidhar
Weaving Mills

Spinning  and
Marsden Spinning and Manufactur-
ing Co. Ltd.

Sahyog Textiles

Shree Mahuva Spinning Mills Co.
Lid.

Rajprakash Spinning Mills Ltd.

Bombay Dyeing and Mfg. Co. Ltd.,,
Hamanagar

Suketu Textiles

P.G. Textiles Mills Ltd.
Shree Yamuna Mills Co. Lud.
Navajyoti Mills Ltd,

Shree Vrajesh
Iid.

Textile Mills Pvr,

Shree Amas'nghji Mills Lid.

Prakash Texule Industries

Rajasthan Jaipur
Weaving Mills

Spinning and

Podar Spinning Mills

Rajasthan Spinning and Weaving
Mills

Sudarshan Textile Mills

Maharaja Shree Umaid Mills

Mewar Textile Mills
Jagatjit Cotton Mills
Jaipur Syntex Ltd.
Rajasthan Syntext Ltd.
Jaipur Poly Spin Lud.

Siddha Syntex Ltd.
Assam Cotton Mills Ltd.
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8.

39.

40.

45,
46.
47,
48.

49,

‘(10,

6l.

62.

Written Answers 132

Dumraon Textiles Ltd.
Bihar Cotton Mills Ltd,

Delhi
Ltd.

Cotton and General Mills

Anglo French Textiles Ltd.

Elson Cotton Mills L.td.
Shree Saraswati Spinning Mulls

East India Syntex L.td.

K.G. Textiles Ltd.

Chigateri Mills

Dodballapur Spinning Mills

Shree Vallippa Textiles

Binny Ltd,

Gopalkrishna Textiles Ltd,

Textiles

Shri Meenakshi Sundram

Lid.

Asok Textles Ltd.
Rajagopal Textile Mills
Trivandrum Spinning Mills
Thiruvepathi Mills Pvt. Lid,
Kathave Cotton Mills Lid.
G.T.N, Textles Ltd.
Kottayam Textiles Lid,
Kerala Spinners Ltd.
Prabhuram Mills Lid.

and Weaving

Sitdiram  Spinning

Mills Lud.

Vardhaman Spinning and General
Mills

Arihant Spinning Mills

Moradabad Spinning and Weaving
Mills

3
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63.

64.

66.
67.

68,

69,

70.

71.

78
79.
80,

81.

83,

84.

85.

86.
87,

88,
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U_.P. State Spinning and Weaving
Mills Ltd.

Modi Spinning and Weaving Mills
Hidon River Mills

Bradbury Mills Ltd,

Mukesh Textile Mills

Coorla Spinning and Weaving
Mills

Jam Mfg. Co, Ltd,
Kamala Mills Ltd,

Kohigoor Mills No. 2 and 3

Modern Mills Ltd. No. 2

Mafatlal Fine Spinning and Weav-
ing Co, Ltd. No. 3

Shri Nivas Mills

Shree Sitaram Mills Lid,
Tata Mills Ltd.

Rajen Textile Mills
Nimar Textiles

Madsaur Textiles

Shree Sajjan Mills

Shree Padmavathi Cotton Mills,
Rajapalayam

Central Jail Factory Coimbatore

Shri Ramlinga Chaudambikai Mills
Ltd,

Anandkumar Mills Ltd. Coimba-
tore

Shri Tamil Nadu Spinning Mills,
Tripur

Sri Padma Mills Ltd.
Sri Kothandaram Spinning Mills

Rajah Mills Madurai

89. The Coimbatorc Pioneer Mills Ltd.
90. Sri Susila Mills

91. Asha Textiles, Coimbatore

9. Tirupur Textiles Pvt. Ltd,

9 The Gobind Textiles Ltd., Coim-
batore

94. Sri Balaji Cotton Mills

95. Thambi Modern Spinning Mills
Ltd,

96. Shree Snehvalli Textiles Pvt. Ltd.
97. Hansaveni Spinners, Coimbatore
98. C.P.G. Textiles Palladam

99, Unity Mills Pvt. Lid. Coimbatore
100. K.N.M. Textiles Coimbatore

101. Shaktigarh Textiles

102. Mayurakshi Cotton Mills
103. Basanti Cotton Mills

10+ India Jute Co. 1.td.
105,  Dunbar Mills

106, Mohini Mills
107. India Jute Co. Ltd.
108,  Durga Cotton Spinning Mills

109. Bangadava Cotton Mills
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Consequence of .M F. Loan

2196. SHR]1 CHITTA MAHATA : Will
the Minister of FINANCE be pleased 1o
state :

(a) whether it is a fact that the econo-
mists of the country have advised Govern-
ment of the consequences of |.M.F. loan ;
and

(b) is so, the details thereof and reac-
tion of Government thereto ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b)
The Hon'ble Member is presumably referring
to the headline which appeared in the Indian
Express dated 2Ist January, 1984 reporting
the discussions at the meeting of the Finance
Minister with the eeconomists held on 20th
January, 1984. The discussions were of a
general nature and covered a wide range of
subjects pertaining to the current economic
situation, anod no vparticular advice was
received regarding the consequence of IMF
loan.

Allotment to Residential A ccommodation
to Civilian Scicntific Officers in DGI

2197, SHRI C. CHINNASWAMY : Will
the Minister of DEFENCE be pleased to
state :

(a) whether permanently Seconded Ser-
vice Officers in DGI Organisation claim
that they are entitled for residential accom-
modation as per Army rules like that of
any regular Army Officers;
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(b) whether residedential quarters at
places like Madras, Bangalore, Dehu Road
and Ahmednagar are built from DGI funds
exclusively for Service Officers and these
quarters are barred to the civilian officers;

(c) whether resitdential accommodation
for Service Officers is available from station-
pool at a various places recferred to and (b)
above;

(d) if answer to (a) above be in affirma-
tive, reasons why houses to DGI1 Service
Officers are not allotted from stations-pool
and separate houses are again built exclu-
sively for them from DGI funds; and

(e) whether a number of representations
have been received from Civilian Scientific
Officers in DGI about discrimination regard-
ing allotment of residential accommodation
and the action Government are taking in
this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH WDEO) : (a) Entitlement for resi-
dential accommodation of DGI Service
Officers is the same as for other Army
officers.

(b) No. Sir, The residential accommo-
dation for different categories of officers
and staff of DGI is sanctioned and cons-
tructed as per their conditions of Service
and the percentage ceiling laid down by
Government for each.

(¢) The Service Officers in the DGI
Organisation are not entitled to the residen-
tial accommodation from the station-pool.

(d) Does not arise in view of answer

at (c) above.

(e) The Defence Science Service Officers’
Association have represented about discri-
mination in the allotment of accommodation
to the Civilian Scientific Officers. The
representations have to be examined and it
has been found that the allotment of
accommodation have been made according
to the existing norms,
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Steps taken to Boost Irom Ore Export
from Eastern Region

2198. SHRI NITYANANDA MISRA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether some recent steps have been
taken by Government to boost iron ore
exports from eastem region;

(b) if sa, the specific steps taken there-
for; and

(c) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NJHAR RANJAN LASKER) : (a) Yes, Sir.

(b) and (¢) Paradip Port is the main
outlet for export of iron ore from Eastern
region. The following major steps have been
taken by the Government to facilitate
increased export of Jron Ore through this
Port ;—

(Y MMTC have been asked to explore
new markets for export of iron ore
to countries willing to nominate
smaller vessels for Paradip Port.
MMTC has been able to persuade
South Korea, German Demoratic
Republic and Rumania and Japan
to lift iron ore from Paradip Port
marking the total expected exports
from Pardip during 1983-84 about
one million tonnes, In 1984-85
also as a result of MMTC’s efforts
South Korea is likely to take 4
lakh tonnes, German Democratic
Republic 3 lakh tonnes and Japan
5 lakh tonnes, making their projec-
ted exports for 1984-85 about 1.2
million tonnes.

(in  MMTC has agreed to compensate
buyers for higher incidence of
freight involved in lifting ore from
Paradip by giving discount o
prices.

(iii) The possibility and eeconomic viabi-
lity of two port loading, i.e. initial
loading at Pradip and uptopping
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at Madras port, is being examined
by MMTC,

(iv) Iron ore handling facilities at
Paradip Port have been substan-
tially improved recently at consider-
able cost.

(v) Night pavigation has been intro-
duced to handle vessels during
night time.

(vi) Government of Orissa in consulta-
tion with the Ministry of Shipping
& Transport are examining the
possibility of locating a transhipper
cum-dredger at Paradip Port to
augment the loading capacity of
the port and to find continuing
solution to the problem  of
siltation.

Radio Communication at Calcutta
Airport out of order

2199. SHRI NARAYAN CHOUBEY :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether attention of Government
has been drawn to the news item appeared
in the Calcutta edition of the ‘Statesman’ of
15 February, 1984 captioned <¢Radio at
airport out of order'’;

(b) if so, the details 1hereof; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSEED ALAM
KHAN) : (a) Yes, Sir.

(by and (c¢) Indian Airlines HF/SSB
Trans-receiver unit installed at Calcutta
was out of order for a few days in the
month of February, '84, It was repaired
and is working satisfactorily.

Muliti-Storeyed Buildings in
Poona Cantonment

2200 SHRI R.R. BHOLE : Will the
Minister of FINANCE be pleased to state :



139 Written Answers

(a) whether it is a fact that multi-
storeyed buildings most of them unautho-
rised have come up in Poona Cantonment
during the last 4-5 years; making the roads
narrow ;

(b) whether Poona Cantonment Board
has warned in newspaper advertisements
not to purchase proporties in the mult-
storeved buildings ;

(c) if so, how many of those buildings
were unautborised construction and what
action has been taken against them ; and

(d) how many were sanctioned more
Floor Space Index's and the reasons
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR] K.,P.
SINGH DEO) : (a) to (d) Forty three multi-
storeyed buildings have come up in Pune
Cantonment since 1979 of which 12 are
unauthorised. The Cantonment Board has
initiated acton to demolish the unauthorised
constructions, In October, 1983, they have
also 1ssued a public notice in newspapers
warning the public that some of the multi-
storeyed constructions that were being put
up in the Cantonment area were unautho-
rised and prospective purchasers and tenants
should ensure that valid sanction from the
Cantonment Board existed in respect of the
properties being purchased occupied by
them,

2. While sanctioning multi-storeyed
buildings, Cantonment Board has been
providing set-backs in the plans which would
make the roads wider.

3. No Floor Spaee Index regulations
existed till 24.12.1982. The Cantonment
Board has not sanctioned any plan in vio-
lation of Floor Space Index.

Export of Rice

2201. SHRI A.K. BALAN : Will the
Minister of COMMERCE be pleased 1o
state :

(a) whether the Central Government
or any private agencies had exported rice
in 1983 ; and
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(b) if so, the quantity exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
In 1982-83 export of non-basmati rice was
allowed by the Food Corporation of India
(FCI). In 1983-84 the export of non-basmati
rice is not allowed. During 1983 FCI
exported 10,000 tonnes of non-basmati rice
to USSR and 10,000 tonnes to Sri Lanka.
Basmati rice exports are on OGL with an
MEP of Rs, 6,000 PMT. 139640-MT of
basmati rice has been exported in 1983.

Directive to Bankers in Bombay

for Disbursement of Loans

2202. SHRI AMAL DA'ITA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Government
have given directive to the bankers in
Bombay to disburse certain number of loans
within 29th Febrvary, 1984 ; and

(b) if so, how many banks/bank
branches have been so mnstructed and the
number of loans disbursed and the maximum
amount of such loans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) and (b) Government
have advised the public sector banks 1o enlarge
the flow of credit to the smaller borrowers
in the priority sectors, particularly weaker
sections and for this purpose to launch
compaigns in specific areas to indentify
beneficiaies in a big way. They have also
been advised to hold public functions which
help creats an awareness among the weaker
sections about the facilities they can avail
from bankes and motivate them to undertake
self-employment ventures. All Bcmbay based
banks were also given this advice. No
public function to mark the culmination of
any campaign has yet been held by the
banks in Bombay. Hence, information about
the number of beneficiaries identified by
them or of the loan-disbursed is not

available.
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Setting up Industries Relating to
Defence Production

2203. SHRI RASABEHARI BEHRA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have made any
scheme to set up industries relating to
defence production in Orissa ;

(b) if so, the details thereof ; and

(c) the action so far taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO: (a) to (¢) Certain proposal
in this regard are presently under consi-
deration,
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Unhelpful Conduct of Crew on Flight 1C-494

2205, SHRI RAM SINGH SHAKYA :
Wiill the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether 1t is a fact that Flight
1C-494 bumped in mid-air on 19 February,
1984 after take-off from Jaipur injuring
large number of passengers and whether the
injured passengers were left to themselves ;
and

(b) if so, the reasons for the apathy
shown towards the passengers by the crew
and the steps taken to check this unhelpful
conduct of the crew ?

THE MINISTER OF STATE OF THE
MINISTRY OFF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) On 19.2,1984, Indian
Airline’s Boeing 737, while operating sche-
duled flight IC-494, took off from Jaipur
at 2055 hrs. and du.ing the flight had to
go through turbulent whether conditions on
the Jaipur-Delhi sector. Preliminary investi-
gations have revealed that the fasten secat
belt sign was put on and the cabin crew
made necessary announcement requesting
the passengers to fasten their seat belt. The
aircraft experienced severe turbulent whether
and went into a updraft resulting in a big
jolt  which lasted for approximately 8
seconds. As a result of the jolt, a few
passengers and two cabin crew were injured.
The Captain immediately asked the cabin
crew to render first aid to the injured
passengers and as in the practice, the
services of a doctor on board were requi-
sitioned to attend to the injured passengers.
The aircraft landed safely at Delhi Airport
at 2125 hours, The Airport Health Officer
on duty at Delhi Airport provided medical
assistance to 4 injured passengers, who were
then taken to Mool Chand Hospital by
Indian Airlines for further medical treat-
ment. It would not be corret to say that
the injured. passengers were left to them-
selves and that apathy was shown towards
them by the crew.
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Crisis in Kerala Handloom Industry

2206, SHRI T.S. NEGI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that Kerala
Handloom Industry is facing crisis; and

(b) if so, whether Government will take
step to help out suitably the serious aconomic
situation arising there-from Keeping in view
the effect on exports (Business Standard
dated 5 February, 1984) ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NiIHAR RANJAN LASKAR) : (a) Govern-
ment have no report about any crisis being
faced by the Kerala Handloom Industry,

(b) However Government have taken
a number of measures to improve the lot of
weavers and to stimulate the handloom in-
dustry. These schemes include share capital
assistance to primary handloom cooperative
societies and State societies, These schemes
are applicable to all States including Kerala,
During 1980-81, 81-82 and 82-83, the apex
society has been given share capital assis-
tance to the extent of Rs 7 00 lakhs each
year which has been matched by equal
amount from State Governments. For
promoting sales of handloom cloth a rebate
of 209, on retail sales for handloom produc-
tion from cooperative and corporate sectors
for a period of 60 days in a year is provided,
Besides, rebate on wholesale sales to an
extent of 159/ is also allowed to handloom
primary cooperetive societies. The rebate
is equally shared between the Central and
State Governments. The cooperative sector
is also getting other facilities in the form of
financial assistance for managerial subsidy,
modernisation or looms etc. The sales
turnover of the Kerala Apcx Society has
been on the increase as will be seen from

the followng figures:-

(Rs. in lakhs)

—— e e

1980-81 673.57
1981-82 796.60
1982-83 865.00
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As regards growth of powerlooms,
Government’s policy is to allow such growth
only to the extent of 59 during the 6th Plan
Period over the base year, which means
25,000 powerlooms in the entire country.
Even this expansion has to come from the
handloom weavers cooperative sector.
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Seizure of Currency by Customs Officials
at Palam Alirport

2208, SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
FINANCE be pleased to state ;

(a) whether isis a fact that customs
officials at Palam seized currencies of diffe-
rent countries worth Rs. 75,000/- from
youngmen who were leaving for Bangkok
and Hong Kong on § February, 1984; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) On 8 21984,
Indian/foreign currencies in various denomi-
nations totalling Rs. 75,560'- in value were
seized for violation of the provisions of the
Customs Act and the Foreign Exchange
Regulation Act, from seven persons leaving
for Bangkok/Singapore on Lufthansa flight
No. LH-660 by the Palam Airport Customs
authorities. All the seven persons involved
were arrested and produced before the Judi-
cial Magistrate on the same day they were
granted bail by the Hon’ble Court. The
currencies were found concealed on their
person/inside their baggage.

PHALGUNA 19, 1905 (SAKA)

Written Answers 146

Treaty for Avoidanee of Double Taxation

2209. SHRI K.A. SWAMI : Will the
Minister of FINANCE be pleased to state;

(a) the names of the countries with
which India entered into Avoidance of
Double Taxation Treaties;

(b) the dates of entry of the respective
treaties;

(c) in view of financial implication of
such treaties, whether they were laid on the
Tahle of the Lok Sabha; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M,
KRISHNA) : (a) and (b) The information
is given in the attached statement,

(c) and (d) These tax treaties are noti-
fied in the Official Gazette as stipulated in
section 90 of the Income-tax Act, 1961,
section 44A of Wealth-tax Act, 1957 and
section 24A of Companies (Profits) Surtax
Act, 1964, Copies of the booklet ‘‘India’s
Tax Agreements’” containing tax treaties
notified in the Official Gezette upto the end
of December, 1982 and subsequent Official
Gezette Notifications relating to tax treaties
with Kuwait and Sri Lanka were placed in
the Parliament Library vide index No.
336.294. M.3 for perusal of the Hon’ble
Members of the Parliament.

Statement

SI.  Name of the Nature of Date of Date of

No. country tax treaty Notification entry into
in the force/having
Official effect in
Gazette the case

of India
1 2. 3 4. 5,
1. Afghanistan Aircraft 30-9-1975 26-1-1952
profits only
2. Australia Aircraft 19-11-1983 1-4-1975

profits only
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1 2 3
3. Austria Comprehensive
4, Belgium Comprehensive
5. Bulgaria Shipping
profits only
6. Czechoslovakia Shipping
profits only
7. Denmark Comprehensive
8. Ethiopia Aircraft
profits only
9. Finland Comprehensive
10. France Comprehensive
11. Federal Comprehensive
Republic of
Germanv
12.  German Shipping
Democratic profits only
Repubtic
13. Greece Comprehensive
14. Iran Aircrafr
profits only
15. Italy Aircraft
profits only
16. Japan Comprehensive
17. Kuwait Aircraft

profits only

5-4-1965

6-6-1975
15-4-1977

3-6-1980

9-3-1960

4-1-1978

29-12-1961

18-2-1970

13-9-1960

27-4-1979

17-3-1907

18-5-1973

16-4-1975

13-6-1960

31-3-1983

Assessment
year 1963-64
onwards.

6-7-1975
3-8-1978

19-12-1979

Assessment
year 1959-60
onwards,

1-7-1966

Assessment
year 1961-62
onwards.

“Previous
vear”
beginning
on or after
1-1-1970

Assessmient
vear 1958-59
onwards.

19-7-1979

Asscessment
vear 1964-65
onwards.

1-4-1973

Assessment
vear 1960-61
onwards,

“Previous

year’ 1
beginning on

or after

1-1-1960.

1-1-1967
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ra

Lebanon

Libyan Arah

Jamahiriya

Malaysia

Mauritius

Norway

Romania

Singapore

Sri Lanka

Sweden

Switzerland

Tanzania

U.A.R.
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Aircraft

profits only

Comprehensive

Comprehensive

Comprehensive

Comprehensive

Aircraft and
Shipping profits
only

Comprehensive

Comprehensive

Comprehensive

Aircraft

profits only

Comprehensive

Comprehensive

4

28-6-1969

1-7-1982

1-4-1977

26-12-1953

23-3-1960

20-12-1968

18-1-1982

19-4-1913

23-1-1959

29-8-1958

16-10-19¥1

30-5-1969

5

Assessment
year 1962-63
onwards.

Tax year
commencing
after 29-5-1982

Assessment
year 1973-74
onwards.

Assessment
year 1'83-84
onwards.

Assessment
year 1959-60
onwards,

1-1-1966

Assessment
year 1979-80
onwards.

Assessment
vear 1981-82
onwards.

Assessment
vear 1959-60
onwards.

Assessment
year 1958-59
onwards,

Year of
account
commencing
1-1-1982
onwards,

(a)**Previous year”
beginning 1-1-1961
onwards with
respect to

aircraft profits,
(b)**Previous year’’
beginning 1-1-1969
onwards with
respect to other
sources of incoru.e

150
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1 2 3

30, UK Estate Duty
only

3. UK Comprehensive

32. U.SA, Aircraft
profiits only

33, U.S'S.R. Shipping
profits only

34. Zambia Comprehensive

Withdrawal of Coins of Smaller
Denomination

2210. PROF. AJIT KUMAR MEHTA :
SHRI KAMAL NATH :
SHRI B.D. SINGH

SHRI RAIJNATH SONKAR
SHASTRI : Will the Minister of FINANCE
be pleased state :

(a) whether it is a fact that Government
propose to withdraw from circulation all
coins of smaller denomination excepting live
paise coin ; and

(b) if so, the reasons therefor and its
likely impact on the puchasing power of the
consumer when with the withrwal of smaller
coins, the pricz and transactions will have 1o
be rounded upwards to the nearest five
paise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR]1 JANAR-
DHANA POOJARY) : (a) Minting of 1
paisa and 3 paise coins was stopped in 1973-
74 and that of 2 paise coins was stopped in
1979-80. The Reserve Bank of India has
been advised to gradually withdraw these
coins from circulation and the bulk of
these coins have been so withdrawn,

4 5
2-4-1956 15-10-1953
onwards.
23-11-1981 Fiscal year

beginning

1-4-1982 onwards.
26-11-1976 Taxable years
beginning on or
after 1-1-1976.

23-12-1976 3-3-1977

18-1-1984 Assessment year

1979-80 onwards.

th) The stoppage oif production of I

paisa, 2 paise and 3 paise coins and their
withdrawal from circulation is due to a fall
in the demand of these coins,

The denominational mix of coins already
in vogue is reviewed from time to time on

the basis of demand for and utility of the

coins of different denominations, their cost

of manufacture and the expendirure involved

in their distribution. The metallic content

of coins is determined from time to time

taking into account the cost of metal and

also keeping in view the need both to dis-
courage counterfeiting and melting of coins,

In view of the dzcision to withdraw
gradually from circulation the 1 paisa, 2 paise
and 3 paise coins, instructions have been
issued to the various State Governments,
Union Territorics, Ministries of Government
of India etc. to round off all transactions to
the nearest multiple of 5 paise, Rounding
off implies both upward and downward
adjustment, the effect of which will cancel
the gains and losses of both buyers and
sellers. It should, therefore, have no signi-
ficant impact on prices.
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Issue of Temporary Entry Passes to
Retired Civilian Employees of Army
Headquarters

2211. SHRI MANOHAR LAL SAINI :
Will the Minister of DEFENCE be pleased

to state :

(a) whether civiliain employees retiring
from the defence headquarters find it diffi-
cult to enter the security zone to expedite
‘their pending claims;

(b) if so, whether Government propose
to issue them temporary passes for three to
four months; and

(¢) if not, whether Government propose
to take to ensurec that the retiring claims
are settled without much a do ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO) : (a) No, Sir. The entry of
retired civilian employees in DNefence Head-
quarters Security Zone is regulated through
the Reception Counter from where they are
escorted to the Officer concerned.

(b) As no difficulties are being experi-

enced, there 1s no such proposal.

(¢) All efforts are being made to settle

the retiring claims well in time.

Shortage of Electricity in Sadar Bazar,
Delhi Cantonment

2212. SHRI MANOHAR LAL SAINI :
Will the Minister of DEFENCE be pleased

to state :

(a) whether the attention of Government
has been drawn to the various news items in
the news papers regarding shortage of elec-
tricity in Sadar Bazar, Delhi Cantonment in

the recent past; and

(b) if so, the reasons for the frequent
breakdown and shortage of electricity in that
area; and

PHALGUNA 19, 1905 (SAKA)

Written Answers 154

(c) whether many people are awaiting
for the grant of domestic electricity connec-
tion and the steps taken to give them
connections ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Government is
aware of the power shedding caused in the
Delhi Cantonment area which was partially
due to overloading of the existing system
which can no longer cater to the increased
requirements of the residents. The commer-
cial distribution work is therefore under the
process of transfer to DESU on a long term
basis but in the meantime the replacement
of HT/LT panels was also undertaken which
also could have disrupted the supply for a
few days.

(c) Applications for permanent connec-
tions are not being entertained as the
existing system is overloaded and under
transfer to DESU, However, temporary
connections are being provided.

Details of FERA Companies

2213, SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased

Lo state :

(a) the names of the companies in the
original FERA list;

(b) the names of the foreign holding
companies for each company in the original
FERA list along with their country of

origin; and

(¢c) the names of the companies which
have since diluted their equity alongwith the
names of the companies who have not
diluted their equity and the reasons for the

same ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (¢) The
information is being collected and will be
laid on the Table of the House.
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Holding of 40 to 50 Per Cent Equity
by Foreign Companics

2214, SHRI BABURAO PARANIJPE :
Will the Minister of FINANCE Lte pleased
to state :

(a) the names of companies which are
being held to the extent of 4 per cent to 50
per cent of equity by foreign corporate
bodies along with names of forcign holding
companies, their country of origin and the
amount of equity held in each case; and

(b) the line of business of each such
company along with the names of their chief

MARCH 9, 1984
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executives and Principal business address for
each such company ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) :(a) and (b)
A statement is attached supplying the details
such as equity held, the name of the holding
company, country of origin and the line of
business. Information  regarding chief
executives and the principal business address
Is regularly supplied in the balance sheets of
the companies every year. This can also be
obtained for the Regional Directors of the
Company Law Board.
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Topless Public Sector Under Takings

2215. SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of FINANCE

be pleased to state

(2) Whether many of the public under

takings are topless: and

(b) If so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS M,
KRISHNA) : (a) and (b) According to avilable
information, there are 13 Central Govern-
ment vublic enterprises, out of over 200,
which do not have full-time Chief Executives
at present. Of these 13 vacancies, the Public
Enterprises  Selection Board (PESB) have
alreadvy made recommendations  to the
Government for 10 posts.

The recommendations of the PESB are
processed by the concerned Ministries/Depart-
ments and final appoinments can be made
only with the approval of the Appointments
Committee ef the Cabinet Sometimes, there is
delay in the persons joining the posts even
after the issue of appointment orders,

Foreign Vessels Detained for Vielating
Indian Waters

2216. SHRI NAVIN RAVANI :
SHRI MOHANLAL PATEL :
Will the Minister of DEFENCE be pleised

to state :

(a) the number of forign vessels detained
by India for violating the rules by entering
in Indian water for fishing or for some other
illegal entry during the ycar 1983:

(b) the names of the countries to which
they belong:

(c) the number of crew arrested :and

(d) the action taken by Government of
India thereon ?

THE MINISTER OF DEFENCE (SHRI
R VENKATARAMAN): (a) Two foreign
vessels other than foreign vessels
chaitered by Indian Companics operat-
ing under permits issued by Government,
weae detained during the year 1983,
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(b) Both Taiwanese.

(¢) 25 in the first vessel and 24 in the
second vessel,

(d) Prosecutions had been launched in
both the cases. In one case only a minor
punishment amounting to a fine of Rs.
50.000/-has been imposed on the master of the
vessel. The other case is pending in Court.

Linking of Cooch Behar and Jalpaiguri
by Vayudoot

2217, SHR] PIYUSH TIRKI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) Whether it is a fact that Govern-
ment have decided to link Cooch Behar and
Jalpaiguri by Vayudoot services:

(b) if so, by what time; and
(c) if not, reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTER OF TOURISM AND CIlVIL
AVIATION (SHR]I KHURSHEED ALAM
KHAN) : (a) Government have approved the
extension of Vayudoot service to Cooch
Behar. A service to Jalpaiguri is presently not
contemplated.

(¢) and ¢) The Civil Aviation Depart-
ment is developing the aerodrome at Cooch
Behar. This project is likely to be comple-
ted shortly. Vayudoot have plans to operate
to Cooch Behar thereafter.

Remote Arca Allowance to Civilian
Employces of GREF Under B. R, O,

2218, SHRI HANNAN MOLILAH :
Will the Minister of DEFENCE be pleased
1o state :

(a) Whether Government have granted
‘Remote Area Allowance’ to the various
Central Government Departmental employees
including Defence, M.ES. and Defence
Account Department etc, etc, serving in
Rajouri and Poonch areas of J & K and
this allowance is in addition to the different
allowances granted to the employees by
their respective departments and Ministries;
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(b) if so, whether this allowance is be-
ing paid to the civilian employees of GREF
under B, R. O. working in that areas; and

(¢) if no, the reasons thereof ?

-

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) Yes, Sir With effect
from 19th July, 1983 the Special Compensa-
tory (Remote Locality) Allowance is beng
granted to all Central Government em-
ployees posted in certain well-defined areas of
J & K including employees of Defence. MES
and Defence Accounts Departments. Rajouri
and Poonch Districts (excluding the towns
of Poonch and Rajouri) are included in
these areas,

(by and (c) No, Sir. They are being paid
Special Compensatory "Allowance as distinct
from the Special Compensatory (Remote
Locality) Allowance, when they are deployed
in difficult/ remote areas.

Remote Area Allowance to Civilian
Employees of GREF

*2219. SHRI HANNAN MOLLAH :
Will the Minister of DEFENCE be pleased
to state :

(a) the details of civilian employees of
GREF under B. R. O. Project called Sam-
park. working in Rajouri and Poonch areas
of J & K who are affected by the Remote
Arca Allowance:

(b) whether Finance Ministry has im-
posed any restriction on civilian employees of
GREF working in that area from being paid,
the remote area allowance; and

(c) if not the reasons why it is being
denied since the time of grant by Finance
Ministry ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P,
SINGH DEO) : (a) About 1600 General
Reserve Fngineer Force employee.

(b) and (c) Special Compensatory (Re-
mote Locality) Allowance is not being paid
to GREF personne!l serving in Rajouri and
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Poonch areas of J & K. In Border Roads
Oraganisation, the system of payment of
Special Compensatory Allowance in speci-
fied areas is already in vogue. Even though.
no restrictions have been imposed by the
Ministry of Finance on GREF personnel
with regard to payment of Special Compen-
satory (Remote Locality) Allowance, the
instructions of Ministry of Finance are not
automatically applicable to D. R. O. em-
ployees unless specifically made applicable
under Government orders. However, as the
Special Compensatory Allowance is more
beneficial to GREF as compared to Special
Compensatory (Remote Locality) Allowance,
a case for cxtending the provisions of Spe-
cial Compensatory Allowance to the GREF
personnel deployed in Rajouri and Poonch
area is under consideration.

Gap in the Facilities to Civilians and
Militarv Personnel in GREI' under BRO

2220, SHRI HANNAN MOLLAH
Will the Mimister of DEFENCE be pleased to
state

(a) whether 1t a fact that there are
differences between the facilities available
to the civilians and military personnel in
GREF under BRO both working under
similar conditions

(by if so, derails of the differences in
the facilities available 10 both ; and

(¢) the proposals under consideration
to reduce the gap ”

THE MINISTER OI' STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (¢) The Military and
G R.E F. personnel, who constitute the
Border Roads Organisation, are covered by
their respective terms and conditions of
service and lacilities.  Various  proposals
for improving the service conditions of
G.R E F. are under examination,

Respect to Senior GREF Ranks
by Defence Ranks

2721, SHRI HANNAN MOLLAH ; Will
the Minister of DEFENCE be pleased to
state
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(a) whether all ranks of GREF are
equated with that of Anmy ranks for the
purpose of provisions of Army Act ;

(b) if so, whether a!l ranks of GPEF
are entitled respect like salute from junior
Army ranks ;

(c) if not. the reasons thereof ;

(d) if so, the instructions in this respect
directing defence ranks to pay respect to
senior GREF ranks ; and

(e) whether Government now propose
to issue directions to all GREF Units to
pay respect to senior ranks of GREF by
loaned junior ranks of Defence Services to
uphold the morale and maintain the devotion
to duty and country ?

I'HE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K.P.
SINGH DEO) : (a) to (c) Equivalent ranks
in the General Reserve Engineer Force and
the Army for the purpose of Army Act,
1950 (as applied to the GREF) was notified
in th~ Gazette of India vide notification No.
1001, dated 20 5.1961. as amended Vviae
Gazette Notification dated 30 4. 1977, Accor-
dingly, all ranks of GREF aie entiled to
respect like salute from junior Army rarks.

All Service personnel, and officers are
trained to pay proper compliments and due
respect to their seniors. Such training is
also imparted 10 all GREF pcrsonnel
at the GREF Centre on their joming the
Force. As a custom of service and traditions
in the Border Roads Organisation, which has
both GREF personnel and Service personnel,
the paying of compliments, saluting the
senior personnel by their juniors is expected
and is obligatory  Separate instructions in
this regard are not considered necessary
since violation of the same is ~n act of
indiscipline, punishable under the Army
Act

Mecting held to Review the Working
of Nine N.T.C. Mills

2222. SHRI D.S.A. SIVAPRAKASHAM:
Will the Minister of COMMERCE be
pleased to state :
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(a) whether any meeting to review the

working of nine N.T.C. Mills was held

recently : and

(b) if so, the subject discussed and
matters reviewed and decision taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY ( SHRI
NIHAR RANJAN LASKAR) :(a) and (b)
The working of all the units under NTC is
reviewed from time to time and remedial
measures are suggested with a view 10
improving their performance.

Vayudoot Service for Ghazipur (U.P.)

2223 SHRI ZAINUL BASHER : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Ghazipur (U P,) was selected

for Vayudoot service ;

(b) if so, the action taken to improve
and maintaiq the existing airport there ;
and

(c) when the service is expected to be
started ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVII
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Ghazipur is one of the stations
approved in principle for extension of
Vayudoc* services The introduction of
the service will, however, depend on the
economic viability of operations and the
availabilitv of the requisite infrastructural
facilities,

(b) At present there is an aerodrome
at Ghazipur which belongs to the State
Government. The question of developing
this aerodrome would be considered when
Vayudoot indicate their firm plans to
operate to Ghazipur.

(c) This cannot be indicate at this

stage,
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Proposal for Modernisation and Expansion
of Government Opium Alkaloid
Works, Ghazipur

2224, SHRI ZAINUL BASHER : Will the
Minister of FINANCE be pleased to state :

(a; whether there is any proposal for
modernisation and expansion of Government
Opium and Alkaloid Works. Ghazipur ;

(by if so, the amount to be invested
and the details of the proposal; and

{(c) when the work is to be started and
when it will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) Yes, Sir.

(b)y The total amount to be invested
would be known after receipt of a detailed
report in this regard from the National
Chemical Laboratory, Pune who woud be
advising the Government, INTER-
ALIA on:—

(1) upgradation of the existing techno-
logy ;

(1i) bringing about such changes in the
plant and machinery as considercd appro-
priate with a view to having cost effective
production.

(c) The work has already started. The
time to be taken for completion of the
project would be known after receipt of the
report from the National Chemical Labora-
tory.

Introduction of Enginecring (ME) Course
for Army Officers in College
of CM.E. Pune

2225, SHRI NIHAL SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that Master of
Engineering (M .E.) coursz for army officers
would be started in the College of Military
Engineering (C M E.) Pune fiom the next
academic session ; and
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(b) if not, whether Government will
make provision to increase the quota for
army officers in 1.1.Ts in the country to

encourage the army officers for higher
studies ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K P.
SINGH DEO) :(a) There is no proposal to
introduce M.E. Classes in the College of
Military Engineering, Pune.

(b) The requirement for specialisation
in each engineering discipline is worked out
for a period of 5 years. Bused on this, zach
year, selected officers are sent to do post
graduation Courses in [ ] Ts/other Univer-
cities in the country Government has also
permitted officers 1o avail of 2 years study
leave to enable them to pursue higher
education both in India and abroad . These
measurer are regarded as adequate

Availability of Cotton Cloth

2226. SHRI N. E. HORO :
Minister of COMMERCE
state :

Will the
be pleased to

(a) whether Government have taken
steps regarding the availability of cotton
cloth in the country particularly in the rural
areas;

(b) if so, the details regarding per capita
annual availability of cotton cloth (in metres)
during the last three years; and

(c) the facilities ex-tended by Govern-
ment to make it available to the weaker
sections of the Societv in the rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (@)
and (by The average production of
cotton cloth in the country during the three
years 1979-80, 1980-8]1 and 1981-82 was
approximately 7961 million meters per annum
to meet the requirements of cotton cloth 1n
the country, The estimated per capita annual
availability of cotton cloth in the rural areas
during the three years is as under :

1980 — 10 49 metres
1981 — 9.43 meltres
[982 —— 9.94 metres
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(c) Controlled cotton cloth is distribu-
ted through the NCCF who make it avai-
lable to the ultimate consumer through the
net work of retail outlets spread throughout
the country. There are 57561 retail outlets
in the whole country, out of which 46438
retail outlets are in rural arcas.

Ban on Trapping and Export of Frogs

2227, SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased to
state :

(4) whether Government are aware of
the destruction of the frog population which
causes ecological imbalances and affects
food crops adversely particularly in the
coastal States including West Bengal ;

(b) whether his Ministry has been
considering to impose a ban on the trapping
of frogs and export of their legs for some
time; and

(¢) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY ( SHRI
NIJHAR RANJAN LASKAR):(a) to (c)
Keeping in view the need to maintain ¢co-
logical balance and to prevent indiscriminate
destruction of frogs. certain restrictions
have already been placed on the catching,
processing and exports of frog legs.

Capital, Reserves, Assets, Debts,
Profits/Losses of Public Sector
Undertakings under Ministry of
Commerce

2228 SHRI J.S. PATIL : Will the
Minister of COMMERCE be pleased to
state :

(a) the names of the public sector under-
takings that come under his Ministry ;

and

(b) their (i) authorised and issued/
subscribed capitai, (ii) reserves, (iii) assets,
(iv) bad-debts, (v) profits earned or losses
suffered by each of these undertakings as on/
for the years ended on 31 March, 1980, 31
March, 1981, 31 March, 1982 and 31 March,

1983 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) The
names of public sector undertakings under
the Ministry of Commerce are given below :

Department of Commerce

(1) State Trading Corporation of India
Ltd.

(2) Minerals & Metals Trading Corpo-
ration of India Ltd.

(3) Projects & Equipment Corporation
of India Ltd.

(4) Mica Trading Corporation of India
Ltd,

(5) Trade Fair Authority of India Ltd.

(6) Export Credit & Guarantee Corpo-
ration of India Ltd.

(7) Tea Trading Corporation of India
Ltd.

(8) Cashew Corporation of India Ltd,

(8) Cardamom Trading Corporation of
India,

Department of Textiles
() National Texrile Corporation

(2) Cotton Corporation of India

(3) National Jute Manufacturers Corpo-
ration,

(4) Jute Corporation of India

(5) Handicrafts & Handlooms Export
Corporation of India Ltd.

(6) Central Cottage Industries Corpo-
ration of India Ltd.

(/) British India Corporation

(8) North Eastern Handlooms & Handi-
crafts Development Corporation of

India Ltd,
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(b) Information is being co'lected and
will be laid on the Table of the House.

Public Sector Undertaking under
Finance Ministry

2229. SHRI1 J. S. PATIL : Will the
Minister of FINANCE be pleased to
state :

(a) the particulars of the public sector
undertakings that come under his Ministry ;
and

(b) their (i) authorised and issued/sub-
scribed capital, (ii) reserves, (iii) assets, (iv)
bad-debts, (v) profits earned and losses
incurred by each of these undertakings as
on/for the year ended on 31 March, 1980,
31 March, 1981, 31 March, 1982 and 31
March, 1983 or for the year ended on/
as on 31 December, 1980, 31 December,
1981, 31 December, 1982, 31 December,
1983 as the case may be ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 S, M.
KRISHNA) : (a) and (b) The required
information is being collected and will be
laid on the Table of the House as soon as
possible.

Capital Reserves  Assets, Debts,

Profits/I.osses of Public Undertakings

under the Ministry of Tourism and
Civil Aviation

2230. SHRI J. S. PATIL Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the name of the public secior under-
takings that come under his Ministry ; and

(b) their (i) authorised and issued/
subscribed capital, (ii) reserves (iil) assets,
(iv) bad-debts, (v) profits earned or loss
suffered by each of these undertakings as
on/for the year ended on 31 March, 1980
31 March, 1981, 31 March, 1982 and 31
March, 1983 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR] KHURSHEED ALAM
KHAN) : (a) The following Public Sector
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Undertakings are under the administrative
control of the Ministry of Tourism and
Civil Aviation:

(1) Air India,
(2) Indian Airlines.

(3) International Airports Authority of
India.

(4) Vayudoot ltd

(5) India Tourism Development Corpo-
ration.

(6) Hotel Corporation of India

(7) Air India Charters L.td,

(b) The necessary informarion is being
collected and will be placed on the Table of
the House.

Efforts Made to Increase Tourist
Traffic during 1983

2231. SHRI MOHANLAL PATEL -
Will the Minister of TOURISM AND
CIVIl. AVIATION be pleased to state :

(a) the derails of the efforts made to
increase tourist traffic in the country during
the year 1983;

(b) how far they have been successful,

(c) whether it is a fact that the target
fixed for tourists during the year 1983 could
not be achieved:

(d) if so the main factors responsible
for poor growth of tourism in India; and

(e) the steps being taken by Government
to give mote facilities to promote tourism
industry during the year 1984 7

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR] KHURSHEED ALAM
KHAN) : (a) Promotion of tourism is a
continuous process The programmes and
measures taken up in this regard include
development of tourism infra-structure
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particularly in centrcs falling along the
identified  travel circuits, expansion of
tourist attractions including flood lighting
of monuments, development of beach resorts,
wild life sanctuaries and sports such as
skiing, trekking etc,, improvement and
preservation of national heritage areas 1o
increase cultural tourism, and improvement
in the quality and availability of surface
transport facilities. Some further efforts
taken in this direction are hosting of inter-
national conferences and  conventions,
promotion of charier traffic, expansion of
air transpor' facilities both in terms of
services and routes and aggressive promo-
tional efforts abroad through effective
publicity and extension of institutional net
work.

(b) The volume of foreign tourist traffic
to India recorded an increase of 299 during
1983 as compared (o the total tourist arrivals
during 1982.

(¢) Targets are not fixed vear-wise. The
total tourrst arrivals  during 1983 was
1304976,

(d) The main factors responsible for low
growth of tourism in India were the reces-
sionary conditions in the tourist generaling
markets, political disturbances in the neigh-
bouring countries and changes introduced
in the landing permit svstem

(¢) Continuous efforts are bemg made
for accelerating the pace of implementation
of various programmes taken up during
the Sixth Plan period.

Development of More Tourist Spots
in Orissu

2232, SHR! CHINTAMANI JENA -
Will  the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of the tourist attraction
spols in Orissa Hlate:

(b) whether there 1s any programme to
develop more tourist spots in Orissa during
the Sixth Plan period:

(¢) the amount earmarked therefor; and

(d) the progress in development made

}

so far ¢
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The following Travel Circuits
have been identified, in consultation with the
State Government, for integrated develop-
ment of tourist facilities;

1. Bhubaneswar-Puri-Konarak-Dhauli-
Ratnagiri-Lalitgiri- Udaygiri - Bhad-
rek-Chandipur- Khiching - Joshipur
(Simlipal) and back,

2. Bhubaneswar-Chilka lake-Gopal-
pur-on - sea-Tapta Pani - Koraput-
Bolangir-Jharsuguda-Angul - Tikar-
para-Talcher-Bhubaneswar,

(b) There is no programme to develop
more tourist spots in Orissa, other than
those mentioned above, jointly by Center,
State and private sectors in due course.

(c) and (d) Does not arise.

(Standing Commiliee for the Production
of Agricultural Products Export

2233. SHRI AMARSINH RATHAWA :
SHRI NAVIN RAVANI :
SHR] MADHAVRAO SCINDIA :
Wili the Minister of COMMERCE be pleased
to state :

(a) whether Government are considering
to constitute a standing committee for the
promotion of agricultural products export;

(b) if so, the details thereof;

(¢) whether any facility 1s being given to
private sector in regard to export of agricul-
tural products; and

{p) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) and (b)
Government has decided to constitute a
Standing Committee comprising of scnior
officials of Ministry of Commerce and
the Ministry of Agriculture with a view to
looking into the policy problems and to
ensure better coordination in regard to
agricultural exports.



179 Written Answers

(c) and (d) Government has undertaken
an exercise to evolve a package of measures
which will be applicable both to private and

public sector for boosting exports of
agricultural and value-added agro-based
products.

Construction of New Building for Controiler
of NDefence Accounts, Patna

2234, SHRI RAMAVTAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the cons
truction of new bulding for Controller of
Defence Accounts at Patna is not going to
be completed within the prescribed period:

(by whethre it is also a fact that office
would not be shifted from old building to
new building within 1984; and

(¢) if so, the action taken to expedite
the construction of office building ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) to (c) As per the sche-
dule, the building is expected to be
completed by November, 1985.

Revised Pay Scales of Group +C' I<mployces
of Defence Accounts Depurtment

2235, SHRI RAMAVTAR SHASTRI :
Will the Minisier of DEFENCE be pleased
to State :

(a) whether it is a fact that the
Comptroller and Auditor General of Iadia
has sanctioned revised scales of pay for
Group ‘C’ employecs in the Indian Audit
and Accounts Department with effect from
1 Mairch, 1984;

(hb) whether it is a fact that conditions
ot services of the Indian Audit and Accounts
Department staff and Defence Accounts
Staff under Controller General of Defence
Accounts New Declhi are similar; and

(¢) if so, the reason why the revised
scales of pay have not been made applicable
to the Group ‘C’ employees of the Defence
Accounts Department ?
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THE MINISTER OF STATE |IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEOQO) : (a) Orders have been
issued for the restructuring of the Indian
Audit and Accounts Department into Audit
and Accounts cadres with effect from Ist
March, 1984 with separate scales of pay.

(b) and (c¢) Different terms and condi-
tions of service are applicaple to the staff
of the two Departments.

Checking of the Genuineness of the Cloth
Produced in Textile [ndustry

2236, SHRI MANOHAR LAL SAINI :
Will the Minister of COMMERCE be
pleased 1o state :

(a) how many samples of the cloth
manufactured in the textile industry were
lifted by the staff of the textile Commis-
sioner to see the genuineness of the cloth
produced in the mills during the last twelve
months; and

(b) the details of the laboratory analysis
made in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) and (b)
The informalion is being collected and will
be laid on the Table of the House.

Criteria for the Grant of Distinguished
Service Medals and Commendations
Certificates to Service and
Civilian Personnel

2237. SHRI MANOHAR LAL SAINI :
Will the Minister of DEFENCE be pleased
to state :

(a) the details of the criteria/guidelines
followed for the grant of distinguished
service medals and commendation certi-
ficates to service and civilian personnel;
and

(b) whether Government propose to
review the existing system ensure that dedi-
cated and deserving personnel are not
deprived of the honour that is due to
them ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K.P.
SINGH DEO) : (a) A statement IS
attached,

(b) The existing system is designed to
ensure that deserving personnel are not
deprived of honours and awards due 10
them and is not considered to need any
change,

Statement

The Criteria Regarding Grant of
Distinguished Service Medals and Com-
mendation Certificates to Service and
Civilian Personncl.

Vishisht Seva Medal Series of Awards

PARAM VISHISHT SEVA MEDAL

This medal is awarded for distinguished
service of the most exceplional order.

ATI VISHISHT SEVA MEDAL

This medal is awarded for distinguished
service of an exceptional order,
VISHISHT SEVA MEDAL

This medal is awarded for distinguished
Service of a high order.

Yudh Seva Medal Series of Awurds

SARVOTTAM YUDH SEVA MEDAL

This medal is awarded for distinguished
service of the most exceptional order during
war conflict ’hostilities.

UTTAM YUDH SEVA MEDAL

This medal is awarded for distinguished
service of an exceptional order during war:
conflict 'hostilities.

YUDH SEVA MEDAI

This medal is awarded for distinguished
service of a high order during war/conflict
hostilities,

Commendation Certificates

These are granted to both Services anc
civilian personnel for distinguished service
which 1s not of an order to quahfy fo,
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higher awards and are given by the Chiefs

“of Staff and General Officers-in-charge and

their equivalents in the other two services,

Distinguished services awards are consi-
dered by the respective service headquarters,
subsequently by the Chiefs of Staff Com-
mittee and finally by a Central Honours and
Awards Committee presided over by the
Raksha Mantri before they are approved by
the Prime Minister and the President.

Raids on M/s. Mackinnon & Mackenzee &
Co. I.imited and Ranadeep Shipping Co, Ltd,

2238 SHR1 MOTIBHAI R, CHAUDHURI:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 5325 on 26 August, 1983
regarding raids on M/s Mackinnon &
Mackenzee & Co, Limited and Ranadeep
Shipping Co Ltd. and state :

(a) whether the adjudication proceed-
ings have been completed ; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE ): (a) and (b) The
adjudication proceedings against Ms
Mackinnon & Mackenzie & Company Ltd.
and its Directors, in respect of the Show-
cause Notice referred to in the answer to
Unstarred Question No 5325 dated 26-8-1983,
have since been completed and the charges

have been dropped by the adjudicating
officer.
As for M’'s Ranadip Shipping and

Transport Co. l.td., Bombay., on the basis
of investigations made so far, two Show-
cause Notices have been issued to them on
12-12-1983, which are pending adjudication.
Further investigations are still in progress.

Computerisation in L..I1.C

22359, SHR1I BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state :

(a) whether any feasibility study has
been done so far on compulerisation in the
Life Insurance Corporation ;
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(b) if so, the broad details thereof ;

(¢) the number and type of computers
in use at present in the various Offices ;
and

(d) the plan, if any, formutated for
expansion during the next 2-3 years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARI) : (a) Yes, Sir.

(b) Feasibility studies regarding the
data processing equipment appropriate 10 the
LIC’s requirements have beea by in-house
Committees of the LIC and Working Gioups
from time to time. The conclusion emerging
from these studies is that the existing
punched card equipments have become
obsolete and inadeqguate, and, in the interest
of satisfactory service to the policyholders,
the same should be replaced by indigenously
produced micro-processors’'mini-computers
through a time-bound phased programme.

(¢) The machines installed so far are
(i) one main-frame 1CL computer in replace-
ment of the IBM system in the Bombay
Divisioral Office and (ii) 66 micro-pro
cessros/mini-computers installed in 21 Divi-

(F102%7 § fam o 9'F F70g wOA1 H qoA GFZ F77 7

1080 1981

e 202 s
(92.12) (81.92)
2, -FqT 167.25 184.62
(324.20) (269,24)
5/-Fqm 84.14 94.46
(420.70)  1472.30)
199U T |15.64 84.07
(1056.40)  (840.70)

MARCH 9, 1984

wWritten Answers 184

sional Office and 40 Branch Offices through-
out the country.

(d) The introduction of micro-processors/
mini-computers in the remaining divisional
offices and select branch offices 1s expected
to be completed by the end of 1985,

fafws weat ANt 71 sniz aywr fasFw
F1 513

2240, st gaFan  F@fzar o FA0
faw o= 7z FTA FT FIO T fF
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fFfAT 977 & 12 ©IT T0 ;{7

(7) 3Tga  wafy & 319 39907
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1980 1981

20 -F7Q 23.¢8 27.67
(473600 (553.40)

50 -®qT 17.40 2322
(870:00) (1161.50)

100 -877 26.64 22.09
(2064.00)  (2209.00)
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1982 1983 1984
92.05 13.97 084
(581.00) (279.40) (16.80)
10.23 21.57 -
516-50) (1078.50) —-

42.94 30.87 2.38
(4294.00) (3087.00) (238.00)
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Ftaf d -

1980 1U8 |
509 16.58 __1153
10 78 16.95 [£.30

20 97 —
25 99 7.94 .34
50 97 0.07
1 777 (T £F 12.49
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Trade between India and Netherlands

2241. SHRI HARIHAR SOREN : Will
the Minister of COMMERCE be pleased to

state :

(a) whether Government have a proposal
to increase trade with Netherlands during

1984-85

(b) if so, the names of items identified
therefor;

(c) the efforts made by both Nether-
lands and India for the expansion of
bilateral trade ; and

(Ferr F71g 7)

1982 1983 FTTL, 1984
16.56 12.48 __ 044__
20.12 11.10 1.41

0.02 23.18 3.72

5.10 16.04 0.40

0.98 6.43 0.88
F6.66 14.02 1.77

157 11.33 0.7>

(d) the details of the programmes

proposed to be undertaken during 1984-85
financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
[t is always the endeavour of the Govern-
ment to increase trade with other countries
including the Netherlands, for mutual benefit,
India and the Netherlands carry on trade in
a number of commodities on a continuing
basis. It is expected that these commodities
will continue to be traded during 1984-85.
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(c) and (d) Participation in trade fairs,
training schemes, seminars and product
promotion meets is aimed at expansion of
bilateral trade and it is expected that these
measures will be continued during 1984-85.

Demand made by National Federation
of Field Workers

2242, PROF. SAIF-UD-DIN SOZ : Will
the Minister of FINANCE be pleased to
state :

(a, whether he is aware of any demands
put forth by National Federation of Field
Workers of India ; and

(b) if so, whether the demand that
work norms be modified has been examined?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI : (a) Yes., Sir.

(b) The demands for modification of
work norms have been examined and it is
found that there is no merit in them.

Increase in Ownerless Shares 1ue
to Refusal to Transfer Shares of
Non-Resident Indians

2243 SHR1 K. MALLANNA : Wil
the Minister of FINANCE be pleased 1o
state 1|

(a) whether it is a fact that ‘ownerless
shares’ have been increasing with the refusal
by more companies to transfer shares even
to many resident Indians:

(b) if so, to what extent; and

(c) whether there i1s a possibility that
the growing tendency would result i loss
to the national Exchequer as promoters by
adopting new strategy would save wealth and
other taxes?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) (a) to (c)
According to information available with
Stock Exchanges, some companies have
been refusing to iegister transfer of shares
even to resident Indians. However, under
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the Companies Act, 1956, no intimation is
required to be given by a company to the
Government in respect of transfer of shares
and/or the refusal, if any, by it to register
the transfer of shares Wealth and other
taxes, as are leviable, will be assessable in
the hands of registered shareholders,

I'xport of Sugar from India to EEC

2244, SHR1 MANMOHAN 1UDU :
Will the Minister of COMMERCE be
pleased 1o state :

(a) whether Government had placed any
formal proposal before FEC 10 export sugar
from the country;

(b) whether EEC has agreed 1o
sugar from India in 1984;

import

(¢) if so, the total quautum of sugar
proposed 1o be exported to EEC: and

(d) the details  of the programme for
exporting sugar to EEC in 1984"

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) and (b)
Yes, Sir.

(c) and (d) EEC has agreed to a quota
of 10,000 MTs for the sugar vear 1983-84
for India. Since the restoration 18 from
July 1, 1983, the above quantity  would
have to be exported before  30h June,
1984

Trade Deflicitls

2246, SHRI SATISH AGARWAL :
Will the Minister of COMMERCE be
pleased to state :

(a) the trade deficits during last five
vears;

(b) the projections of trade deficits for
1984-85 and the next five years;

(c) the deiails of the top twenty con mo-
dities in India's imports during 1979-80,
1980-81, 1981-82 and 1982-83 along with the
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value and quantity of import under each
head; and

d) the details (value and quantity) of
India’s imports in each of the above years
under all RITC 3-digit code levels?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) According
to available data, the figures on India’s
trade deficit during the last five years are as
follows :

(Rs. crores)

Year Balance of Trade deficit
1978-79 = 1084 57
1979-80 i 2/24.15

1980 81 — 5838 45
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5801,66
5258

*[.atest revised figures

1981-82 —

1982-83* —

(b) It is not possible to make projec—
tions about the trade defict over the next
five years because of the uncertainties asso-
ciates with international trade flows,

(c) A statement showing commodity —
wise imports of 20 most important items
for the years 1979-80 to 1982-83 is enclosed.

(d) The details of India’s imports of
various items under all RITC 3—digit code
levels are provided in Monthly Statistics of
the Foreign Trade of India  Volume I,
Imports, in the march issues for the years
1979-80, 1980-81 and 1981-82 published by
DGCI & S, Calcutta, copies of which are
available in the Parliament Library,
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News Item Cuptioned ¢ Lift 5 per cent
Ceiling on N R 1. Investment ’

2247. SHRI1 SATISH AGARWAL
Will the Minister of FINANCE be pleased
to refer to news item *¢ Lift S per cent
ceiling on NRI investment : IMA”’, published
in * Economic Times ' of 4th February
1984 and state :

(a) reaction of Governmen: to the
representations made by the Indian Mar-
chants Association (U.K) and lay a copy
of the representatation made by this Asso-
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non-resident investments' sincé”January 1983
along with the subject of representations ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) In its
representation the Association had pleaded
for relaxation of 5 per cent ceiling for NRI
hojding and also sought additional.  tax
concessions. It has not been feasible to
agree to these, According to well-estab-
lished practice , such communications from
private bodies addressed to the Government
are not laid on the Table of the House.

(b) A statement is attached supplying

ciation on the Table of the Houses ; and details of four organisations which had sent
communications to Finance Ministry. Efforts
(b) names and addresses of overseas involved in collecting similar letters by
Indians or their organisations who have made individuals or to other Ministries will not
representations to Government for intro- be commensurate with the results to be
ducing changes in policy relating 1o achieved.
statement
Name of the Address Subject of
Organisation reprcsentation

(1) Indian Marchants’s
Association (U K)
England

(2) Overseas Indian
Jaambo Association

(1) Foundation for
critical chu ices

for India. The Netherlands
(4) Gulf Malayalee P.B.N0.940,
Forum Sharjah,
U AE.

122 Mount Plecasent
Wembley HAO 1 UG

37 , Western India
House, Sir P.M.
Road, 4th Floor,
Bombay-|

Heilostraat 53,
2547 KA The Hague.

Relaxation of 59/ ceiling
on NRI holding ; addi-
tional tax concessions.

Additional Tax con-
cessions to indwviduals,
extension of tax con-

cession to overseas
corporale bodies ; Tax
procedure simplification. ,

Grant of voting rights to
NRI: ncw comprchensive
tax act for NRIL.

Customs duties exexi':b—’

tion and import facilit
Liberalis ition for s:‘léc\’&fv
classes ofitems ; per lS~
sion to NRI to mve
FERA issues on’
repatriation bh!‘s q"’
permissionto  ipyegh) in

real estate. vUswWHI)D)

a1otonyih Yo

» =g (b)
LoD anssueh |
vasiudineg anls
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Special Bearer Bond

2248 SHRI SANAT KUMAR MANDAL :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a  fact that the 1982
special bearer bonds have proved a heavan
for economic  offenders  possessing huge
amounts of unaccounted money und at one
stage were  being reportedly sold at a
premium of Rs 4,200 ; and

(b) if so, the steps he proposes 10 take
to check such unhealthy trands and sale of
bonds by businssmen to  improve  their
liquid resources ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b}
Government issned the Bearer Bonds at par
and will also redeem them at par with

interest at the rate of 29/per annum on matu-

rity. The transfer of the Bonds from one
holder to another  Juring the intervening
period, which can be made by mere
delivery, does not enter Government
Accoount, These Bonds are not officially
traded on the Bombay Stock Exchange and
hence they are not  quoted in its  daily
guotation of prices.

Investment made by Life Insurance
Corporation in MRTP Regisgtercd
Companies

2249, SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) the particulars  of equity capital
held or funds invested by Life Insuran.c
Corporation in the various MRTP registered
companies as per latest figures available
with his Ministry ;

(b) in which  of these  companies it

exceeds 10 per cent of their  equity
capital ;

(c) the names of Life  Insurance
Corporation nominces on the board

of directors of these companies ; and

(d) the control  exercised by Life
Insurance Corporation on these companies
affairs particulary their misspendings ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1 JANAR-
DHANA POOJARY) : (a) and (b) A state-
ment is laid on the  Tabl2 of the House
[Placed in Library, See No L. T, 7888 84].

(c) A statement is laid on the Table of
the House [Placed in Library. See 1. T.-
7888/84 .

(d) The LIC keeps a  wateh over the
working of the  companies through study
of the market reports and accounts of the
companies. It is also assisted in this matter
by the nomiee directors, whose role and
responsibilities include :

() assessing and improving the
management of the enterprise.

(11) closely monitoring the continued
progress of the enterprisc and its
reasonable profitability,

misuse  of its
promoter group,

(i)  preventing any
position by the
and

(iv) keeping the nominatling institutions
informed well in time of any adverse
developments in the cnterprise.

Rise in gold Price

2250, SHRI SANAT
MANDAL :
SHRI VIJAY KUMAR YADAV :
Will the Minister of FINANCE be pleased
1o state :

KUMAR

(a) whether gold has recentlv touched a
new peak, while in the interntional market
the price did not rise and on  the contrary
there was a fall |

by if so, the reasons therefor

the investment
of gold by
business

(¢) whether it it duc to
of black money in the from
unscrupulous  traders and
community ; and

(d) if so, the steps Government propose
to take to check this tendency ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE)) : (a)
and (b) The price of standard gold in

—
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Bombay touched a new peak of Rs. 1970 per
10 grams on February 23, 1984, In the
international  market, price of gold regis-
tered a fall  until January 1984, and there-
after therc was a slight increase in February,
1984, The internal price of  gold is deter-
mined by forces of supply and demand in
the domestic market and is not subject to
any regulation by Government. There is
no  necessary correlation  between the
international and  domestic prices of gold,
since import of gold is not allowed to feed
the domestic market.

{¢) N>y information is available with the
Government.

(d) Gold is not an essential commodity
and it is not considered necessary to  regu-
late its price,

Bank Robbery in Cannaught Place
New Delhi

2251, SHRI DIGAMBAR SINGH :
SHRI VIRDHI CHANDER
JAIN : Will  the Minister of
FINANCE be pleased to state :

(a) whether any headway has been made
i1t Cuomaaght Place. New Delhi bank
robberv case in which some armed dacoits
reportedly made off with Rs, 192 lakh
including Rs. 67,00 ' in foreign currency on
the evening of the 6th February, 1984 ;

(b) if so, to what extent and if not, the
reasons therefor :

(¢c) whether there has lately been a spurt
in bank robberies in the day-time in Punjab,
Delhi, Harvana and other States :

(d) if so, the steps Government propose
to take to  post armed  guards at the
nationalised banks where transactions are

heavy

(e) whether Government have at any
stage applied their mind to raise a Banking
Security Service on the lines of R. P. F. or
Central Industrial Security  Force ; if so,
where the matter stands . and

(f if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA  POOJARY) : (a) and (bj The
Central Bank of India has reported that the
police investigations in this case are in
progress though no arrests have been made
so far,

(c) The information regarding the
number of bank  dacoities/robberies that
occurred in Punjab, Delhi and Haryana
during the years 1982  and 1983 is as
follows :

Name of the No. of cases of bank

State dacoities/robberies
1982 1983
Punjab 5 25
Delhi 2 3
Haryana 4 6

(d) to (f) The proposition to raise an
All India Bauk Sscurity Force was examined

but it was not found workable. However,
the Government have issued suitable
guidelines to all public  sector  banks to

tighten their security measures within their
premises.

Vayudoot Service for Kishtwar, Poonch,
Rajouri, Kargil and Leh in J and K

2252. SHRI ABDUL RASHID KABULI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is proposed to start
Vayudoot services to Kishtwar, Rajouri,
Poonch, Kargil and Leh in Jammu and
Kashmir taking into consideration their
remoteness, tourism potential and other
factors: and

(b) if so, whether any survey regarding
feasibility etc., has been conducted ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir. Not in the imme-
diate future.
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(b) The Directorate General of Civil
Aviation had made a techno-economic study
of operations to Kishtwar, Rajouri, Poonch
and Kargil etc. which revealed that opera-
tions to these places, with the existing air-
craft would not be economically viable

India objected to World B ank Capital
Increase Plan

2253, SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state :

(a) whether India has objected to a
World Bank capital increase plan, which
it says, would reduce its share in the Bank
and hurt developing nations’ interest as a
who! e: and

(b) if so, the reaction of the World
Bank thereto ?

THE MINISTER OF FINANCE (SHKRI
PRANAB MUKHERIEE): (a) and (b)
The World Bank's proposal for a selective
increase in its capital would nave resulted
in a decline in the voting power of develop-
ing countries, including India. Government
arc consulting with the World Bank manage-
ment and other member countries in order
to arrive at an arrangement which would,
to the extent possible, safeguard the voting
strength of the developing countries,
including India, Discussions are still in
pProgress.

Fxport of Cloth Mapufactured by
Weavers of Bihar

2255. SHRI VIJAY KUMAR YADAV;
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that there is a large
number of weavers in several districts of
Bihar including District Nalanda who manu-
facture cloth of diffcrent wvarieties with
attractive designs by powerlooms and hand-
looms;

(b) whether it is a fact that there is a
great demand for such cloth abroad:

(¢) if so, whether Government propose
to export this cloth so as to improve the
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financeial condition of the weavers engaged
in the above industry: and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Accord-
ing to available information there are suffi-
cient number of handlooms and powerlooms
in Bihar.

(b) to (d) Export of handloom and
powerloom cloth 1s permitted on Open
General Licence. Several incentives are
available for export of fabrics.

frata @g@ & faa faata Aifa
¥ duty fag w@ T WA
AT gfamg
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2 8 afFa wa-wfawa faatq afwae
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Alleged Tax Evasion By Niky-Tasha
Gas Stove Manufacturers

2257. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are aware
that Niky-Tasha, an industry manufacturing
gas stoves, is evading excise duty and
income tax to the tune of crores of
rupees ;

(b) if so, how many times during the
last two years the excise duty and income-
tax Departments have raided at the resi-
dences and business premises of the proprie-
tors of the Niky-Tasha ;

(c! the incriminating documents Seized
during the raids ; and

(d) the action Government propose to
take against the Niky-Tasha gas stove
industry ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M,
KRISHNA) : (a) to {d) The Central Excise
Department have confirmed demands of
Central Excise duty amounting to Rs.
9344.40 against M/s. Niky-Tasha Private
L.td. for the period 1981 onwards. Besides
unconfirmed demands to the extent of Rs.
7,138,943 72 have also been issued against the
company and the cases are pending adjudi-
cation. In addition, investigations are
being carried out against the company as to
whether it has evaded further Central Excise
duty. However, the Central Excise Depart-
ment has not raided the residential premises.
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of 1he proprietors of the company or its
business premises. Besides confirming
demands for Central Excise duty as mention-
ed above, appropriate amounts of penalty
have also been levied on the company.

As regards Income-tax, there is no case
of evasion pending against M/s. Niky-Tasha
Pvt. 1.1d. ; nor has any search been conduc-
ted by the Incoms-tax Department either at
the residence of the proprietors of this
company or its business premises during the
last two years.

Allocation of Controlled Cloth to States

2258. SHRIMATI JAYANTI PATNAIK :

Will the Minister of COMMERCE be
pleascd to state :

(a) the basis of allocation of controlled
cloth made to different States during the
last three years ;

(b) whether some States have requested
the centre for making higher allocation of
controlled cloth to these States in the
coming years ;

(c) il so, the allocation of controlled
cloth proposed to be made to those States
during 1984-85 ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THEE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Alloca-
tion of controlled cloth was made to dif-
ferent States during the last three years
mainly on the basis of population.

(b) to (d) Yes, Su, Some State Govern-
ments have represenled for enhancement of
their allocation on the basis of per capita
income and the number of people living
below the poveity line. The matter is under
the consideration of the Government.

qfsaw 941 Y GH g g=F0 =0
eawq0 209 ATEw aagfeEa. w qwg

2260 T &(0 HIAFT :
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Smuggling of Goat Skin tn Nepal

2261, SHRIMATI JAYANTI PATNAIK

SHRI S.B SIDNAL : Will the

Minister of FINANCE be pleased to
state :

(a) whether 11 13 a fact thuat the
incidence of goat skin smuggling to  Nepal
from India has increased in the last few
months ;

(b) if so, the steps taken by Goveinment
to check the smuggling of goat skin from
India ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) to (c) Reports received by
the Government indicate that goat skin IS
one of the commodities sensitive L0 SMug-
gling from India to Nepal,

Appropriate anti-smuggling — nicasuies
have been taken to check smuggling activites
inn the region, Bi-lateral arrangements also
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exjst between India and Nepal under the
Agreement for co-operation to Control Un-
authorised Trade  The preventive and
intelligence machinery of Customs depart-
ment in the region has been re-inforced in
terms of manpower and equipment. The
field formations on the Indo-Nepal border
have been instructed to remain vigilant in
the matter.

The matter is also kept under constant
review and appropriate steps as warranted
are taken.

Light and Sound Programme in Konark
Temple

2262. SHRT BRAJAMOHAN MOHANTY:

Will the Minister of TOURISM
AND CIVILL. AVIA ION be pleased to
state

(a) whether Government of Orissa has
submitted a proposal to instal a light and
sound system introducing the history and
significance of Konark temple to the
tourist ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) Considering the law  econcmical
viability of sound and light shows, it has
been decided that instead of mounting SEL
shows floodlighting of tourist attractions may
be taken up. A scheme of this nature has
been formulated and circulated to all State
Governments including Government of
Orissa.

Covering of Small Scale Sector under Price
Preference Scheme

2263, SHRI MOHAMMED ASRAR
AHMAD : Will the Minister of SUPPLY
be pleased to state :

(a) whether Government have taken a
decision to cover the entire small scale sector
under the price preference scheme for
Government purchases: and
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{b) if so, the details thereof or the

details of the alternative proposals, il any ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN L ASKAR) : (a) and (b)
According to the existing instructions price
preference upto 15% is accorded to Small
Scale Units over large/medium scale units
in respect of items reserved for production
in the small scale sector. Further, 404 items
are reserved for exclusive purchase from the
small scale sector; 759, of the quantity of 12
items are reserved for purchase from the
small scale sector and 509, of the quantity
of 25 items are reserved for purchase from
the small scale sector.
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frer gargal 7z faeA Beea Far @
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Malpractices in Wooing Investers by
some Companies

2265, SHRI K PRADHANI :
SHR! DIGAMBAR SINGH :
will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a largc
number of companies and their issue mana-
gers are using dubious means to woo inves-
tors by adopting a new device to induce in-
vestors by publishing in bold letters **180 per
cent return’” and then add in small letters
“in seven years’’;

(b) whether such deceptive practices
have come to Government’s notice; if so,
their reaction thereto;

(¢} the names of the companies which
have recently been permitted to raise capital
by issue of debentures - right issue, conver-
tible. partially or fully, non-convertible,
secured and unsecured and other types and
the cap’tal authorised for public issue:
and

(d) the check being  exercised by
Government or the Reserve Bank of India
over such mode of calculating interest with
monthly or even daily rates to make the in-
vestments attractive ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) to (d) The
names of the companies and amount of
debenture issues approved by the Controller
of Capital TIssues are regularly published in
the form of Press Releases which appear in
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the newspapers. During the period Ist
January to 29th February, 1984 nineteen
companies wcre given approval for issue of
debentures amounting to Rs. 104.49 crores.
In so far as the termsa nd conditions for issue
of debentures approved by the Controller
of Capital Issues are complied with by
the companies, no further check is consi-
dered necessary on the advertisements given
by the Managers of the debenture issucs
for making the investments thereof attrac-
tive,

Excise Exemption to Small Tea Companics

2266. SHRI K. MALLANNA : Will the
Minister of FINANCE be pleased to
state :

(a) whether there is any proposal under
consideration of Government 10 give excise
exemption to small tea companies ;

(b) if so, the details regarding the con-
ditions, if any, proposed by Government.

(c) whather itis alsoa fact that his
Ministry has rejected the proposal to reduce
excise duty on packet tca sale by Brook
Bond, Lipton and others in the domestic
market ; and

(c) if so, the details regarding the ban
and its effects on foreign exchange
carning ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) No such proposal
is under consideration at present.

(¢) A proposal regarding reduction of
duty on packet tea based on export perfor-
mance was considered, but it was not found
acceptable.

(d) There is no ban on export of
packet tea.

Reports of Supression and Manipulation
of Tax Returns by film Stars

2267. SHR1 BRIJAMOHAN MOHANTY:
Will the Minister of FINANCE be pleased
to state :
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(a) whether Government have come
across any reports of suppression and mani-
pulations of tax returns during the last
three years by cinema stars and film
producers ;

(b) if so, how many cases have been
investigated and the amount of tax and
penalty recovered giving details thereof ;

(c) the particulars of cinema stars who
have committed evasion of tax to the extent
of rupees one lakh and more ; and

(d) whether any criminal action has
been initiated against any of them, if so,
details thereoi ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
S. M. KRISHNA): (a)to (c) There is
evidence of tax evasion among persons
connected with the film industry, During
the period 1-4-1980 10 31-3-83, Income-tax
Dcpartment conducted 231 searches in the
cascs of persons connected with film industry.
The extent of tax evasion and the amount
of tax, pcnalty etc, leviable in thece cases
will be known only after assessments have
become final,

(d) During the period of 3 years i. e.
1-4-1980 to 31-3-1983 prosecutions have
been launched in the case of following
persons connected with film industy for
evading income-tax :

(1) M/s, Bombay Picture Circuits,
(11) M/s. Prakash Mehta Combines,
(1) Miss Rekha Ganeshan,

(iv) Shri Rajesh Khanna,

Replenishment of IDA Quota (pposed
by India

2268. PROF. MADHU DANDAVATE :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
have informed the World Bank that it
would not give up its ‘“‘pre-emptive’” right
to hold its quota of 309 per cent share-
holding under the Bank,s charter:
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(b) if so, whether Government opposed the
proposed arrangement for the replenishment
of IDA and a selective capital increase
which will drop India’s shareholding by 19
percentage points from 3.09 to 2.90 ; and

(c) if so, the outcome thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) The
World Bank management had circulated a
proposal for a Selective Increasc in Capital
of IBRD, by and large, in line with the
Eighth Geperal Review of Quotas  This
proposal would have resulted in decline in
the voting power of developing countries
from 42 per cent to 40 per cent and in
India’s voting power by 19 points. Govern-
ment of India are in touch with the World
Bank management and other member
countries with a view to safeguard the
voting strength of developing countries
and 1n particular our voting strength
to the extent possible.

Government have not opposed the
proposed arrangrment for the Seventh TDA
Replenishment,

Alleged Violation of NRI Scheme
by Caparo Group of Companies

2269, PROF, MADHU DANDA-
VATE : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact  that the total

investments under Non-Resident Indian scheme

made in Escorts and DCM on behalf of the
Caparo group of companies upto August
1983 are Rs. 16,22 crore :

(b) if so, whether out of these invest-
ments, the foreign exchange remittances had
been only of Rs. 12 crore and Rs. 422
crore of Indian money was invested under
the repatriable NRI scheme ;

(¢) if so, whether this is a violation of
the Foreign Exchange Regulation Act ; and
in this

(d) if  so, the action taken

regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (d) M/s
Escorts 1td have filed a writ petition before
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the court seeking to challenge the vires
of Reserve Bank’s circular on NRI schemes.
One of the issues before the court relates
to purchase of shares by the Caparo Group
of Companies and the legality of purchase.
Since the matter is sub  judice it is not
feasible to comment on these aspects at this
stage.

Reintroduction of Gold Jewellery
Export Replenishment Scheme

2270, PROF., MADHU DANDA-
VATE : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that Government
have decided to reintroduce the Gold
Jewellery Export  Replenishment  Scheme
which wa, introduced in 1978 and subse-
quently suspended in 1980 ;

(b) if so, the considerations that led 1o
the review of Government's policy ; and

(c) when the gold order is expected to
be revised ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI)
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.,

(b) On a review of the  working of the
present scheme Government came to the
conclusion that the present procedure, spe-
cially for importing gold used in manufacture
of jewellery, necded to be liberalised and
that, in the circumstances, the scheme which
operated in August, 1978 to January, 1950
could meet the requirements of the trade,

(c) Modalities  of the gold  jewellery
export replenishment schecme have yet to b
finalised. A

Improvement of Calcutta Airport

2271. SHRI CHITTA BASU : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whether it is a fact  that Calcutta
Airport requires multi-faceted improvement
for its survival ; and

(b) if so, what specilic programmes
have been taken up and implemented during
the last ten years ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The survival of Calcutta
Airport is not in jeopardy in any manner,

{b) However, to mect the ope.ational
requirecments, the following major
programmes were implemented during the
last ten years :-

(1) Apron area has been enlarged to
cater for 20 aircraft  parking
stands

(11) A new parkaing plan
the national and  international
flights in  relation to  terminal
facilities has been implemented to
facilitate handling  of passenger
cargo and mail.

segregating

(i) A new integrated cargo complex
has been set up to promote import
and export of cargo.

(iv) Car park area has been  enlarged
to accommodate an  additional
number of 100 cars,

(v) Approach road to the terminal

building has been widened.

(vi) The extension of the airside of the
International Arrival Hall has been
campleted to  increase the peak-
hour passenger handling capacity.

(vii) Four Crash Fire Tenders and two
Water Tenders have been
provided.

(viii) A new fire station has been
commissioned in September, 1982,
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PAALGUNA 19, 1905 (SAKA)

Written Answers 218

g9g # 939 fax § @t sgfaa arfo-
fr® at & sagam AFATC FHTAT W
F ATFS gaww faaww & fau qo g

(1) ¥z (=) =Ew AT foord
qIF T AIFE AF & A5 FT AR F
FHAIL 3T F 479 gl & fqu fag
W AT KO F FqTE FI AT FIA F
IATE FIA A1 qATE &M g | TafgHRAr
I FAT F o 70T AT F FHAATT Fq]
FI U FTYIOT 475 T8 2 Foan Wi
17 Araifrs femm, sqfada A9,
szigare, fower frama, sqafaq sifaat
A1 w7 faq stasifaat, Fad sama a7
AT & faarfas1er, F1aC oI 747
TAT FIHT IANT AT & | AEHTIT G B
5T ®1 77 gafvag w73 & fac Fa@r
I E R ATF 1985 aF IAF wd g14-
faFar areT 47 & ®|OT FTFT T FA
25 afgwa feear za @qg &1 faar
Fifge | %1 & waaf=s Frfadt/qaq ow-a
ATEATT & FEUFEATAT ® (20 1T F197 /0
FIAFT F F1aTfcaqd 1 Faw@ & fag
AFT F1 ogura FwrAtamt @ qifas
Fratagt # fafoee sfgsrdr arfaq 539
F fag Y FETwAT & | T FHATT AT
FI 7zTIaT & fau qa <@ gufag grE
fasr ®Frasa @7 Aaitas fFaEt &
areq @q (a9 FTAFA 41 faF q2T-
a7 T |w T Hyrarfed FTawAr o
A1 6 afFT ®TF W FAF 0 oAA-
FeATH1AT-A9T F gaq ¥ qfeat F faux
d 5a w0 @ fwEEg wred Frav g,
T g9 # ITATLCHF F1LATE HA
F faqo IA%T AT HT AT & |
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faazo

ava faor ¥ aafea mifnfas qi & afomt &1 gaam aw faazo

(177 77 )

(F sr'a =1 feafq)

ST 1979 ST 1980 T 1981

e =W faqy @ 9129.95 10454.44 11881.59

1. Ffw 1362.41 1632.25 1939.19

2. Zew foad & 6220.10 7114.85 7842.44

(1) 7% g 2840-06 2845.43 3263 .53

3. ofraza IEF 194.54 218.29 322.00

4. FATH 160.43 177.25 22%.279

5. 3ATITT 588.85 667.33 80473

faad o

(1) =zr =ATaTE 192.70 235.32 333.04

6. =AfFa® | 280.96 319.9] 364.11

7. 7T 322.66 324.56 383.33
Offers for Foreign Investment THE MINISTER OF FINANCE

2273. SHKRI HARIHAR SOREN :
Will the Minister of FINANCE be pleased
to statc :

(a) whether some foreign countries
including Germany have been given  offer
{o make investment in India ;

(b) if so, response made by different
countries to accept offer to make investment
in the country ; and

(c) the details  of the
Government in this regard ?

programme of

(SHRI PRANAB MUKHERIEE): (a) to
(c) Ordinarily investments in the country
are made by foreign companiecs and commer-
cial organisations and not by Governments.
Government of India’s  policy  permuts
foreign investment in the  industries as
contained in the Industrial Licensing Policy,
1973, and in export-oriented ventures
is given In  the attached  statement
Foreign parties have shown substantial interest

in collaborations and  investments in joint
ventures in India as  will be evident from
the attached statement  providing country-

wise data fo1 the last five vears
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Statement

Countray-Wise Break-up of Foreign collaboration Approvals issued during the period
1979 to 1983

SI. Name of the 1979 1980 1981 1982 1983
No. country Tot. Fin- Tot Fin. Tot. Fin, Tot. Fin. Tot. Fin,

| 2 3 4 5 6 7 8 9 10 112
1. Australia 2 - 2 - - 2 — 3 -— 4 1
2. Austria 2 — 5 — 8 2 8 —_ 3 —
3. Bahrain — —_ R — s 1 1 — —
4. Belgium 3 —_ 2 — 1 —_— 4 1 3 2
5. Bermuda - — —_ —_ — 1 l — —_—
6. Brazil _— — _— == S — e 3 S
7. Bulgaria S — I — _ 4 2 1 —
8. Cayman Island - -— —_— — —_ — _— = l I
9. Canada 2 —— — — 2 1 1 — 6 2
10, Czechoslovakia 2 — 4 — — — 5 - = 2 —
{1. Denmark 3 — 6 1 1 — 4 1 3 2
12.  Federal 55 5 100 10 74 14 116 19 129 22

Republic of

Germany
13. Finland 3 — 5 | 2 — 4 e 1 1
14. France 17 1 24 5 23 3 28 6 40 4
15. German Demo- 6 — 4 — 4 — 2 — 10 —

cratic Republic
16, Greece - — — — = e —_— — 1 1
17, Hong-kong —_ — 2 2 —_— = 1 — 3 1
18. Hungary 1 —_ 2 — 3 — 3 — - —
19. Treland 2 1 —_— — = e 2 1 l —_
20, Italy 16 3 25 3 18 1 37 5 30 2
21. Japan 12 — 34 5 27 4 51 5 58 7

—_ - 2 1 2 —

]
I

Korea (South) — — —_ —
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4 5 6 7 8 9 10 11 12

o — 2 2 — —

oo e — 1 I - —

| — — _— — - —

— = — = = ] 1

11 — — —  — — ==

8 1 9 2 14 — 13 2

e — SR 1 o - e

= p Qe 3 =

, R - § — I —

11 SRR — e 1 =

— T s i 2 = 2 -

R 3 — 2 _— — -
- 11 1 1 2 -
10 4 11— 15 4 15 1
3 26 4 41 8 47 9
- - 2 — 1 = 2 —
o - = 2 2 = -
110 17 79 9 106 16 119 22
125 19 85 15 70 24 135 32
- 2 — 2 - 4 _
3 l — -
- = (. 11 11 20 16
526 73 389 57 590 113 673 129
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1 2 3
23. Kuwait S
24 Lebanon — s
25. 1l uxemburg it
26. Malaysia —
27. Mexico —
28 Netherlands 6 —
29, New Zealand — —
30. Norway —
31. Poland 1 —
32, Portugal = s
33. Romania P
34, Singapore i —
35. Spain 1 —
36, Sweden 5 2
37. Switzerland 14 2
1R Taiwan — —
29 Unpited Arab — —
Fmirates
40 United 63 9
Kingdom
41 United States 48 9
America
42, Union of 2 —
9/Soviet Socialist
Republics
43,  Yugoslavia _—
44, Non-resident 1 —
Indian
TOTAL : 267 32

Note : Tot. Total of approvals for foreign collaboration.

Fin. Approvals for financiat participation out of the total of approvals
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Follow up Action Against Big Business
Houses on Whose Premises Raids
were Conducted by Income Tax

Department

2274, SHRI K, LAKKAPPA :
SHRI DHARAM DAS SHASTRI :
Will the Minisier of FINANCE Dbe pleased
to state :

(a) whether it is a fact that in cases of
big business houses on whose premises the
Income lax Department have conducted
raids during the last three years, no follow-
up action has been taken to prosecute the
businessmen involved;

(b) if so, the full details and reasons
for delay in prosecution; and

(c) whether Government have finalised
any guidelines for launching speedily, prose-
cutions against the persons involved and if

s0, full details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI S
M. KRISHNA) : (a) No, Sir,

{b) Does not arise.

(¢) Yes, Sir. The Central Board of
Direct Taxes have issued instructions to  all

Commissioners of Income-Tax to
all search and seizure cases promptly
prosecution angle,

process
from

Pavillion-*India on March’® Exhibition

in Calcutta

2275 SHRI SUDHIR KUMAR  GIRI :
Will the Minister of COMMERCE be
pleased to state :

(a) the names of the public sector under-
takings who had their pavillions in *‘India
on Mezrch" exhibition held in  connection
with the 77th Session of A L.C.C. (I) in
Calcutta and the amount paid by each of
them to the organisers of the said exhibi-
tion; and

(b) what was the mode of payment?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN

THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Only
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two public sector undertakings under the
administrative  control of  Ministiy of
Commerce, viz, National Textile Corporation
(West Bengal, Assam, Bibar and Orissa)
Ltd. , Calcutta and National Jute Manufac-
turers Corporation Ltd. , Calcutta had set
up pavilions in *‘India on March’’ exhibition
held in Calcutta. National Textile
Corporation (West Bangal, Assam, Bihar
and Orissa) Ltd , Calcutta paid an amount
of Rs. 12,000/- and Natiopal Jute Manufac-
turers Corporation Ltd., Calcutta paid an
amount of Rs 6,000/- to the organisers of
the said exhibition.

(b) Both the organisations made the

payment by Cheque

AT, IEAEA qewm, fAw w7 aifg
¥ &9 H qQred &1 T2 qarfm

2276. %0 T faaATE qQrAATH:  FAT
faa =1 77 I &1 Fa1 FafF

(%) Fdm1 @ewre &1 food qi
Tt F A AT IQIEA god, (a9
7, gifs & =1 # fafws wsgt ¥ fEHaen
gavifor greq g€ dgr =7 gavfw ¥
9% 7T ¥ w7 ¥ fafwe  wsq qeErd
#1 fEadl fFaqar aawfo F1owaam frar
w1 H1T

(®) IAFT 7197 17 3 77 Fa1 8 7

fagq d=m@a d visa WA (o0 gEo
oo o) ¢ (%) 17 (@) gEAT 07
FT 97 TE E At daw gww qT Tw &
STOAT |

Atomic Capability of Pakistan
2277. SHRI RAM VILAS PASWAN :
Will the Minister of DEFENCE be pleased

to state:

(a) whether Government have seen the
statement made by the Pakistan Atomic
Energy Chief wherein he has stated that
Pakistan is far ahead in the preparation of
atom bomb than India;
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(b) whether Pakistan has developed its
own atom bomb; and

(c) if so, what action Government have
taken to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P,
SINGH DEO) : (a) and (b) Government have
seen media reports, but have no  reliable
information in this regard,

(¢) Governiment keep all developments
having a beariug on country's security under
constant watch and take appropriate mea-
sures from time to time to maintain full
defence preparedness.

Maiority Charactler of union
of Workers at Airports

2278. SHRI MOTIBHAI R. CHAU-
DHARI :

SHRI PRAMILA DANDA-

VATE : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to state :

(a) whether Government have rtaken
any action to hold referendum by secrel
ballot to determine the majority character of
the union of workers at airports in Inter-
national Airport Authority of India :

(b) whether it is a fact that the workers
union on whose request the said referendum
was postponed, had not then completed one
year of its existence and has no branch at
Borabay, Calcutta and Madras Airports so
far ; and

(c¢) if the said referendum has been
shelved, what action has been taken 1o
determine the majority character of union
at airports in TAAL ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Action 1o hold referendum by
secret ballot is not being taken as two of the
three contesting Unions have refused to
participate in the referendum,

(b) Yes, Sir,
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(¢c) Action has been initiated for veri-
fication of membership as per the Code of
Discipline in Industry,

afvatsaen & fawio & fau fazs
TIF ¥ TFTAAT

2279. st AT W AT ST
st wia faz

st @weqex aemw fag w0
fag a7 7z 3917 F1 F9r TN fF

(%) aar 7z 77 2 f& FZr7 97F17
T Fg rfraraae & fawtn F fao favg
%1 § fastrr Fzaa0 %1 9T #7 2

(=) afz z1, A1 37 "fraiwEy &
ATH FT F

() 37 97 iFAAT AFafnw &9 279
FIAAFAT Z ;AT

T) 3a% fagiow %1 fAarfea safa

-
[

:‘u" —_—

F7

fag @1 (1 guwa qawd) ;o (F) T
(%) wrva #7gre gfqag aferrsarsd
¥ UF  wyAAr A9 F®7A4T g f3m
gzl & faAn fama 5 w9z § awa
THT FAT Z 1 3A4 afvmiRarsi #v
21 geqr faaw faqo =@gmar & Av
gEAr @ arT uAr "grgar #1 vfy g%
THE F AT A IAAHAT A4T TRATHAT
F1 197 A1 gafa =1 feafys g7 faaz
FIAT & |

37 qfvmsarat 1 24770, faaF q99
# fgua 9% & F19 fqva 95 F TR
79 1984 (1 ST, 1983 F GITFA gU)
i oa aF geaeT (Fu 0 F; fqeafafad

= .
(:": -
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(ar@' A7)

qf vaTHAT F 1 ATH

agraar

v g.fa.faa® ¥ fa 4.
qeq g39 wEdr fawr 241
3E1ar fa=rs 1050
FATTF grarfas aaqrEq —- 270
TATT FAABAT TfTTIHAL 760
FAT-T797 AT § AA{TWTTF
fagra ¥ fam grifos gfyasar 310

FAAT ANt * @ErAar & fag
awmfgs | AT

2280. =t Mar Wg J17. AN
51 W faE
AT gesr AR |y o
faea w51 77 AT FT FAT FIq fF

(%) #1719z @14 2 f& FuA17 A7f
T AIAAT A & fav gE Z ¥ aF
qrEtE® ET (FATT ATHAT HTTER AT
A

(m) =afz zt, A1 F40 9IFT T 9
TIAAT F AT T FT FTTT  AITAA!
x fam 1% o7 faattva a7 & ; @

s

(w) nfz 27, &1 IaF1 29097 FAT 7

fgsa garan ® Ia "@A (7 AATER
qatY) ¢ (F) T (T) A T FAAIT
F01 34 FAICAT & FITH TFA A
afars FITEFAT 97 A, FT T IFTH
371 99 2, T FIAAT H IATEF °F
S® I F (q0 9 {va T O#T AWM
71 72 famm ¥ fag fF =7 aq21 & fao
w1 gfagm & a€ F ¥ Aawqd #F 37 4F

79 YEI §-9F AAIVET FT AATAT F3d
2 OSET AT 9T FIT grey =afF qra-
SfaF =q § g% FIIAT AT FW@ &,
afFT 2@ ag quTY v EW qEf
FZT AT TFAT |

grafasar wra &"T AT 9w
g aqd FYNT Fq91 #1 fgo s T
T ¥ WATE B g F A0 §A7 F
qUIra 9% 74 fagifva 3g3997 F o4 -
T T AIATIT SIAfAFAT AT & 7 |
qfv=raat &1 feeqr 2 7 =7 grafasar
qq & AT F HATT L &1 Fforaf g%
AT qrarEg fFa9 17 oat F 9497 99
Y ATTHT ASTAAT HEHT ord A orfeer
7 fzo W@ 21 "@igreaAr UF WO &Y
1997 HIMAAT KT FIAFH a4 AT
Emaatar &1 aurfafy spfs s sy
F1 E9F ¥ vAT gU, a7 fFar v # )

Opposition to Introduction of New
Insurance Brokers by G I1.C.

2281. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minsiter of FINANCE
be pleased to state :
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(a) the reasons why the General Insu-
rance Company has opposed the intro-
duction of new insurance brokers in placing
their business ;

(b) whether it is a fact that the three
estabilished brokers viz. Sedw.cks, Wills and
Bowrings have been sharing the total Indian
business between themselves for over thirty
years ; and

(¢) whether it is a fact that due to
this the premium being paid by the G 1.C.
on th2 re-insurance in the Londlon market,
was as high as 300 percent of what actually
they should be paymng ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) and (b) The GIC
and its subsidiaries are placing their rein-
surances abroad through several other
brokers in addition to the three brokers
mentioned in the question. They are also
not opposed to the introduction of new
insurance brokers for their reinsurance
placements,

(¢) No, Sir.

Sclling Price of Important Raw
Materiail Imported by STC

2282, SHRI P M. SAYEED :
SHR] B, V.DESAI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether State Trading Corporation
has decided to effect imports on F_O.B, basis
to save the foreign exchange and reduce the
frieght cost element in determining selling
prices of important raw materials required
by industrial users ;

(b) if so, whether by thts decision, the
corporation will be in a position to offer
imported 1tems to industry on a highly
competitive basis ; and

(c) to what cxteat the dicision has
saved the foreign cxchange so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) STC s
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importing goods on FOB basis to the extent
possible using Indian vessels and thereby
saving foreign exchange. However, the use
of Indian Vessels dose not guarantee reduc-

tion in Freight cost as freight rates for
Indian and foreign vessels are more or less
same,

(b) STC imports goods al competitive
prices by arranging bulk imports at right
times. The benefits of competitive imports,
as well as lower [reight, if any, are passed
on to the industry,

(¢) with increasing emphasis on buying
on FOB basis using Indian vessels, a sub-
stantial amount of foreign exchange is saved.
However, it is not possible to quantify the
saving in foreign Exchange,

Reservation for SC/ST in
Allowance carrying Posts

2283. SHRI BHEEKHABHAI Will
the Minister of FINANCE be pleased to
state :

(a) whether it is fact that Reserve Bank
of India is providing reseivation for SC|STs
in the matter of allowance carrying posts
such as Teller, Geade-I, etc ; )

(b) whether it is also a fact that
Banking Division bad sent the RBI's Reser-
vation Policy to State Bank of Bikaner &
Jaipur as a model of guidelines with the
enclosure of their Letter dated 1 Dccember,
1977 ;

(c) whether State Bank of Patiala one
of the subsidiary of State Bank of India,
has also extended reservation for SC/ST in
the allowance carrying posts in the Award
Cadre vide their circular No Per/30 of 1983;
dated the 25th February 1983 ;

(d) if so, whether State Bank of Bikaner
& Jaipur is providing such reservation for
SC/ST in allowance carrying posts in the
Award Cradre; and

(e) if not, the reason thercfor indi-
cating Government guidelines in this
regards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) The Infor-
mation is being collected and to the extent

i |
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available will be laid on the Table of the
House,

Loans Sanctioned by Nationalised Banks to
Poorer Sections of Society without
Demanding any Security

2284, SHRI RATAN SINH RAJDA:
SHR]1 DIGAMBAR SINGH :

SHRI NARAYAN CHOUBEY :

SHRI JAIPAL SINGH KASH-
YAP : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Government
have instructed the managements of nationa-
lised banks to liberally sanction loans to the
poorer sections of society, without deamand-
ing any security;

(b) whether it is a fact that mass loan
distribution functions were held at various
places if so, how many such functions were
held so far, who distributed the loans and
what amount is distributed involving how
many people; and

(¢) whether it is also a fact that bank
employees are protesting against the pressure
upon them to rush through loans; and

(d) if so, the reasons thereof ?

THE DEPUTY MINISTR IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Reserve Bank of
India have recently drawn the attention of
the banks to their ipnstructions about small
loans of Rs, 5000 each to small borrowers
for purchase of moveable assets
for productive purposes for which additional
security other than the hypothecation of the
asset created out of the loan is not required.

(b) Banks have been organising cam-
paigans in different parts of the country to
accelerate the tempo of credit deployment to
the smaller borrowers in the priority sectors,
particularly to weaker sections and also
bolding credit disbursement functions at
various places. These functions are orga-
nised locally and there is no system of
collecting information in their regard on a
countrywide basis.
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" (¢) and (d) Banks are not asked to
grant loans without proper evaluation of the
applications. However, they are expected to
at tain a reasonable standard of efficiency in
the disposal of applications commensurate
with the overall task of assisting the weaker
sections entrusted to them. By and large,
the bank staff are working for meeting the
popular expectations, According to press
reports, some reqresentatives of officers’
association have expressed some reservation
about accelerated lending activities of banks,
ostensibly on the ground that accelerated
loaning would jeopardise recovery for which
like any other operation of bank branches
bank officers are responsible.

Setting up of a Cashew Board

2285, SHRI G, Y. KRISHNAN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal under
the consideration of Government for setting
up a Cashew Board in view of the problems
experienced by growers as well as its market
facilities;

(b) if so, the details regarding the plan
and programme of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (1) No, Sir.

(b) Does not arise.

Donations made to PM’s Rural
Development Fund

2286 DR. VASANT KUMAR PAN-
DIT : Will the Minister of FINANCE be
pleased to state :

(a) whether the Finance Bill 1983 has
established the ¢‘Prime Minister’'s Rural
Development Fund’’ by making fundamienta l
amendments to Sections 35CC and 35CCA
of Incomez-tax Act;

(b) the total amount of donotions made
to Prime Minister’s Rural Development Fund
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by individuals and companies and names of
the parties donating Rs. 5 lakhs and above:

(c) the amount of contributions made
by Prime Minister’s Rural Development
Fund to voluntary organisations, social
bodies, individuals for rural development and
particular of individuals or organisaticn to
whom contribution has been made of Rs. 2
lakhs or more;

(d) whether Government have received
severa’ appeals and submissions from volun-
tary organisations, social work bodies,
companies, etc. that amendments to section
35CC and 35CCA of Income Tax Act will
affect the voluntary efforts for rural uplift
and charitable work for the poor; and

(e) if so, reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) The Finance Bill, 1983
contained, INTER-ALIA, a provision for
restricting the scope of the deduction under
section 35CC of the Income-tax act in respect
of expenditure incurred by companies and
co-operative societies on programmes of
rural development which had been approved
bv the prescribed authority before 1st March,
1983. Under another provision contained
in the Bill, the deduction allowed under
sections 35CCA of the Income-tax Act in
respec: of donations made to associations
and nstitutions for carrying out rural
development programmes was also discon-
tinued, except in relation to donations made
for certain OnN-going programmes. At
the same time a provision was made that
donations to rural development fund set up
and notified by the Central Government in
this behalf would qualify for deduction.

(b) and (c) In pursuance of the said
provisions, the Government set up the
National Fund for Rural Development on
10.2,1984 and the said Fund has been noti-
fied on 28.2.84 for the purposes of the afore-
said concession. As the aforesaid Fund has
been set up and notified very recently,
in‘ormation 1egarding donations made to,
and disbursements made by, the Fund is not
available.
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(d) Yes Sir,

(¢) Having regard to the various repre.
sentations received by the Government, it
was decided 10 move certain Government
amendments to the Finapce Bill, 1983,
Under one of these amendments, the tax
concession under section 35CC was conti-
nued, but with a view to ensuring that the
tax concession is allowed only in respect of
rural development programmes of high
priority, it was provided that the prescribed
authority shall not approve any programme
unless it fells within the class or category of
programmes of rural development specified
by the Central Government. Further, with
a view to avoiding hardship in cases where
the donation to approved programmes had
been made before 1st March, 1983, but the
institution did not commence, before the
said date, construction work of the nature
specified in the Bill, the relevant provision
was amended to provide that this require-
ment will not apply in cases where the
donations had been made before 1st March,
1983.

Criminal Proceeding Against Textile
Committee Inspectors

2287. DR, VASANT KUMAR PANDIT :
Will the Minister of COMMERCE be
pleased to state :

(a) whether C.B.l. has lunched criminal
proceedings against fourteen inspectors of
Textiles Committee in the Court of Chief
Metropolitan  Magistrate.  Delhi  under
Sections 120 and 420 of Indian Penal Code
and under Section 5 of Import and Export
(Control) Act 1947,

(b) whether Additionat Chief Metro-

politan Magistrate has released inspectors on
bail of Rs. 10,000/ each;

(c) whether as per Central Government
Service Rules, whenever criminal proceedings
against employees are launched in Court,
then concerned employee should be kept

under suspension, till case is decided by the
Court;

(d) whether in replv given in Rajva
Sabha 10 Unstarred Question No. 1291 on
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19 October, 1982, it was stated that the
Textiles Committee has already initiated
disciplinary action under ruies against
concerned staff; and

(e) whether so far no action has been
taken against official listed in the reply to
the above Unstarred Question ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER) : (a) C.B1.
has launched ctiminal proceedings against 10
Inspectors of Textiles Committee in the
Court of Additional Chief Metropolitan
Magistrate, Delhi u/s. 120-B r-w 420. 468/
471, 1.P.C. and Section 5 of Imports &
Exports (Cy Act, 1947. C.B]. has also
launched criminal proceedings against one
Inspecter of Textiles Committee in the
Court of Metropolitan Magistrate, New
Delhi u/s. 120-B r/w 420 IPC and Sec. 420—
ILr.C.

(by The Court of Additional Chief
Metropolitan Magistrate, Delhi has released
8 accused Inspectors on bail of Rs. 10,600/-
each and one on Rs, 5,000/ -.

(¢) Employees of the Textiles Committee
are governed by the Textiles Committee
Employees (Discipline and Appeal) Regu-
lations, 1968  Under these rules, discretion
is given to the competent authority to decide
if suspension is necessary in case of em-
ployces against whom criminal proceedings
have been launched,

(d) Yes, Sir, It is, however, pointed that
Unstarred Question No. 1291 does not relate
to the cascs mentioned in reply to part (a)
and (b) of this Question,

(e) Disciplinary action has been initiated
by the Textiles Committee.

News Item Captioned ‘‘Indian Banks in
£ 266M Crisis™’

2288. DR. VASANT KUMAR PANDIT :
SHRI SUBHASH YADAYV :
SHRI M. RAM GOPAL REDDY :
SHRI GULSHER AHMED : Will
the Minister of FINANCE be pleased to
state :
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(a) whether attention of Government has
been drawn to a report titled ‘“‘Indian banks
in £266m crisis’’ published by ‘Asian Post’,
London, in its issue of 28 January, 1984;

(b) if so full details of the case, names
of the parties, banks and amount involved
in each case and Government’s reaction
thereto;

(c) whether Reserve Bank of Indian has
probed into the matter, if so, findings of
their enquiries;

(d) whether a fraud through over-invoic-
ing or fake bills is involved, if so, details
thereof;

(e) whether investigation has been
entrusted to CBI or any other investigating
agency, if so, when and the findings, if any,
received; and

(f) remedial measures initiated or pro-
posed to safeguard the interests of the banks
concerned and in order to effect recovery of
their dues ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (f) The
Reserve Bank of India has seen the news
item published by the ‘Asian Post’ (London).
However, according (e the statutes
governing the  public  sector banks
and according to the practices and
usages customary among bankers the infor-
mation relating to or the affairs of a
constituent cannot be divulged.

Introduction of M. I, C. R, Technology
for Cheque Writing Etc.

2289. SHRI ERA ANBARASU : Will
the Minister of FINANCE  be pleased to
state :

(a) whether the inter-institutional group
of Reserve Bank of 1lndia  has submitted
its report for introduction of Magnetic Ink
Character Recognitions (M. 1. C, R)
technology for cheque writing, standarisa-
tion of cheque forms, etc ;

(b) if so, the details thereof ; and
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(c) the action taken thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) and (c) The Working Group has
recommended INTER  ALIA the adoption
of Magnetic Ink  Character Recognition
(MICR) Technology for mechanised cheque

processing, including standardised cheque
forms, etc.
2. The Reserve Bank of India have

accepted the recommendations of the
Working Group, Further follow-up acticn
is in progress in Reserve Banke of India.

3. Copies of Report the are available in
Parliament Library,

Training Programme on Small Holder
Livesto ck Projbet Conducted by
College of Agricultural Banking

2290. SHR1I ERA ANBARASU
Will the Minister of FINANCE be pleased
to state :
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(a) the number and details of persons
with their designations, who attended the
training programme  on small holder Live-
stock Project conducted in 1982-8) and
1983-84 by the College of Agricultural
Banking to collaboration with the Common-
wealth Secretariat, London ; and

(b) whether any follow-up action is
being taken and if so, the details thereof ?

THE DEPUTY  MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
College of Agricultural Banking, Pune had
conducted only one training course on
‘Small-Holder Livestock Project Preparation’
from January 3 to 22, 1983 in collaboration
with  the Commonwealth Secretariat,
London. In all, there were 20 participants
from four Commonwealth countrics, namely
Bangladesh, India, Malaysia and Sri Lanka,
A statement indicating their names, designa-
tions etc. is attached herewith.

(b) No follow-up action on  the above
Training Course was needed,

Statement

NAME OF PARTICIPANT

FROM BANGLADESH

1. Mr, Shariful Islam

rJ

Mr. Mohammed Ghulam Mostafa

3-  Mr. Ziauuddin Ahmed

\

4. Mr. Malik Mohammed Shah Noor

DESIGNATION, NAME OF
INSTITUTION, ETC.

Deputy Director,
Live Stock Services,
Sapura, Rajshahi.

Deputy Director.
Livestock Services.
Khulna Division,
Jesscre,

Assistant Director,
Directorale ol Livestock
Services,

Dhaka .

Deputy Chief,
Fisheries and Livestock
Division,

Ministry of Agriculture,
Dhaka.
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Mr. Mohammed Shahjahan Mia

FROM INDIA

Dassappa Narayana

Shri Balwant Vasudeo Soman

Shri Gopendu Bhusan Chaudhuri

4]

5

6. Dr.
¥

by

Y. Dr.
10, Dr
11, Dr
12 Dr,
I'ROM
13 Mr.
4. Mr
15 Mr

C. N. Ramachandran Nair

K. Reghunathan

R. S. Rana

G. S. Dhahiwal

MALAYSIA

Tengku Abd. Rahman Bin Suleciman

_ Samsul Bahri Bin Ahmad

. Mohd. Aznam Abd, Aziz

~ Chew How Kan
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Section Officer,
Fisheries and Livestock
Division,

Ministry of Agriculture,
Dhaka,

Development Officer,
Piggery Development Office,
Bangalore,

Assistant Director of
Animal Husbandry,
Bhingar,

Ahmednagar District.

Deputy Director of
Animal Husbandry,
Government of Tripura,
Agartala,

Plamning Officer,
Directorate of Animal
Husbundry,
Trivandrum,

Directorate of Animal
Husbandry, Pondicherry,

Joint Director,
Animal Husbandry Departmen:
Haryana, Chandigarh.

Deputy Direcior,
Animal Husbandry, Punjab,
Chundigath.

Veterinary Officer,
Veterinary Services Dept,
Johor,

Veterinary Officer,
Veterinary Service Dept,
Kedah,

Veterinary Officer,
Veterinary Services Dept,
Johor.

Officer in-Charge,
Milk Collection Centre,
Kulim.

242
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FROM SRI LANKA

17. Dr. A. Shakthivale

18. Mr, P, Tilakaratne

19. Dr, E. F. A. Jalatge

20. Mr. S. Manikavadivale

Recomumendations of Committee
Reviewing Credit Authorisation Scheme

229]. SHRI ERA
Will the Minister
pleased to state :

ANBARASU
of FINANCE be

(a) the recommendations of the Report
made by the Comm ttee wiaich reviewed the
working of Credit Authorisation  Scheme
and

(b) thc action taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The

principal tecommendations are at attached
statement.

(b) On the basis of recommendations
made by the Committee, revised guidelines
have been issuced by the RBI 10 banks on
13th  November, 1983. The revised
guidelinas will take effect from 1, 4, 1934

Statement

Principal recommendations made by
the Committee to Review working of Credit
Authorisation Scheme.

1, It would be desirable to evolve
a system in which there is an inocen-
tive for borrowers to comply with all
requirements of Scheme and for banks
to improve quality of credit appraisal.
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Deputy Director (Planning),
Agri Economist,

Ministry of Rural Industrial
Development,

Colombo.

Assistant Director (Development)
Ministry of Rural Development
Colombo,

Veterinary Officer Research,
Veterinary Research Institute,
Peradeniya.

Veterinary Officer,
Katugortota.

To this  end, all cases where such
compliance  exists, may receive
preferenuial treatment in the  form
of not requiring prior authorisation
of RBI.

Banks should be allowed discretion
to deploy crec it 1n CAS cases which
fultil following requirements, without
RRBI's prior authorisation

1) Reasonableness of estimates/
projections in regard to suales, charge-
able current assets, other  current
assets. current Liabilities  (other than
bank borrowings) and net wo'king
capital. (ii) classification  of current
assets ard current  liabilities in  con-
formity  with RBI guidelines (i)
maintenance of minimum current
ratio of 1l 331 («xcept  under
exempted  categortes), (iv) prompt
submission of  quarterly operating
statements by  borrower, for past 6
months with an undertaking to do so
in future also, and (v) an  under-
taking by borrower to submit his
annual accounts promptly and regular
annual review being  carried out by
the bank even where enhancement in
credit facility is not involved.

. Exercise of such discretion should be

subject to bank furinishing a certi-
ficate to RBI signed by  duly autho-
rised senior execcutive that he had
satisfied himself about the
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propecsal conforming to all the above

requirements

Proposals referred to in 3 above
would go through normal process of
scrutiny in RBI and if it was found
that credit limit sanctioned was not
warranted, corrective  action would
be taken by bank as directed by RBI.
RBI may also  stipulate that, until
further notice, credit proposals from
these borrowers should be referred to
it for its prior authorisation.

In resptect of export-oriented manu-
facturing units which export not less

than 759, of turnover of goods
manufactured by them, credit propo-
sals would be disposed of  at banks’

reference to RBI
satisfied about

level without prior
provided banks are

reasonableness of  exporters’ credit
needs and subject to  condition
indicated under 4 above.

Other CAS proposals not satisfying

suggested parameters should continue
to under predishursement scrutiny at
REBI.

For borrowers having working
capital limits  in  excess of Rs. 5
crores, banks could allow ad hoc
limits for  periods not exceeding 3
months up to 25% of additional limit
sought without any ceiling, provided
they are found need based by banks.

In keeping with policv of Placing
increasing reliance on judgement of
banks, I/C facilitics for acquisition of
current assets as  well  as capital
equipment should be exempted from
requircment of prior authorisation.

The Committee of Dircction  should
take up immediately task of review-
Ing existing inventory and receiv-

ables norms,  piescribing norms for
more industries and further disaggre
gation of industry  groups to the
extenl necessary,

Steps should be taken by RBI to
ensure promt submission of prescribe
data by banks so as of make it and
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effective instrument to
their advances portfolios. Data
being collected from banks contan
great deal of important informotion,
This needs to be properly anaysed,
tabulated and computerised so as to
develop an effective data base which
would be valuable in many ways,

monitoring

account of which
restrictions on term loans by  banks
were introduced and have been
continucd all these years, still remain
valid and pethaps more  so, as is
evidenced by rising share of term
loans in portfolios of banks. The

restrictions on term loans by banks
should, therefore, continue.
. In the interest of quality and  speed

of disposals, CAS advances in banks
should be concentrated, to the extent
possible, at selected number of
specialised branches in metropolitan

centeres equipped  with  necessary
expertise,

The Committee approach  should be
adopted for rationalising  number of

levels at each tier in a bank, wherein
appraising/initiating officer can
circulate a  background note for
discussion amongst different
concerned levels and a joint view
could be taken,

While it is desirable to have a mix of
professionals (Chartered Accountants,
engineers and financial analysts) in
credit  appraisal departments of
commercial banks at  different tiers
and levels, increasing emphasis should

be no job  training and  personal
compctence.
Work should be reorganised in RBI

so as to minimise delays in disposal
of credit authorisation cascs.

Frauds Committed by Companies under

2292,
Minister of FINANCE be pleased to state :

Section 35 of Tncome Tax Act

SHRI B. D. SINGH: Will the
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(a) wheter Government have made any
exercise to know the frauds, being
committed, by the companies on the pretext
of undertaking or sponsoring scientific
research for the purposes of tax examptions;

(b) if so, the details thereof stating the
aumber of such cases, if any, that have
come to light during the last one year with
names of the companies; and

(c) the extent to which these companies
have defrauded the Exchequer by deriving
tax exemptions and the action taken by
Government in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M,
KRISHNA ) : (a) to (¢) A Research Review
Group is functioning in the Office of the
Secretary , Department of Science & Techno-
logy New Delhi, the prescribed authority for
purposes of section 35 of the Income-tax Act,
1961. It reviews the activities of approved
Seientific Research Institutions on the basis
of annual returns submitted by these
Institutions in the prescribed form. During
the course of searches at Delhi, documents
have been seized and certain irrcgularities
have come to notice, Names of the
companies are as under :

1. Usha International Lid.

1J

Industrial and Allied Sales Pvt. Lid.
3. Madan Mohan Lal Sriram Pve Lud.
4. General Sales (Pvi.) Ltd.

5. Astra Commercial (P) Lid

6. Meghdoot (Pvi.) Ltd.

7. Karna Industries.

1981 1982

India / a 1279 1288
Thriland 2016 2218
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Appropriate action under the Income-tax
Act, 1961, will be taken after investigations
are completed.

Decline in Tourist Traffic in India

2293 SHRI MADHAVRAO SCINDIA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Govern-
ment have lately decided to bring down the
target of tourist arrivals in India, if so, to
what extent and the revised target ;

(b) the main reasons for bringing down
the tourist-target ;

(c) whether it is a fact that tourist
raffic in India has been on the decline
while there has been spectacular growth of
such traffic in the neighbouring countries
Like  Thailand, Singapore, Sri Lanka,
Malaysia, and Hong Kong; and

td) the relevent figures whowing growth
of tourist tralfic in India and these countries
during the past three veais ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) and (b) The Government has
proposed 1o bring down the target of tourist
arrivals by 1990 from 35 Lakhs to 25 Lakhs.
The revision of the target has been neces-
sitated in view of recessionary conditions in
the main tourist generating markets in
recent ycars and the consequent decline in
the growth of tourist traffic in general,

{c) and (d) No, Sir, The tourist traffic
to India in absolute terms has been in-
creasing continuously during the last few
vears. The rclevent figutes showing the
growth of tourist traffic to India and these
countries are as given below :(—

( in thousands)

% Change

0.7 ]

L
=
wn

1.3

10.1 2191 -1.2
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1981 1982 % Change 1983 % Change
Singapore 2829 2957 4.5 2854 -3.5
Sri Lanka 371 407 9.8 327 -19.6
Malaysia 1660 2093 26.1 1321 / b 49 / d
Hong Kong 2535 2609 2.9 1735 f ¢ 3.8‘,._/_d

/ a including nationals from Pakistan and Bangladesh,

/ b relates to January-June.

/ ¢ relates to January-August.

7/ d compared to corresponding period of previous year,

Small Loans to Poor through
Nationalised Banks

2294, SHRI MADHAVRAO SCINDIA
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have launched
a programme for giving out small loans not
exceeding Rs 1000/- each to the poor
through nationalised banks to help the poor
in securing self-employment by way of
purchase of implements, etc. for carrying
out there profession or craft, so as to be
able to cross the poverty line;

(b) if so, the details of the programme ;
and

(c) the criteria and guidelines to be
followed in the matter and the targets,
if any, fixed under the programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) There is no
special scheme or programme as such
launched by the Government of this kind,

(b) and (c) Dose not arise.

Assessment Dy U, S Agencies for
International Developmert (US AID)
of aid given by India

2295, SHRI MADHAVRAOQO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the U.S. Agency for Inter-
national Development (US AID) has made
an assessment of the aid given by India to
the proper nations of the third world ; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI-
PRANAB MUKHERIJEE) : (a) No, Sir.

(b)y Dose not arise.

Suggestions made by Federation of
Indian Chamber of Commerce
and Industry to save Textile

industry

2296, SHR1 MOHAN LAL PATEL :
SHRI N. K. SHEJWALKAR : Wiil
the Minister of COMMERCE be pleased to
state:

(a} whether the Federation of Indian
Chamber of Commerce and Industry has
expressed concern over the threat of nationa-
lisation of more textile mills in the
country;

(b) whether the FICCI has made certain
suggestions to save textile industry; if so, the
details there of;

(c) whether Goveroment are consider-
ing to announce a Policy package for
textile industry; and

(d) if so, the details thereof and how
far it will be helpfui in saving the textile
industry?
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THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPFLY (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
A comm unication has been received [rom
the Federation of Indian Chamber of Com-
merce & Industry, seeking an assurance that
the nationalisation of 13 textile mills had a
limited scope and that this measure would
not be exiended lo other Industries or indus-
trial enterprises.

(c) and (d) In the recent past, Govern-
ment have already announced various policy
measures for the textile industry. Some of
them are mentioned below, in brief :

1. Government have reduced the im-
port duties on certain  specified
items of textile machinery subject
to an export obligation, in order to
generate export capability through
modernisation.

"o

It has been decided to afford in-
creased fibre flexibility to weaving
and spinning units  subject to
certain stipulations,

3. To give a boost to exports of tex-
tiles, Government have announced
revised rates of cash assistance for
exports and cther facilities under
the Import and Export Policy.

4. The duty structure of certain types
of yarn, and fabrics has been
reviewed. These changes are expec-
ted to be beneficial to various
sectors of the textile industry.

5. The duties on certain selected varie-
ties of woollen textiles have also
been reviewed.,

. Soft loan scheme introduced by
the INBI is applicable to Textile
Industry also to enable the units
to go in for modernisation.

Availahility of Watftle to [I.eather
Indnstry in Tamil Nadu

2297. SHRT K. RAMAMURTHY : Wil
t1.e Minister of COMMERCE be pleased to
state :
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(a) whether the Leather Industry in
Tamil Nadu is being fleeced and squeezed
by a monopoly supplier of wattle as has
been alleged by the Chairman of [eather
Export Promotion Council; and

(b) if so, the steps being taken to make
wallle available to the industry at reasonable
prices?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Nearly
75", of the domestic demand is now met
by imports. Domestic Price of wattle extract
is largely determined by the price of

IMpor-
ted material.

(b) Import of wattle extract is allowed
under OGL

Crash  Programme for Development
of Tea Industry
2298. SHRI K, RAMAMURTHY :

Will the Minister of
pleased to state :

COMMERCE be

(a) whether the Indian Tea Association
has submitted crash programmc for the
development of Tea Industry this year; and

(b) if so, the details of the same and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NTHAR RANJAN LASKAR) : (a) and (b)
No proposal for a crash programme for the
development of tea industrv has been recei-
ved from the Indian Tea Association,
However, the Consuitative Commitiee of
Plantation Associations of which the Indian
Tea Association is a constituent, has sub-
mitted a document entitled <1984 :  Crash
programme & Budget” indicating develop-
mental activities to be undertaken with the
obiective of increasing tea production  sub-
stantiallv in the immediate future,

Schemes for such developmental activi-
ties. are included in the Annual Plan for
tea for 1984-85.
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Amendment of Income Tax Act to Exclude
Housing Loan to Employees

2300. SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the grant of
loan by employers to employees for the
construction or acquisition of houses at
concessional rates of interest is being treated
as perquisites income in the hands of em-
ployees and is being taxed;

(b) if so, since when and the reasons
thercof;

(¢) how many cases have been filed in
the court against the action of the Income
Tax Department; and

(d) whether Government would consider
to review 1ts stand and amend the relevant
portion of section 17(2) of Income Tax Act,
1961 so as to exclude the housing loan to
the employees by increasing the prescribed
limit of Rs. 18,000 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : :a), (b) and (d) Perquisites
provided by an employer to an employee are
part of the taxable salary of the employee.
Perquisites include the value of any benefit
or amenity granted or provided free of cost
or at a concessional rate, by an employer,
INTER ALIA, to an employee whose salary
exclusive of the value of benefits or amenities
not provided in cash, exceeds Rs. 18,000/-
per annum. Grant of loans by employer
to employees for the construction or acquisi-
tion of houses at concessional rates of
interest will constitute a perquisite and will
be assessable as part of the salary in the
cases of emplnyees mentioned above. The
legal position has been so from the incep-
tion, There is no proposal to increase the
limit of Rs. 18,000/- mentioned in section
17(2) (iii) (c) of the Act,

(c) Information about the number of
cases filed in different High Courts against
the action of the Department is not readily
available.
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Pressure of Escorts Ltd. to Effect Registra-
tion of Shares Purchased by Caparo
Group of Companies

2301, SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that investing
financial public institutions under the control
of Government are exerting pressure on the
Escorts Ltd., to effect the registration of the
shares purchased by the Caparo Group of
Companies;

(b) on how many occasions in the past,
public sector financial institutions intervened
to effect such registrations; and

(c) the particulars of such companies
were such intervention from the public
sector financial institutions ook place ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (c)
In the writ petition filed by Mj/s Escorts
Ltd. before the court seeking 10 challenge the
vires of Reserve Bank's circular on the
facilities for NRIs, one the averments relates
to the pressure being exercised by public
financial institutions. Since the matter is
sub judice it is not feasible to deal with this
matter at this stage.

Foreign Tourists not Allowed to Visit
North Bengal Districts including
Darjeeling

2302. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the foreign
tourists are not allowed to visit some of
the North Bengal Districts including
Darjeeling;

(b) if so, whether Government are
aware that due to this, the State of West
Bengal is lossing an important income from
foreign tourists;

(c) when foreign tourists for Bhutan are
being allowed 10 have passage of nearly 130
Kilometies through Darjeeling and Jalpaiguri
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District for reaching Bhutan's town Futsill-
ing, what purpose is served by banning
them to visit Darjeeling District ; and

(d) whether in view of the above facts,
Government propose to lift the ban on
foreign tourists visiting Darjecling, etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) (a) Five northern districts of
West Bengal, namely, Darjeeling, Cooch
Behar, Malda, Jalpaiguri and West Dinajput
fall in restricted areas under the Foreigners
(Restricted Areas) Order, 1963. FForeign
tourists are allowed to visit Darjeeling town
for periods upto 15 days if they travel by
air upto Bagdogra and back without obtain-
ing restricted arca permits in advance.
Tourists who intend to proceed to Darjeeling
town by mode of travel other than air can
obtain restricted area permits for seven days
stay at Darjeching town from Foreigners
Regional Registration Officer at Calcutta,
Delhi, Bombay, Madras or from the Immi-
gration Officer at the airports at these
places, Govt, of West Bengal, Home Depart-
ment or any Indian Mission abroad.
Similarly permits are liberally granted for
visiting Jaldapara Games Sanctuary in West
Bengal

(by to (d) Under the existing system,
foreigners going to or coming out of Bhutan
have to obtain transit visas for passing
through restricted areas of India. Such
permits are issued only for transit through
prescribed route for minimum necessary
period,

Imposition of restriction has not proved
detrimental to the economy as there is a
liberal attitude in considering the appli-
cations for permits.

Request made to IDBI by Government of
West Bengal from Term Finance for
Setting up Spinning Mills

2303, SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware that
the Government of West Bengal have
requested the 1.D.B.I for term finance for
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projects for setting up two spinnibg mills in
co-operative sector in West Bengal;

(b) if so, whether the IDBI has not yet
started appraising the projects; and

(c) whether he proposes to take it up
with IBDI] so that it takes a positive attitude
and proceed quickly with the work in view
of the difficulty experienced by handloom
sector of West Bengal for shortage of varn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) The Industrial Development Bank of
India (IDBI) have reported that they have
sought information for Government of West
Bengal regarding progress made in inplement-
ing the two projects to enable IDBI to
process the matter further, IDBI has
reported that the information is still awaited
and that the proposals will be processed by
IDBI on receipt of the information,

(c) Does not arise,
Income Tax Raids

2304. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) the number of raids conducted by
Income-tax authorities in the country during
1981-82 and 1982-83:

(b) the value of the assets seized and
the amount of undisclosed tncome detected,

(c) the number of successful prosecu-
tions launched in response to these raids
and the amount of taxes realised; and

(d) the number of cases taken to appeal
stage and how many appeals were decided
in favour of the tax authorities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! S.M.
KRISHNA) : (a) and (b) The number of
searches conducted and value of prima facie
unaccounted assets seized during 1981-82
and 1982-83 are as under : —
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Financial Number of Value of assets
Year. searches. seized
(Rs. in crores)
1981-82 4282 30,66
1982-83 4291 27,96

The undisclosed income estimated in
orders under section 132(5) of the Income-tax
Act 1961 during the years 1981-82 and 1982-
83 was Rs. 4552 crores and Rs. 4171
crores respectively.

(¢) and (d) Prosecutions are generally
launched after investigations are completed
and assessments made and upheld in app eals
Number of successful prosecutions, amoun.
of taxes realised and number of successful
appeals will, therefore, be known only aftert
proceedings in all these eases have become
final,

Value of Imports by India Under Import
Entitlement Scheme

2305. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of COMMERCE
be pleased to state :

(a) the total value of imports made by
the country under the import entitlement
scheme during 1981-82 and 1982-83;

(b) the major commodities imported
under import entitlement scheme; and

(c) the proportion of impcrt entitlement
scheme which are wused directly by the
importers and which are sold by them within
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NTHAR RANJAN LASKAR) : (a) It is
presumed that the reference is to the import
replenishment scheme, The value of REP
licences issued against exports during 1981-82
and 1982-83 was as under :—

1981-82 Rs. 1762.90 crores

1982-83 Rs. 1963.50 crores
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Information regarding actual imports
against REP licences is not maintained.

(b) The items which are imported under
replenishment licences are listed under
Appendix 17 of the Import and Export
Policy. In addition, within the overall value
of REP licences, flexibility i1s also available
for import of any items of raw meterials,
components, consumables, spares and
packing materials required by manufaeturer-
exporters for use in their factories, subject
to actual users condition and other condi-
tions specified, REP licences are also
allowed to be utilised for import of cap:tal
goods subject to special endorsement.

(¢) REP licences are freely transferable
unless otherwise specified. In view of this,
it is not possible to indicate the proportion
of imports used directly by the importers
and how much was sold by them within the
country.

Leasing Companies [ntering
Capital Market

2306. SHRI DIGAMBAR SINGH :
Will the Minister of FINANCE be pleased
to state :

(a) whether there has lately heen a spurt
in floating of leasing companies entering the
capital market;

(b) if so, the names of the companies
which had been permitted to float public
equity issues and their authorised capitai:

companies whose
shares are in

(c) the names ol the
clearance for public issues of
the pipelineg;

(d) the check Government or  the
Reserve Bank of India propose 1o exercise
over the leasing of hundreds of croses of
public funds by these companies; and

(e) whether any part of these funds will
be compulsorily deposited by these com-
panies with the Reserve Bank of India, and
if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) The
names of the companies and amount of
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shares and debenture issues approved by the
Controller of Capital Issues are regularly
published in the form of Press Releases
which appear in the necwspapers. During
the period 1-4-83 to 29-2-84, thirtv-five com-
panies having object, INTER-ALIA, leasing
were given approval for issuc of share
capital and debentures amounting to Rs.

58.89 crores and fifteen applications are
under consideration of Government at
present.

(d) and (e) The Reserve Bank of India
proposes to issue suitable guidelines to
Commercial Banks in regard to bank finance
to leasing companies. Further, bank
advances (o leasing compuanies are proposed
to be brought under the Credit Authorisa-
tion Scheme  There is no proposal under
consideration to compel the leasing com-
panies 10 deposit a part of their funds with
the Reserve Bink of India.

arawy fawm  mrmge #
colC ATl R ATk |
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Evaluation of Performance of Heads of

Tourist Offices in Marketing Efforts
for Attracting Tourists

2312. SHRI G. BHOOPATHY : Will
the Minister of TOURISM & CIVIL
AVIATION be pleased to state :

(a) the conversion ratio of  India for
getting a tourist during the last three years
as compared to other countries of South and
South East Asia ;

(b) how the performance of heads of
tourists Offices, Advertising agencies and
marketing efforis for attracting tourists are
evaluated by his Ministry ;

(c) whether the approval of Ministry
is given to advertising campaign including
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selection of media, frequency and visuals,

ctc : and

(d) if so, the norms followed for the

purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN) ¢ (a) It is not possible to
measure the conversion ratio in the context
of tourism since there are a large number
of input variables most of which are non-
quantifiable,

(b) The performance of tourist offices
abroad is measured on the  basis of their
effores in the various areas of operation, such
as, liaison with the trade, media coverage in
newsy apers, magazines, television, consumel
and special interest groups and proressional
agencies. The normal indicator i, €. growth
of tourist arrivals is not always  applicable
due to a large number of factors and
variables affecting the growth of tourist
traffic which lie outside the control of the
tourist offices.

(c) and (d) The Department of Tourism
approves the promotional programme of
overseas offices including their advertising
campaingn, The actual selection of media,
frequency and visuals is left to the heads
of the regional offices to be determined on
the basis of market feed back and the best
deployement of our limited resources.

Approval of Rates for Different
Types of Accommodation in Hotels

2313. SHRI G, BHOOPATHY : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the category and class of hotels
whose rates are fixed and/or approved by
the Tourism Department and the norms
adopted for the purpose ;

(b) the prevailing rates for
types of accommodation in
hotels and when
or approved ; and

different
different
these rates were fixed

(c) the present scale of mark-up allowed
to travel agencies by different categories of
hotels ?
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THE MINISTER OF $TATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (c) All apppoved hotels of
| to 5 Star category are required 10 get
their tariffts approved by the Government

annually. In the hills the 1tariffs are effec-
tive from Ist April and in the rest of the
country, from Ist Ociober,

For détermining the tariff such factors.
as, the location of the hotel, capnal outlay
and overhead charges are taken into
account  However, for 5-Star category the
upper limit of tariff has been determined
No hotel can charge more than Rs. 800 for
single and Rs. 90t for double rooms.
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Flights Opeaated by Foreign Airlines
at Delhi, Calcutta, Bombay and Madras

2315, SHRI BALASAHESB VIKHE
PATIL : W.Il thz Minister of TOURISM
AND CIVIL AVIATION be pleased to

state

“fhghts eazn foreign
Culza o, Bynoay

(1 th2rimar o
I TH EER b I G R A I T
ani Madras per month ;

(n) number of flights each  month
operated by Air India in the countrtes to
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waich the afer2said airiines bzlongs to ; and

(c) the anaual amount realised from
such for2ign airlines in licu of non operation
of cyrrespynding  flights in the respective
countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (2) to (c) The requisite infor-
mation is furnished in the  attached state-
mznts I, 1T and III.

Statement-1

Statement showing the number of flights of each foreign airline, to Delhi, Calcutta,

Bomay and Madras per four weeks, as on 29th February, 1984,

Points in India

S. No. Namne of Airlines
Bombay  Dehi  Caleutta  Madras
1 25 3 4 3. 6
l. .;CIOHC_)I - Nil '+ 64 (Tech)*32 8 -8 (Tech)* __—
2. Air Lanka 2 — . 40
3. Air France 24 32 — e
4, Air Mauritius 3 — i —
5. Aliralia 16 20 = —
6. Alvemda 3 — — .
7. Bangladesh Biman 16 = O —
S. British Airways 32 40 ) —
9. Ariana Afghan Alrienes —_ 24 — —
10, Burma Airways — — —_— —
11, Cathey Pacific Airways 32 — s -
12. Czechoslovak Airlines 16 — s —
13. Druk Air — = 24 —
14. Egypt Air 8 —_ _ i
16 — — |

15. Ethiopian Airlines
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| 2 3 4, 5 6
16, Gulf Air ' 208 32 _ e
17. lIraqi Airways 8 8 — —
18, ltan Air 16 _— - -
19. Japan Airlines - 24 = —
20. Kenya Airways 24 - —_— -
21. KLM-Royal Dutch Airlines — 16 - _—
22, Kuwait Airways 40 16 - -
23, Lufthansa German Airlines 32 32 — —

12

24. Malaysian Airlines _ — -

25. Pan American World Airlines 16 32 — —
26, Pakistan International 32 32 — —
27. Qantas Airways 24 e — —
28. Royal Nepal Airlines - 72 16 —
29. Sabena Belgian Airlines 12 — — az:
30. Scandinavian Airlines System - —_ 16 —
31. Singaporc Airlines 16 - - 24
22, Swissair 56 — — —
33, Syrian Arab Airlines ] 8 i i
34. Saudi Arab Airlines 64 16 — -
35. Thai Airways — 90 24 =
36.  Yemen Airways 8 = i .
37, T. M. A. 16+ 72 (Tech)* — — -
3%, Zambia Airways 8 — o .
Total ; — 796+ 136 (Tech)* 476_ ___——I-(;; ;(-1_';(;;‘;{;.

e — T — ey —— — e s—

*Technical landing of a flight means a halt without traffic rights.
Note :(—Two flights constitute one service in both directions.
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Statement showing the number of flights operated by Air India—India to other
countries per four weeks as on 29th February, 1984.

Sl
No.

10.

12.

14

Country

tJ

USA.
Canada

U.K.

U S S.R.

Italy
France
Holland

Switzerland

Belgium

Australia

Malaysia
Singapore

Japan

Thailand
Hong Kong
Kenya

Zambia

West Germany

City No. of Freighter
flights

3 4 s
New York 56 8
Montreal 8 —
London 72 8
Birmingham 8 —
Moscow 16 —
Frankfurt 44 16
Rome 36 8
Paris 32 4
Amsterdam 8 ==
Geneva 8 =
Zurich - 12
Brussels — 8
Sydney 16 —
Perth 16 —

(The same flight from/to India operates to both cities in Australia)
Kualalumpur 16 —_
Singapore 40 _
Tokyo 24 ¥
Osaka 4 —
(One of the flights to/from Tokyo operates via Osaka)

Bangkok 24 4
Hong Kong 24 4
Nairobi 32 —
Lusaka 8 -
Mahe 8 ol

Sevchelies
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30.

3],

32.

33.

35.

36.
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2 - *3_ - 4 :
Tanpzania Dar-es-Salam 8 —
Zimbabwe Harere 8 -
Ghara Accra 16 —
Nigeria Lagos 16 —
People Democratic Aden 8 —
Republic of Yemen
Etﬁiopia Addis Ababa S —_
Mauritius Mauritius 8 —
Egypt Cairo 8 —
Yemen Arab Republic Sanna 8 —
Bangladesh Dhaka 3 —
Iraq Bachdad 16 —
Saudi Arabia Dhahran 48 —
Jeddah 24 =
Kuwait Kuwait 52 —_
Oman Muscat 56 —
Qatar Doha 32 -
Bahrain Bahrain 24 3
United Arab PDubai 128 16
Emirates Abu Dhabi 100 —
Ras-Al-Khaymah 16 —
Sharjah 40 —_

Note :—Two flights constitute one service in both directions.
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Statements—]JI11

Amount realised from foreign Airlines in Lieu of non-operation of corresponding

flights by Air India is as follows :

Airlines

1. Czechoslovakian airlinc

3 ]

Sabena

fad

Svrian Arab Airlines

4  Scandinavian Airlins (S.A.S.)

Survey for Locating Placys of Tourist
Interest in Jammu and Kashmir

2316, PROF. SAIF-UD-DIN SOZ :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any survey have been con-
ducted to locate new places of touristc
interest in Jammu and Kashmir State ;

(b) if so, the action taken by his
Ministry to develop such places ; and

(c) if not, whether such a survey will
be conducted in future ?

Year Compensation
amount received
(in US Dollars)
1982-83 4,14,631
January- 4,74,102
December,
1982.
1982-83 14,94,813

(This includes US Dollars 4,64,679 for
the quarter January-March, 1983 yet
to be realised),
November 5,29,154
1981 to

September
1982

(5.A.S. had to pay commerial compen-
sation for its operation to Delhi,
Effective October 1982 SAS shifted its
opnce weekly operations from Delhi to
Calcutta. SAS now operates a twice
weekly service to/from Calcutta. Under
the agreement no commercial compen-
sation is payable to Air India for
operation bv SAS to Calcutta))

29,12,700

Total

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEE ALAM
KHAN) : (a) to (c) Ttis understood th=
State Government of Jammu and Kashmir
has asked M/s Tata Consultancy Service
to conduct a survey to locate new places

of tourist interest for development in the
State. The survey has yet to be
completed. ‘

Service Conditions for Class II
Employees of LIC Working in Kashmir

2317. PROF. SAIF-UD-DIN SOZ :
Will the Minister of FINANCE be pleased
to state :
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(a) whether Central Gov:rnment and
L.I.C. management have prescribed any
service conditions for Class II employees of
the L.I.C. working in Kashmir valley ;

(b) whether these conditions also include
termination of service and other hardships ;
and

(c) whether the norms of work have
been found feasible by officials or they
find these norms harsh and seek their
replacement/modification ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) and (b) The
Scales of pay and other terms and condi-
tions of service of all employees/officers of
LIC (including Class Il Officers working in
Kashmir Valley) are regulated by Life
Insurance Corporation (Staff) Rules, 1960,
The Rules inter alia provide that in the
event of better performance, incentives,
like conveyance allowance, incentive bonus
and telephone facilities etc. will be given
and in case of poor parformance, disincen-
tives like cut in conveyance allowance and
increments including termination will be
imposed. The Rules also provide that any
Development Officer whose services are
liable to termination may be absorbed on
the administrative side in Class 11I.

(¢) The work norms have been found
feasible. However, some Class II Officers
have filled writ petitions in  various High
Courts and in the Supreme Courts,
against the work norms. While High
Courts of Andhra, Calcutta, Delhi.
Madras, Patna & Punjab & Haryana have
upheld the scheme of norms, the matter 1s
sub-judice in other High Courts and in the
Supreme Court,

Allotment of Funds for Individual

Banks for Disbursement of Loans to

Matriculates Unemployed Youths

2318, PROF. NARAIN CHAND
PARASHAR : Will the Minister of FINANCE
be please to state :

(a) whether the Reserve Bank of India
has made any allotment of funds to indivi-
dual banks for disbursement of loan of
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Rs. 25,000 to each matriculate un-employed
youth under NREP for 1983-84 ;

(b) if so, the allocations State-wise for
each bank under this scheme ;

(c) whether any quota of number of
persons for whom the loans would be
sanctioned has also been fixed State-
wise ;

(d) if so, the number for each state
separately ; and

(e) the number of applications accepted
for the disbursement of loans upto 3l
December, 1983 ; State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) ana (b)
The Government has formulated a scheme
for self-Employment of the Educated Unem-
ployed Youth under which loans upto Rs.
25,000/- are given by banks to educated un-
emploved, The Scheme is not under the
NREP, Since the Scheme 1is dependent
upon credit being made available by the
banks the RBI has issued detailed guidelines
to the banks for proving assistance to
beneficiaries.

The reserve Bank of India has advised
all scheduled Commercial banks other than
RRBs and Foreign banks to set apart at
least 1°/ of their total advances for this
Scheme, This works out to Rs. 325/- crores.
However: the Scheme envisages provision
of assistance to 2.5 lac borrowers this year,
the actual amount required may be more
than the amount indicated above, In that
event, the banks tave been advised to
adjust the amount in excess of 19/ of their
total credit against the priority sector allo-
cations. State-wise breake-up of the funds
will depcnd upon the state-wise breake-up
of the targets of beneficiaries allotted to
each state,

(c) to (e) State-wise break-up of targets
and applications sanctioned by banks as on
31.1.84 is given in the attached statement.
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Statement
State-wise targets & No. of applications sanctioned by banks upto 31-1-84
under the new Scheme for Self-employment
S.No. Name of the State/ Targets Applications
Union Territory Sactioned
Banks

I, Andhra Pradesh 20000 4279
2. Assam 6700 1007
3. Bihar 29000 562
4. Gujarat 11200 485
5. Haryana 5300 475
6. Himachal Pradesh 2000 i1
7. Jammu & Kashmir 1800 —
8. Karnataka 12100 2553
%% Kerala 15100 1390
10, Madhya Pradesh 17500 1309
11. Maharastra 20800 901
12 Manipur 1000 -
13 Meghalaya 400 =
14, Nagaland 250 —
15. Orissa 600 300
16. Punjab 6700 1887
17. Rajasthan 1000 1845
18, Sikkim 100 e
19. Tamil Nadu 17500 2079
20, Tripura 900 —_
21. Uttar Pradesh 36000 1977
22. West Bengal 25500 181
23. A & N Island 100 —
24. Arunachal Pradesh 200 —
25. Chandigarh 500 8
26. Dadra & Nagar Haveli 100 10
27. Goa Daman & Diu — —
28. Mizoram 200 —
29, Pondicherry 450 75
Grand Total : 250000 21434
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atfusg A g g1 wgd fawe
# grIg AT Aeaeq wataqr
®1 9« fgrdt ¥ @@ o
g FI GEdT

2319 &t  THEFIATT AT : FAT
arfuisg 7+ 78 agrd 1 F97 FI A 5

(%) 33F w=A@A T U WG
afgfazw, 1983 & Srag@l & HIHW
g9 ]081-1982, 1982-83 &[T+ 198°-84
¥ ooaa.gan 2w ¥ F A7 @ ¥y ar’
o AT ¥ frag sqa  favr, d@Ig (1w
geIaeq F1AEAT AT IIFAT H FA
fad qe1 a1 99 ;

(@) 9% T uSAAT T AA
frad sraq-sra gaga fzdl 7 ¥ &7
frad o<t ¥ o

() 37 aaf & aqarT & | Al

qr e st & TrsgY & fegg sAF mETaAd
Y TEaZ, AYHET  FATAAT AT ITFHAT

fg=aT €
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1982 1983
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@ Sy g, II9Aa1T Agh 1 1981-82,
1982-53,1983-84 (fg=saz,) 1483 aF
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g fFad e qF A% "AATAT F7 7
g ;v

(7) TsAaTT @A s@w gAd @
frerd war o fgedt & & Y7 fawr o gy
Ty 7

qriven wnwa § ity qfg fawe &

usaEs (sf fagre Twa @) ¢ (F)
AT (") wAWT gw qW T O,

@ oggr ' T F fega wax  fawrmi

AT AT AHATT FATAAT AT ITFAT
FT AT IO {T 97 F gEEY F qAT
AAFTIT AT TET FATHT | FAf, A AT
F moaqr 1 ¥ feaa FET AYFT
& FAEAT &1 AT AT HA IAT &
ATFT FA9 Faqa?, 1982, 9T F WS-
F19T fa9mT gre1r @917 ATFFILT qiTq
grar faagr safa frmg grassr T
sieraf @ fwar wrn, Foarg A1 gafy
F fao gy guaey 2 v F famfafas
ITAX &

qATAH
gae-fzg, sq-faa.
1982 1983
3022 15412
376 5057
868 4810

abferd F27 90, W §1 I (g F
faar wwoar |
qfq qa19a & 3% fawrm, avag
1T ereitey wrataa @ fgear
YT wusr ® fow g "
qal 1 qeYT
2320, *it TEIEATT ATEAY : F47 ofa
qAT T2 A9 F1 FI7 F7 a0 fF
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(F) 9% wA1@g 7 ASTAET afar-
fagq 1963 F SaFs=l F AT a9
1981-82, 1982-83 31T 1983-84 &
AT qgF-9qF 0 dl AT AT A
T X Frer USAT ¥ KA AT fawra,
qrag AT srNAed Frataat 1 7 (F77
CGRER I

(@) 3% ¥ wIeT-ar T 91T
fFaq o 97 w0 9 fg=r @1 s g0
¥ qaF qax fag a7

() SAF FFET F oz AW *
1T v Ay o7 qr v T H W A
TSN H ORTA-TA ATH AT, AT
FATAT] HY7 ITFAT F UL FA (F77
TH T ZT ;AT

(7) 37 "« oAt § ¥ fg=l oK
g5t # fag@ ay 9FA7 F qAF-99F
TIsT-q1v g YT fFadr § 7

aifosg Az ® s qfa fawm &
Teg @At (0 fAgie (ww AR
(%) =& fawmr zra ad, 1981-82,
1982-83 § ‘@’ @l YT Y AFAT H 91
a1y Usal ¥ fega swad arag oI} adTaTy
wrotaat Aarfe #1997 710 977 F X F
qaF Afws ITAH AN, qaarfy, z7 fgam
2171, 27 &1 o) ¥ aff & 97 70U qF}
%1 ga gen farfofas § —

1982-83

rwy  — e —

1459

1981-82

1325

aarfa, za faarm gru, ad, 1983-84
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g -
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A |7 - 698
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qa 74 &1 g ear feafafas § -
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- —— — —

595 1017
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(F 7217 %S YodAsd AF F)
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Fr eT A - 445

~

T e - 35
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& A 17T ATHS
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‘o’ g - 540
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AHAES FAtaal e ¥ qT g AN
IFA FI FEIT IJTAH Al § | AU,
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ST g0 93 &1 §o @ er fAmfatad

g —
1983-84
1931-82  1982-83 (31 fegrz §3a%)
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2870 3010 2972
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(& 717 yrFe  IIAH AEN 2)

1983-84
1951-82 1982-83 (31 fg7.,1983 aF)

810 10238 914

— —— — —_——— — — —— e Sy

(2) AN & JAGST H Fred go =
F1 geqr farafafag § (—

(&7 F-aT7 SAiFE ITFAH Al §)
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T §F WG AT &t Afer Iiw  ;Eln
a7 w1 7 gfqafmaa™

2321, it grgqiiaw sifear o g7
facg w51 7 FqrT &1 FIT FI fa

(F) €T IF ATFH T_IT & fa3ws
&1 g FiEdT AF % F1 IFd A0@T
¥ 77 af afazfaaqrdt & a9 & qraAm
FHIE 28 & 1< H 30 AEA, 1983 FT
a1 fAur fsar war §;

(@) 7ar f&7 17 faux #1 aqif=a
farfrag faar srar @ etz afe /&y, an

Iq% ayr grafug syfeagr & 4T 9T
ST & 6T FT FII F ; AR

() ST aa AAS H % F1 FE
SFTT &1 grfq g2 ?

faca d=mm & IgHEt (ot wATEA
) : (F) F (7) Ve qF A6 TRIR
T afqq fFar & 5 Sodr =ieSr S9F
(feest) wrar & 28.50 =r@ wqq &7
mig v sfaafeaar #7 guar FEAwEE
afafa #1 30.8.1983 #1 2 &7 7 o7 |
& 7 g o afwq fear g f& swrw
afgd 9@ wfw qrff § aae #T A ag
& | FFAAL, §F FEIT gADAT ATV F
qUAT F FIAT FHAMAT & f@asars -
wrEafaF F13a1€ F7 W@Wr ) :.

Take over of Sick and closed Textile
Mills of Madhya Pradesh

2322, SHRI SATYANARAYAN
JATIYA Will the Minister of COMMERCE
be pleased to state :

(a) whether Government are seriously
thinking to take over the sick units and
closed textile mills of Madhya Pradesh ; and

(b) if so, how soon Government are
going 1o announce the decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI-
NIHAR RANJAN LASKAR): (a) and (b)
The Government have not takan any
dicision to take over any closed or sick
textile mill in Madhya Pradesh,

Distribution of Mass Loans
at Ram Lila Grounds

2323. SHR]I SUDHIR KUMAR GIRI :

SHRI NIREN GHOSE : Will

the Minister of FINANCE be pleased to
state :
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(a) whether it is a fact that on January 4
1984 the commercial Banks at Delhi
distributed mass loans to people in the
presence of some political Leader at the
Ram Lila Ground Delhi ;

(b) the names of political leaders who

were present therein ; and

(c) the total amount of expenditure
incurred by the banks jointly on the
occasion of the mass-loan ceremoney ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) and (b) In order to
accelerate the tempo of credit assistance to
the smaller borrowers in the priority sectors,
banks have been undertaking compaigns in
different parts of the country the bene-
ficiaires in a big way,

In many places they have been holding
functions at which some beneficiaries receive
bank assistance in public. These functions
are organised to create greater awareness
among the weaker sections about the
facilities that they can avail from the banks
and also to motivate them to undertake
self-employment ventures with the help of
bank credit. Bank also utilise these functions
to demonstrate to the people that the
benefits meant for the weaker sections are
actually reaching them and that guidelines
of Government and the Reserve Bank are
being observed,

There is no fixed norm about either the
size of the campaign, the type ofpublic func-
tions or the choice of the person to distri-
bute the bank assistance to the beneficiaaies,
Bank usually determine the parameters of
the campaigns/functions depending on local
initiative and potential. For disbursement
of bank assistance at the public function
they invite prominent publicment irrespective
of there political affiliations or avocations
or even members of the weaker sections
from the audicnces.

In line with this approach, 28 Public
Sector Banks and 9 of the Indian Sche-
dudled commercial banks operating in Delhi
had launched a campaign in September 1983
to accelerate the flow of credit to small bor-
rowers., During the course of the campaign
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covering four months September-December
1983, these banks disbursed loans tu the
extent of about Rs 16 crores covering 40,770
borrowers. To mark the culmination of the
campaign, 31 of the banks organised a
function in Delhi on 4.1.1984 at which
banks disbursed assistance to 31 bene-
ficiaries, The function was presided over by
the Union Finance Minister Shri Rajiv-
Gandhi., M.P.s was the Chief guest. It is
reported by the bank that invitations were
extended to all the local M P.s.,, Members
of Metropolitan Council/Members of Muni-
cipal Corporation and other important
dignitaries, Bank do not have information
about all the political leaders who attended
the function.

(¢) A longwith the public function held
on January 4, 1984, to mark the culmination
of the campaign for accelerated lending to
small borrowers at Delhi, public sector
banks had also organised an exhibition for
public education as also to motivate smaller
borrowers to avail bank credit and take up
self-employment ventures. This exhibition
displayed the various assets financed by the
banks and the products of the assisted
beneficiaries few of whom also demonstrated
their crafts. Banks also utilised the exhi-
bition for publicising their schemes for
weaker Sections.

Banks are not in a position to indicate
the expenditure that they have incurred
separately for the exhibition and for the
function, According to available infor-
mation an expenditure of Rs. 10.45 Lakhs
was incurred in a joint manner on stall
rentals, eletricity charges, publicity, furni
ture hire etc, was shared by the 31 banks
which participated in the function and the
exhibition, In addition some banks incurred
some expenses for interior decoration of
their stalls, banners, posters, leaflets etc.

Overdues of Rural Loans and Industr 1al
Loans Extended by Nationalised Banks

2324, SHRI SUDHIR KUMAR GIRI :
Will the Minister of FINANCE be pleased
to state : '

(a) the percentage of overdues of rural
loans extended by the nationalised banks
so far :
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(b) the percentage of overdues of
industrial loans extended by nationalised
banks so far; and

(c) how Government are thinking to
recover the money in both the cases,
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : (a) and (b) The data
reporting system yields information only in
respect of recovery of direct finance to
agriculture. Available figure for percentage
overdues of nationalised banks with regard
to direct agricultural finance as at the end
of June, 1981 is 53 per cent (approx.)

(c) The banks and State Government
have been advised to take affective steps
to improve the recovery position.

Contract with UK for Collaboration
to Produce Combat LCA Project

2325. SHRI RAM VILAS PASWAN :
Will the Minister of DEFENCIE be pleased
to state :

(ay whether Government have seen
the press reports appcared in the *Blitz’ of
11th February, 1984 wherein it has been
stated that Governmeat are likely to have
a contract with the U.K. for collaboration
to produce Combat LCA project to meet
the Indian Air Force demand by 1990;

(b) if so, the terms of collaboration ;
and

(c) whether global tenders were invited
before arriving at a decision for the colla.
boration and if not, the reasons thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Government
have scen the media report.

agreesment has
country for

(b) No collaboration
been reached with any
producing LCA .

(c) Does not arise.

MARCH 9, 1984

Written Answers 292

Non- Utilisation of 100 per cent Offer
Under Generalised System of Prefe-
rences for Export of Jute Products

2326, SHRIMAT! PRAMILA DANDA-
VATE : Will the Minister of COMMERCE
be pleased to state :

(a) whether India is utlising only 50
per cent of the offer under  Generalised
System of Preferences for export of Jute
products ; and

(b) if so, the conequences thereof and
the reasons for not utilising 100 per cent
offer ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN THE
DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKER) : (a) and (b)
So far as the jute goods are concerned
thercis no quantity (quota) earmarked for
India in the  GSP Schemes in the major
markets of the world: While in the GSP
Schemes orf EEC and Australia there is no
special offer by way of quota for iute
procucts, in USA’s GSP Scheme the limjitng
factor is the percentage of market shares
of a beneficiary in respect of a particular
product with reference to total imports  into
USA of all beneficiarics. In the Japanese
GSP Scheme there is a  quota fixed for all
beneficiaries and generally if a beneficiary
exceeds 50 per cent of this global quota, its
exports will be subject to normal duty. As
far as jute products are concerned, there is
a flexible  administration of 50 per cent
criteria, but even here, there is no indivi-
dual country gquota, There is also no quota
for jute products in the  Canadian GSP
Scheme.

Institute of Traditional Crafts in
Kerala

2327. SHRI A, K. BALAN :
SHRI G. M. BANATWALLA :
Will the Minister of COMMERCE be pleased
to state :

(2) whether it is a fact that Government
are reported to be actively  considering the
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establishment of separate institutes and
courses for the uplift and modernisation of
tradittonal crafts and technology ; aad

(b) if so, whether Government have any
proposal to set up an “Institute for Tradi-
tional Crafts’’ in Kerala to popularise the
traditional  crafts like wood and ivory
carving, metal casting casting, etc ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (@) Two
Institutes namely (i)  Institute of Carpet
Technology at Bhadohi (U. P.), (ii) Nationsl
Craft Institute for Hand  Printed Textiles
at Jaipur (Rajasthan) are being set up.

(b)y Does not arise.

Rural Programmes Carried out by
Rural Associations and Institutions
2328 SHRI SATYENDRA  NARAIN
SINHA :
SHRIMAT] PRAMILA DANDA-
VATE : Will the Minister  of
FINANCE be pleased to state :

(a) whether it is a fact that rural
programmes carried out by rural associations
and institutions are facing financial crisis ;

(b) whether a number of institutions
and associations are being closed and the
programmes are being abandoned ; and

(c) if so, steps taken by National Bank
for Agricultural and Rural Development in
this regaird ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARI) : (a) and (b) Govern-
ment is not aware of any rural programmes
carried out by any rural  associations and
institutions are facing finanlcil crisis and are
being abandoned as a result  of closure of
*such associations/institutions,

(¢) Does not arise.

Visit of Soviet Space Experts

2329. SHRI N. K. SHEJWALKAR :
Will the Minister of DEFENCE be pleased
to state : -
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(a) whethera  high powered Soviet
delegation of space experts recently  visited

India , as reported in the
Times”’ dated 9 January, 1984 ;

“*Hindustan

(b) if so, the names and  status of the
leader and other Members of Soviet
delegation, outcome of discussions held with
Indian counter parts and names of places
visited by them and duration of their
stay ;

(c) whether some defects have been
detected by the Soviet experts in the
equipments made in India and to be deli-
vered to the Soviet Union ;

(d) if so, details thereof and if not, the
time by which these equipments will be
supplied to Soviet Union ;

(e) how much expenditure has been
incurred thereon; and

(f) details of joint
Delhi and Hyderabad by
Indian experts ?

work conducted in
the Soviet and

THE MINISTER OF STATE IN THRE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to(f) A team of
Soviet experts in the field of medical and
material sciences visited India from 7th to
12th January, 1984 for consultation with
Indian experts on a number of matters
relating to the forthcoming Indo-Soviet Joint
Space Flight, During this visit the Soviet
experts worked along with  their Indian
counterparts at  Delhi and at Hyderabad.
These experts from both sides also carried
out preliminary acceptance tests on a number
of equipment which will be used for medical
and maierial  sciences  experients  being
planned to be conducted in space. After
succesful tests, these equipment were cleared
and have been sent to USSR.

2. The names of the Soviet Specialists
and their designations are given below :

(i) Dr.I1. B. Goncharov, Medical
Specialist from Institute of Medical
and Biological Problems, Academy
of Sciences, USSR,

(iiy Mr, A. D. Noskin, Specialist
on Medical electronic equipment.
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(iii) Mr, A. M. Tourtchanikov, Material
Sciences  Specialist from  the
Academy of Sciences, USSR,

2. At this stage it is not
indicate the total expenditure

possible to
incurred by

different agencies like several scientific
establishments and  Hindustan Aeronatics
Limited in fabrication and testing of

equipments required for the experiments to
be conducted in space.

Seminar Organised by Nabard on
Rural Programunies

2330. SHRI MOTIBHAI R. CHAU-
DHARI : Will the Mimster of FINANCE
be pleased to state :

(a) whether it is a fact that a seminar
was organised by the National Bank for
Agricultural and Rural Development on the
subject of abandoning of rural programmes
by the associations and institutions due
to non-availability of adequate funds for
the programmes ;

(b) if so, the details of the same ; and

(c) whether any conclusions were
arrived at and steps suggested to the
NABARD to provide adequate funds for
the rural development programmes ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Nuo,
Sir.

(b) and (c) Does not arise.

Drug Control Measures in India

2331. SHRI R.P. DAS: Will the
Minister of FINANCE be pleased to state :

(a) whether the International Narcotics
Control Board have expressed its concern
over the fast deteriorating drug control
measures in India ; and

(b) the steps his Ministry  propose to
take against such weaknesses in its control
system ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) and (b) The International
Narcotics Control., Board in their Report
for 1983 have observed that India, situated
between two illicit supply areas Southeast Asia
and the Near and Middle East--is mainly a
transit country for heroin and cannabis
resin and that the developments in this

regard are causing serious concern to the
Government of India.

The field formations remain vigilant
in the matter. Appropriate anti-smuggling
measures are taken in co ordination with
the concerned Central and State Government
Authorities. Close co-operation with the
concernd international agencies is also
maintained to  curb  smuggling of drugs.
The matter is kept under  constant review
for appropriate action.

12.00 hrs,
PAPERS LAID ON THE TABLE
Aircraft (Second Amendment) Rule 1983

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED Al AM
KHAN) : I beg to lay on the Table a copy
of the Aircraft (Second Amendment: Rules,
1983 (Hindi and English versions) published
in Notification No, G S R, 965 in Gazette of
India dated the 10th December, 1983, under
section 14A of the Aircraft Act, 1934 to-
gether with an explanatory note. [Placed in
Library, See No. LT-7862/84].

(Interruption.)*

MR. SPEAKER : Nothing goes on
record, I have not allowed anybody.

AGAT AT TT FL S GIHL qIfAT |
(caayT)*

Sreaet agtad ¢ wifq & AT q qEh’
FI7 g9 Aqr g | wifa § gATT A §

*Not reeorded,
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Y IHM T T AATE | AT YT FIAT
g & al ATTHT JA1 | & 47 F qHaAl
g

(FaYmE) *

HAewey WAV : UF AITHT FFAT A1F
ar &g & |

(e *

ALTRT WENET : I FT W R AT ?
45 S15d | OF TF F& 419 FU AT H
qT Aqr 1 AfFT TH FAT wIART 7
TOHE! AITHT TS HAST ZIT 7 AT &35
FIET |

(Interruptions)*

MR. SPEAKER : Nothing goes on
record. 1 have not allowed anybody.

(Interruption<)*

MR. SPEAKER : You tell me one thing,
Mr. Lawrence, can you get anything out of
this noise ?

(Interruptions )*

MR, SPEAKER ; You can shout if you
ljke’ Mr. Nadar, ButI can listen to you.
What do you get ? Do you get anything
out of it ? By shouting do you get anything?
Neither can I hear anything, nor can you
say anything.

Does it behove any of you in the
House ?

(Interruptions)*

MR. SPEAKER :1can listen to you,
one by one. 1 will listen to you all, one by
one.

(Imerruptibns)"‘

MR. SPEAKER : 1 will listen to you
all one by one. If there is any relevancy.
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I will listen to you. If it is not relevant,
I will sy say so. So simple it is.

¥ a@ &t us & sed & "4
JHAT § |

o1 gl gwe wimae (fena)
areay, fifaa fRerEad & 99H am
il & foad @ gedr a g #F z@
IR ¥ gsddAdT Mee frar § 1 @ 9
19 I g9 FIT i |

seger wateq : 4 @ foar g | Frl
T AN A W fagsT faar g

If you listen to me then you will be
satisfied.

(Interruptions)™
MR. SPEAKER ; I have told you that I
will listen to you. Let me tackle this re-

finery business and then I will listen to you,

(Interruptions)

A TR AFET et (§IR)
gq &1 wifqqa® a5 gu & |

Heqer wgtaq ; H adr W@r g A9 g7
ST

st @oto fag (FAR) | 7 T &9
qeifagw fafqeex & 9% «@ar =ifgy,
AT AR qIT § et

(smaaw)

MR. SPEAKER :I am telling you about
this refinery business, ..

(Inrerruptions)

MR. SPEAKER : Nothing goes on
record,

(Interruptions)**
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MR. SPEAKER : I have told you that I
have it under my coasideration. Though
this cannot be discussed under an adjourn-
ment motion. I have already admitted for
Tuesday a Calling Attention Motion.

(Interruptions)

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : It is a very serious
matier.

MR. SPEAKER : Does it become more
serious by shouting ?

(Interruptions)

MR. SPEAKER ; I want to say that
because the npotices for calling attention
motion came only this morning after 10
O’clock, I could not have taken them up on
Monday. So, naturally the first available
day to put it down for was Tuesday.

(Interruptions)

MR. SPEAKER : First available oppor-
tunity has been given,

PROF. K.K. TEWARY (Buxar) : We
have given calling attention notices on an

unpracedented situation in West Bengal
Assembly. The Police was called.......
(Interruptious),

MR. SPEAKER : It is my judgment

which | have to give.
decide.
anything.

It is1 who have to
Before listening how can I say

PROF. K K. TEWARY : There has been
gross violation of the Constitution in West
Bangal Assembly, Every MLA has been
guaranted [ieedom of expression under the
Consiitution, It is a Centre subject because
once a person is elected to the House, he
enjoys certain constitutional privileges and
freedom to express his views on the floor of
the Assembly. But the eonstitutional gua-
rantec has been violated, 470 MLAs have
been beaten by the Police, ... (Iaterruptions).

MR. SPEAKER : I have heard your
point. You said that the Speaker was
manhanded. Right ?...

(Interruptions)
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MR. SPEAKER : Now listen. Sit
down. What I say is that I had heard with
rapt attention and [ expressed my view as
to how we should conduct the House, I
cannot inoterferc in the affairs of the State
Assembly. 1 can only get a report obtained

from the Speaker and then only I can know
* myself and tell the House

I will get that
done.

(Intetruptians)

MR. SPEAKER : I am still on my legs,

fgu 2 @ige, wgrafasl &k
nifemfiz sdifaa aqg qu fF azzw-
AT FIZT T &7 91T, T ggf  ama=ra
FIEG FH FT A | qgrafadt ¥ o 47T
LT IAX AN qTFQT FOAA, FAT FIA 7
q gl g3 qrdt &7 9T &I ATEAT
g | #9981 w71 fF ardr SIS 1 S A
F1 #Lar g, o fxdr qrdf & 7gqae ®
g FgAT FATRAT § (& 9 qF AT SHIH
AET @A, 91 TET FATT |

SHRI SATYASADHAN CHAKRA-
BORTY : I am not....(Interruprions)**

MR. SPEAKER : Not allowed.

(Interruptions)**

MR. SPEAKER : I will ask the Home

Minister to get a report from the Speaker
there,

12,11 hrs.
PAPERS LAID ON THE TABLE—Contd.

Netifications ander Export (Quality
Control and Inspection) Act, 1963

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN THE
DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN J.ASKAR) : I beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under sub-section (3) of seciion 17 of the

Export (Quality Control and Inspection) Act,
1963 :-
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(1) The Export of Frozen Frog legs
(Quality Control and Inspection)
Amendment Rules, 1983, published
in Notification No. S.0. 92 in
Gazette of India dated the 14th
January, 1984,

(i) S.0. 427 published in Gazette of
India dated the 18th February, 1984
containing corrigendum to Notifi-
cation No. S.O. 3915 dated the
15th October, 1983,

[Placed in Library. See No. LT-7863/84]

Life Insurance Corporation of India

(Daily Allowance and incidentals) Rules,

1983 aud Notification under Finance
Act, 1979

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARI) : I beg to lay on the
Table—

(1) A copy of the Life Insurance
Corporation of India (Daily Allo-
wance and Incidentals) Rules, 1983
(Hindi and English versions) pub-
lished ia Notification No. G.S.R.
17 in Gazette of India dated the
14th  January, 1984 under sub-
section (3) of section 43 of the Life
Insurance Corporation Act, 1956.
[Placed in Library, See No. LT-
7864/84].

(2) A copy of Notification No. G.S.R.
88 (E) (Hindi and English versions)
published in Gazette of India dated
the 1st March, 1984 together with

an explanatory memorandum regard-
ing exemption to the delegates in
respect of their international
journey to any place outside India
at the close of the Third Inter-
national Conference of Appellate
Judges and Commonwealth Chief
Justices being held in New Delhi
from the 5th  March to 10th
March, 1984, from the payment of
foreign travel tax, under section 41
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of the Finance Act, 1979. [Placed
in Library, See No. LT-7865/84]

Audit Report and Accounts of Marine
Pr'oducts Export Development Authority
Cochin for 1982.83.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : Sir, on
bebalf of Shri P.A., Sangma;

I beg 10 lay on the Table a copy of the
Audit Report (Hindi and English versions)
on the Accounts of the Marine Products
Export Development Authority, Cochin, for
the year 1982-83 under sub-section (3) of
section 22 of the Marine Products Export
Development Authority Act, 1972. [Placeed
in Library, See N. LT-7866/84].

12.12 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1983-84

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) ; Sir, I beg to
present a statement ( Hindi and English
versions ) showing the Supplementary
Demands for Grants in respect of the
Budgzet (General) for 1983-84.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1981-82

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : I beg to present
a statement (Hindi and English versions)
showing Demands for Excess Grants in
respect of Budget (General) for 1981-82.
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12,13 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arising out of Reported Short
Supply of Fertilizers to farmers in various
parts of the Country

SHRI M. RAM GOPAL REDDY
(Nizamabad) : I call the attention of the
Minister of Agriculture to the following
matter of urgent public importance and
request that he may make a statement
thereon :-

““The situation arising out of the reported
short supply of fertilizers to
farmers in various parts of the
country and the steps taken by the
Government to meet the situation’’.

THE MINISTER OF AGRICULTURE
(RAO BIJRENDRA SINGH) : Sir, The
requirements of fertilizers for each State are
assessed in consultation with the State
Governments before the commencement of
each season, ie., Kharif and Rabi. The
assessment is made on the basis of the area
under different varieties of crops, the ferti-
lizer doses to be applied and also keeping
in view the past consumption trends in the
State.

2. The consumption of fertilizers in
1982-83 is estimated at 63 88 lakh
tonnes which was an increase of
about 5.6% over the previous year’s
consumption. The target for the year
1983-84 was however fixed at 72 lakh
tonnes of nutrients, envisaging an
increase of 12.6%. There had been a
slight slowing down of the growth
rate in the earlier years partly because
of adverse weather and also as a
result of increase in prices of ferti-
lizers which had to be ordered in 1980
and 1981. Accordingly, during 1983-
84, a decision was taken by the
Government with a view to boost
eonsumption and achieve the targets
to reduce the prices of all fertilizers
by about 739 w.e.f. 29.6.83. Further
a special rebate of 109, was allowed
on the old stocks of urea and DAP
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lying with the Food Corporation of
India, The weather during 1983-84
also fortunately proved to be favour-
able. It was noticed that from July
1983 onwards, the consumption of
fertilizer spurted suddenly and big
increases over the cortesponding
period of the previous year were
recorded, in some States these being
as high as 509 in July 1983.

3. The requirements of fertilizers in the
country are met from indigenous
production and from imports. During
the period of Kharif 1983, it trans-
pired that owing to problems of
various types including shortage of
power and water in some major ferti-
lizer plants in the South there were
significant shostfalls in production.
Against a targeted production of 38
lakh tonnes of nitrogen and 11! lakh
tonnes of P,0;, the production in
1983-84 now is expected to be about
35 lakh tonnes and 10 3 lakh tonnes
respectively. With the very sudden
increase in demand in the Southern
States following good rainfall and the
price reductions, a temporary shortage
was reported in certain pockets of
Andhra Pradesh during August-Sep-
tember. Immediate steps were taken
to move stocks lying in Punjab and
U.P. and 93.7 thousand tonnes of
urea were moved to Andhra Pradesh
out of the Food Corporation stocks
lying in the northern region. Addi-
tional allocation of indigenously pro-
duced fertilisers was given to Andhra
Pradesh and the shortage was rapidly
overcome. The position was analysed
thereafter and it was found that dur-
ing the months of August-September,
1983, when the shortage had been in-
dicated, the actual availavility had been
in fact more than 409 in excess of
the actual consumplion. The shortage
might have therefore arisen in certain
pockets mainly on account of prob-
lems of distribution within the State.

12.16 hrs,
[MR. DEPUTY SPEAKER in the Chair]

4 Some reports of shortage of ferti-
lisers were also received from Waest
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Bengal, Bihar and Orissa. Prompt
steps were taken to meet their require-
ments by rushing additional supplies
from the indigenous manufacturers
other than the normal supplies
as also from the imported material.
The position of supplies for these
States was also kept under close watch
and in a review carried out in January
it was found that for West Bengal,
the physical availability had been 1.35
lakh tonnes of nutrients for the period
October-December 1983 as against the
requirement during that period of 1.05
lakh tonnes of nutrients, Similarly
for Bihar the availability in this
period was about 1,45 lakh tonnes as
against the requirement of 1. 21 lakh
tonnes. The shortfalls had obviously
been temporary and in isolated
pockets and were more due to the
distributional problems within the
States than any inadequacy of overall

supply.

. As recgards the overall supply fot

1983-84 for the country, the position
is thar against the targeted consump-

tion level of 72 lakh tonmes of
nutrients the total availability from
indigenous production, carried [or-

ward stocks (both indigenous and
imported) and imports during 1983-84,
has been in excess of 82 lakh tonnes.
1 may also add that higher demand
and consumption of fertilisers which
generated some stress in the demand-
supply situation is indicative of a
buoyant agricultural production
reflected ic the record foodgrains
production of more than 142 million
tonnes expected this year. This has
becn the result of determined and
deliberate promotional efforts, exten-
sion of distribution net-work and
motivating the farmers to adopt
modern methods of farm production.
The demand stress experienced in
some areas had been kept under
constant review in the Ministry and a
Control Room has been functioning
for this purpose. The increased
demands were met even by adopting
non conventional approach by :
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(a) moving stocks of fertilisers from

the North to the Southern
States;

(b) allocating stocks from non-
tradional suppliers to States
where shortages were 1eported;
and

(¢) diverting ships even in the high-
seas to such States,

6. It is a matter of gratification for all
of us that this year the fertiliser
“consumption is expected to register
a growth of more than 12 per cent
as against 5.6 per cent during 1982-83
and the foodgrains production is
likely to grow at the rate of more
than 11 per cent as against a decline
of 4 per cent during 1982-83.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr, Deputy-Speaker, Sir,
the efforts made by the Hon. Minister are
praiseworthy. He has reduced the cost of
fertilisers and has benefited the farmers to
the extent of Rs, 30 crores, Farmers have
taken full benefit of price reduction and
have purchased more fertilisers and applied
it to their crops and they have given the
country over eight per cent more production
this year.

Sir, the Hon. Minister stated that there
was some defective distribution in the
States like Andhra Pradesh and also in
some other States. When there was stock of
fertilisers available with the States, scarcity
was created by them. 1 want to know from
the Hon. Minister whether he has asked
any explanation from the State Government
as to why they have failed te distribute the
fertilisers on time to the proper place of
consumption, That is a very serious omig-
sion on the part of the Government of
Andhra Pradesh and also on the part of
some other States,

Sir, now we are mostly dependent on
inorganic fertilisers. When I started culti-
vation in 1942, I used to apply a little of
organic fertiliser and used to get more yield.
Now we are applying more of imorganic
fertilisers and getting the necessary yield,
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Sir, day by day fertility of the soil is
going down because we have destroyed all
forests and we are mnot applying green
manures. Recently the Pritne Minister put
a ban on cutting the trees. And our Chief
Minister tried to redicule the scheme stat-
ing that even to cut trees in Andhra
Pradesh, they have to take the permission of
Delhi, That great gentleman does not
understand that we have already destroyed
a lot of forests. If the control is not there
from the Centre, I think they will make
whole of India a desert. What has
happened in Mohenjo Daro, now in
Pakistan ? Rajasthan also has become a
desert. And if our forests are not fpro-
tected, then whole of India will become a
desert. That much knowledge is not
available with the Chief Minister of Andhra
Pradesh. I want to Lnow whether the
Agriculture Minister is going to educate him
on this point. For cheap popularity he is
talking all these things, [ am afraid he
may allow without the information of the
Government of India destruction of forests
in Andhra Pradesh and whatever little green
manure is available there, may also
be destroyed by him. Sir, in Telugu there
is a saying :

Vanamunnakada varshamu
Varshame karshahuni pranamu

It means where there are forests, there
will be rain, Rain is the life ot the farmers.
And I think the Hon Minister will convey
these sentiments of the Government of
India to him in very strong terms. Sir,
rains also have got good connection with
the forests. Eithcr there will be heavy rains
or no rain if there are no forests. Now we
are having floods. Floods are also due to
the destruction of forests. There ase so
many things connected with it.

One more danger is that fertility of thz
soil is going down from year to year. I want
to know from the Agriculture Minister
whether it would be possible that each year
whenever he submits his report to the
Parliament he may make a mention about
the state of the fertility of the soil, Sir,
this is not the question of extensive land for
cultivation, Now, it is very important to
know how much fertility we are having,
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Whether it is six inches or ten inches. Day
in and day out it is being eroded either by
floods or by winds. It is a danger to the
country. Moreover, the water level is com-
ing down. In his own State of Haryana the
water level was 64 feet below the surface in
1964. Now it has become less than five
feet.

It means the whole of Haryana is sitting
on water. They are making efforts in
Haryana to take out water and reduce the
water level. While taking care of the health
of the p:ople, we are not taking that much
care of the land. That will destrcy the
whole thing. If the fertile soil becomes
poor, the ration will become poor on
account of less production. Even if you do
not take care of railways, it does not matter.
Of course, in one year you can
produce so many wagons and lay so
many railway lines, So also is the
case with regard to industry. But once the
soil is destroyed, it will take 50 10 100
years 10 bring it to its original level of
fertility,

1 would like to know from the hon,
Minister whether the compost and green
measurs will enhence the fertility of the soil
and whether he will supplement the inorganic
manures and if so, what is the scheme with
him and whether he is going to mairiain the
fertility of the soil amount, [ want to get
a detailed reply from him,

RAO BIRENDRA SINGH : Sir, taking
the farmers in modcrn technology is the
responsibility of the Ministry of Agriculture,
but I am sorry to say that this is none of
the responsibilities of my Ministry to
educate a Chief Minister.

(Interruptions)

MR. DEPUTY-SPEAKER Please hear
him. '

SHRI RAM PYARE PANIKA (Roberts-
ganj) : The Chief Minister of Andhra
Pradesh should obey the guidelines of the
Central Government., If he has not done
that............

(Inrerruptions)
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MR. DUPUTY-SPEAKER : You allow
the Minister to reply. But everybody is
interrupting the Minister.

RAO BIRENDRA SINGH : The
requirements of Andhra  Pradesh were
properly assessed in consulatation with the
State Government and about 30 to 40 per
cent increase for Andhra Pradesh in the
supply of fertiliser  was allowed over the
previous year’s requirements. Whereas the
requirements were of a = total of 3.13 lakh
tonnes, the fertiliser available for the State
as allocated and including the stocks already
in the State was 4.12 lakh tonnes. It was
much more than the total assessed require-
ment for that particular period  when that
shortage occurred. The shortage was not on
account of any serious  problem for which
inquiry may be necessary, This was
probably due to the lack of preparedness on
the part of handling agencise in the State,
the distributing agenies. Perhaps they could
not foresee the very sudden spurtin the
consumption of fertilisers and they did not
lift the stocks in time and they did not have
enough with thcm to meet the requirements

of the farmers. But thc situation was
immediately  sectified as it came to our
notice.

Generallv | agree with the hon. Member,
but the questions he has raised, which are

not relevant to  this  Calling Attenlion
Motion, necd not be replied to.
( Interruptiors)
sy g7m TET  (AFAMIT) ;. SUTEAE

uglaa, o9 99T 91 fqud 959 & gue g
ST AT 7T §  UF 98 Ffeaigsy &
ST ¥ grafga g Sl A IEF
fageor & grafraad § | wFdg 9= &7
FT HIATIAT & IqITT T F18 QT
qrged A7l g AU gH IFAE ¥ @
IR F gElHT ge & i A SN F
W gH P FEART ST WIAATY &1 §
AYA AW qF AT g A7 &I FAT
FLA |

SEl aF Weargw< & faqiw &0
graey §, X qAAar § T w1gg 9 9w

-
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AW F 9y A faw afggr aQF §
SaFT feer frar & ag guzgig § &~
78t qX gu f97 9@ &1 Iy ITHT
W F FGHYIT FA |

zg gwa feafq ag & & gary faaa
W wfeareet & wire g, Swar faaer
#qfact g, IgF1 g0 F9d 60-65 Sfawa
FT IO FYT g g | afewsr | &
93T Al Sedared § ; @ag ¥ 91 Ifg
€T g2 g, afg 7 g1 & &1 fraray
feFra gt § | NS w1 fovama wiedrgsTy
FT SATAT ITAT FIAT ATgqd g, Ty
IIE F AWFET W qFEAT §, &g I
Agl grar € | safaw qr Ay @6 St
¥ faaes § % s wiady dfawa ok
i1z FHIST § 59 91 & a1d F2
I ¥ET 9gd 37 9% T 99 § gafaa
g | WfEATEIR 1 AT qgTHT IGHT
FfaFqa aarr fFar sra7 9Rw

1981 ¥ &Ta FU9 2] Ard e

wieerzsic &1 o gAT 97 A
1982-83 # Ig AT TR, S€iH

weATE & Iared § gt gfzg
gt w1fgn o, 33+t afg ag) g€, av e
ATAT F T2 FT 37 FIO g 7 F 7H-
o w5 ST ¥ oag SrAAr dgar g fw
TEN QEr a1 agt & for 9 7t %€ el
g feard @ @Y &, 3 i@ Y w4 &
FIZ ¥ g1 7 g ag fa gfsad 3«
qog T N BIEATEAT AT IAFIT
FIAT 1T 8, fqasT aag ¥ frmmde
gg 75 @ HIX TZ FH AT FT HAT
FFICT A FEE ¢ IT 9@ F H{W
QFA w1 AT HI | Y47 4§ 1T gAA &
gl arr g % 1980-81 # 170 FUF
To &1 fewsl o, M s TZ TEHT 550
FAS a6 95 % TS g | za4r afsasr ]
F qMEAUE HeATTA &1 AT 34T 9€
a7 ?
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AAATT HAT Sl gHEIT FE qUT
fagzor ¥ & weafegg Fgr 8, w@iean
faazor & Wt dsfym & | fagwo &
usfaal & FT W g, fMgR F Iy,
sd) & smard # fofe g g, g%
agare gzt X faw #rsrofex o
faswa =1 ag ®rw @lar qgr 491, 99
Frerafes NAfAIAT F FTL BATIIAL
FITRAA FT F1HY GAT IHTAT AT | Fel-
ATEAT FINRAT F 78 qi9s [ 3
qwTAT AT A FI W F, % g7
Tagde ¥ I &1 fgray FAT AT, 97 TG
FT QI Y, Fol g@awg ¥ A1 fagre H
FHT T HIIOT A1 @1 ? afeqw Fara0 4
FH1 FTLO7 war fw qrox qaar fF w2
TATHE JTT ®A T TU Fg FT 90 &I
g, foafr asg g FAIE 1 = qWEE
FIFE & e Wt FAIGW &1 fegfg adAT
g% & 39 UFR AT 419 T 914 3347 7,
zafae zaaT @18 T fAUEor grar
=rfge | Far fF strad w3 § 5 gaade
AATAT ATAT g, A1 UFTAT TH AT 9
amrar =|ifgg fw fasa ara fagar @9
gAT WX §F AAAT F qF ATA AT a5
& yeax frady awza A g1 aFdl g |
Tg fgqe & J3AMA FAAEH SAT H
wizargaT fear srar ifgy A1z wsAfqay
Fro@aar &1 fl warAifg avE J
Frfga |

1981 # IeAT W3W H AT uF (wFI-
q 331 o f wiearzaz gfear freq #1
faer Tgr & 1 gfaamm & == 9571 F1
forwraq ISt &1 | UF forsrra ag 0 0
ArE. T, AT, TTT 1A & Frasz Wl
wicarge afear fwar g & goar =w@ar
g f & feafa & fagreor & fog e
w1 FT R L | T UST FLHL FT TS
faai wfzar feeq 1 wiearga faafa
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FT QT &, ar IA% faars o9 F47 F19-
IR FI W E ? OF I ag fw q7 Fg
FTA FLHTN THET g1 FT q067 § AW
STEAET T (AT FT iar Fra1 2, 91 facgs
gt ufzar feeg s1 wlzaay ITde
FYFTT g | SA Ut & fEars, s
sfearswe ¥ faarae wvdr g, faq &
famal #1 ST IFAT AT 8, IAF!
AFT & {0 19 F47 FEAAG FE AT
@a ! WmaEz F1 A AgAE FEA 8,
FIT ATT RZATZAL &7 FY IqF  Seaiia
a1 § arfs zaR g &1 @ famae &1
AFT AT G 7

faser §@ ot F 9t ZAr7 wlzarzT
FI G § 92 T g | §F 94 97 Fad
g f% gar faf=a w@war asr g, ar s«
fzame & wlzmrzse &1 37001 AR agr
21891 grar @z g % zardr fafwa
qwAr &gl g, gre-As-wifoT adr g, A
97 AT F wfearzae w1 IaFnr
qgaT J1fz%, § SrAqr =wrzar g (& =4
& STAN F1 dgMA & [au g a1 FT

BE

ST ZA1ET amErfaa-sizarz s § Ia%
afear g9 &1 forwag fost 2 94
FETE T FIEATEAT IT7AT § g1 F1%
UHT 9TEqW 721 § fAa7 Sa%7 9f= &4
g% % Far 78 wfearzar 397 f5eq &1
g Sl IFF AT ¥ gaarar a1 g | Tq
FMH & (g gAR 99 FgF TATATAT FrAT
=1fET | THY 9%E ¥ o1 @97 Ffo g7 g
s gfearom, afemdr gac a3m, fage &
o feEa-agl #z-aws qar @dr §
qrafeda o+q wral F1 AT F fAo
ST FINT FY g A WAFAr T8, TA gfee
¥ FaT A1 CAMFIEA TGEATAT AT &
ge a3 faArHF @ ?
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Tra @k fag « fedt #wT ATEw,
qgT A=V gAIT ISTT T § | IFAT qATT
Y 98 g1 § fF gur e 9 W@r
2 &Y gara wmg F4% W @E 7
wgss  ard ag A& & Fogur
SYemT 92 Y@1Y, A(KT AT Wel g (%
TITHMA TTAT & AFIA § 92 G g,
Fg 91 g T TET & | AFT aY qreww
gedr 1A g - § gra fHrd qaaErg -
198 "-81 # Zied wrga@d 30.05 o™
eF 9T, IgF Fg 1981-82 H AT
sfezdlaag TsFma 40.93 @ T &
AT | T feaTe & gETyr TENd wer
1980-81 ® 27.59 FT@ T TFAIE AT,
afFT 1081-82 § HfF 10 Frg 27 A
afgs ga1Ur Zoifea  WiEdom 9ar,
TafdT g99 7 1@ A TETIE F9 (54T |
1982-83 H guTIr MTFNT 44 A1 &
9T 9gF TAT R TFFIE g€ FT 11 32
|1 2T T g1, F#ife ITFqRE 9T AT
FIIT-TFTHS @ gl & IFET W
AT ATRT T | s AT W o fowad
¥ w2zde # €1 § ITF qarfa® 45 A19
T WITHAA HT HRST g, [AFAT gAY
ST 7@l o1, a8 9% qarfas 98 g |
@@y g7 T 9ra gENIE Qgr fzar g,
3 ATE e F mad gy T1a i facaq
TETIE AFTAT & |

AU AT Igi aaAl-TfeqsT F 41X
#qwr g 1§ Arar g & gar afsast o
QT 9T 8, SUHT Hraar fFAMET &7 SATT
AEN 9gT QT & | U qug Az ¥ fF
EHTA SUSEENST AIESATSINT F1 GXF FH
AT 2 @I 2 | 954 § Cfeq 0¥ § §g
FT afer Aufwiwae §, AfFT Sgr 9%
Ty FREMT FT AEAT § Ky Fryrafea

d32T H “gEwl’ T —ag A9 T RS
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$3Mqer ¥ sarar MeFwA wF  famaran
TET § | 3OS @Y gU q(gAE AqHFAH
Fr F7T aoAT Hafadr Afeqrevma @Y
1T T F®E F I Thdl g | FABT
Hfwa oz wieargax fafaed & sraae
FrIY § A T 39 9T M X Q8 |
ug Iog AZ g fv gUEEIS F AT
gratede g, 9% FIT Mfwe v=Ae §
AT N IFFT HIAT FFyeedT g, SUD

FIT TH T IS Nfee a7 9377 qTfF
SUSESY AT T | AGAT THTHAFT ag
# faq oz 3 somer dar @9 A8 AW
& a7 swAr famr § AfFT 39 9w
JIFTT FT AT g |

FATfAET Fegrw & I gA g
JISTE T @ § | TFANET HeATSHILH Hl
TIT AT FEI 1 FIGIT ST BleATzAd
gA3q §, 98 TF UW I qY F U @A
F § AT Fag fafaedt wizarzad
g(T T AR JRITET FIGT § 1 wH-
Fea¥ (Afaedt @ waa femie aqr v
g | F1gT T Y wlearssd qrar 8, Iawy
Fqifael gt uT 3% F HF A & oar
TET YA 2, TABT A7 Y gW @S & §
TIFT gEH AAMET Aq¥ Iq F FIF F F1T
Sax FArf@dr 95 g AN wiearzsad
HYT ATAT &, A% q@Y F o0 aqraawy
g IAFT gul grft fF gaa d7 -
WA d1eed ufeary F ege Je-arg
F FT HTAT fHa7 § 9T 97 TR
I WEE qT TFNE @l &% Hie-
ATEHE ITWN, SR FF  fFAT AT,
JER FA(ALT FT GV SATTAT | 59F
HATAT T ATRCAT & F=-T gH FER
wicaTIag & uaditag & fog, feeq

% fag gfaeam 3]¥ =t wfmw &<
wReE
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THT AIg ¥ AT A IEHIIEH AN
TREEIYITTT &1 FAr@er &1 A1 9
faar | g% Faifadr #1 FeOT FIA A
gardy afaw g o wafwae smifedls
use & yrada gu Ry § F U "l
¥ &1 9T & FTT | ST AT FEA
g% fauad § gw AEd g fF 97 9%
AT ET HIT ST HieATGTH FegIeT ATET
g, IHFT FreNEfge gOF § wHe F
F 17 g8 @19 g § qIfF o1 quAgreH
g, ¥ S g1 1% X €T TaAHeH
el ¥ TAFT qIEF FA dd FUF
FFRIGHT T7 Ua2l FT e Taqded
gral # 8 | YT TaAHe A g9 Higer H
fae rzeg & 2T 3 | oS AT &ITerm
ug g [ g7eq Taqde W F© T I A
Ay § #1, fogy safedl s@a ax
frarg <@t &1 &% | 37 9T fqmg @A &
foru T2z TIAHZT FY ANRELST FT ARAT
F1 @M1 AT AR gH JqAT W -
TS FEF AT A4 & | 99 @THT
Tz qaaed F1 & faraay a ) afew
g ol 3@ 9% X 41 &F (% g 1
Farfadr @Ua g | 987 § Blearad &
vEATwA &1 fOUFET AT’ g, SHH! 9F
FTH & (U I ATEAE8Y & faq
gAY T AW aF1E § ST SAT-HAT AT
¥ o7 & TG ITA qqAT i@l § AT v
gAY AtE @l | A g 3@ U, ITE
¥ qgA AT AGT AL ¥ AR W
AT HT UFT F (AT W FEAIG T @
¥ | gw FEd ¢ (F W@ Ta9USH 37 TR
§ i aArg T T gFEEH = @ §,
3% qoE! ag F GNET FU FI FAFT
FTRATE FC ST SAIRT Ggeq IS |
g7 Ga a1al &1 aLE AL ST19 § |

T FIF FleAeTE &1 S A g,
st erfem gw fadifea s @ &
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¥ 9 ALY & WY § T IAFT qwg HA
qqy €eHe F gar dl § 1 a7 1980-81
T FI9T 9gTHT 9T TL oY A IHAT a8
Jard ¥ &4 A1 78 | o @Iq 7§ qer
arg g, ¥y avg ¥ =@ g frwe
wHT g J1 W@ & AT gw frsw g
ferrs ared 1 sifow #T 7@ & | -
ATEE FT FINT FHFE I AT TS
HlEE 9T awser I, fawEr wEer
frarar 3 I31aT A I IFF T Ble-
ATETH F @IT qZ[ B AT FO IFATL
wEs WY FE-Fel a@n ¥ orf g, famar
gan QT faar

U9eel & FAT A [Aqar ge&dr F7
gxq 2 1% &3 fqarg v a5 §, 9%
fag g7 #19dT aXF § g 757 FI P § |
ATHFATH  q9F OSE AFIT FIT @
afeq grr #ifow 7g 2 fFsamra
SaTRT wiedArzsd #1 fsediegoa #ysira-
et & T g1 | dga & Frenaifess
AuAT fGEAT F @I & | TH TIE N gm
T S § ST ARATL AYHFATH
A gad I H FET R | USET F Ffaq
av a7 fexdieqma & dfaqw v sigr 9%
w1ead & fag #ta osTw & oFgi g7
F1E qEeawA giar §, a1 I9FT fFeyard
I 1A USZ 9T glal g | =@ -
I HETIWA &7 g7 @€ =07 Zreev =7 ar
UTRFAIH F1 G2 W IBE! 9T W
g% ofkery WAFT =T IWaEE A
T 3 f7 g9 e A7E F Frlow FI 7
g fr wiearserd & Ama § 33 a7z &7
arF T F

**(Interruptions)

MR. DEPUTY-SPEAKER : Shri
Ramavatar Shastri will speak now.

**(Interruptions)

*Not recorded.
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MR. DEPUTY-SPEAKER : As I have
-already said on different occasions any body

whose name is not here does not g0 on
record. 1t is left to the Minister to reply
-or not.

Shri Ramavatar Shastri will speak now.
**(In:erruptions)

-~

A REATT TRy (72T
SUTEET HEIXA, HAT WRIEA 7 GIA &
qeA@ W1 aFaeT qo (A7 8, 48 qaRgHT
&I ATTH & | GIH(T F[ g1 2 [ 39
Y @1 1 FHN T4 W@ g (FFEH FTI
@ & w9d ¥ gfg | Frordla ARddar
faara a1 @sraar & | g47 ST AT FFAT
2 f 7 a9 IFTHT A1 gag § 12 Ffa-
wiT & o7 sfaw gfg g &1 F9rar g |
AT & IT73T ¥ 11 gAad w1 fg
FT AT fHTT AT

wAAT WETET F T aFJeq 9 § AGAT
qEl g FitF 77 Freafasar F faada
2| gvHIT 7 Ay THFR FAar g F e
a9 wier g3m, of=a e, fagre ol
IEAT & afTar @iat f1 FG0 A foreEg
fast & | 99 fosaa & & 92T Awraan

:"I

R
fag & IR} ¥ 7@ @& 7 FAI &
FI907 g€ AZ &0 FFG F1 &Afd@ 7 ATH-
FETE AR AUA A F  qEAT FT AN
FY feqfg ¥ Y @ W@ F qg F@T
fr, faardt o, Ataqqy, 957, a0
gz, fager &t7 staara &1 ¥ 797 & 418
afear @iz 7gl fad & &I g §
geqrad 25 T 50 wfqwa aw grifv g
#7 guraar g | f5a gfkar @ & IR
w7 qeq 917 IXE ®I0 & , IN Praral
#1 faam 1 T 140 & 165 =WC AU
@A) 987 | THIA  ART & 1993
sfa feam & atwr Ffkar [ & g

PHALGUNA 19, 1905 (SAKA)
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RAAT AAG F ¥&s fawra afgsrd F
wEF Iq * fG9aF & zArg F oA™Y
O @R GTE FT geATE Y fyawy
AR FI-ATATL FT TS |

gragy fawr § A1 feEEi wr
TR gH1A & @rg 95 fa=dr | e
#1150 =9C § %7 250 wae wfq s
T IFT AIEIAR F @re @aEdr g7 |
JaA g fF @ & & F a1 @
forer & A #1 w57 &1 50 ¥ 60 wfawa
aF &fq g 1 FEF FE W@ F AgE
faarse gar mar ) gUR @R Fw

el &1 T wfas erqY T 997 7497 |

R fad § o afear @ &
AT A AF AT 40 Sfqua wqq F1 afaq
A FTHAATT & 1 T A F 150 wqU
JiT IR IATF AT W4T |

fagr & s fat & i @1g 7 F4T
FI O F GEIFTT TATGAT A7 X At
grz & faaww fgesram @k fF ox-
famt T Fgza~rE g SIeErsrd #y
fMaT #T @ ¥ | fagre & faesame &)
AT H 60 wiama sk fasir faao
FEqTeT AT AT ¥ 40 sfama afar aqn
T |IE I TIGT | FaE & fF faewr-
HIT 7 3@ 970 &9 @18 9aamgr  faas
FIXM IFFT AIGEI F Agz  fga) |

T JIg wIYEE g faas gy
grz gl fasr ) faqw & fagie & fag
foq @13 &1 grad fear a7 IF fFdr
I ST FT WA TeAT TAT | @F  FAT
FTT U |

FT g g9 a1d ¢ % fGedr J us
W af@r @) #1AgT araafas  faaor
FN AT T AT F A WAL 7E o) |
afe g Qv AT gg 9@ @9 g fF Aqw

P

1
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@1Z F1 AT 17 9T 1T AT IH
fear ar | Far ag am @@ g I w1
IR &I AT & MAAT 9T FAYR
F faamrlyw 3 o WY ST FIATE
AT gafug afawrd #1 fqeafag FH 7
fawifxa &1 | afs g ar AT a5 99 &
f& @iz ) faxr #3F™ & fag fagaa
afgFT{l 9&T ATHRIT HFHIT A AL
SIATLN FIF T & (GATE F1S FTHATS
agl & | afe g, @Y ;@1 7 Far Ag 4@
Wag g fd zo gz & aEalT ggeq
+f gfdw agrge & Wwa ©d 33
g = auq 918 ud ewa Afawiiat Fi1
FIAGT GIE AT & G A 97 | foar
fore oY F15 FTFA1ET A F IE |

gg 1@ 3w g fw® 1983 H
el & W H FUl FIF § @Rl &
g # gfg g§ &1 FT AWEI
gq wafa &1 FgH & fag @@=
& geat ¥ AT FwA FT fa=iz w@dr
g1

FAT AGRIT @1 &1 faFr & oo aF
vSfgal & 9910 $a7 TF oG] (AT
Figfgar) @ @A F1 fq9 @dr g
qife @1t &1 FAIT AT & UFA 0F
fasfr =1 fAafag F37 & 9z far

1 g@X fagre ¥ faesmE F
TET FT A AT goEd 4T & 7907
gl § aifs 9g @i &1 Fearu Sf=Eq
T & FT g§F |

FIHTT A 9 1982-83 AT 1983-
84 ¥ Tsal &1 @w AT W & fag
GI1E &1 I AATS &1 ¢ SFHT USFAIX
N FAT 7

a9 1982-83 1T 1983-84 W W
¥ @ig®d IeqIad FT U FAT & 7
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T Aty fag 0 @gg @9 Al
T AT S 7 F faw 1 F7ogger @
Al fear § f& 3o sw@ & fou 3@
TWIE AT w wAT &7 fowrag e
gl fage s ga¥ ¥ uw g foa fesd
fagre & @iz &1 w4 o1, & agi gedAr
Armarar o qd fqmg & A4
frsmd o’ | 39 Fag  agi & A%
fafaeex & arasta #) atr @@ a@rg
FT FrEr ofgal g s =@ig
71 AT ggl wrdT Fw fEfAEET
F1 fgarag & fF ookt ¥ FedT g@ &0
F1 QX1 fHaT T AR ATETE ST @]
AT 12T & Fg weIA fagre & o smad
FT I IF FeQ! g A 1 I9F I AqAA
A gar fF ag ) g8 a@ & a9
3F g1 TS | IAF wF AE F Fw a@ F
faq a8t so® WiHe @Ig &1 AT 1 @
SHF a1 & | § wre St F "92Hd g
S AFAW & fa0 &z 198z 7 F9
I917 fFY | 77 qrasdig F1 4, FfFA
SRiN §@ Ffear aqars | 39 TFT AA
a1 fafaees 7 g Ferar f& w7 4@
qF SATAT EAT FIA Al g1 gFaT g AT
foar faar sig | faaar a=E g @
g gz W A fad ) @1 @ adF g foaar
21 g, fFar

verdwA fagre & o SirosrAT Ar
fasd are 1 S9eqT §&  ATAT, IAL.
30-40 sfqua a1t fagre & fau faar
@t | waafaf@dr 91 oagr #9 F T 9 )
W7 AT gS 98 997 F FAL @G IS
w41 | $© gAfag] &7 aw § foaad
faeptara f mfaw & 1 @i @
Freifea g arg & fagawowr & fqo
fagre & drea fraamtdz g0 a9 & fag
TF ATE 60 EATL A &I AT |
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fygd arer &7 A&7 AT-AAT q32-
¥z STTET O WafH QANAT 9T UF AT
53 gAML T H TF AT F AAATE
fe gl 9 @1 e g, F@T USHSWA
9% AT g | AT Tg A d@q fF
gaifadr et & ? fage. & o gwa g,
AT AT &Y 1

By TIHTAATT
fasrraT 7T )

A #@ver fag : afar @ e
SATEr 9% e &7 @ A g g
7L, wreAr A 7 Ay & Dfafew qaq
7a1 &Y S @ g9 e BINT AT A |
wgl a% famedr 77 | A9 qqmar
vesiee (mﬂ'ﬁ') I

ot ghedw agrge : g AN ATTHT
agl § | a8 Wleargax fafaget &1 ww

g |

wa & fag : feedlsgma & w0
TGN FT FTH AU g | FHT I AT FHIeAqT
FEUT WA | g | AIEHAT ST A g@TS
fear f& <t &1 a=itg ©F ©F  werdET @Y,
¥ %1 qadq a9AT g 7

3t TTATAATT T ¢ a?}arr?ri"r%a *

sfcg a9 17 |

wE §7g fag : g wifww  a@
¢ fr Framifess & wftg & 3 so
AT gw a9 ) Mfaw N F W®W el
grEae gSifaat ¥ w9y My gHk fg

gud | fra gz av gw SAFT g GFY

&, ag Fear A} fau qafesw & ? @@
#wrdrfa & awFr F@r & gurd
i A & f&F AT S
T AT A A g SR

wiest © qgT ARF

T At & g1 gfaar # A0 F
1Y WL T94F @7 g av faaEe e
AT & 1 gurh wifow & R feama
* gval &1 AT A gAfET § gadee
HT-THATIS ¢, 9991 uoar fae | a<
F FE AgHFEW §, AT qoe W PR
T § | IS A9 g ¥ @ fawwd ag T
g | TR 97 S qHFaE g, AT OF AT
F 919 qSEl § Y 9 W -ANT AN
TEET FT ATHA | AT W T FW &
fagas & o Fraw ga § 1 &w
Fifow 5T @ § 5 598 §9 g fFar
SITY | 9T FH FIT FT AT A qref

- St 7 fear 8, [oasr anft & qarg A A

qgTG E

AT gX&F T T QA AT
I7gd & a7 ag ¥ ATIHY 9gFT AT QAT
g | 309 AR AAFII F oqr fF

fera) faaamde of AT feadr cadr-
fafady o 7

12.58 hrs.

[SHRI CHINTAMANI PANIGRAHI

in the Chair.]
}

Pradesh--demand 3.13 lakhs’
availability-4.12 lakhs tonnes,
Karnataka--requirement--1.25 lakhs tonnes,
availability—1.41 Jakhs tonnes, more than
their requirements ; same is with regard to
Kerala—total requirements —45,000 tonnes
and availability—91,000 tonnes ; Tamil Nadu
total requirements—2 98 lakhs tonnes and
availability—3.51 lakhs tonnes and similarly,
with regard to Maharashtra, total require-
ments assessed are 1.65 lakhs tonnes and
availability—2.52 lakhs tonnes, one lakh
tonnes more than what they require.

Andhra
tonnes ;

13,00 hrs.

with regard te
figures from

The same is the case
Rajasthan: These are the
October to January.
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Total require- Availa-
ment asscssed  bility. (in
(Tonnes) fonnes)
Rajasthan- 1.27 Lakhs 1.32 Lakhs,
Haryana. 1.80 ,, . 1.97 .
Punjab 5.90 Lakhs — "

Punjab consumes a lot of fertilisers. So,
the availability is more or less the same,
It was only 2,000 tonnes less than the total
requirements of Punjab But, there has been
no complaint from Punjab in this jespect.

Similarly, Sir, in U, P., I am sorry the
data has not been received from the State
Government. They have not even furnished
the figures, Himachal Pradesh has more
availability—almost it is double that of the
total requirements Agsam, unfortunately, is
consuming very smill quaatities of fertilisers,
It is only 4,000 tonnes for the whole
State. The availability was 8,000 tonnes for
Assam, For Bihar, Shri Shastri Ji is keen 10
know The figures are :

Requirements. 1.60 lakhs tonnes.

Availability. 183/ ,, .

So, the availability was much more than
even the increased assesment of the require-
ments. For this year, :he shoriage has
temporarily occurred for the reasons that
I have already given, I do not think that
I need to  read all this ; because the hon,
Member wanted to know about some States,
I have given the figures,

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : Sir, the statement
of the Minister contains several contradictory

points. At one time he says this. I quote :
“With the very sudden increase in
demand in the  Southern States

following good rainfall and the
price reductions, a temporary short-
age was reported in certain pockets
of Andhra Pradesh during August-
September, Immediate steps were
taken to move stocks lying in
Punjab and U. P, and 93,7 thousand
tonnes of urea were moved to
Andhra Pradesh out of the Food
Corporation stocks lying in northern
region.””
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Afterwards, again, he says and I quote :

“The position was analysed thereafter
and it was found that during the
months of August-September, 1983,
when the shortage had been
indicated, the actual availability =-
had been in fact more than 409,
in excess of the actual consumption.
The shortage might have therefore
arisen in certain  pockets mainly
on account of problems of distri-
bution within the State,”™

The Minister says that the problem has
arisen because of the problem of distribution

within the State. If that is so, why the direction

has been given to send fertilisers from the
other States o a particulr State 7 That
means the problem of distribution may not
be within the State It is a problem regard-
ing distribution throughout the country, in
para 4 he is also giving the same contradic-
tory points, I quote :

“*Some reports of shortage of fertilisers
were also received from West
Bengal, Bihar and Orissa  Prompt
steps were  taken 10 meet their
requirements by rushing additional
supplies  from the indigenous
manufactures other than the normal
supplies as also from the imported
material

He again says :

“The shortfalls had obvioutly been
temporary and in solated pockets
and were more due to the distri-
butional probleims  within  the
States than any inadequacy of overall
supply.”

That is why I have drawn your attention
to the fuct that the Statement contains con-
tradictory points, Actually the problem is
mainly because of hoarding and black-mark-
eting. I want to know what prompt action
the Government proposes to take to a old'¢
hoarding and blackmarketing in fertilizers,
One clear cut case of blackmarketing was
brought forward by an hon. Member of this
House Mr. Harikesh Bahadur. A full rake
load of urea coming from Sindri fertilizer
was sol ¢ in the blackmarket while that was
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for the public distribution system. The
District Magistrate, Kaopur was informed
of this and immediately he enquired into
the allegation and found that the allegation
was correct. He wrote a letter to the Chief
* of FCI Marketing in UP (o take action
against the officer concerned and suspend
him and institute further enquiries. This was
brought to the notice of the Minister of
Fertilizers, Mr. Sathe, the State Minister
Mr. Rath and the CMD of the FCI by Mr,
Harikesh Bahadur. His letters have been
acknowliedged. But no action has been taken
wagainst the officer concerned, This is the
way how the Government is cealing with this
case when clear cvidence of black marketing
was brought to notice. I raised my objection
on the Calling Attention because itis a
question concerned with Fertilizer Ministery.
Fartilizer Mmister is not present, FCI and
everything is controlled by Food Minister.
He is not present. How can a poor Agricul-
ture Minister answer all our question which
are related to other Minisiries? The Minister
was telling while replying to another mem-
ber that one dealer was having agency for
so many manufacturers and they do all the
mischief What is the solution which Govern-
ment thinks of that, to solve this problem ?
Will Government take steps for restructuring
public distribution system in view of their
past experience’

As regards production, what is the total
requirement? What is the total indigenous
production? What is produced by public
sector units? What 18 produced by private
scctor units? What is the installed capactity
of pubiice sector umits? Are they producing
according to installed cupacityv? If not, what
are the reasons? May | know whether pub-
lic sector units will be equipped and streng-
thened in such a way that they may be able
to produce as per the installed capacity envi-
saged”

In Kerala we are having two important
divisions of the FACT; one is Cochin
Division and the other is Udyogmandal
division. In the light of the problems faced
in the area of fertilisers, I want to know
from the Government, through you, whether
any action has been taken to expand the
two Divisions of FACT, Similarly, 1 want to
know whether the Government has taken
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any concrete step -to use the urban solid base
waste as ferliser. Will the hon. Minister be
pleased to tell us what was the investment
in the field of fertiliser production for the
last so many years, that is, during all these
plan periods? 1 want to know whether the
hon, Minister is satisfied with the present
investment, If he feels that the present inves-
tment is not sufficient, what action does he
propose to take in order to increase the
investment in the field of fertiliser
production.

RAO BIRENDRA SINGH : Sir, the
hon. Member has unfortunately erred in his
judgement on the efficient working of my
Ministry in distributing fertilisers from one
mentioned.

SHRI A. NEELALOHITHADASAN
NADAR : If you permit me, ] can quote so
many cases.

RAO BIRENDRA SINGH : I think the
hon. Member knows what a massive opera-
tion is involved in the distribution of 72 lakh
tonnes of fertilisers in a year, reaching’ all
this quantity to the farmers, looking after
the quality, looking after the need of every
district and every State, assessing the needs
properly and then rushing the supply where
shortages occur and keeping an eye also on
the agents, manufacturers and everybody
else. All these things are being done here in
the Ministry dav and night manually. It is
not a computerised system or anything. In
this large country, to carry out an operation
like this and successfully, is not an easy
thing and this bhas to be appreciated. If the
hon. Member does not know what it is,
then I do not know how to throw inore
light on this and how to educate them on
what we are doing. This is not all. We only
want to promote consumption of fertilisers
In certain districts where consumption is
low. All these things have been done in a
manner which have attracted praises not
only from within the country but even from
outside and the result is increase in produc-
tion, Inspite of droughts and bad weather
in the past few years, we have been breaking
record after record, years after year, He
wanis to Snow about the production in the
public sector and in the private sector. Then
there is also the cooperative sector which he
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has forgotten. It is not possible for me to
give the break-up of production in all these
three sectors. But I have stated the total
production that is expected. It is about 38
lakh tonnes during 1983-85 and some of our
large plants in the cooperative sector parti-
cularly, have been working and producing
more than their installed capacity, even up
to 1109 So. it is mot everywhere that capa-
city has not been fully utilised. 1 have al-
ready said more than what the hon. Member
could say on this subject, I myself said that
investment in the industry is not bringing the
desired returns. | do not know what more
he wants me to say. If he wants to know
the details, he should address the Ministly
of Industry, Ministry of Chemicals and
Fertilisers to know how much more invest-
ment they are planning in the Fartiliser in-
dustry next year or in the Seventh Plan
period which is being formulated.

I do not think, there is anything else
that needs to be answered. .. ... (Interruptions)
We are doing a lot, [ do not know what
more you want us to do ......(Iaterruptions).
You did not know, how the agents are
appointed; I have given the information. We
have taken note of the fact that one agent

is working for more than two or three
manufacturers.
If the hon. Member wants to know

anything else, I would let him know.
13,16 hrs

The Lok Sabha then abjourned fo, Lunch
till Fifteer minut-s past Fourteen of the
Clock.

The Lok Sabha re-a.sembled after Lunch
at twenty-four minutes past Fourteen of
the Clock.

(MR, DEPUTY SPEAKER in the Chair)

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : Bvery day we are losing
5-10 minutes like this.

MR. DEPUTY SPEAKER : Who is
responsible for this? You should ask this
question of yourself. Every one of you
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should direct that question to youtself——
every hon. Member including myself. There
should be self-introspection. It is now
2.25. We should have met at 215, P. M.
ten minutes back But every hon. Member
should do some self-introspection, and ask
himself as to whether he is doing his duty
to the people of this country and whether
the assurance given to them when he was
erlected is being carried out It is up to you.

SHRI BAPUSAHEB PARULEKAR

(Ratnagiri) : Let us not waste time any
more.

]
MR. DEPUTY-SPEAKAR : Shri
Mallikarjun, on behalfl of Shri Buta Singh.

14 16 brs.
BUSINESS OF THE HOUSE

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS. IN THE
MINISTRY OF WO RKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHR1 MALLI-
KARJUN) : on behalf of my college, Shri
Buta Singh with your permission, Sir, I rise
to announce that Government Business in
the House during the week commencing
12th March, 1984, will consist of :

1. Consideration of any item of Govern-
ment Business carried over from
today's Order Paper.

2. Submission to the vote of the House
of the Demands for Grants on
Account (General) for 1984-85.

3. Discussion on the Resolution regar-
ding recommendations of the Railway
convention committee.

4 Discusion and voting on :

(a) Demands for Grants (Railways) for
1984-85.

(b) Supplementary Demands for Grants
(Railways) for 1983-84,

(c) Demands for Excess  Grants

(Railways) for 1981-82.
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5. Discussion and voting on :

(a) Supplementary Demands for Grants
# (General) for 1983-84,

(b) Demands for Excess Grants

(General) for 1981-82.

6, General Discussion on the Pondi-
cherry Budget for 1984-85.

7. Discussion and voting on :

(a) Demands for Grants on Accounts
(Pondicherry) for ©81-85,

(b) Supplementary  Demands for
Grants (Pondicherry) for 1983-84,

8 Consideration and passing of the
Asiatic Society Bill, 1984 as passed
by Rajya Sabha.

s g sy (fgETY) @ Sareas
HEtE, {13 gray Aeqg ¥ A9 faE
faaat &1 SArET AT

FYS-EfFAT F 15 7qC TET AT
aifgm @ AT AT F10, qZ AW Al
ATTT A FIT FCAT | GAF FIE F KIS
quATT F 2F ¥ ®IAr faar 77y avwre
qfra 1 F ®AT FT AT FT AR
qu A5 2 AN | A9 TAAT qmAd
¥ Eary g, wafF v w4 7 fgvam
Wt fzar fzar a1 fr s faemr soar
YT FYST GAATT FT AT QI KT ATAATL

FFama &1 ®FA MA AT T HIATL-
aftz § faega Farg a1 TE § | AT
fearat &1 sira7 AT &1 727 & | fEami
FT ITRT GHAT FT AATIAT f7ar 1€ )
g g4 @ Ut Ff g FEE
forem g2 fFara 1 7w fFar [rg

SHRI BAPUSAHEB PARULEKAR

(Ratnagiri) : The following two subjects may
be included in the business of the next

week .
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1. The persons were killed and at least
fourteenpersons injured in the worst ever
fire in Kerala that broke out in the fuel
tanks of the Cochin refineri, at Ambalamugal
about 14 km. From Cochin, following a loud
explosion. The noise of the explosion is
reported to have been heard up to a dis-
tance of 40 kms, and in the impact of the
explosion several roof tops of the buildings
in the neighbourhood were blown off and
many buildings of the refinery are reported
to have been badly shaken. The total loss is
estimated at Rs. 4 crores,

2. Court of inquiry into the Air India
Boeing 707 crash at Bombay has submitted
its report to the Government. The findings
are reported to have been hair raising. As
reported, the court of inquiry has said that
the crew of the ill-faled plane was grossly
negligent in the performance of its duties,
that Air India was guilty of deliberately
having falsified training records and with.
held information from the Director General
of Civil Aviation at the time of renewal of
pilots’ licences, and that the situation in
the plane’s cockpit minutes before landing
was one of total confusion., This matter
requires to be dabated in the parliament.

SHRI ABDUL RASHID KABULI
(Srinagar) : Kindly include the following
item in the List of Business scheduled for
next week.

A through probe and invetigation is
warranted as instance of more attempts on
distortion of historical facts in prescribed
textbooks are coming to light.

Derogatory, misguided, contemptuous re-
ferences about different religions and founders
and preachers of faiths are common in our
history books, injuring religious sentiments
of Hindus, Muslims, Cristians and other
religions alike. This gives way to suspici-
ous illwill and hatred in the minds of
people of different faiths against each other.

A necessary machinery needs to be.
created which shall scrutinise and remove
the faulty portions of prescribed text books
which in particular are poisoning the minds
of the younger generation studying in the
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schools, colleges and universities, Jammu
and Kashmir has banned the circulation
of history of civilisation, The other States
and the Centre should follow suit in this
and other cases. The Centre and State
Governments should devise laws for severe
punishment of those responsible for writing,
printing and publishing of such books.. **

MR. DEPUTY-SPEAKER : Whatever
he has said now will not go on record,
Only the approved version will go on
record.

St FFAT AT (FTATH) : WAAD
IqTERE FI, 12 AT & TCEA g9 a1
gearg &1 Fa-gEr § w7 farafafas
tgagt #1 W gfmfas #75 &1 791 F2
d4q71 fa=91T & fau aug fAF<=a 0 Fa1
T

1. fasrae ar a1 ol 0 faF
g1y &I T FIE AT FqA B
afFT s qgT Q99T F I &
STT gV AT F AW & &719 AT qTA]
Hi5 7 fasraz g\ aras=r =17 faga
F1 |@ge fqvmy g IFE FTET )9
fedi @Az qar swig ° qiq fawm &
afaF1fegT g1 19 79 ®qU FT 547
g FUAT FI9 q AMfgT 2 {7 7 e
g7 20 F (af9s 997 F F1%0 AT 97
& | AT &1 A F qmar @ g 5o
FqTT H q@UT T TR0 F1 70T fAar
AT AT | T 91 F T &T K0T AIET
a3r ¢, zafau fmaraz i aF«1 09 1
fa=ft &1 et 1T AT Fg WL g | qrHI0
T} ® ud drETgEr sAEr & e g,
WEf A AT F#E 7T qAA ATAT @ AT A
foraa &1 gaq e 2 1

g wgue g & g@ omma 40
AWTET F gHAT g0 FLFL I 2H

Hqq § F21T FTAATEN 39 g AT

**Not recorded.
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affs st Saar &1 dzd A4l IAF

TAELD & A19 1A T fasare @ a=gmr
L ]
ST AT

2. g H wagfaa  wifadi, <9
Frfaat agr s FAST W T AN 97
st faw smigfes scai=rTT #1 9EAIT
Z1dT 7@ & | FEr 3949 gufg AT =7l
FT AT AW TAT 2 AT FET A4 (A9
geATg &1 AT g FBI I A fIa=w
FATAT ATAT & AT F2l Ia% foami ®
T FATFIT (FAT ATAT 2 | F@l 34470
AT &1 FIZT ATET g 1 ATATET &
37 a9l F qrg T TA AR AT SIH-AIA
F1 77 AFY ZT 9T IETE sYT =A H
SRTT &) WIFAT TI AT TEE

SHRI SUDHIR GIRI (Contai) : Sir, I

would like to include in next week's business
the following for discussion:

1. A situation has arisen that the
advancing gas front in Bombay High may
force the ONGC 1o shut down and even
abandon two or three oil wells, If these
oil wells are not shut down immediately,
the gas encrolachment may invade the neigh-
bouring wels,

2. The Government has been okaying
the collaborations of the foreign cencern
with the Indian concerns, on a number of
occasions. This step would definitely affect
the Indian economy inasmuch as our motto
of socialistic growth of the economy would
be hampared.

These should be discussed 1n the House
n=xt week.

st g7ar TEd (i) 0 IArEAeT
wZ1zg, § wraqE  q9400 F10 qeHr S
gIRT TEQA HANTET FATZ £ F0T A
# faeq-fae ge&@rat &1 gAY FTEHAT
HEAT 2 |

1. 39 F7eF 93417 a7 %1 fawrm,
qzF17 #1 "ifeq Hifa vy @ FfFq eqr-
17 wfzarat F & wafaa faww
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AZ1 &1 q1 TET 2 | geAA qGIIATT FATAT

¥ za 74 % fawm fawg @7 97
Srarfos fasra 1 qrFvAFarAt F §39
¥ T gaq &1 (A9 FAT [0{gY AIF
wigr 3 w1 voaqrg faatfa &
T |

2. grEr WAl & fawm & fqg
HTS. AT =7, 47, UF U4, HU7. T OT.
fafsrs 7vdi3 FEFAT F OATAT T
FIITT 797 FAEMT TIHIT VI 57 fFAT
W 7E1 @ qie AT QU ATTAd AT
gafgg a0 Ft 917 721 21 91 @I { |
q FW K Y A4 &1 [AAIT FTAT
Fifza |

st fasa gz @iEw (1A o
3rrener garAd, & fAeafafaa faer w1
AETIHT ACIIZ AT HEAGAT FoomEd
FIHA AT AFTIL FE@TE

|. fagiz <57 & Arar 3«7 qH1a
FF (AT & AT QU ATF FAFIIT A
T Ard FAFL FIH FIT Z | F59 H1A
i1 TEAT g% AIqid F OANIT, I9F g
serifza wTeT & faq FrAre 97, aifgs
ad ZfgFa sifg glagrar § 7 faqq 5
FITN IAT AHA qFAL  FT AHET
it il

AfEa WA §eSAA Bfe ¥ ATR1T
SiATZEr gTeT qated wrAt ¥ 39 5 "iHAl
£ gz, 7z 7O # fSAr39 %+,
F% 7 wratan gfaz ud gaaT afam
HeeT 47 TAOAT AT TAAT FEAA IH-
AHE FTCNIWA FI AIGT AAAT AT
£ zuAya feafa &1 gares & fao s

TF © |

PROF. SAIFUDDIN SOZ (Baramulla) :

* I request the Minister of Parliamentary
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Affairs to include in the next week's
business the proposal regarding provision of
show room facility at all railway stations in
the country for display and sale of various
variecties of Kashmir apples, so that market
for the same fruit is widened within the
country.

ot at. €. fag (Rago) : IqrsAe
wglad, feats 12. 3. 84 @ wwEw N
AT g8 F A0 237 FT AFTA FIG
g4l # § faafafes faeat #1 afeafaa
FYAT ATRAT §

SWT g3m ® wgifaaeat & et
T T —

IR 93W F warfaeraat & foas
TA 16 w77 & Afafrmg #1019 ggam
77 g, faay agf 3== foar &1 ssa
T4 97 93 AT ¥ | B F FbwrAraw
o § 1 fafws odad smma §
TUATC THT 97 AT AT A, F1E 9
g F2 FFAT | vF AfFfemTar 1 Fr1-
T7OT AAT ZAT 2 1 foeq®T &1 Q9 2
ff 930 % 9999 q¥T AH F G o
ARATTT GAT AT, FIATA GHIT SHAFT
TEATR FT TEN & | ARG gER ag
2 fF gavitr |IHIT AT a5 F9 g
FAU G B AT FET g fAada
WA T3 gEE | AR FT reASl &,
wiafafaat & ara s Irfze §7 Ia:)
arfsra 9l F1 A9 T /T #7 feafq
&1 ga1a fRar s =rfgo

qquq IAT UL § AgTf@Iral &
faert &1 sifafegqerda ggam™m o<
a7 # fa=re grar anfge = 99 awred
FI F I fAFer S =A0fET )

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) t The Government
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of India proposes to set up a university for
fisheries during the Seventh Plan period. The
location of the university has not yet been
determined, Vizhinjam in Kerala is an idcal
place for the establishment of the university
for fisheries. The construction of a fishing
harbour is already going on in Vizhinjam,
There had been an Institute of Nautical
Studjes functioning at Vizhinjam. Vizhinjam
is having a very good sea-shore. There is
aa agricultural college and Vellayani lake in
the nearby place of Vizhinjam. Apart from

that, Kerala has the highest population of

fishermen in the country. A number of
Central Institutes, such as Central Marina
Fisheries Research Institute, Central Insti-
tute of Fisheries, Nautical and Engineering
Training lInstitute, Central Institute of Fishe-
ries Technology, Intergrated Fisheries Pro-
ject and Exploratory, Fisheries Project are
located in Kerala, There is tremendous
potential for development of off-shore fish-
ing as well as brackish water fish culture in
Kerala. The State Government have also
pioneered several new ventures such as the
Shrimp Hatchery at Azhikode and the Seed
Farm at Malampuzha, The State Govern-
ment have also sct up five fishermen training
centres. Under these circumstances, it is
only suitable to establish the proposed
university for fisheries at Vizhinjam, Kerala.
So, I urge upon the Government of India
to proceed with this sugestion.

SHRI MALLIKARJUN : I am thankful
to the hon. Members fgr reference to
various matters to be included in the
Government business for next week. But
it is not posible. As has beesn decided by
the BAC, only Government business will be
taken up next week. If any member so
desires, he can raise it in the BAC through
the representative of his Party so that is can
be considered by the BAC,

14 .41 hrs

GENERAL BUDGET, 1984-85 —
GENERAL DISCUSSION

MR. DEPUTY-SPEAKER : We will
now take up general discussion on the gene-
ral budget, for which 15 hours haive been
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allotted. Shri Sunil Maitra will initiate the
discussion. His party has ten minutes
pess than one hour.

SHRI SUNIL MAITRA  (Calcutta
North East) : Mr, Deputy-Speaker, Sir, the
speech of the Finance Minister, containing
the budget prcposals, was a smooth piece of
talk with, of course, fascile conclusions, As
a matter of fact, it seems to be an equally
smooth walk over the carpeted floor, and
the carpet almost looked like a Persion
carpet. But when one removes the carpet
and sces beneath 't, then one finds that dirt
and filth have been sweeped beneath the
carpet, What are the dirt and filth, let me
try to unravel one by one,

For example, take agriculture. The
Finance Minister says on agriculture :

“The agricultural production as a whole
is likely to increase by 9 per cent
over the previous year., Hon.
Members well agree that this is
convincing testimony of the sound-
ness of our agricultural strategy.”

At the outset, let me inform the hon.
Minister that I do not agree with him, He
is making this statement and this claim
because this year the food production rea-
ched the all time high of 142 million tonnes.
But if we examine the food production over
a period of say, 10, 15 or 20 years, then
only the full picture will emerge before the
country. Now if we make a graph of the
agricultural production in this country, it
suddenly risee and then equatly suddenly
drops down. So, when the hon. Minister
makes a claim that the policy of the
Government successfully proves the sound-
ness of the agricultural strategy, let us try
to examine the actual food production
since they come to power in 1980.
The average food production  between
1980 and 1984 was 133.29 million tonnes.
If you take the average of the decade,
between 1974-75 and 1983-84, it is still
less, it is 123.32 milliom tonnes, THE
WORLD DEVELOPMENT REPORT, 1983,
published by the World Bank has tried to
examine the agricultural growth in India
and it bas this to say :
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““In the decade between 1960-70 agricul-
tural groth in our country has
registered an increase of 1.9 per
cent.”

Between 1970-81 i.e. in the next decade,
the growth of Indian agriculture was again
1.9 per cent. |hat means between 1960 and
1981, the growth in agricultural production
was stagnant at 1.9 percent. Because you
have produced 142 million tonaes of food-
grains this year, from this fact you cannot
conclude that your strategy - if at all you
had any strategy - has proved that it was
successful or that it is convincing enogh,
If in the course of the last twenty years
your agricultural growth standing at 1.9 per
cent, what is the significance of your
strategy ? And sce what was your strategy
then and wha. 1s now ? You are boasting
about the soundness of your strategy.

Then again if you see the daily per
capita availability of cereals and pulses,
between 1961-70 it was 447 56 grams;
between 197]1-80 it was reduced to 442.22
grams and in your period i.e. between 1980
and '984 it has still gone down to 437.02
grams. Therefore, with this decreasing
curve, I don’t know how the Finance Minis-
ter considers himself to be able enough to
make the claim that really their agricultural
strategy has succeeded. Actually it was no
strategy. Everywhere it was a strategyof
improvisation. You tried to 1mprovise as
and when a situation developed: and some-
how or other you tried to tackle the situa-
tion that emerged year by year. Therefore,
there was no strategy. And if there was
any, it met with complete failure.

Actually why our agriculture production
and our food production 1s at a stagnant
pace ? You see the basic thing for the
agricultural growth as we have been main-
tain'ng in the House for the last so many
vears, is laud reforms. Unless and until
you go in for these land reforms. it will not
be possible for you to increase the produc-
tion,

Secondly your entire agricultural produc-
tion is operating within the framework of

the market economy, What is the
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incentive ? If you really believe in market
economy, then go the whole hog for the
market economy. There should be some
incentive for the produceys to produce, For
example the present support price of the
wheat between 1980-81 and 1984-85 registered
29 9 per cent increase i.e. from Rs. 117 per
quintal to Rs. 152 per quintal, But how
has the cost of inputs gone up ? The ferti-
liser price between 1980-84 has gone up by
48 per cent; the diesel price in the same
period has gone up by more than 200 per
cent and the seed price have also increased.
So, whereas the cost of inputs has gone up
tremendously your offer for increase in the
support price in the surplus agriculiural
commodities that are marketed is only 299
percent.  This being so, there is no incen-
tive for the agriculturists to produce. So, if
you really want to operate within the frame-
work of the market economy, you must
give some incentive to the producers. And
only then it will be possibie for you to go
in for the increase in the agricultural pro-
duction.

Then coming to the question of
industry, the Finance Minister has claimed
on page 2 of his speech that for the four-
year period after 1979-80, the industrial
growth will average slightly more than five
per cent. Even 5 per cent is a niggardly
increase according to his own admission,
compared to the targeted annual production
of 8 per cent in the Sixth Five-Year Plan.
If you today claim that the average was
5 per cent in the four-year period, this is
no achievement at all. [ am going to
examine whether even this claim is correct.
This claim is also not correct. How do
you calculate that it is slightly more than
5 per cent?

Sir, 1T have got this ECONOMIC
SURVEY of the previous years 1981-82 and
1982-83. There you will find that industrial
production has been calculated on the basis
of calender year and suddenly this year
even without notifying any one the method
of calculation was changed. Even the
ECONOMIC SURVEY does not say that
the method of calculation was changed
from calender year to fiscal year, When
I was going through the ECONOMIC
SURYVEY, it was irritating,
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I made some calculations. If we take
the growth of the last four years as per the
ealender year, it comes to 4 6 per cent and
if you take the growth on the basis of the
fiscal year, it comes to 5.2 per cent There
fore, how should we describe it? Is it only
because to enable the Finance Minister (o
make the claim on the floor of the House
that the rate of industrial production was
more than 5 per cent, the basis was changed
from calender year to fiscal year? Even
then, this so-called achievement must be
viewed against the target set in the Sixth
Plan, a target of 8 per cent. Eevn there,
they have failed, but the changeover from
calender year to fiscal year, I am sorry to
say, is another example of manipulative
politics and manipulation of the statistical
data in order to arrive at the conclusion
which the Finance Minister came to and
wanted the country to believe.

MR. DEPUTY-SPEAKER : Did you
calculate for fiscal year and calender year?

SHRI SUNIL MAITRA : Yes, [ have
calculated. Let them say, my calculation
iS wrong.

Take, for example, the press release of
the P.I1 B. released by the hon. Minister of
Industry, Mr. Tiwari. It was released on
January 19, 1984, Here, Mr. Tiwari claims
that during October 19%3. the 1ndex of
industrial production has shown a growth
of 7 per cent as compared to the corres-
ponding month of the previous year, ic,
October 1982 and October 1983—if vou
compare these two figures, the growth is
7 per cent.

1 can give you another figure, I
take the figure of Jecember 1982
and 1 take the figure of December

1983. The rate of growth of industrial
production comes down to 39 per cent.
Therefore, why are you playing with figures?
Why is this jugglery with figures? You take
out some date in the previous yvear, some
month in the previous year and then you
take the corresponding month and then
you go on calculating Whichever figure
suits you, you take up that figure and dole
it out to the Parliament and through the
parliament and through the press to the

pcople: of this country and say, ‘Look here,
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how wonderfully we have performed.” As
a matter of fact, your performance was very
shody.

_SHRI RAM PYARE PANIKA (Roberts-
gan)) : Mr  Deputy-Speaker, Sir, our
Finance Minister

......

(Interruptions)

MR, DEPUTY-SPEAKER : The Finance
Minister will reply, Mr. Panika
-
(Interruptions)

SHRI SUNIL MAITRA : This is our
industrial production

(Interruptions |

SHRI RAM PYARE PANIKA : He is
now manipulating to show...(/nterruptions).
The Finance Minicter has brought the
correct picture in the House.

SHR1 SUNIL MAITRA :! am not
yielding,

MR DEPUTY-SPEAKER : He is not
yielding

(Interruprions)

SHRI SUNIL MAITRA : Thev Finance
Minister is capable enough to defend him-
self  He does not need your help.

MR. DEPUTY-SPEAKER The wil!
always provoke you, you should not ::
provoked,

(Interruptions)

MR. DEPUTY-SPEAKER : Don’t gei
provoked

SHRI SUNIL MAITRA : Sir, my
time is running out and so many points
are there.

Again, let us go back to the World
Development Report 1983, published by
the World Bank.
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If you take the span of 20 yearsfrom
1960, between, 1960 and 1970 th: rate of
industrial growth in our country was 5 49/,
between 1970-81 i.e. in the next decade the
World Bank says it had gone down from
5.4% in the Previous decade to 4.49, in
the decade 1970-81. This 1s another
achievement of this Government of which,
I think, they feel very Proud.

What is the condition actually of a very
vital Portion of our industrial Production
with which the ordinary pcople of this
country are vitally concerned, ie, the
production of consumer goods industries ?
Here the Rescrve Bank of India bulletin of
October, 1983 In March 1983 the con-
sumer goods industries production was
170.3 ; April 169 6, May 156 4, June 151.5
and in July 146.5. This is the interest figure
available so [or as the Reserve Bank of
India Bulletin is concerned. So for as the
consumption goods production this year
is concerned, the production is going down
and it is bound to have effect on prices.
therefore. the claim that the industrial
production has gone up or is going up,
is not correct, What is the reason ? One
of the reasons is demand recession, People
do not have the Purchasing Power to
Purchase goods and commodities. There is
demand recessien in the market, and there-
fore, the Production is also going down.

If you take study of the Reserve Bank
of India into cousideration as publiched by
the Economic Times dated 11th September,
1933 the Reserve Bank of India says that
of 28350 factories/industries closed in June
1972, 239/ factories were closed down
because of the demand recession, We call
it market recession Therefore, one of the
reasons for the slower growth in our

industrial production is market recession,

Another thing which has been discussed
in this House and over which I am not
going ro dilate is the import liberalisation.
Multi-nationals are dumping there goods in
the market. Production of our industries
is being curtailed and our industries are
being forced to close down,

The second thing is the concession given
to MRTP and multi-national concerns. The
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result is that they are driving out the small
and medium size industries,

If you take into account the increase
in total assets of 100 gaints in the private
corporate sector, then only you will realise
the seriousness of the situation. The Busi-
ness Standard brought out this data that
total assets of top 100 industrial graints in
1980-81 was Rs. 9150, 99,00,000 In 1981-82
it has gone up to Rs, 11345,45,00,000.

15.00 hrs.

That means, in a matter of one year
the total assets of the 100 top industrial,
joint-ventures went up by more than Rs. 2000
crores. This only focusses light on one
aspect of the matter that because of the
concessions giving to these MRTP com-
panies and these multi-nationals, they are
squeezing small business and small industry
and the medium industry out of the market.
Then, Sir, another disturbing feature has
emerged in the industrial scene of our
couniry, Deliberate attemps are being
made today to inject foreign equity capital
in purely Indian industries Take for exa-
mple, the gquestion of Escorts and DCM.
Very recently, the Government of India
last year formulated the policy of investment
from non-resident Indians, Now, the Caparo
group of companies ALIAS Mr. Swraj Paul
invested in DCM and Escorts. How do
you characterise the capital that is emanat-
ing from Caparo group of companies of
Mr. Swraj Paul ? Is it Indian capital ? The
fellow who lived in this country goes
abroad and denounces the  Indian citizen-
ship for a morsel of sterling or pound, Can
you call him Indian? May-be you call
them non-residant Indians. But they are
not Indians But you are inviting their
money to invest and to inject this money
into  the equity capital of  purely
Indian companies. When Escorts resisted
it, the Government of India, through the
Life Insurance Corporation of India bas
intervened. You thought it fit 10 intervene,
You see, 529 of the total companies were
becoming sick. It is not my report, Out
of the total companies that have fallen sick
in this, country, the Reserve Bank of India
says, 52% of these compani:s have gone
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sick because of management inclu Jing mis-
management, including diversion of funds,
in fighting, lack of marketing strategy and
so on and so forth,

When these companies are falling sick,
the Government did not think it necessary
to intervene, I am giving you one example
There is a factory in Calcutta called Stecl
and Allied Products in which the over-
whelming majority of the equity is held by
the financial institutions of the Government
of India. I wrote as many as three letter to
the distinguished predecessor of the present
Finance Minister to do something about this
Steel and Allied Products of Calcutta. About
Rs. 12 crores have been loaned 1o this
company. With industry after industry
falling sick and a thousands of workers
going out of employment, the Government
did not think it necessary (o intervene,
But in the case of Escorts where Caparo
group of companies’ money was involved,
the Government thought it necessary,
thought it prudent to intervene. Can you
reconcile the two stands of the Goverrn-

ment ?

At the same time, when we, specially
from the Left, say something about the
workers’ strike, about their agitation and
other things, immecdiately pat comes the reply
from the other side that because of you,
they are sick. Mr. Daga 1is perhaps nod-
ding his head agreeing to my point.

MR. DEPUTY SPEAKER :1 think,
most probably, he also belongs to the Left
but sitting on the Right.

SHRI SUNIL MAITRA : May I tell
you for your information that the Reserve
Bank of India study says that only 29/ of
all the industries that have been closed
down are accounted for due to labour
trouble and 98’/ of the facrories or indus-
tries that have been closed down was
because of mismanagement or other reasons?

Then. what is the remedy ?

In order to boost the industrial growth
in this count.y, the SINE QUA NON is the
expansion of the internal market, The
expansion of the internal market is not
possible unless and until you injegt pur-
chasing capacity in the hands of 70 per cent
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of the people of this country who belong to
the rural areas, those who are peasants, and
you cannot increase the purchasing capacity
of\the peasants, unless and until you go in
for drastic land reforins which is in the
20-point programme. It was there during
the Emergency; it is there pow also. But
it has been relegated to the last position,
The State Governments, excepting a very
few, are really not interested in land reforms.
They say that they are equally interested in
land reforms and it is in their 20-point pro-
gramme also.

Now, if really they are serious. would
they care 10 reply 1o one poiot 7 The West
Bengal Assembly passed the two land
reforms Bills in the vear 1981. One was
the land Acquistion (West Bengal) A mend-
ment Bill, 1951. 1 am reading from the
reply given to an Unstarred Question
No. 422 in .he Rajva Sabha on Ist March,
1984. The Bill was received by the Centre
on 21st May, 1981 and they say that the
Bill 1s under the consideration of the Union
Government. For more than 3 years, the
Bill is under the consideration of the
Central Government, They could not per-
suade the President of India to give his
assent to the Bill. The other Biil, the
West Bengal land Reforms Amendment
Bill. 1981, was received by the Centre on
1st July, 1981 and, on 25th January, 1984,
suddenly the Government of India, ‘the
Central Government, woke up and made
some queries to the Government of West
Bengal. So far as land reforms are
concerned, in order to increase the purcha-
sing capacity of 70 per cent of the pros-
pective purchasers in our own home market,
rnothing is done. And they say that they
are serious about land reforms. There
fore, today, the industries are in recession,

Then. coming to the question of in-
flation, of coruse, I must admit that the
Finance Minister in his speech has shown
some anxiety over inflation. But what
is actually the position now ? He has
taken the credit that, during the Janata
rime, there was 21 per cent and it was
brought down to 16 per cert; then, it was
brought down"to 6 per cent; further, it was
brought down to 2 percent and now it has
again risen to 10 percent. Wili you
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please tell the country that when you
brought down inflation from 21 per cent
to 16 per cent, actually it was 37 per cent
rise; when you again brought it down to
6 per cent, it was 43 per cent rise; when
it was brought down to 2 per cent, it was
45 per ccht rise over 1978-79 and, when
again it has gone upto more than 10 per
cent, it is 55 per cent rise over [978-79.
You say that you have brought down
the rate of inflation from .1 per cent to
16 per cent as if it means that actually the
prices have come down. This is an impres-
sion which is sought to be created on the
people of this country. But actually it was
1o per cent above 21 per cent cent; it
was 6 per cent above 15 per cent;
it was 2 per cent above lu per cent and
now 10 per cent above 2 per. Therefore,
not oniy vou have failed to curb inflation
but the fire of inflation is rising notwith-
standing your claim that you have taken
remedial measures.

The remedial measures taken were that
the cash reserve ratio was increased from
7 per'eent to 9 per cent in three stages,
that is, you cut the Plan at the end of the
fiscal vear by 3 per cent; you cut down the
non-Plan  expenditure by 5 per cent and
you stopped the recruitment of the people.
And still today you have not paid five
instalments of D._A. that are Payable to
the Central Government employees.

Notwithstanding all these measures,
today the rate ol inflation is more than
109, and it Seems that nothing is going to
stop the infiction. What is the reason ?
Apart from your taxation policy, excise
duty, customs duty, apart from your policy,
of allowing the monopolists to reap
enormous profits by jacking up the prices,
apart from your policy of deficit financing,
very recently specially after you came back
to power, you have injected another policy,
the policy of increasing administered prices.
What is the extent of this increase in
administered prices?

On petroleum and petroleum products,
you levied as much as Rs. 5,500 crores bet-
ween 1980 and 1983 on the people in
addition to what the people were paying
earlier to that,
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Railway fares have increased. There is
an increase in freight rates by,

Rs. 130.91 crores in 1980-8 |
Rs. 286.22 crores in 1981-82
Rs. 88.85 crores in 1982-§3 and

Rs, 310 crores in 1983-84,

bringing the increase to a total of Rs. 815.98
crores.

Even after 1983-84, you think that
prices have not gone up. Even after this
much increase in ptices, if you give lecture
here and if you insist in your speech that
it will be possible for the Government to
control the prices, there is no fool and no
stupid person in this country who is going to
believe that really the prices can be con-
trolled if the Government goes on behaving
in this way.

There is also rise in the prices of coal,
In 1980, one metric tonne of coal at pit
head was costing Rs. 101,18. I am taking
1980 because, after you have come to power
again, what have you done to economy ?
Coal prices have gone from Rs, 101.18 in
1980 to

Rs. 128.02 on 14-2-81
Rs. 14590 on 27-5-82

Rs. 183.00 on 9-1-84 that is 25% in-
crease in one jump.

You increased the support price of
paddy by Rs. 10/-. At the same time, you
increased the support price of rice by
Rs. 20/- per quintal. If 1.5 quintals of
paddy is equal to one quintal of rice, then
the increase should have been Rs,_ 15/-
Instead, now it has been Rs. 20/-. Every
time, the issue price is raised. it is raised
on this basis.

Therefore, there is no wonder that the
prices are rising and this Government is
unable to arrest this trend of rising prices,

I will come to the most vocal part and
really the Finance Minister becomes very
vocal regarding the balance of payment
position.
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The Finance Minister says :

““In my Budget speech last year, I have

’ informed the House of the improve
ment that had taken place in our
balance of payments in 1982-83.
1 am happy to say that this improve-
ment has gained strength in 1983-84 .
The trade gap had declined from
Rs. 3,800 crores in 1981-82 to about
Rs. 5,500 crores in 1982-83 and is
expected to decline further in the
current year., Our foreign ecxchange
reserve inclusive cf IMF drawings
have increased by Rs, 662 crores
in the current financial year up to
10th February."

Impression is sought to be created that
the balance of payment position is very happy
and because it is very happy subsequently
the Finance Minister came to certain con-
clusions and on the basis of that conclusion,
the Finance Minister has already acted, To
that I will come later. Apparently the
picture seems to be very rosy, But in
reality is it so? What was the deficit in
your balance of trade in the last four years?
In 1980-31 it was Rs. 5,813 crores; in
1981-82 it was Rs, 5,868 crores; in ]982-83
it was Rs. 5,467 crores; and in 1983-84 it is
to be a little more than Rs, 5,000 but less
than what it was in 1982-83; that is the
claim of the Finance Ministey,

The crude that we exported in 1282-83
was 4.3 million tonnes and in 1983-84 we
exported 6.4 million tonnes. Import of crude
in 1982-83 was 169 million tonnes and in
1983-84 it was 16.3 million tonnes. Butim-
port of petroleum products has gone up : in
1982-83 it was 5.02 millon tonnes and in
1983-84 it was 5.2 million tonnes.

It is because of increase in the produc-
tion of crude and because of increased ex-
port of crude that today you are in a posi-
tion to manage your balance of payments
position, But at the same time I am putting
this question to the House and the House
should very seriously ponder over this
question. Petroleum is & non-renewable
energy and today the way you have been ex-
porting petroleum, such reckless export of
petroleum, ic it really in the interest of the
health of our cconomy? If it is non-rene-

MARCH 9, 1984

Genl Dis, 348

wable, then at the speed at which you go on
exporting year crude, very soon your entire
stock will be exhausted. When the entire
world is trying to preserve its stock, pre-
serve its mineral, wealth—it is a very rare
commodity which they are trying to preserve,
here India presents a different picture. The
picture is that recklessly we are exporting
our crude in order to earn foreign exchange
so that we can show to the people of this
country that our balance of payment posi-
tion is very happy. Very frequently, when-
ever this question is raised, it is said that
we are exporting crude because we cannot
refine the Bombay High oil here in this
country, we do not have the refineries for
that, In 1976-77 you started exploring
Bombay High and also started exporting.
From 1976-77 till today, 1984, that is, in the
last seven or cight years' time it was not
possible for you to construct refineries which
would be able to handle the Bombay High
crude, so that we do not have to import
petroleum. But to what extent have you cut
the import of petroleum? Compared to 1932-
83, in 1983-84 you were able to reduce the
import of petroleum only to the extent of
0 6 million tonnes, that is, six lakh tonnes
you imported less than what you imported
in 1982-83, Therefore, in such a situation, |
think, it is not only inadvisable but they are
doing a definite disservice to the country by
so recklessly exporting the crude in order to
earn foreign exchange, just to present a
picture of a comfortable balance of pay-
ments position.

Again, it is being said that our export
performance this year will be better than
that of last year and that the last year was
better than the year before last, In 1981-82
the total value of exports was Rs, 7 803
crores and in 1982-83 it was Rs 8§ 814 crores.
Of that, in 1981-82, petroleum crude amount-
ed to Rs. 196 crores and in 1982-83 Rs, 1152

. crores, If you take out the export of crude,

that is, if you take out Rs 1,152 crores out
of Rs. 8.814 crores which is the total value of
the goods and commodities exported, actually
the rise in exports in 1982-83 compared
to 1981-82 was only, 0,729 or not more
than 19. This 139 isonly illusory as much
as 129 is accounted for by the exports of
crude. If you take a similar view, 'his year
that is in 1983-84 and if you take out the
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crude in the economy, them more or less ]
am certain that the growth in our export
trade will be more or less of the same order,
It may be a growth of 19 or 1.5% and not
beyond that. You call it a happy position?
When desperately you are trying for exports
and all around the world excepting the
socialist countries you are coming up with
stumbling blocks because of their protec-
tionist policies, because of their extremely
high commodity prices, because of their com-
fortable economic position and because of
their economic might, it is next to impossible
for you to go on increasing exports to any
substantial extent. If that be so, then on
what Dasis to-day when your balance of
trade deficit is hovering around Rs. 5000
crores you say that your balance of payments
position is very happy? Out of petroleum
you save Rs. 1000 crores. Then from deposits
of non-resident Indians in 9 months you got
Rs 800 crores and I think in a full vear it
will be a little more than Rs.1000 crores.
But with 139 interest, after 6 years when
you go to repay them, it will be more than
Rs. 2000 crores. Can you afford to do it?
And bising yourszIf on this assessment that
vour foreign exchange reserves were good
and that your balince of payments position
is so comfortable, you have come to the
conclusion and announced to this House
that you do not intend to take the remaining
Rs. 1.1 billion SDRs from the International
Monetary Fund Here also it seems to be
a little bit fishy......

MR. DEPUTY SPEAKER : You have
to conclude by 3.34 p.m.

SHRI SUNIL MAITRA : On 8th June
1983 the Finance Minister gave an interview
to the ECONOMIC TIMES, The ECONO-
MIC TIMES correspondent asked him, ‘Are
you going in for the third IMF loan pro-
gramme?” Mr. Mukherjee : ‘An IMF team
came and we had consultations with them. I
can simply say that I am going for the third
tranche’. This is what the Finance Minister
is reported to have said to the Economic
Times that the third instalment was going to
be taken. Then on 1lth July, talking to the
Press Club of India, the Finance Minister
said, ‘Instead of 1.5 Dbillion SDRs I am
going to take 1 2 billion SDRs.” On 8th Jupe,
he says that he was going in for the full
third instalment of IMF loan and on 11th
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July he tells the Press Club of India, ‘No,
instead of 1.5 billion SDRs] am going to
take 1.2 billion SDRs,’ Then on 15th January
1984 the Prime Mnister declares that India
would/forgo 1.1 billion SDRs of IMF loan
Naturally, the question arises as to what
happened between 8th June 1983 and 15th
January 1984, whith ultimately Ied to the
Prime Minister to declare that ‘I am not
going in for 1.1 billion dollar residuary of
the loan’ Something must have happened
to which the hon. Finance Minister has
already eluded,

MR. DEPUTY-SPEAKER : The finan-
cial position should have been better.

SHRI SUNIL MAITRA: The Finance
Minister has already eluded that something
of a very important event was going to
happen towards the end of this year. Was it
because of this important event that was
going to happen that you retraced the step ?
The Finance Minister has already confessed
to THE TIMES that the World Bank and the
IMF Teams have already come. In June last
vear, he was already discussing with the
World Bank and IMF teams; if I inferlike,
that, was | wrong the IMF, in the discussion,
was demanding of the Finance Minister that
the subsidies should be cut; that there
should be more and more liberalisation of
imports; that wages of the workers should
be attacked? Because of these conmsiderations
ultimately, you said that ‘we are not going in
for this 1.1 billion dollar of the third
tranche of the IMF Loan’. Sir, my suspicion
becomes all the more wellfounded when 1
had the occasion to rcad the speech of the
Finance Minister after declaring that ‘we
are no’ going in for this 1.1 billion dollar
IMF Loan, the Finance Minister said that :

‘I must also take this opportunity to
express our appreciation in for the
goodwill and mutual understand-
ing that has marked our relation-
ship with the IMF during the
entire period of the E, F.F .
arrangement.’

All this is a complement given to the
IMF. All this goody-goody language
samply has not ticked ; when we read the
language of the Prime Minister when she
addressed the Non-aligned Summit in Delhi
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she virulently made on attack against the
very same IMF ; the IMF are squeezing and
twist ing the arms of the third world
countries. On the ope hand she was
roaring agailast IMF and all its dealings and
conditionality, on the other hand, the
Finance Minister is saying that:

«Qur relationship with the IMF for the
extended fund facilities for a
period of three years had been very
cordial.”™

Is it because you want to keep the door
open so that after that great even has happen-
ed if it is in your luck to come back and sit
there, you can again call these people and
you can open the door again so that you
can re-negotiate the loan and then go in
for the next trache of the IMF loan ?

MR, DEPUTY-SPEAKER : You have
to conclude,

SHRI SUNIL MAITRA : 1 need some
more time.

There is every reason to feel that there
is other consideration. What really promp-
ted them to forego the loan ? You said
that the balance of payment position was
very happy. Let me quote what the
Deputy Governor said on the 10th February.
This is the month of March. Barely a month
back, the Reserve Bank held in Seminar on
exports in Calcutta. 1 am quoting from the
ECONOMIC TIMES, dated 12th February,
1984 The Reserve Bank Deputy Governer
Shri A. Ghosh, said here yesterday that
the decision not 1o draw the full amount of
IMF lJoan was take note because of
the comfortable position but in view of the
difficulues that the country would face,...it
would find it bard to meet its repayment
obligations, This is the version of a
Deputy Governor of the Reserve Bapk of
India, It was not because their balance
of payment position was happy, that they
were foregoing the loan. It was because
of the serious difficulty that they foresaw at
the time of repayment. Therefore, you did
not go in for the loan.

Therefore, why try to paint a picture as
if everything was very fine ?
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MR. DEPUTY-SPEAKER : If you can-
not conclude immediately. Mr. Maitra and
if you want to continue next time and if
you want some more time, then, you can
speak on the next day.

SHRI SUNIL MAITRA : Yes, Sir.

MR. DEPUTY-SPEAKER : Then you
can speak on the next day.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI

MALLIKARIJUN) : Sir, he has aleady taken
so much time.

MR. DEPUTY SPEAKER : That is
what I am telling him, He can take only
that much time that is allotted to his
party. After all, he can take only 5 more
minutes or so, Now we g0 to the next
item. '

15.31 hrs,

REGIONAL RURAL BANKS
(AMENDMENT) BILL*

[Amendmenl of section B. etc ]

{1 HAGTC AFWE © IT[ETL HEEA, A
qeqry FXAT g (& wEfud qrde 4%
gfgfaaw, 1976 & w7 FaEd #£77 89
fasgns 1 gueaifam F79 #1 gufq 2
T |

MR. DEPUTY-SPEAKER : The
question is :

“That leave be granicd to introduce a
Bill further to amend the Regional
Rural Bank Act. 1976.

The niotion was adoped.

sft sAaw wgws : & fagaw 40

gv:eqifaa #IG1 g |
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CONSTITUTION (AMENDMENT) BILL*

(Amendment of Seventh Schedule)

SHRI K. T. KOSALRAM: 1 begto
move for leave to introduce a Bill further
to amend the Contitution of India,

MR. DEPUTY-SPEAKER The
question is : 4

““That leave be granted to introduce a

Bill further to amend the Constitu-
tion of India™

The motion was adopted,

SHRI K T KOSALRAM : I introduce
the Bill

15 32 hrs.

SALARIES AND ALLOWANCES OF
MINISTERS (AMENDMENT)
BILL*

(Substitution of Section 3)

SHR! MOOL CHAND DAGA (Pali) :
I beg to move for leave to introduce a Bill
further to amend the Salaries and Allowances
of Ministers Act, 1952,
The

MR. DEPUTY-SPEAKER

question Is :

to introduce a
Salaries
Ministers

“That leave be granted
Bill further to amend the
and Allowance of
Act, 19527

The motion was adopted.

SHRI MOOL CHAND DAGA : 1
introduce** the Bill,

——— e ——

* published. in Gazette of India Extra
ordinary Part-1I, Section 2 dated 9-3-1984.
** Introduced with the recommendation of
the President.
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15.33 hrs.
CONSTITUTION (AMENDMENT) BILL*
(Amendment of Articles 200 and 201)

SHRI CHITTA BASU (Barasat) : I beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY SPEAKER : The ques-
tion is :

introduce a
the Consti-

‘““That leave be granted to
Bill further to amend
tution of India_ "’

The motion was adopted.

SHRI CHITTA BASU : I introduce the
Bill.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Itis a very
important Bill. It may be taken up for
consideration today.

MR. DEPUTY SPEAKER : It will be
taken up according to rulss. [ have neo
pO'NErs.

15.34 hrs.

FOREIGN CONTRIBUTION (REGULA-
TION) AMENDMENT BILL®

(Insertion of mew section 6A)

SHRI B V. DESAI : 1 beg to move for
leave to introduce a Bill to amend the
Foreign Contribution (Regulation) Act, 1976.

MR. DEPUTY SPEAKER : The ques-
tion is :
+‘That leave be granted to introduce a

Bill to amend the Foreign Contri-
bution (Regulation) Act, 1976’

The motion was adopted,

SHRI1 iatroduce the

Bill.

B. V. DESAl : I

*Published in Gazette of India Extra
ordinary, Part-II, Section 2 dated 9.3.1584,



35§ Hindu Scriptures & Other

15,35 hrs,

HINDU SCRIPTURES AND OTHER
RELIGIOUS LITERATURE (REVIEW
AND AMENDMENT) BILL-—Contd.

MR. DEPUTY SPEAKER : Now, the
House will take up further consideration
of the following motion moved by Shri
Rajnath Sonkar Shastri on 24 February,
1984, namely :—-

““That the Bill to provide for a review
of Hindu scriptures and other
religious literature and for that

. purpose establish a Commission and
for matters connected therewith,
with a view to idenlify and omit
or amend such words, sentences,
paragraphs, stanzas, chapters etc,
from the scriptures and other reli-
gious literature which tend to encou-
rage or propagate hatred, discrimi-
pation, inequality or untouchability
among citizens on grounds of reli-
gion, race, caste, sex, vocation or
place of birth, in violation of the
principles enshrined in the Consti-
tution of India and the solemn
resolution of the people of India
contained in the Preamble to the
Constitution, be taken into consi-
deration.”

Shri Sunder Singh was on his legs. He
has already taken 11 minutes. He may
continue.

st grax fag (f®e1) @ ferdr eq1aT
qrgd, ¥ faesr I®r a7« @191 %
9% -9¢ QU g0 g, a49q1 gU 7, Sl
g€ -a¢ g9 77 & (& glzaqt &1 gaiT
grar sifzw, @fes FgF &1 w0 ) TAT
aag aze f& fog &1 gawgmr
ag @ 1o I, q TAFATE | A7
siferer g g 720 2rar | AT e
farat & foar & f& gfesat & arg ©3-

BIF FI, 9T HIT & TAa AT 17 AT
9991 gZ AT F0E0- 7 HF  gIAT A

grag §
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St IA(FATT WAATT qARAT . qg
Il a1g § AT wa o Qar AT 2

R q=T Tag ¢ T ST U7 ZAaT En,
w1 AFT tgouTome 3T UHo flo
& 3% AT FrAT E | AT 98 § 3
= gl AgF 81 TFAT | AR AT T OHT
TEl BT "@Far §YT ¥waT wE AT g v
29 39% fadrs =z aF3 2 ) 93 T
2%%F F fAw a9 7y wAT 2 AY TEE
fau o &=t 57 S7, fwe 5 97 9w
AT g | AT Fgy 2 fw Ad A
fmt gar & a1 ag f&ar gair & o17

=i fadr g2 § 9t zaFT fAs@aan
Fifge + 7Y FgAr Ag 2 % 2H T &
9vATE AZ FIAl Afgo & 3 fAar
fwar T@a aiEgdt & w7 315 oAl G
fam &1 gwin, ar fasa 21 | 1 38T
o5t 91, 38 3974 fR@ Y @17 gg o4y
fagar @ fFa wig 7z a0 f#
HETEHT ATH0 ST 9 0 fsaEr qr | 3\@a
ATT 92 | F AT FEZA 2, 4% T A9 FI
FATAT £ | faasr @ 77 @=Ad g
3| 59 1921 H U %
fgar gr, 37 & #1740 4FFT AAT
AT F

“Swaraj 1s a meaningless term, iIf we
desire to keep a fifih of India
under  perpetual subjection  and

deliberately deny to ihem the fruits
of national culture. We are sceking
the aid of God in this great puri-
fying niovement, but we deny to
the mast deserving among His
creatures the rights of humanity.
Inhuman ourselves we may not
plead before the throne for deli-
verence from the inhumanity of
others™.

qE HETEAT WTEr A 1921 ® FEr AT
AT I aFT AN Al [HEWr 41 |
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33 w21 91 & ag aga gFEmma g,
ot gfvsAT & grw war fear srar g
gfas, o1 gw &1 qi=aT fremt §, 99T

AT IR T E AT zAA g faw

F7 Z7 FAT AMET | AT 747 foar g,
ITFL A1T FT AT BIf T, ITH F3 AT
g | HETHT T AT g A7 IHE (@0
ATTE &I ¢, 39 qIE &7 AT ATT FT 0T
FAT A1feT | & ATqFT GFATAT A1EAT
fF samsr faaarAsg 4 Fg1 4971 ¢

“Be in good cheer and believe that we
are selected by the Lord to do
ereat things and we will do them.
Hold your self in readiness : that
is to be pure and holy and love for
love's sake, love the poor the
miserable, the down-trodden,
God will bless you.”

QEFHT TET A0 F 419 q AL
AT IAFT TIAG FIH 4 | zAfAT 9N
W 377 GETEAT T FT A% AT I
FET F qAr 921 | ¥ ATIRT F97A7
argar g f7 srefea 8 9 saF 7iq
UEA E, T FHEE, ATHA FHT T
g § #@Y7 IF ¥ fA0 gzrear ain
S F1 faar 7§ A€ 99 F fag g
F1 a7 vEAT Fifz0 | g ST 20 cATZ
AR FTRIT T AT &, THHT AT A7
FEl =7 HeF H F47 qq § AT HT AL
a7 =27, Al 9% fao @grd FIAT
Trfam | 41T AATAT AIA AT B 1 AT
fer | @37 1T AE G § 1 AT S
A A AT TFE AT AHIAT & oA F
fw o 77T &7 HIT @ | WEICHT ]
Y& qrE FT 41 7 F6 AT 971 AfFH
fire M7 S 7T q4Er & fau ggarn
fer 7 aw & fa7 zaqr f&Far ) a9
T FT AT AA & | WEAT ATHT YA

&g 41 f¥ %7 fggeaa §1 THIgE 07
gfesa g, aa & gua ' fF glaal

B.ll

§ faq ®% gar ¥ o 1 g9F fad
JATT &Y F1AT Agw 1 . |anedt S
21 AFar §

¥ amsr qars fF qa § fafqex
a1, a1 HY q9% ARAT FT FET 97 F
HATTHT L AZ ®AT AR, ARG
T ATY F1FTH FAT 00T AR AT A
T 3rg f5 1% wvor gfeaa seaT @
AT OEH T T 1 AT ATIHT QET AT
rfgm | ar7 FraTIE § 99T A% FI
TEA, TGIZEA FT AT 3T &, ITFT AG
a3 dFd §qI0H 7 AT & 979 TA7 § AL
T JHA F | AT AATIET FT FG 7T g |
2 ST T HIT AT GIAEET § AT &,
gt fam & gew, vaT " fa=i g0 A
WY g 2 | 7 W a=rAr =g 1 gH
qar Iq7T FTAT AT F 3 32

Y TAATE AYAWT ARH TR
¥al ¢ 7 w3 7 faffeze 9 a1 swgix ag
Fgr or fF = 11, q2 U

sit gea¥ fag : @ 7z &1 &AL
& qrrdr aq13, § &40 JEAIE AT
gn fafaesr fast o a1 & ST A
AT & qrE TAr 97 HYT A IAG FFT AT
fm gar fafaesT 7@t =anfew, ga s«@F
Tifgw | #ifF faa® qrg T g g |
IAF I ATE FIAT § | AAGL ATA AT
Fga S & A0 FEE SN 8 sl
arg H oAl o g F1E TR A &I
JIRAT @l 9 AT FT AT |

zafar & 198 - FgAr ArEAl g €
T T g F1 KYI A &, 48 AT
f FgT &1 gw WA @A, fafreet
qT AT | gW AT FG Al a9 17 fHE i
BH T 99 FEI 81 AT Fgd g 1%
B 20 FOT AT oqTAEN §, AR

L Y
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afea wEgEWT wET ¥ AR IR A FFT
qr fF g o & ArE E & wgEI |
gA 20 FUT AR FET WA 04X
FifF gH WA Y 1T qgT SATAT &
aT FEEE ¥ Fd qgT F9 &

MR. DEPUTY-SPEAKER : You would
have read the motion moved by Shri
Shastri., Pleased confine your speech to
that,

st gea< fag : 91T g® @z w3l
g Y HgrAT WiEl F IHAT F HATEF
AETE FAT | HIIEHT THT § qET AT 9T
@Y Y ¥ fF IFT AqA 1 A7 A
frerer feor | ST & garfas 97 T
ST gH 9T SAEAT FI@l @, IHA 9
&) | g9 AN AT0 I wErear qfdr &
femry gu & & A 4 |

TT Wl & Wrg § FgAT Agar g F
za faa Y F1% €7@ 5 g |

s AR AT I (TRA)
qHEAATT IqreqE  HAr, H WIEAT HT &I

ararr g fF 7 faws & v glg A
g #1 faed # faq o faq @F &
& %7 GHGA HLAT |

zq faa 97 AT O OH IFALA T
FHEAT AMTHF TR Tq HFIAT FAGAT E |
AT R IMW A AIHF  AGATIAT, HIAI-
fas sraa@ar A7 aFdrfas gguia
a7 @ & | fRe qazd & wAgEd
Fifadt ¥ F77 (799 QT qr|i F oF A
gReqt A ATTZE & | A7 AHEAT 4T @
fe qaeg & w= Sfa &1 SFAgET
arfer & wfad &< far war g1 @i &W
# zg g o ggglEa afa A

CEAR
gaa § W il &1 %+ arfa
¥ qoat afas fxgo € | 7 13-fad

ST § 1§ &= Srfadt, grgae, usgEt
F AT X WYy gfge g Fr wEA

8 | 3 AT F3Y AWT FT 717 771 F79 §

TR T aorat B AF AT 5y W
Fe9 AAT FI B % A1 51 IA AMA
F1 foeer 1T ATAT { amqﬁﬁ w1fq
mfge FIA F1 aWE § aa FAF =T
STfeTT 97 J=ATT &Y TR E

¥ &gar Agar g % @9 A= anfa
F sagfaa arfq & s & a7z & gareA
¥ AT AT ATfAAIR F ATH 9T FHAE
IeqH gUT | 3T ATA #1T FAgfaa wrfa
¥ ¥ fAFrEr o)

A dtaa & 91 qrean gagfaa
sifa & =ar #1 fgar @ s9+ 7 foow
AT &1 IIMEIO AT ATEAT £ | HETFA
IS | 1] F1Z sagl=s arfa a1 sreeqm
F fau fasr o1 | za® 9 Hz @reEr qrfa
FY AT % AV arwr Arq qifAA1, qq9FT,
FT7TL, T2, Am qrfzararfz & fag &y
qrz fasr ) ag w9 91w foed aE
AT T 97 @2 | 2977 99198 §
AT HT ST A AT (9949 F 26
qEeql q UF {1439 9T AUAGSA| Fl
#t fzar ar f gava @ ardr sifa g2q
Agl 2 1 7 A1 afew ZiPAAT F A1 THI-
A 1 AAZIT FIA 2| 2HE TMAAT
AT H THE AT WAFT gieodi &
qrq w=arT fRaTer 2Er 8 0

1978 ® BT ATF T9T ¥ 27 ®LEL
1978 &T ATFIT & JF & fa«d 097
qr faad gawa & Ar€r Arfa &1 o471-
gfaa @ifs & & fqs@a &1 smaem 91 |
#fFT 93 &1F Q9T WA I KT F9E §
faer geq g1 war ) arw ofs frafa @A
fau aga #fza §
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g7 § 77898 & it wdl frad-
w9 aHE AT 3ITA 3 FAT TIC FT
AT d AFATT AT 1 42 FNFAET H
qI7T AT AN Afaarz7 1981 § FFAT G
war # f& zfeaal & a3 @A 9, -
AfaF €T 77, FWIAF &7 T FA47T &
@l § | zafAu qray arfa #1 & gfeaay
FHAT @A FIANT FIACF AL IA
®1 @17 AT & FF1 A1AqT A(FA FAL TS
faerr =97 9%, AZHIT €T 97 AT Al
W §qg 7€ FA F A@adAx § qE
AATE 97 FE 45 AFAT, AT FJqAfqqd
wrfa & &1 F 'O 9T T A AERT, HiGS
T FA AT FA |

frgs a1 =1 FIT I3A F fag
qfasar™ & AT7e77 F1 STTEGT HT 75 B
AfFT AT F 77 ATLEAT FTATH AT
wifr g1 T 21 gAw@ ¥ zfaat
T I & [Aq 995 9T FT @1 E |
AT JAFTF AGAAIT FT FTAAL -
T HAT 78 | AT IATT A TA-
ifaw w7 9T f3er, 9933, Jgdi,
AT ATFIL Arwfar & Jy=r w@rfg &
fxsrgar far AT & | 919 qAr FAFA
¥ fadq arer ardl mT AT AT AR
2 1 zafao 7y grgar g froz@ fa &1
gaafaq wrfF #1 fagz ¥ g faw17 FT
ZH &N F0 A fgamr s

& ATy 937 A1 AAATT A5
TIEAT AT HT AR § &1 T fae gaq &
AT & R ATGFT H AT g R Ared
qH TH 9T qraa A1 guq faar

st sorq fag  (gfegre) @ sareae
1, 9t fagas gaR wEAT Gigg AT
I[FATT TIFHL AEAT Tq q9 § A1Q §,
SgF! gAgT &7 F faud @I §

-

Bill

q faarT qam 1= 7 aft UL ¥ W
AAAFT AT 39 Afqeqra F AT 4T |
aifere 14-15 # famr BT R

Prohibition of  discrimination oa
grounds of religion, race, caste, sex, or
place of birth.

ArfeFa 16-17 Atk 18 # feorar gATR :

Equality of opportunity in matters of
public employmeni; Abolition of untouch-
ability; Abolition of titles.

T q1T FIZT 9L F17 a4 o zq 3o &
TR TAET AT FUEAX FWAf fEAr ST
AT & 36 ast arg T gATA FrAQ
FF-fAUEd o sared F g § @)
L3 | TM, T T W9 FT @l 2 |
AR USAfE S aaAlfast s1 gsT
BTT 3 1 A-fazd F A 97 Nas<
AT ATZT § AR 7 2w &1 F9AT FT
gfaamr a1y &1 feg wdiwew AuT W
aifasd mifeer(gadray v GareT) fagas,
1983 wresY St 10 &, AW A&r H@T
7z 2 s fagay oY zeama ok e &
A9 § T ST TATST BATY AT A
ZATL 1A 92« 912 A 4T 97 & 3F-
ZreY ¥ FEY 2, A0 39 |@fqura F Qg
FRFIE AN WIAINAT T W F 54
ATHIT &1 QAT 1A @1 Afgo o
qedT # A1 Sfag™ FATAT FT "qEF |
FHIX GIAIT JIET 4 AT AFETAT 71
arg FE | AT fqQET JTEAT &1
aFT 1700-1800 wira gfeaai & g7y
# T @t A A1 SAF grA-97 ars
feg Tm | 36 T FT ATHATET F q1E WY
frogT g1 guaAsR arfsar |arar a1
FIT 9T greir F¢ fRg A0 AT WY _EN
H HI AT AT FAT 1 GFAT & 7 9O
1gqE W 19 fgegearT &1 giar & aswr
I ST AMAT ARG § 1 gqqem & 15
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gfama 1w g & g7 % ¥ wifaw
gy 9z § N7 qFr F 85 wfama  &r
AMAAU § W q7q7 q9AT A@TE 1 5T
M F za.fay x mifgw s fog fa=
_WETET £L AT, g faq § oy aF g-
Trgq A 99 gFer 1 IEET, FA,
fagre, gdf ST 93W &% UG A UH
@y g faa® T Aifgwsa Foarad
A & & I€Er wgrAr ) Fgr {7 I4@0
fe gfraa 9 siifeansr &7 & 19 FIF
TH W F1 AT &4 @ | AfFA, I
ANTT &7 qEATE § ATHT 7 [S-AKIT AT
ZHL A9 @1 & fav A9g7 gE gzar
2| & 97 WEZI F ATA 97 FT FE
qFT 919 fqaqr £ 3 A &2
g% § AT FH FW 9T AT
grar  qEar & 1 W gewm A
Feqar FEl ATH A FgAT AR 2
ar arfzarfaat gfeear &1 s0 aw@z
AF7FT T &9 T3 937 417 zHT A9E
¥ TAE, AT, AW AT AL QTHA]
¥ W 29 9T | SAFT FI-3IFTGT H
g AT ¢ |

-

ST 1% gwre 89 Arfger § Oz oS4
WAIS FEO & UF HA F AT IAZ
F1 W Ag fQE@AT =AMGE, LI A

ara a8t wvAr Irfzm | qafaw Figor oF -

UAYA AT F Aqaie Wg &1 A0 sfaE-
FTT 7E, a7 AN €1 §AF &, AGEAA-
9 §F ¥ “qAT 9% 497 afqq awea
FI awE g, wifs afe, =7z a@  faega
frvgas § (9 & 99 | | OHl qrai a1
qETAT ATAT AT W &1 UFAT & faq<ia
2oz & & Ay ssfww @1 FF

Faw od fAwrErn, aige ar fzseEr F

grg sgfus 17 &1 &T Wi €T, U 9T

MARCE.: 9, 1984
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aae afqwnz A7 L3aa wfezq & fagia
% faudid 2 | 39 da@ & 99 qifgeq &1
Iy A1AT & freg@re wvar =Fifge
A 7 JoF ¥ Afeqeq &1 919 g AL
qg T gifud @ A%ar ¢ Aq 9q7]
qarF FfaFre 1

grar ag arfzu fa I J27 F19 Fear
¢ A3t 39 FHEFT AT Fifzv, S
FHA, |9, @17 f7q% zieswT srfaar
FIAT A THAT GgT F, I 97 wfaFwre
Y 1 gar gifzo o wfEF sra
Sa%T feafs qAa<t § o gz 2, A3
TEIZT F1 ALE & | IAF1 A I T qAT
ATA A7 FET @, o7 7 59 F qmy F18
ATH & FIAT AT 2 |

S| 8- afqwa 2 T gEeArs,
gare, fagsr & 71, 52 gfawg 7.3 zf+-
99 srfzarEr  z1, 85 wfAma § afaw
ATAET 1A 97 1 A&l § ozaEr
T 677 10, 11 5087 Z1 g 517 faa
A1 AEIE FH 2 OIAFT #09 Avafegi 7
gias 3, 7z vqar saqfaa s fred
fazig? & FT F1 FAF27, ¥ Tlo
FATFT AT ¢ I97 IM R AT T80 &
q87 §HAT F1 2FAT 9241 2 fx fFaq
dwaT N3HE F182 A7 qAAAE Ao
Uo Udo AEAT & | HAAIAT &1 AT zf7-
w4 & 9 g5 feafq graf g

oz % Safeqfa & 3z 7 93 fam
g9 5t qfax FamEr o oqr a7 @@t
gl #T< @1 TH &A1 #1 #/f=al A1 97
AT H I F79 gl 961 foegax
T @q1 F1fge Fifs qfawe § w7941
¥ HqEI7 2H AE 1 AT FT qA@1T HT
g4 &4 F1 47 fRaar & fAed w0
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et 1 arfawre a8 81 AR fqT fFarat
¥ fagr gar & SA% 981 @ fAFTET
zq faa & M9 Ar Ffge F ar
WIEAT AT T FFAT F A7 w9+ (AT A 37
T[T 7T S1EFHT FL |

16 00 Hours

zq- qratn w1 fawrfro & arg 997
F1E 99 F1 ZFe17, Ig AT g AT
937 g1, A1 gfvere, AzaE 4t ST
g9t &1 21, 39% fAu awr F1 9% 9rEl-
aq 217 [rfgm | var FrEwr Jr o FHTI
HIATET AY7 7 1 vFar & fqg 79109
M § A% 737 FIAT 3, IAF A0
ST FT WTAFA Z1AT ATEC 1 F AT FZAT
TrEar g f& o 1 FeaAT F FUT FA
ATAT, UFAT T ATET ATAT YT IT FI
geHfy # TeT-zeIg F1OSAT HIA
FTAT 34T A7Z 391 F1 TR AT AT
fag a7z ¥ mifsesrd & a1 FE AT
37 IWANET FT 3T fRAT S@Er ¥ =4
T A FH AAAT FTAAF AT IE T,
U7 F1AA H A0 A0 AMET | AL
JAT F1 TIFYE AZT FIA AT G AGT
O &9 (77, TAA-TAE H ARG TaT
FLH AT ITET GINFTF, FTABT &
ATAT FART ATfATTE FT ATET F&
AT 5OH FY AT 7Y 8, AfET-ATT § FART
TUR T &FIE FT A7 q2, Al F
TFq & a1 SAT AT AT FI15 AF g
FT %‘a F | gaFr awgAr 9w gfgaw
graT ATfza, wiw 4 faenfaar &1 Sraq
faar @@ & |

T 9| 9Mg q qAFL A@AT F, qB
fargeara &1 a7 agr qifws €19 gf@R
g 1 gzl FOei-Faet wqa &1 fafesmi

Bill

¥ §T% "5 ¥ gU &, 9% AT OT A7,
ul-fARer FoA faeiv | w@F ¥ A
TN 9978 ATAT 987 A, A, 10, 20
A 3% AT q3 faerw, fev wawa
AT fas, f6e awgF arar fasm e
ANq HET IF TGF AHA § | G FI8
ATIII AIEHET foe 8 awar g 1 e
9 & T 7T 7 fqad & faw gaar
w2 Tg IzM1 727 faqr gfege & a7
# 33 X faay F i gerar a3
Tgl J15q AV 98T IAFT FAT FAWA
T, f6T a73% g, fee 7% qawmm
A & A fwr gfgre & g%
ATTHRT FTT FIX, 79 AFL ATT IAY
frar awa &

9 % ATH 97 Zq 29 2% F UFAl
T 7 ow Ak wrAw Ser @ § W
A AT 2fER,  TaEaE, Sl
Arfs ST § q34 N X Fa fagwy
AA A ATE T F §F 97 A4 ¥ A7 9%
TH AW T AT &1 YAE FId § | «ar
ATE U & 9§ 97 3w § Sifqarg #1 a9qa
T 7g 8, fggearT @ g2 I@-33ar &
T F 27 AW & AT HT AAZT FG &
AT ATHISAATET ATHAL HT FJFTaT & TF
FITZFT T AN F 2HITFT 78 8 |

T F-aar #1 wfey, fagd aae
qeAT ofiaar gfger ey W€ oF, gEA
fatia fear ar f& A& wraa-wmar &
afzx ¥ 3qarea § Agl @ Jfge, &
afegT o7 31 @ & 97 qT F47 &1 fawwr
qAr<r & AT @ FT FqTEHN FT AGH Y
ATE T T ATH! FAST TTIT FATT, HTC
I Ged & 9 A°F| IR AT H7,
ag v AN | wq g T swEr g
Tt F1ogw MR fagwr dAifg &
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wraw § sfawits @A g ST 9T
*¥% gyt weAr smdar gfewr A
T® a¥g & whey #1 31T FT A T

SAET TET A1d g fag sk F1E Ag

R FAN | AT I AWIA;

o HAEA A U WA (shwet w
get fasgr) S faw @ 9w 9T A,
TH AL &1 «1d Agl HAT AMET |

(s )

A} AT QAFT TR (GIR) ¢
TT FAT qRU1A § ? TAFT ATg HIEdT
g |

sftwat TrRgArt fasgr: a9 @

ol

(eTaym)

MR. DEPUTY-SPEAKER : Whenever
and hon, Member of speaks, let him not
make any personal remarks about others.

st &0 o fag (F9Y7) : A& @@
FEAT ZIAT & |

sft T carx qfaewr ST Ag A@E0
1T & a1 feegeam w¥* Frar 97w
fag § «iy I=IA ATIE qraeq  FFqAl
st o feEar &1 IR ¥ UF ST GAMAIT
qET & | 9% W I AIATAT FT JITAT
FrEd & | 9 qrEf 9% UF |@q41 Fifgw |
g gfar sAdr g (& sfeer &t aw
¥ ggurd @ & fqy @-eEr oswA
FT G E | ATF T ANT A7 &
75 2YIT |

MR DEPUTY-SPEAKER : Let personal
pemarks be avoided,

**Not recorded
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Pleased don’'t make personal remarks
about any Hon. Member belonging to any
particular commuuity.

sit s Fag 0 SOTERE HElAd,
a7 9 on fFEr sfeg-fawre 9 &erer
FAT AL & 1 qUT shrmar zfewr e
TH A & I A FFT @AY, AT A
AR 91 FT 7f7T F qIT W, W UF
Aha AT g FEa | wlasw F a7 FIE
AT NI qFAT FET AR IH AWT 7
HE T F grar iz fFu gu ad F 3HAT
N A3t F wifasl &1 Sweawa fzar
STQAT, AT 9 IEFT W fady FId
o & ufeatfras & g1 mor f& gum
el FT W@ ®WET F #fzv 7 &
wAr =Jifze, afFw z9F am@Ewz a3z
CEAR ) |

Mg WFA@T & w9 /A (wEo
TW IATA fasgn) AT gMTA wEAT AT
AFT Arfaat $ gaF fAgwa 97 /4971

AR

sit o fag . @1 A FWo&0
TaHge H §, S AW FT WTAATHT AT
I T@AT T | AH7F "eH] 2w F
QAT AR & | 29 q1T H a1 TATRH(
| sfiwar cfmwr atdl Faw zagr &
A0 AEY & 97 QR gEA ¥ AW E | A
syl gfeaar AT & I Y &Fad TRl
#1 gy & AfGFIT §, AN FA T
gfa®re Agt € 7 T¢ FA4 TR F THAH
T AEN &, 98 qI Al q°A AT g,
Tq W & UF-UF ANCH F1 TG WAT
2| zafau faaar sfewe =7 37T
gRYA I &1 g, I99 A&7 Afgww
qA A% aqa Afaar &1 fadw w7
w18 (voEwm) a7 wfewro d@iEEe
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¥ fear mar 3 | 9 9% T F AR AT
T g f& 7z faOd o & 39 s
F1 BT TF 4

UF TLF g9 qod H graraw feqiq
#1 @ fwar or W@r g A7 g A
qIFT & grga ¥ a@ gyrioc A7
UISTATE! ATFAT §T THTITAT F ATSAH
EW AT WA qT gArar AT W@r | #
sres AT & Fgar 5 qg uF a3 fagaw
ATHT g7 TIIAE W T fF G qrf g,
it argregardr arFal & g 991
FT 39 qow § qAeqEl 71 AL TR
faar siraarr |

AT ggeq, 7 qEgdy, 92 ge
clagFgd &fs @ aw F gFi0
gfegstor 31 @ew FAT afgm | gw AW
WFT AT AMATAT F A A FT T4 g
fe za g7ial 1 = fFar qg
faeny enfy & srgae afe @z &9 am@w
qT 3 T, 1 ITF TG FT T H7
o @ fawr faar stro g s feegeaa
¥ A1 22 #0% fugger Fgw @
frgaes ziesw zg azg &1 feamEt &7
azieqg 7 g, 1 A2 FAFT g7 g1 qFar
I Famgaar g 5 faxw famag & @
o 39 famw oz g wifas grfzenY &0
T AN, FA T T OIM & AR 97
gifaai siar g0 forw & ag faar g1 fs
AT 3 F TqF 97 AL q87T g a4l IIE
FT 39 a9 fagwra faar srg o #@r g8
SUEIE AZN & ? 34T g IW FI UFAT *®
faeg A1 & 7 UHT AT FT | F CFAT
% fag qF7, 30 # oFAr FT AT
qraT AAFT A T I ¥ T fFFwrsan
T1fgg 1 (swaET)

Bill

“qr FrE F7forer g TS @ ar
SH & gE K AW J9 W@ T | HT
serer WarE” R ogar ghear & fEEr
AT qox # 39 I #1 AN T@ET @
gFAr g ? a7 ¥ g3 ¥ qI7 AG W
qYY AT AW F A AT FI, GHIOAT-
T Fn 1 frwTe 7 & 39 &, AfFET
FEEAT AN F AT 3w & e 3
ST @Eied g ¥ )

MR. DEPUTY-SPEAKER : Mr. Jagpal
Singh Ji, these writings belong to the very
primitive age, Now, nobody can do it.
The law will not allow it to be done to
anybody. These belong to primitive age.
The law is there, the law will take care of

it to see that nothing is dore against any
community,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Our constition is the latest
Smriti, and we abid by it and by
no other Smriti, That should be under-
stood by our friends, But you allow them
to speak.

MR. DEPUTY-SPEAKER : These things
belong to the primitive age.

ot o g & AT qrwedn
AT AT I 1T A1 WAAT g | AfHT 0F
TLFH AT FEE=qqT § |

MR. DEPUTY-SPEAKER : Now we
are bound by the Constitution. Nobody
can discriminate in the name of caste, colour
creed and all that,

ot s fag & @ @At IS
@ g f& e WY T g fFAEl &
§RT 39 F1 FE 7@ IF @ A
fergeara sied~qow & faars g, SW
FT g1 14T AR, I F1 Forae &7
g1 |1fzU a1g AT, AT3 qTfAATHRE, aATg
afqeww, arz fag@m @@ SAH0
feerge &7 fear sy wifgg | a8 FgAr
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waifge fF fegeam & Fied=qwa & wa
gC A NT afl @A & gt g
Aot & faare @St & FEAT A I
A AT I HT AWA g, A0 AR qg1Q
gl #r qg fggaam & FRdsqma ¥
IAET ATH TFY § ! U A FiEEr=g AT
F FRTeE AT SATAT AR |

zal faon Tafa 4 faar § f& aggm
FT HUAFTA, &0 FT aAATAY, A7T F1
FRIOET R AR T fARED AW
TEAT AT AT ag ATH JTH W TH
ary &1 fagy, ST ar AR fEET
frge w3w ¥ gy, I T ALATE
FEE & AQHT @97 A9 F Fg fag
Ag) fog gEar | X FE feREr gER
TRW H AT 6T TG W FM q1 A HIA
wfg § AT Fa¥ A F qrg fag G
fog afar | @1 &7 wqfa F1 ITHAFAT
AT WY AR GHIS { Agl g 7 AT Al
qg U9 A(WE 9T g 5 dwdr @
I AT WY sweAfafady g, ar =@
arfag grar g fF gq ag it F= W@
I qTd A & f@gars gard aisi
T 1€ uhfFes w7 A8 Jorar § A
I FHAI F1 sFAeAEE T8 fFAT )

uF ANETFT THmEs g | § w70
efF Gy Far gy Az 1 FART-
F¥ FAOT &9 g wx & 7 QA AT <FAA
Fer ¢ | " (cwagm) g Ag 2
Arst WY FeA § A g oFHFAT @, W
ToF F ae I S MA-my 7W O, A
Fod A) a4 A F ArEq g A A 437
FL A AT gHAT & AfFT A &F a4
AHE HT &, TEM & JoA F GG
W g &7 AL T T FFAL! §, A qF
FIEAEAT &1, gAIR HASfasa 1 AT
aeAfafady &1 &t IworawT g AT T

Hindu Scriptures & Ol‘her MARCH 9, 1984 Religious Lit. (Rev, & Amdt.) Bill 372

# fggeam &Y ArwreqaEy @) g -
FrEY AFHIT FT FrT F 1 gEIN KIEA
QAT FY FAAY o 2w qEg #Fr A
g ITF  FIFEEIT FISAIAE aLF &
fstear <@r @ir xgr & | gt T WINaET
TrAfaF sgaEar ¥ 97 & w'E @ w0
A AT IH AT T A W@ 3T
W § Y AF &1 o Z9 mwEarsl &0
T IET gl, gAE FES F oAWMEF g
HIT AT T Gk F AEF A A7 AE
9 g a%ar § 99 gl Wfaa= &,
BATST &, gl FHE-T7q1T * 49 @8
qgl g1 1 4g IF qF 3 qFAT § AT T
AT qE g1 TRATE | THH FI 74T §
f frsl Ig gRr ag g1 AT 9T IEF
FAT & faaar gar arar wwar g Ffg
qg AT AT § 98 X qUTE  ET AT
a1 fas fegrat & & 927 @, av W
F1€ gaus a8 § Afwa afzer & gro
T SIS &1 At farer @ 91 7@
2, 9T gAI widw § ) afz aww #
TR EAATA A Y, TAE--gE & NAA
Fgz qer 7 a7 @ w1 smufa Ad B
afeT gEmzT ar@ ST g 6 stra 1 34
AT w1 AAGAT F gra fq=r TmT A0
7@ & | UsAfa ¥ 93 gg A g7 i
F A Rl A= @ @ g1 ¥W
fara agi 9T oY fagas srar & sasr &
qISAIT qALH & TALT FIAT § | e97 48
At wFEraAn & fF IS F wey AR
FTH T AF & foasgar F1E a4 Iifgd |
A7 JT =TS g9 fwRarEi 7§ |

JUISHE WElad, Slo FAFGIFI A
ST a1y g9 WA St qer q1
fr wgeqfa & 1 Fof-sq €41 §, FT AT
Ia% faars § 9 aredr o1 & g a1 fw

Fui-sqaeqr af fgg Wawa &1 IF-aT |

g dg &1 g g1 T FTH HAAS

'
[

f

1

_ -
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&Y | H AT ST AT AE A1t TG HAT
Al (TmEAm) X F A S #
W AT adT W A qEq7 1 F QW
w6 ¥ st e faar & Afdw seE@
HTT FT& TAT (T TG & a1 IqF  fAQ
# |1 &g ¢ IgW@E § 39T FIE FG-
FET A &A1 ArgaAr Afdq g7 HTW
FgT T1gar ¢ f¥ Wy @ @ Fv-A-
TEAT § qEA TW AW A A4 I A1
fegeq #I Feav § ¢F guAAT AT AT
fr gu oF gL F @19 fadasy &R dK
UF gL F 341-3 qaraAl 1 Q&A1 K
AT w7 faom £ qar g€ g &1 @A AT
fra o qot 77 &\ SfFA gy @ &
AT W AT AT 9 G &1 9 fo=ar
& |1 ga%T w1 9g ¢ fF afga o ag
faeer 731 § | AfAT s g9 =R €
f zq o & w1 85 wfama fawe i
gq gu arm &, & =g fex Peet o wd
F #9121, IAF1 g9% GEr gw fadAq
gr =ifge | arsr afz qwwfem &1 &
faweraor fear Srx @ &g g€ & s
zfrsra, arfgary ar ArrAfEs S
gag F:7 A W § g AAHT
gfez & o<1 997 § o & SHFIIT aTF
q3% a1 48 F q§ SHMRIT J W FT
TAT HIBT & FAF 98 UF AN @
N7 g W FT gFHar ¥ fquarg @an
21 FE IR AT YT g F Frg
AT qF THRT IUNET §, IOAA! § K
18-18 92 & FT7 * 1@ AT ag -
g7 &I F1 AT AL WEar g | oafe
T g3 WIS Fadr @oar Iw oA
UFAT GAL A 9% gHdl § | gW Ig AR
JrET & | ATFT 92 F A, GT FT AG
gowAsd 1 W7 T I47 fear s g
AT AT TE § AT TAIE |

Bil'

sitwelt Togerdt ey : w9 54T
®re !

sl g fqg c o TET @ O§
I g% FHF fgeqarT & | st weeE
FATY AIAqAT of agi A& § 1 &
AT &, AT AT §F T F I 9]V 9%
q3qr &, g g7 & O FT 9 qg)
q ghd § 1 T¥ /T T ar dfae
¥ 9y o &1 HfawT agy gAT gy |

s e fagrd et @ 9 g 7
YT FAR TG QAT A g7 qFHaAv

g |

FH AT AdF THem FATA Ty
A

sl I AT qFA6T @ IqTSTE HEIRY,
§ %) AqNF F A@AT § | T
o9 fasgsr 9T 1 A I AT
T3 wrAdr & | § I9F @WT F1 AHam
g, WEAATHT FT 94T §, Iaiv grearal
X gfaal 1 FAT IZ1X FT FTH SAIEy
a1z ¥ far & afew agi o fe &R
q¢ §, 99 &IT 9T {H4T § | SUNEA
Fira F1 wsqeT o, a7 W IGEA B
F18 fFar a1 1 9faT @51 48 arﬁtr
facge T & |

s} THATY @IFHT WEET AT
F) SHAT AT FATA YL B
Zraq &1 & 1 IAFY FAT JIY oA A
fasmar & 1 Fz W

st T Qe qfser f"ao@'a ﬁmr
g 9w ¥ IOe-mRW A Al !fr @
A g oo & H IAFT aﬁrzfum zerr
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g7 . ¥ IARI AEATE 1 § 19X FgAT
rgar g & AR f&a1 o a7 w1 g
qIWTT A3 & | Ag TFATIF wiaw faan
a7 T & | TEf9T Iwers  WEred, WU
FT GHT FT &ATA (AT |

"(W)”'

MR, DEPUTY-SPEAKER : Mr, Jagpal
Singh, you are opposing only a system, But
you should not bring in any name or
personality.  You oppose the system, But
you should not bring in any name or
personality who are in that system without
their knoweledge.

Mr. Rajnath Sonkar Shastri, I do not
know how I was made a Hindu, I was
born and then I was told that I belonged
to the Hindu Community, Therefore, I
am not responsible for belonging to anmy
religion or anything. Therefore, don’t bring
in personality: If you oppose the system,
you are entitled to do it and our courtry is
democratic. You preoch your own system,
But you don’t bring in any personality.

SHRI RAM PYARE PANIKA : There-
fore, I will have to reply ...

MR. DEPUTY SPEAKER : You will
be called later. Your name is here, Personal
remark against anybody should not be made.

SHRI ATAL BIHARI VAJPAYEE : One
should avoid it.

MR. DEPUTY SPEAKER : He isa
very capable orator, He knows it,

st wqre fqg o IAEAE HEEq,
# sgrar a9A A& Aqr AEAT F O OH
FITF HISAH g TR T JGI4AT F® a7
f& v aa st F1 fAF@ET FToadsT
9 1T UF aOF( qAAg qeo fagraT
IAAAY ST TUTA-TATLT H FaAT @ 2 |
g gHY AT GIETAF eAFEqT FoOo§5A
ETE T R i M o B A
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AT =nfFana faehard ans, 77 q1wT
39 goF &I 949 q T A g T
neF A fog A wredragw @q7 2 s,
aifgarz q91 SATOAT, W ARE FogeATA-
TAM § THE FIAT a7 77 377, A

AEAT 7 31 QA T 29 T HIATE qT0A
FIA T IFAT TAGEEN T, BN AT qIA
I HIE § ATLAT J SA1ET ATIAT &7
TRA | AfFT I AT swEEdr § T AT
qifefado= 7 21, a@g wfsq w1 =@
zEare 9 g1, gafae aEa wfeEm F ad
TN & [0, 39 weF F AAIQTHT
F1 (qqe@ & fau gfz et grsmAr §
TF AT ATZAT AT & A1 T27 419 ZATT
H1ZfaT ®Y FAII0, AT AFT =T I AT
TGN |H ZEY 1 T AW F O§IM Al
A3 AAATAT ’  IFZZ 77 FL, WS
FI9 FIF, 3FI3 AIHT F, 7%23 39 %‘w
® AQEIAT q AAFTH 7T qFF A
FraTfsr® s79€qT § 3714 57T AFA 2 |
afFT 37 7T 9T FHIAT ATAT FAAT
A ArzAT 21 zafA0 & swF  mreaw
T FEAT AEAT § (& IW svaE@r Ay
TYAZT IFIT AYAL AT sqaeq
AT H AT T AT AFHAT 2,
FTI06 g0 AT @191 FE A7 FET 7 IF
WA F QF AT ICE | A AF gH I
[T F g a7 TEA, JA AF  IT WA
&1 A1 1% QI 1 zAfAT FoemoE
qIEqn § 9 faq F1 g94949 F9 g,
AITH STFAT &7AT § fF T7F:1T &1 A9+47
qTH 7 39 AT &1 ®1F faw qw, arfe
T AW F a9 AT 7@ F, ANE 59
I & AT FUAT IF, GHA TE FT UH
FAL AT AT Agead T & 19 qoF
# fasra ® gra azd | qrarEr & fgama
Ffya &1 S FF «A4T § AGAT *

Eil
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feag g 9 g% qaar g, S99 @9 ¥
FigFIT fa=7 w1 F17 FT )

ITTETE AZIQT, T AAHT qT T
faga® 727 F qra¥ /19 FTHy AT
JEEq AT TIFATT AAFT AEAT FT &7
fats &1 & 3IeAm FIAT AZAT F
I g feraq feari § ot 3@ a4
FrfaqrF s 939 & AFT AX—3T &
faq & FAY & § I F1 779717 AT
qATIFHATE 3AT §

MR: DEPUTY SPEAKER : Hon.
Members, the time allotted for this bill is 2
hours. Now, the 2 hours, time is exhausted,
There are still 3 or 4 members to speak.
The time allotted for the Bill is over. Do
you want to extend the time for the Bill?

SOME HON. MEMBERS : Yes.

MR. DEUPTY SPEAKER : By how
much?

s gdm FWIT WA & 92

g1y AT |

Sl AT SIAHT At @ IITETE
wEIEd, g9 AAY ot 7 g9 s § (%
ag agd AT fad g, I 9T qTF
qzeq ataq ater 2, zafag A 9 @
0 20, & Mgar g F oA 92 #@%
faar stiT

MR_DEPUTY SPEAKER : Not 2 hours.
Let us first extend it by 1 hour, If we are
not able to complete it, then we will see. So,
the time is extended by 1 hour. Shri Panika.

st g AT AR qAL S
T AA-A1ET W |y oy &, |y
agFT &1 gea AT AT )

st T @R qfAET (TFEHAT) : q-

Fr7 ITreqE WelaW, 4E A< faEEAAT AT

Bill

a1 g & o9 3w ) gl arevam 9%
AT gY wgh “aF wa=g Ghaw: 97 wawy
frrmar” &1 et gEtafc @ @, agi
TAAAAT IIfeq & gaw a6l arg 2@ AE@
Frfagamarmr g ragamad & &
ATLd 994 TOw wfwm), ggxfeal a=a)
F 9f@ arATr WX aRatfEw @
faegta gy, wresd, 3, Sufaed,
A, IWIARTAFT F§ T4 H
THAT ®1 § | &7 dgwfwal, =fal ek
A & fawaa 1 s gr 7@ @ S
7T 73 aftors & o g% g 1 faEw-
A AT-AET & qMHA AT T500 8 | §9
R F5f 3 F1E ot i@ qdf & 7 A~
FAT & faars 27 | @ # afe & F%
fagafy ar fagpfa S & @Y 3@ & s10
AT AR 77y, Iufqwg AT 3T § W S
FI ATATFAT A FI HA | w231 T791 &
FIIOT FHTLT FEHfT F7 ATA4 A ghAar
R BT ZAT | GAT A F7AT ST AT
fre ag Jo UTHo Ao L oI, =
T Wi st 71 faRear qaan
zT Fgr 41 % gAr 3z gurwr,  sufawg,,
6 o FAIR AW ! fAAGAr @ & 1 g
gz fa=mdl &t s ¥ g afdy Aq®
7§ e W R AT Ay S
fas 2 fF gw wEaw fa=rd & @
¥ | fafwer a@9<l 9T gAR 7791 &1 S
A gt g ag s @1 Adr g &
qrr GATA GOAl . 9T FAUF  FFAAAT

FTAA & |

afy st g4 &9 6 TWAl & AR #
faare &% A1 a9 39N fe g e
F, 7% FATAEE  F, 1L AT W
qrAar €, ACFT T F IR ATT § H
#f e ge ad & ag Yfagrfas aex
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g1 99 g gadara &1 & d- 9w
qug WRAT q&Ffa wfeard & aFr gg
4l I9 FWY IAFT TGAlT gAT A7 A}
I AqHT FT0 , ATAT IFAT F IR
9T, fafay g SAFT AT ag)
I | AfFa fog wraar @ ag faa oz
arar ar g afz 3w wrEAr & ggew
ATAHIT 9367 agi 991 &< a7 F ITF7
TFITT FE€ AT AfFA g 7T @I g | AT
ggeq s fag s g9 wa, & SaF
FAAITT ATEAT § USHIfT & Sraraar A
fatedr &1 17 arr ? Sd Iiag,
AT, AT ATHId & Ad1 7"

SHRI ATAL BIHARI VAJPAYEE :
Names are being mentioned.

MR, DEPUTY
mention,

SPEAKER : Don’'t

ot Tw @R afawr : AT qT-
qd FerA 7Y FT AW agl &9, @ fEw
FT AX | I9HT ATH a1 JoA1 =Arfgo
Ay 99 gL WHIA WA ST F &9
# ST AT T@T 91, IF 9 AT Frer |

MR, DEPUTY SPEAKER : There is no
personal remark.

SHRI ATAL BIHARI VAJPAYEE :
This is objectionable. To describe an Hon.
Member of the House. .

st TH @1 qiawt @ & a9 Jrgar
g f& fgrgmam § waeifa %% St
=< fag & fFar | 7 Aar agr & fomar
Fiedred=T & e -ae T8l s aFar
g1, qg AeH ST =8 AE T IHq &
R ¥ 7T F & *F - (smaew)
w& e AT | 5@ A Sar fag

** Not recorded,

dIT W, T AIT JIAT AT W@ F
T A8 HIFT A1 ¢ |

Wt UFATT @wT oSt 0 39
HFATF AT T @ § |

W Tw @rt afaFr
ard FT @I E |

7 gmrfas

| UFAT @ qRE AW
S I fag ¥ I & oz @7 @
e | a1 gfraxr ardt grgranEy CEAR
C(smANm) Y Fdw welr gEe
e, 39% fFad argor &

st I iy qfaswr c Fw A s
A @ fFqr, 92 frg 7 faqr
(eTaEra) ag A wgfa T, ag wa
TIE 20 FB Ul # fergear &
W A B WH { T FT 3217 1967
¥ §fa avF aard 4 | 9@ qug 7
qg AT qHT g HT A TAT 2T ¥ fF
AN 97 fag &7 ¢ ez oqrer 2
tergear 7 s zfaar & )+« (sqmam)

16 32 hrs.

(SHRI F H' MOHSIN iy the Chair,)

| VAT FAFT A€ : 99 faq
9T qIT |

sit T @ qfawr : & 3@ g7 @v
WIEI & A9 F FFAT w0gar g, &
FA & a1 ¥ I FA@r Gt F;
are fear A & g feamr =@ar g,
FISAAT At AZF 4T qT U &, Ao UHo
gHo T gL gIEIAT FT IEET AFI Iq
Frare faar g6t & @rww ¥ Qar
fear mar, fa1 g FFIEFT A T
...(mm)...

**Expunged as ordered by the Chair,
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At TAATY AR AT |1 T
arg feaTe # @ "

st Tw 1T qfasr @ @At

SHRI ATAL BIHARI VAJPAYEE :
ROSE —

MR. CHAIRMAN : Are you rising on a
point of order ?

Y owEd  fagrd awwma@ A
FFEIT HT Y99 2 | 497 39 g3 & fFay
AALAT JFqT FI** Fg FL AM
AT gFAT @ | |

ot TW @ qffwr : AT Fga 3,
AAZFFGWI § | 9 H g oM™
g § s 73 uF ofagrfas aT &

st ew fagrd awq@ ;- gaafa
agie, fedr araT & fa=dl 7 waws
THE FAT FAT 17 g AT 98 99
#grar war & IfFT s@azz 7 AW AT
JE FLIA, A1 3@ ¥ TH FE-faame

afear agf a7
L IS

st T o1z qfawr @ AW S(9
7rsrg & KT AW fq@r Ar o w@grarn, a9
AT T ANF | ZAE TGTHA TATA ATAT
Fg F7

s ew fagrdt Fwgd @ = QA
# &% g | gAE AGNT FATY ATAT FgAT
1% qATHY 78T & |

MR . CHAIRMAN : I will look into the
records. It is not in good ' taste to

have......

(Interruptions)

*»Bxpnuged as ordered by the Chair.

Biil
*

MR. CHAIRMAN : If it is defamatory
or objectionable, I will look into the record
and I will get it removed.

At T @R after : § 97w w@r
97 fr taaear & I8 T qr-HrEawy
T @ § IR USHIfaF g g AW
daar) & g feqmr =agar § o+ &

AT FAEY AT ATEAT | O gIEAT A HAT

Fgl o1 fF &9 s9ra & 947 Ar@ar

& & a1e feenmar wigar § fF za dw
9aY quT d3% ara g, faQer aat &
ST ATt &, @t saw gFAT 1 oqIY agry
F1 Hifrw % & 7R ¥ I (9) F Aar
gl, A gar A=y 9o fag & 1 o
ArdAFT F, AqF IATE F7 fexe  fewmam
AR Far-HT fmar | agy agf o ** 3
¥ uadlfa # @ ok W &1 AqE
fra@ &1 wrw frar ) gAk ST W &
qar g, fadiy 987 ¥ 33 T Aar §,
faegia wrfeaf /&f #Y § ¥ 399 99-
GH &) AT TFMA HT T FL W & |
gW AT & fF gar 3w &Y qar  Hrad
gfmar ey g7

MR. CHAIRMAN : Mr. Panikka, please
do not take the names of those people who

cannot defend themselves here, No such -
name should go on record.

ot T R ot A Fg W OF
fe fa= afefeafani & sror 2w 8, 39
sfradr gfear et & W A FIA AT
qq FT GFArg |

qiayaT A A ag 3w Fgr g fF

g gfqgrd 1 4917 I To  FFAT-
FT ¥ | gafaq ¥ faa #F T AP

St Tg & oI W & FI§ T®W@  AGI

" #*Not recorded,



S e R —— i

383 Hindu Scriptures & Other MARCH 9, 1984 Religious Lit. (Rev.&Amdt. Bill 384

21 zu faw § 2w § qufaar gar g6,
fETFTaTEST 3T 9t | T AIAT g g4
ge tgar g 1 fafma & 93 wrgad
FT @1 gfaara & gad F1E TEY GRT G
¢ fogy anfaare, gamga i AMFEl-
fgsar o7 Az T AT g1 GAT qTUQ
T FAT T AT FT0 197 & 1
gar qmA wfau g a1 ¥ g !
AT F1 g1 IHT AT fae g A0
TR |

¥TT gATT GAgE  IufTeg F1 A
drfso | §7 FFT &1 T 93T § 1 FES
9% WEWTd F1 9@ AN 21 AR AG
99 g9 &, dlg 9H 8, T HAAIEELarEr
¥ g | IIH W §F WEWIF &1 1@ AL
gigmrdr St wivr §@fs g 9w
FEl W1 FI1T THFULL FE & | gHIT ST
gag~ g faas wfa =@ 3o F Fqe
AT AT ATEAT &, FUST AT F7 |IFAT
g, 8% SAF1 HreqT AT WraAT &1 FU-
Z7 Agi &7A1 J1fge T oEr qa A
FgA1 ATMETC |

Hed AT 9T @ AT gr TET A1 ar
39 guy |1 &9 Fg1 91 (& g far «7
§ Y AET | 3R AW ¥ dvq gEAIEg,
FAIXIH gUE ar "= IfFErm o go
g1 EWIL AT FAA G919 a1 ITe
HTFIFT VI gU B | T AT § IEEI0
aw ¥ fagwm 2, fez o1 a1d 741 21
Z% 41 [FHE &) H13AqT F7 29 qg=r 7

AT, gATE dfaqra & guar &7
o afaF1z g | & 9g Awar g f& sw
VAT & FIE TG ARG & T qF AT &7

GHTH §qqT N A & qrad q1q 4
gl | ST gAFT THIF HFTL IS F73 &

areq gaw g wg ar fe qw § fI9-
Foa &1 A1 q®T AE & 1w ofseF
TFE A 9FA T g9 § gz ¥AI A
73y I T FGIE HT & al Ig
AT T T FIG § GIIA oAX G
U, QAT g W@AT 9ifg | a@few end
ae feafg 3o 7 aff &\ zafao sravas
g fF 3w 7Y suTae za fawn & snw
agrar 9t | gurdr qyEe faa-gfafza
forerr ®, fafFcar &2 & g FT @l
g1 zAR AW & Frafos IenET qg @n
g AT & HFAT 47 WE | AT A
atg & faq AT aFn F1oeqra ZEId
ATE F AT AZA & | Tg AT FIAT
arfza |

& drga &1 fazgl g &7 3 A7
9T e | AF Aar &1 T qzr 21 AqAr
WAITH FET ¥ F2T 2 —-

a9 gafq afvamsaams @0 aw
A ear adIET AeEfasarfg oAy
0 p

e FE g & eme fadr e
F1 TEAT A AFAT FTOAT WIL @I A
ATAT, WIAIT & AT & FAATT  FI |
ST WA F1 FefgR g @y Fe
faFenr a1 21 9FaT | 97 FAT WIe-
g gewfa 1 39 &, 78 TnAHfEwEa

R

qg a¥l JNG & | AIT qAAT FT Hrd-

. \m&dr § & =7 vedifas g #1 w1

7 g9 fawg qv wedfyzar ¥ fa=re fEar
AT | AT FF AT FT AT GHATE, ATATH
#17 ¥ FIHIT & AIWAT 97 9T qFAT
g1 o e goig # FFTE @ A ST
ATZIAT FATAT 2 IA% 1 z=7F |Fror
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]

grat &Y fagqr wav § | afegm * fa=ad
F gATE g Y A% fgg a8 & w@r a4q1
arfs % fege & &1 ARAT FI
gFarar frer @& | sfagr @ g8 & &7
m&ﬁ ¢ fr Fowa fgga & s@aw 4 )

W &1 Fgwra qfcfeafaar & sy
uFgr F1 &Aw @S * faw, qLE
‘uFAT # AAGT F O F fag zwE

F| Fomr afgo o Jrfegar @67,
gregarfasar e o @ ArTIar F0
fasres  FeAr  =rfge 1 fa, @9

AT T F ATH g AFAMG F1 SAT
qrfgo o Fif7 T 99 & AR 97 &Y
qifent 29 3@ & o9 ag) @vdr @
fawer garar & za @@ #1 qifad F
frar 2 Y7 %A a@T g97 H TG a9I1-
TAT |

fgerx vx qegfa § 1 SOH  ®IRUA
#1 F1€ ard gl g fggeamw & agr
gegfa 97 aF4r 8 S« N7 AT F
gfa azwa <@d gy gafew gaFr
AT 7 g T@FT EHAT TFEHIET A
fa=re ®7a1 F1fgy | a9 amrfas &lx
aETfa® JF97 F1 A®I@ & 1 FAA

FATFT FIA T41 &1 a%ar g 1 afg F7
FATFT qGUAT 9T UF qT04 & 09
FIA AT G FZAT 9QT AT, ATE  gaT
EI | AT AT B GFAIT I §IAIE
9T FIA FI AAVIFAT & 7 1F U |

g7 WeAl T ATY { HUAT ;ATA GATCT
FIAT E | |
*SHRI DS.A.  SIVAPRAKASAM

(Tirunelveli) : Mr Chairman, Sir, on behalf
of my party the Dravida Munnetra Kazha-
gam, I rise to say a few words in support of

**The originl speech was delivered in
Tamil,

Bill

The Hindu Scripteres and other religious
literature (Review and Amendment) Bill,
1983 of my hon. friend Shri Rajnath Sonkar
Shastri.

It has been enshrined in our Constitu-
tion that the Government would strive to
establish a secular and casteless society in
the country. Our Constitution secures to
all citizens social. economic and political
justice, freedom of thought, expression,
belief, faith and worship. The Govenment
has also been empowered to punish anyone
preaching casteims, working against the
principal of secularims and indulging in acti-
vities of religious fapaticism, The followers
of Islam, Christianity, Sikhism, Buddhism
and Jainism have equal rights with statutory
encouregement and support, like those of
Hindus who form the majority, The books
ofIslam, Christianity, Buddhism, Jainism
and Sikhism do not contain any words which
create dissension among their followers,
which sow the seeds of animosity among
their followers,

It is really unfortupate that the Vedas
and other religious scriptures of Hindusm
should contain references to casteism.
Manusmriti, which is the highest code of
cthics for Hindu religion, states in many
places that Brahmins can appropriate the
property of Shudras without hesitation. In
Ramayana it is said that even illiterate and
ignorant Brahmin deserves to be worshipped
and a shudra inspite of being a learned
person, should not be worshipped. In
Maitriyani Sambhita, it is stated that shudras
should got be allowed to milk a cow and
they should not witness YAIJNAS. In
Panchvish Brahmana and Aitreya Brahmana,
the reference is there that shudras are just
like cremation ground and they are only to
s&ve others. You will agree with me that
such references will enrage the people who
are not Brahmins,

Tamilnadu had the unique honour of
having Thanthai Periyar E.V. Ramaswamy,
who is popularly known as Thanthai Periyar,

and who is the father of rationalism in the

country, is the foremost social reformer of
this century, He dedicated his life for the
eradication of Brahminism, the bed-rock of
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casteism in the country. As saga of sacri-
fice supplecmented by Arignar Anna and Dr,
Kalaignar Karunanidhi has put Tamil Nadu
in ghe pinnacle so far as social :ejuvenation,
sheer disgust Dr,
Ambedkar and his followers left Hinduism
and became Buddhists. But Thanthai
Periyar till his last breath remained a Hindu
and died a Idindu. He breathed social
cquality. He worked for the cradication of
BRAHMANEEYAM. He realised his
dream of social equality before his demise.

Arignar Anna become the first Chief
Mipister of D. M. K. Government in Tamil
Nadu. He was followed by Dr. Kalaignar
Karunanidhi, who has lived his Jife in the
scrvice of the downtrodren. He continues
his crusade against casteism even today.

The hon. Member belonging to Lok Dal
has breught this Bill. He wants a review
of Hindu scriptures and other religious
literature, For that purpose he wants a
Commission to be constituted by the
Government, I support this Bill wholeheart-
edly, If the Government wants to imple-
ment the principles embedded in the Consti
tution, then this Bill should be permitted to
become the law, The Minister should not
restrict herself to political party considera-
tions in accepting this Bill, which seeks to
establish a casfeless sociery in the country.
The establishment of secular society will be
expedited by a Bill of this nature, She
should come forward and accept this
Bill.

1 extend my full support 10 this Bill and
before I resume my seat I would only say
that the symbol of my Party Dravida Mun-
netra Kazhagam is Rising Sun and I want
that rising sun should glow over a casteless
and secular society in India. With these
words I conclude by saying that the che-
rished goal of D.M.K. has been reflected

in this Bill.

sft FFEqT HATA! (FrALH) : HIA-
A7 gwafas 1, I I AEAAY
RAFT FT a4 W fagas qw fEar g,
I9¥ IadT AraarAt & § QI qE FL
T g I gRAaaz § & o F AW
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0T AR 30 ¥ qF 4@ ¥ §g qIfA
% 3T fafes gw1x ¥ qem @7 w@wn-
T I AT IZ & | AHAI K7 A7 qZ
g f5 97 7w ok s ® sra o
FIE FAT A § 1 A ad F1 9 A qfeeg”
AR A R sm AT B AW
¢ | & uT o) | gfg 1 wradr g
§TAT HAWT AT F 6 ad, gAa-
g9 & WA, OO wYzEaq A7 A9E
¥ fam-qast vgar faam 20 9 9%
# grarA-zA 7 9fF awd, FI-A19
TTAIATT T FATYfOE  weATHT gl
Algva@ar §aqg & fAe0% AU7A77
g | OgT AMET 9947 § F 7¢ F1§ 94
g AT § 1\ ST 94, gHraF AT (AT
AT Z -5 ¥ FF F¢, g (%4
A AT a2 7 fgg oW A1 FH AW

AT & AT 1T F A9 R OATIA KT o,

ST |E FIAT § AT7 =F a17 F TARK
Fwar 2 fmwd @ ze@A Fsv &0 AT
HTaHT FAT T FAT 2, IgET 17 €T
OFIT § a5 T 9 | OH[ 2qaEq7 9
SOAFT AT | TZA-TIEA FIT TTAT AT,
A TE & FAIA qrar AfAm, @A 1@
ATAT 97 X 1 HAT FIAT 4T IIFI
e A O & TET AT FAFA FHAT AT
ZAIN @I EV AT | AT AZ g1 FAT AT
AEY =IAT AT 727 § | fFAar fF #12 4fe-
F1T IT FEIIA  HTEH AAT I=A A
¥ gg W qAT 2 AT QST B | AT AT
wg & 97 & dar & ag fxaar g1 fagma

1

& Y gaF IfFa war S AT T fRAr ¢

17, IE FEFT AT | ATH AR FI
wrsr # wdf agf fFar o1 @7 8, dro wo
Hro & fasrar 1 1@T & 98 Fg FL (@
gq wrie Yw & Ag0 g1 | §1 Aqqa ;A

garr f 1 @9 F agr aggl A



[
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AT G7 T T AT F e &
AFT Q@ 2 AfFT qag WM AF A
& 1 3Tt R R o qgg AT 97 q1

JT8F A2 0 IAFT A & FEAT SATAT

g 9 gurer # 9 fave TqTA AE §
dfagra & ggam faqu, arfa, a1 «F &
M 97 BAET 7471 § | zafag f&a
qEAFT # TR T BYel AT ATAT 2,
s gazafafardr &1 AR w141 TAT B,
IHT A7z § AT gEAS & AR GATGA H1
FZT @1 7 A% d FLA1 Arfgo 1 var
FTAT a7 Afa9rA F AFAIT AT
=@ TiFAIT 71 T A & &AE
TeATT JAAN

zw 7T 2 5 gigfzs ®1 & faai
arfzaifast &1 afgaren & a9 JATHI
ST ZeTd &7 AT E | SuRT o9 F qEl
A Mg £ faaxY awg 9 gmY qw H
Sew @A & 1 W AT FT TAT a&d
a7 & wd Fr AT} AW TT HATATT.
arra* | zafao g¥ qwdar @ fagie
g1 arfzo, H1v g@W uSAilE adl
arr Fifge | fFdT AaT &1 g 9T
F=qT =% AT AL ¢ | g9 d@d @ fF
grr S o wx 20 & wwwar g

Fray 1 fzeg a® & SATdT §, TS HA-

Erag F1 1F7, AW WIE TR T AMI
5 | grer fmery ¥ 94T § AEAT AT A8
1t Fr w=17 fFAr &1 @ 2 foed
YT F A mel § ! g & qrgH
srzd & Ay dzara weAr ar fsfesta-
Aerg TR, AT (ERET &1 AT GHEAAT
qagr ¥gfaa N7 qET T | T AT H
frez y &7 WA A9 WEAT § IO
‘ﬁ’r:éq‘r F BrETT | FE AWEAT ML
Redfy w17 #Y9 ¥ g1 21 qTar &, =9

Bl

foe 3& wrer ad wmr srAr =wwfag,
Aty #awaar g fF mag g oaw ®
faq ag dar 7 g | aga & 1§ w[ga

g gut § naq faet § sasr fawEr

ST AT AR & F fFEr o# A7 emafe
TET g1 |AIfge

ragTT 3 wifas ofeqt w1 Fgar
¢ ¥ gfar AT & A gwk ferg W
1 HEAAT I F fAT ATy E
41 fgeg qd #1 g9 7 gz I fasi-
SEUE ARG A o3 L B S O O3
afesq & aga ¥ 2wy, qur 9% & STTIm,
TTHE, AT B N 9 w1 o @
BT &, INg-Ig rd gWA ¥ AhHAT qA
gC 2 AFT et o Fia-aiw, & 90w
T =1 A FE wE § G 7y A8 FAGH
T & gaaar g B o afas w=e @
H&AT 4T |

A TTATY qYAET AT o oyl
WEIGA, HIT FI37E A1% ATST & 1 ZaHT
qgeaqul faer 7gi 99 w@r @ @R wm-
A g-AAT ¥4 F AR A AL ¥ alw
TgT BT3H W 179 6T gt & ) war ga
& ATt &1 feafy 2fay

awmafa wgea
e |

st T @WET mrest o s
gard AT A AfcawgT 43 § a7
J=@I q14 3, AfFA FIW AF g | g9
FITH & I9 I3T & |

gwrafa w@leg : 1 a9 qaATE
AT |

gk fafaee @2

a9 FYTH &1 AT & )
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st IEIW TR (FrAw) ;&
7g fFgT ST @r a1 & a7 gak W
¥ sfaarg, & =F-A149, BATFA T AT A
uw favare § fF oo 3@ foelr H
FHAY TATH TSN g1 qFAT 4T | A F
700,800 G JATH W § | FAFT §aX
T &R ATfFae X FH-AT § |
A fgg wd.oeq) § 2z srfaang, &4-
¥, TOE-EME & 419§ BF A8l
giar ar aga & wWl &1 9w & AL
grar | g o+, v faw a9 zafag =9
geF # 97 f g/ & a9 g=nfaaa v
aaty agt fwar war

A AT Y gEad § Jgf garT q
qgAX T -facadt Y A7 TAT 1 OF
1% & gor, faeet w1 gFAr & AfFA

T 9 &T T99T AgI AT AFAT, T FAT
aq g !

g R fegeam & Wag frar
q3w &, wgT ¥, wa #, us A fgEan
Qo g § Jgt ©awrd 1 9 7 g

17.00 hrs,

ag Fgr 9rar g f& 3 e1e A %1 fa}q-
gqr F @i § 7 dr=r wfa ar faea & b
F arr § AR T AT 9} FE I
FQ ¥ qrt AG wiA fear aEr, w7
IaTE qT Ag)  qeq  fagr wrar, &@)
forgges Freed & 0 A< A4 fAwE
gFd, gog F AIS 4T I A 937
fear strat, 3951 femi Srax FE T8
aHar |

gg WIaAT H¥ 9471 g§ 7 T94 § T
_gqi-get ¥ fadl §, faaaY a9z & oA
EHM & @19 F5 fogqr Smar g o

MARCH 9, 1984  Religious Lit. (Rev. & Amd:.) Bill 392

wicqrg  afawrm wgar g f5 9,
wrfa AT a7 F e 97 Ry safem
% gry feafsfgama a8 fagr sroar
THE qATAT GLHTT 7 yazafafadl die-
fasr & aR § @F FIFF FIATAT FAT 2,
fogd s gz ar S faza & war-
O F3aq |l & fam 3T F1 gEem
fear mar § 1 27F q1ANT @gT I AT
¥ F1 AT § FII AAT § AR Fgd
2f® T A gTET & FA0 U FIAA 2,
WA A1 99 & qEaFi & A q0F
faet 2€ & | § TXFITF 970 ZQ FAT
FT q¥A IV FT A9AT & AT IF FIE
sgfaaa agi 33 2 |

o~

ge sware § f& aienfe smE
AT gAAIE FT HEAT F qGgT FE 2,
g+ fgedt # oF & Aalw qAt R faer
ad ® af § fe W A gadeh
#I AT F AFATET F | FEH faEr
;G TAIT qF 9 AT, T K A1SA
F gfgerdt’’ | z@F @ A7 wiwfag
arnt & @ g2, faeg forggee wees,
frgaes zresr oix dFas amfaw &
N FET AT, AT TAT Tifa ;AT
gautfaa fwar 7ar 8, safs zaror afa-
qTq FgAT & fF AT AT gre ¥ id
AT AFT FEAT AMRT AT 4TT FIE T30,
. Igd fawg FEAT FE@E &7
ATl | ¥ AT A AT9-ATg AE A
aFal |

UF AE WG FT1 Afqara Fgar

fF gTA-geaTT & &9 #15 FE Al
faar SmaarT, gAd FEfATYEar F1 € &IHE
fFar 8, gk AW & ww & A9 9% fF
sfeq & @y fewfwfado A8 ﬁ;i
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ATQAT | I9Y avw fgg w9 1 gEas
EAN-GEAT Faal ¢ (p qE Afa@ § |
T AILT ATHAIE A FAT FAAT, AT gT
T &Y Az oA AgrE gfegar T gE
ZidY, AT FET I 9N 54 A1AT AIET
Tlo APTTHT FA4T AZIA gEAT 7 Fal,
fr21¥ araa w7 garea & fawrs g9
fear, A frgass Fez & A0 £ ZrAq
Ty W qIGT FAl |

78 3% 8 f& fogaes sz A
aifas T o fors feafy 71 gared &
fan aw@e @ w190 gfamg & T8
F1 @ T 3AF fAg ow I T AFT
TH.O, dF GF AIE #7 F AT I AATH
I Frogaeqr FT g1 & Fumar &
avEe 3q%1 feafs w1 quiEd & feo
o giagre g 7@ 8, A w9 A &, aNT
fe 3a%r agTav fear srg SFET
wifqs Y7 stafns feafs g o <@
g1

BHATGT ATHT a1 FIS T(AT F AT
T AA9E AN &1 AFT AMT, THRALT & 98T
M gAR 919 fowrag FEHT a4y §-
ZH 941 & 97 gu Sfafafy g-atr #z8
g f& Twact & wArgq @ ol
g, qau drm F fAg qwv W # ek
frgaes Frza ¥ faq ssw . grar

g

FE AT A1 AET AT /@ I faar
arar A o7 foear & wfge § @i g<
farerr & st @, stgt fwerr g s
ATRAT qar & T2 9T fY 0F  SqEHET ar
f& Y w5 ges Fee F1 97 9gW SaAv UM
al 9® &I 9T AgY I & Srar ar )

TH FR &1 o fFeq Sgl-Hel orer o 3

Bill

qI3y & 9y o & fawr ¥ AR 4T
71 fF AT AF q9 @r @ @ 39 a8
Ar@ ata & qife 39 97 fFEr =
ST F 9T AT FT T T 98X 91T |
AT 9 47 fHE s & 2 g7 A 9
® H1F { @41 fadrEr 41 AW I
feqr ara 1 oz s R wwAR WY
T FT A T AT TH FE IT HT G
SAT fZAT 9w ) T AR A syayqy
FE A9 H & A & agf qumar 5 ug
fFq avg &1 4% g war ?

3 soT T1@ w A2t ¥ greew fwar
a1, agT F7AT g, ¥ qH B qfg F
ATTAT O FT AGAT JT gUHAT § 98
T8 qumar 2 fF a9 oA ®
9 17, Hgswmd s & fau, ow
AR F AAGF A1H F fqw, FEA @R
AT FT ATIAT 92T FIA F AT 7977 A0
29 fF M-z & A9 Ts@ A
F F-A19 F ATA9T 93T FW@ ¥ fAqq
areAT ST T S fadaw dw fear @ 9@
AENT g9 a1 w1 g fF ag a7 av 98
Ao HifF g 71 ¥way § Tw
WF g AAATE AT ¥ W @ §
q13AT Araq & Ieqwa faggr & &
AT 3, AfFT gad. 8 St wigar fodr
2 35T ¥ a0 ¥ @ara AT 7 A
T 1T KT AEF AqQT § F a3\
d7g I sWATYT FI & 1A a1 3w A
Sifa R 9T F A9 9T Y A T
WIS AT §, SAFY JAATAr (AT &, IT
FT T A ZAr &, I8 wEAT 7Y
qT FET 8, IA%T avafa F1 IATST T
g, WHAE TH ag #1 92A7q T 8 | A%
gHIR AW & gUAET, qFar T q@ozaT .
FT AT qar § faw # uwgEl Ay
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AE-ATE AT UF IWATET A A IAE
|9 q17 AR Wigeaq F1 JAgIT F¢ |
TT WEET & Y K HqTIAT AMWO gHIA
FIAT § AT ATT FT ATA T2 FT@T
g1

|t gl FAR AT (Frera)
gurafa agiag, ot Zare gy = e
QT TiorET St 3R AW sEe faETer
JIAYST ST A THY qgT F YA T q1A
E fF soFT F1¢ qrawmFar 48 & |y
fo wfaera & o= o fam1 gar & oy ==
faa & grer afawa & 1 gTFT HAwa &
f srequaar gare &1 wroAr, fEdr
sgfeq ¥ =19 9a% =, fom arqar a9 &
feama & #1% wgvra 8 fFar siro,
g9 T qUE AEAT AEAT ST g0 q8h
afex o1 fawe «tr § a1 gfam & 399
¥8 afas gfaare’ §1 &1 Josr, FF
W AT F 471 fwar s, @z Afagme
¥ feqr gar @ T agr afF: sa 00
wg-eqfa g1 791 § afau o7 29 g
& fagas er."r FIE ATAVAFAT AT % K]
T qIT FT AE AAAT | F gugar g f«
A% qAHAA H A1 WA g2 20 7 T0H-
g AFFT WEAT ST FT A0 AT 2
fr segte =g fagas amz g a1a1 #1
AT TH AT FT AR QR F@ T OEIA
argez far & | 91T 39 F gz a7 FEQ
g9qu faur g f& g5 o9d a1 4
97 1 § IFH HF! IF qAAF q WA
qgl AEN | AL IE 97 A1 AZ AR AAT
T8 Feq & dfaas § 7 g7 qF 41 g2
&\ wredr 1 X amoFRT € 7 afawr A
a1 §9 faar § sas fauda 9 1 F9
ferar & 9T gz #7 a@ IFA T

¢ | IFH gl 2--fgg wHa~T qar &7
aifas #ifger & ¥ wad), araay,  #fe-
FIAT g Fosy, ¥=q71a) rfe w1, fo=4
A1 & wfaga # geafaez fagEt @i
gfayma &7 geargar & sgafaes wrea v
991 ¥ gAl@ @Fe7 * faadia, «W,
gaaw, Fifa, fan, sragm a1 I+ Q1T
% srar o amfea) § wfq qom; 7 93-
HTE, FAHEAT T HETeGAT F1 NHEH
foarar & a1 g=7 211 2, 9a1 AT W7
IAFT ATT FIF A7 IAX FOIEA T34 FI
gfez &, fz72 wwyeat qar s qifa+
aifees &1 gadEw  &3F AIT
g9 gM@A F fac o¥  HA &I
TQITAT 74 aqr 399 |af-g7 TG FT
Iuag &7 g Az fagrs agi 97 qmn
Tar g

¥ Q71 A a1 7f & wa fEAr

F1 W7 FYE AT E1 A1 A 3T €W, AT
=qF) Z1a177 97 7 | §F fAgAT ¥ I'E
1% qzre Agt 1z fear & afew &0
H‘ra’ qu=®7 IFIA THAT MU EATE
5 geaiq cad Far € fF 37 S FI
r!ma'r F1 A0 fanwr gz FA Il
(5 = U977 AT F1 @ {7 9T FqAIO
37Ty zg faga®s a1 =70 () W7
(9) # 7g ¥z & & s qH-
qeq7 A9y Eifqs QB0 gEEFT F AL A
faqy 354 3z qorad (Fa1 &, Sw @

F1 gg fa 7, faaq 4z ITgT GHA, AF-

FTET ZT | AATT IA GHTAT AT AT

qifa® 13y / gveaaﬁ F1 foraor 999 gA-
reqoy 7 faar &, dwaT goI G597
o7 wEifaa o 1 & guaar g @faq\
F7 WIgAT Fag (qegd qGERA § AT
qg F7AT AR |
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FS ArANg azeql A F31 fF e
w|r AFT g1 78T 3 A 9 A THE
AT &I F1 ATAVAFAT  AE 2 AfwA
AR 1T F ATA F 99T AqAG A=
FifF 97 a4 F 71g AT Iq AZ @ |
ATAFH AT fA=9140 & qrae 7 997 AL
qAICFT fAoe wgea g 1 S A,
TTIATE, AT A, AT vHIE qAAT R dE-
qIF 737 L, ;Ew, afqa, qvr, qg F0
AMAAT & T AT qgM@ I AT FT
q-991T 7f7 T Far A7 g w
y=4 99 QU ®1 29 qEF F A8 ¢
FEF g1 GFRAL | § o7 T KT AT AAAT
fr me<t } 7z wraAT §9 w9 FE 2.
TZA & GHREA SATIT AW A AT AN
2, AfFT T FT AN 85 wAMH WM
FFTa & FIM 97 3T qraAr ¥ gira J
5 gfawa & 57 A2 3 1 TAFT FIIO
ag 2 fF A3 F v A7 A ART AT
QAT F AT 7 £ | AT AT AT FNI0
A TfEART ATAT HYT TG T FAEA
91 ATH TAT AFT | IAF fAAE T
gRT 1T qed F 17 A1 q1g A OFaEr
fr qfsa o a713 2 391 &1 IA7T FIAT
TEAT & | A TF 4741 § 39 IHT [
AT FAr TT AF T0 ®iqT TFT AR
QAT IAFT AZITT AFT HATSATLT FT
F A3 AT FHFIE FUAT | 37 A4S T
A AW F gigror, @frm, vz A7 g i1
ATEAT GHIG g0 AIf@T | Aqsq H
I9%F FHI § WS JET AAT AfEO
A FH 3 AT A GEAT AFT AR,
H/g 98 ARV & 9 F7 3, 9g @Afag
YL H I fAar L s I 91 F W%
q a9 foar g1 | afeT @@ awrw qRm™
FAT AT ooz qrET ATAT B 1 WP w7

Binl

T AFAT 9T AEAT AT § AT T A
dE AFGT 9% A1 ATAT § AR T A
AT W gAH AT AET A@T g1 AW
A afz Arg sfraq aEy F aEgw a q9
T & o FETU @E X A 45
gFATE 1 I gAL AT X3 g A
gz GE 9T A &A1 g ) AHIA
9T Fsm & 1 "z afs g wF-
famr fass strg, @Y I &Y FAA A
TEN AEd FLAT qIAT &, g ITFT ®E
AUE AF HIAT F | A9, wE §oar
TE BTEAT & |

zHIfAT 919 g FgT 9% 48 19 F3A
¢ fw zfm ak 53¢ #9019 % fag a9
T gIiT FfSg ) F1T AT AT A
AFT d57 2 7 a7 arfys =7 F
qeqe g A1 37 TE faar s =fac,
TH A IIAT AT F fqagw & @
wifa® &1 F ger axfam WY it qaTe
¥ IFT HIRL FT 97K T8F &7 97 &
afan Jrfa F AR 9T FIHw Y
sqFeqT Z1AT Fifgw | § 4z FgAT FEAr
z I Y g frarar 8, 3@ T owgse
A QT FT qE q 21 9 fedT A
FT HAR FIAT g1, T¥FACT 4T 18T Ay
BITd &, I qIE T AR q9wg § A%
AT AW, AT, 39T @R qg—=iT
2F3 70 gu & 1w o T qo 78 A
arg &, #ifF IF F g A7 FUelE
FOAT AT @I 1 oaa & gar<r qrd
T HTEY A0 sqFTAT FY FAY THFIT FT § 4
afg ag a1 sqawqr WA g AT T
AT (I ATT TAHTT 87 ATF AR W
fagas | 7z @ T wFE@Far

-
9% |

& awy ‘AT’ R Y gwmm &
FHI &1 AT FIGAT §
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FAGARGTA WSId VTl AAT
g7 9fa%g 9 ARIOEAFAIAFAL

91T, 94T, TA FIAT, AT, T
3T AR AT ™ FAT A qigw ¥ fag
AT AT § |

QFAT T [EET T FH AW
adSrE aurtar LAATHAGIAT

FTE ¥ Figwr  arfy A ant F
sfa-q® Ygd zQ ¥a1 FA1 AZ F faAQ
ST FH aATGT | AT AT F S AT
a1 F TEAT, T A<ST FH ¢ |

sfrag, Mg A1 SFH(C F A& | ATH
gred) ar agy quey & f& wx uF &
gFIT FT Z1aT & AfHT adet § ux afeq
ST ¥, ST qreTST wEA ¥ 1 AW IAE
Fzr fx & 498 F91@ F1 §, ATEHA AMT
g @z qr ds@ ¢ at § @@ g’
IR aqarT fr g &1 IE T F AW
§ uF Tqvg AL GEIAL FEILT | TH F
@ aF9 & #IT ZEL F1 © AL aFq | HA
{t&r—’- # frg ¥ s g ? ITIA FaT fq:.
gu Tvq &, TL Y qFd 2 | AT gH
aA@Izd  A97 §9 avg 1 agiaa fa9re-
qTT 29 §T AT F AT FFAT G 7

# 1T F HW FAAET g—IH A
faar g—

IATITHIATSACS FQIUITA HTITA
gacaared GEq GAQT AR T

) g@'T%E@%EWH@ﬁ%m
Y ¥ o7 ¥T F G470 FA § TATAIT
F1gIr @ @ere §fez &1 @ Far
5 1@ ¥ W & JgAT AT geT FT qT

faaz &1 §a0 F1 @ §, W FIET ¥
gfaF o sz F¥7 q107 grarr

At srfos: oozt sifomi afg sfrafa:
Afgweg a7 Ae3r A FEIL A

AT o ST Sty o7 55 2, srforai
% gfgatfa sse @, yfgatfast & wacg
A5 R AT AT H gymmwr ez ¥
MR, CHAIRMAN : The extended time
for this Bill is over. There are so many
names in my list of Members, who went to

speak on this Bill. So, is it the pleasure of

the House that the time for this Bill should
be extended by one hour ?

SOME HON. MEMBERS : Yes.

MR. CHAIRMAN : All right, as desired

by the House, the time for this Bill is
extended by one hour,

o g gRIT g Wt
wEEY ag a=T TRH(T A7 ugeaqor fae & )
qrearz vy fasr 72t s 2 F 97 @
Fg WIgzar & a & sz var g, #1g
T fewa a1 T8 ®8 @1 E )

awmfa wgiza : w0 F fao FrdF
ITTH UFHSVE FIAT § |

sit gOm FRIT AR : F oAy AT
HIA gaATEar g—

gq €@ ATEAvEga  Ffcafaastadrmay
57 eSAATTATAAE 719 § FIEROTAE T |

qedl 97 S 9 @ 97 99 FIEAW
FT & A9t ArERw I AW 4 T A
AMAT & | FEAT & Y@ § IO 9T
FHAIT G4 § AZ G4 HA  UEW FIA &I
Ffgwrar Zrar § |
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T AT GFT EF IEF & qfq T
HTAW €ATE ATFMET ¥ qF ray «awn

ARIT HATAT & F1ar g, J9A7 &1 98-

w Far g, qFAr & T FWT g AT gA

]

sufaq FTRIW &1 T ¥ AT FT AT FEG
§1za ¥ gz i frar § fr oY A au
g a T A & fau a7 § Frgw @ 3
AT 7 91 7 fa7 a0 qF a1 )
fegears & oar argor  feard a8
g ST a1 FATE | §T AX AT € |

SRt TR AT fagr - AT -
ST H 99 gA ¢ al ;|1 3§ afadm
A&, T Fr earE F A 7

st gIrW FHIT T AT 0 ATH @A
F AAA ¥ 97 Ayqe F7 fear & 1 @
Fa 2 f® w2 F @ F My AT AT
Srfgo |

T % A7¢ ® MY TF FET TAT 2!

CoraFgETRIEd TmEvn etfaataaan |
Fvaeg gftedasy qaTT F STAgaH | |

FIRIO FT wA] W ¥ ¥ &g
F1 TAT-7183 T a8, 397 K1 gfez ez
¥ g7 A7 UZ AT A9 T2 § I I9-
qATH FIAT AHET | F FT AAGA T8 &
f& zasr am fq a1\, aqF a9 @AT
arfgn sfv A ¥ Q@ wer WAl
¥1fzT |

el AEl WE 94 A AET , qb JAF]
forge § fawrer 10, g9F QX F Ol
wAeafg ¥ faar gar g1 A9 & gfegor g1x
¥ IY fAFTEr AT0 | THE SIXH Wl OF
wiF 77 ¥ fzar gar g, Sasr § gawy
ATAT AgAT F -

Bul

<fgma qd 97 qeErte FEw
afymieyaeg amamE fagmaa: 1)

W ZT AT F AT F fmwr g @
agy faem@ & s fgal (9w,
qfa AT FIFT) F wT FT FGW AL
% aftgw, SAT aUr qF F g ¥ ange
(AT | agf aF o8 faww & f5 99
F WA F gl o 1 o o§oWRd
fasrmar anfgo |

gfe FW@ & oo mz A Far @waEr
Tifgn. 389% arX & W |@F far gen @

wg o ArfeE F1A AT A1AATIATH |
Jyaa=BIaHeTad fgmfagss 9 Maaq 1)

gfz sast wfg #TAT ], I1 FF SU
wg fFar s agrrEs snERwr (fge-
¥aT) FIX AT AT FT AT 9T qwEF
AT A1fgy, 395 F gura gfes faum
FET AIfg. Ak gy F IfsesEwt
WA &A1 T1few | Ifewss Wisw &7
Tadd g 7 & fAwar ger wwa FAr
=ifgw &< g7 gy qvea HIMT TR |
9EE g Jq 9g I|U F Tg A fAFwAr
gHT WIS 37T, T ag afgr g o
al 3! wfg g

Te § faFeast adT X 987 914t
BIE 93, 98 § 987 gU 4B F «AI¥
A FAT & &1 H srewT gAuT AT
qYT FY FA5T T@ FgA & |

aF, dIT G1ET 7g 7, 7 9%,

wrgrer FXont & fexai aatr  ofexr Quar

@E @A AT AT ww Ry gy
AfFA § IAF1 7 9gH Fad IAR[ o%
gl 9% 34T 91gar g | sg¥ faar §:
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g safg avQr atfe & 9 w1 afaw
CAC A

i oF AT vAF § 77 {qQr &

“(zaX AY) Foar FUT AT ATHT
foaity gu safea & 90 9% 9T
Frey g3 # Afw 9T 98 go
A4 & AW qraar |9ifza, "
(78 safaq s g F) ATAIA
FTA ST A grar AATd a8 NF
& TEAT &

srF ggi 9¢ gl 98 1 30 gd
g foral FaR ¥ #t @9 agT IO
fagr g | AF aR & N H O «qM@I
|Tgal § |

wrafa wgEm : A ugEfa 39 9
a7 @t g, faam & AT 9T T-9AW
TE @ &Iy |

sft g0 AR AR @ TE & @I
g | 59% faar §—

qTeraT a1 gacat ar ggar 71 fa afear

T Tama-a a Fdeq fefaewra qgeafa

994 ¥ ST 41 AF 19 7 &1 oo
gy g1 F A1 SodAT gEeT ¥ (FAW
faar, afg stk g srfe sfswwrars &0
geafq & faar qaaman) 718 f F7 7
FET A1{ZT |

& g979 # foar &, qqdr & afq
F T afy & w7 93 9T @9 H A
& gw T @ ITF) oAT AT GEA(T &
AFAIT FTT FY; AT FH T 7 |

THT KT FHT F1 gAg F & 915 A2l
9% T E |

qe¥Y T g9U WA &I AHFAT g,
HIAT &F gL AIET FT F ab 5G q%
&1 91 FIAT g |

B AT AT AT (TF)  GAT-
7fq AZET, AT AW ATF AET 8 |

ATH 9 QW F AIL AT sqqTYT _AH
@Y § az 91T gfgua & g=ifag g
afaara & Tt g4 Qral F1 UG F<
fear & | o< & a=9 1 f& ©@ gaT @A
T 8, 37 ATAL AT T ATAT & ) AR
wHTY § fFAT T o QA A fam & 3t
Y ATH ITFT FIT AT ¢ |

awTqfa 7T : 32 FIE A0 T ATH
A1 T AZT 2 |

sft gL PRI AR - 4R fay
feaat & ;X & g9 o Far foq@r §

qIIFTT T FA, q7EAT T JT7F AR
famrt srrfz qont & €13 Y afq af@aar
fexat #1 Z3ar & FWM@ g@ar 2 1 4g
757 Z1AT 8 | g 91§ A1 T8 F7 F AfFq
Al FB T &L |

ST EAT AR § ¥&F7 199 qF
afaaqr g1dr &, a2 7fq 1% &1 7 9@
FTA 2, 99ia 91 fq=F ¥ {qa@
FTAT &, FAI AeHAT 2, A9 g g qfa-
FAT TAT 3 |

fexai & fag qu% .(vfq * fa=r)
a7 Agl g A afq &1 snwr & faqr a9

Tqr gTarw a7t ¥ ofg #1 FAr & oo
A AR 9 qfag g 2

Arad ug W fa@r 8 F—

qfg & we Sr4 av A1 afa=x, gv
Fg HITHA § AU KT &q FT
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sufq=IT # W97 § gL q¥W KT AH
# a ) aregrEedT ¥ & ggHAd eA
I FAT] qgw qrgww awafg & fag
% gramreala 1 faar f£7 g1 a7 &

ofg & AW a7 FEA=rfel w@ar
gé afaaar et 07 F1 faar g1 fFg &
99 gasrfz gzaaifeat & aurq an &)
I 2

awnfa wgEa : 0317 qET 97
eqfa & 7z f faar g f5

T ¥ TaraAy qygfa o

A glw gwR AT e qE
% foe ogt § a1 & 199 aqET A18AT
g1z sz famr 2 f5 fo@ wsm &
fau fasie oz #va1 & a8 usa FWT-
@ FI9T F §F AMAT 2 |

ST YISy aga & Wal @1 Arfeawi
g @i g, qreai ¥ Wga g, hew
aar sxifagn & qui 21, g FEQU A
WY ez g A #

Atz gamfa wgrey % 97 W faer

g1 g fa areww & “qw =7 g0 weA

9% AZ FT AT GIZT ATCAT |\ FIEFT
AT af7T ®1 FZ 797 F TIH AF H
Sy &1 7 Ifea w31 9ifge ) w@ifE
ag A9 | Ieqed g | =9 ArfaAT w7 oAH
b' AFT FZ 999 Fga AT GF & [0 F AT
qEHT A1 F 1A A F Tr@AT A0fRW
ATEAT ZAAT & THIA § A8 98 TG &r
T 9 g gE AT IJar A1 &l
TEAT %63 § | g wrEAw &1 6 [-
:agt sar Tifgo 1 1Y e fqfea

T & 939 AT g, T THIT § FIEHAT

Bill

957 g X 39w § 1 @l sufy greaw
F1 difeqd 3 a1 SEHT AW K qIAT
FTEHT T | FTERWT HT JAT FEAT
WET HT q€T 9% Fgr 4T § @S Afa-
fera wg grar far mr w g fAoee § )
()

¥ @urd FLEIE L AL Fgd &7
qrad ag g % q7T g7 IF1T F adqqeq)
% gz g« qrq fagr @ ar ag SfagmE
F1 FagaAqr ar g g afed gaHT YA
&3 7 feq e qifgd T S w
THAE FIA | WAl & s drg-arg |
g, 64 gfawa o F Y A9z A7 § IA
a9 #1 g€ 91 & fau F geq w1y § o
FHfaT  gAHT FATL-TAIT A AT
F1fgq | TgT &FE W AET 1T I SAST
feeflz foar strqranfgo | v 2wy € f&
gATR ggf it Wi qUF g F gAw!
feeitz w3 § @fama & qumw 3@ §

AT THA FYT & o"T qiF § fF gaer av-

geqt ® 9 faarar g o gFar 1 e[
T LN 4l 9 AT AT I9d1 F1 AU
FLA | A W[ & 1A F HTIHT ATATA
g I @red wa@ a1y &1 wwm fear
(sF)

st geogw geamgdt  (fawar) ¢
Fumfa ag1zg, MAFT AT § _F q&q="
geqa f@ar g, g9 wrgar 5t & &7
FIAT§ 1 H aagar g fF qae gw oA
froar sfaer 1 39 oY qar 9a@ar & 5
HAIATET & g wgefa & arfes gleaat
¥ G919 SFALIT AT o7 AfFq ATHE F
1% (T JT AIFTL g7 a7 7 G |
W1 AT FAFT 9T & ¥ gfewEl F wem
¥, gaeaH] & weg &, f@redl ¥ Aeq
q, gAY &1 guaT JH agt AT §
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aH T2 AF WAFREY §, A T
wua § faa® ferg " &t gar
qar51 F1 gie feav vy £ ey gfa-
919 4479 & FI12 99 |IF 1% 51 9§ F
afg F A1t & ol o @@ v wraeAr
AT GT @ g B v sy Er g T
gfeaat #1 afegsi & s adr 87 4
T FEFT FOFrer A wET FAT
Higd & ag w4 wgw v & fand gu
FIT AT GITET G 9gF 9991 & 9T gH
adidr w1 faem F oo w9 $5 0 F sy
F1UF IIFLT AT ATRAT E 1 I
SR 3 UYYET FELH F A F fHg
FAT ATE 1T a1, T FA-FE Feg FE
Ll qgar Fgroar T g At & fAg
AT ATE FraT At | ?ﬂ‘xf"—ﬂ"r* g my 919
Fem g 7L | 5W UEIT F1 oavd  fEmraer
saw ¥ g1 At afew 9% 3w F iy o4
gy gYRTT Uy FIEgd & (% fwaw o
af gheag-anfrars 2, ¥ @a a0
% | g9 AT FASHTT  F1 VEHEAT AES
HiEy 1 3 §YRR oAeHT 2 R oEe
19 @ ged H a0 FL I SN
g3 | AT A A wEIE | w
gourm far 3 1 el wwRdl-vE] Bl
AT e qEIET AT ATIAT wT
guig fwa1 & | 3991 7999 §, A8 q1ER
oft age 37 g7 | @ 9§ 1 @7 AT
af 1 g .ar AT & a1 ST
wraar four WA &, a%7 awad # ag
qgg wrAT £ 7 FH AW H Wiy ey,
FIEHT, AT, ZIXAT g1, & uF &l
'avg 4T g 31 ¥ W gEIT § W

¥ 41 sra-froady a7 9w g o gaian
gAY BW ¥ ot fReRITEd A7 ag  qar
21 387 & 3y freid ¥ fou gw @wwt
mEar 91fgu

gw ga fzgeamy €, wiwa a3y §
2T uw g A §, Bw F a0 el
agl 2, #1d w&F JF 2, 77 zmEy giEm
wifgn | wzfafaes wa, dar 97w
ATET TW qIE AT AT T o514 &
HIT Gg 4547 & | sy 1 A3 97 954
¥, BART ATT & |

HE1E F A9 F FIATE 1 Agh ’¥

9 qAARY A4 70 8 3O 9 ¥ 9

I agt I T 47 TEE Z 90 {17 75
g ar aalay 9 wgr gwr FifE
*?a’r IR TZT TUAT rm Z o1 freg ouwm
aorvs GHEIRIE CARER C o L
TQRT & A7 FE GYAT F | 0k gYE Y
gy w7 9 £, aWy 9wl ¥« s
FE vwaAaw ooy § 1 aEy
A7 4w Q'Tci:i' ¥ o 9T tﬁ% 2,

-&’21

AT ZUAT 4T ) %‘m:{ FIH UdT 919 F{"?
g1 aEd YT AT T H1g AT L@
g o gAFT O Ay a0 FbEw W
77 A9 FET & @ A A7 BT OTEI
Tt aE @7 fear 2

wiezgal &1 =ra sng = ¢ W giews
A owiET # oaryy § oo wwa E 0 H Fw
ooy wgr o gt it wr@wy ¥ zAR
Fag gert i ¥ wm g e A am
g Fwwar g

st wmarw fag owg (@iEEr)
SaEggT F Weowd 7 owedw w4l
sfradr gfraay oty & fao w2 § &
7710 Ag afag Adr g, zafag & gamt
TEt AT 7 ST qAGN AT FE B

arzer #oerrdr g4 § ewian afad feg
qET €1
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ot geUw EATYA : AZ ATTH!
AT & g, (T AT R A Y ogi
qAF FATL ATeAF g/ TAFT T#W@ A
7 | g areal Y 99 g1 ghaE
{ AT A1AATT 9T HQ I AAF UF AT
Fga § Y7 gfegre § qfeat & =mad
ZEI L gfsai F Az § Fg agt A0 g
A a7 9 qfeat & faare arAq #
AT Fz7 afezqi & fza & 731 92 39R
#1 BFfzarzs a2% 579 2

a3 gfrgrz d @ & v Mz o
gIar 8, gaz A WIW % AA(H ATAIE
AT UF Y AA FT MIE F7 fear F@r
3| ST A vE @ oA fad
q fa«dt § 1| 787 %93 A=A F fEFms
a1a F¥a § | et Frw g7 fFA faaed
qv AT FAAT IF A 2 I
frzrzs T @it TEAE FW 41 & Ay
IE FEAT I A E | ZHIT TG
gfgq ff & @taar Wt & 1 ASE-AH
fagra ot & ST 91K gATT FT FIF TG
g fagiayug fa3 9, 3 59 @1 4%
g1 A9 A9 98 957 4 fF IFA T8
a4 aqi fq@r ) w3 g¥ AT FHTT AT
T+ AT 8, TAT A/IA AR FATAT & |
A AITTEN T AFT TATT gAT 02T
AgE, G9TA ®AT srwAr 3 fEIr e,
HEIEAT TieY AT A XAT & SAFRT TET
gsgl 9 AT 2 F ada 7 I I3,

faqr wgwra @9 ¥ fga * &19 g1, F4

FIRE N7 FT AT TEFT QT A
fgar stTU )

wgi aF fexdi &1 @varw 8, § 3@
gr g & oF wAToi off T9 aFq Agt 9
F31 g & | ¥ F7 FY AT FT R E ATIA

Bill

% yfawtd et a7 ¥ AT qun &
& ATar g

 UAATY AAHC ATEW : AT A
AT AEA TEA T AT 1 AG  AWATT
I FfeT @) AT F gIQ I wHFYUAS
Tag fagr g N gAR GrAd § | 99T
4 ¥ ZgF 1T FEAT |

At FEU g geamgdr : IA QAT
g FgAT FGA | 7AT AT ARKUATA
Fam q fFEr AT A qT AT F AR
gl | ATAH  THIAA WEAr A g3
grgagurs faraa ¥ 93 98 F2 W@
qfrgaafed § Afem w7 az7 #
Ty At gt & gw ¥ Qww, SfEwA
IET T F 7T AT a@ FH F® AT |
¥ I+ faars aifge S 197 w7
FIAr g | o feal & o« v0a @ TFT §
#aw zfwaT 7 & 707 7 § 1 mfag
TN FY AT T FIAT AT IH §

Al A% AT ATEf AV GIFHFR F7
ATeqF @, AT AATAT FT Erre@# g 43
BHHd # A agt @ &1 A8 @
AT fgea & qrar 2 zHIfqT Fre-aI}
AT OF wyeqrad A/ gy, sir & IfEa
AE & 1 ATT AT Y THAFT AGT @ O§
TF @H FEAT AT | T AF @A
A FOA qT qF AT JWX A 4
g&ar | wHr, g % AT ¥ @
SR EARCIC CI#

asgd Tg faEEr aaa ¥ 93 @7,
fg=t & gw, Faw § fgrgear gamIn

W4 aF U HqL Ag WTAAT TEI
TS aF AT &ra AgF FT@wr | A
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fatredy &1 a@ agf I g 1 AT
drm us a0 wifa & wfeai #X W@
g1 3w ¥ wrel @ wifa fagredr &
qrg &7, gL sgfagi § Trar arg F;Y,
T0a M F I AT TR | -

zafan quEY @l &1, [FaFT aEAT
feay wwar 2, IAFY IoTAT A § 1 ETA-
fae ¥ argar g wrAArT UAAE
qAAFT AT § fF ag quqAr 9&qra 99
q

s TrRTEATT WA (TEAT) ¢ AT
gfg AZIET S, ATAAIT GSET S AAA™
MaFT qEAr & fgg wATY qAv A
arfes afeger  (Tadeo od gwrea)
fagas 1983 ¥ fafgd wrawreri - &1 &
augT FIATE |

A 7Y F ggEqfa &1 =A1 F3F
qITT FT T qof & fqwifaq &<
I AT &1 FA-A1F F AT 97
fawifaa w7 faar | greqw, g4, @
AT oz; sfaat #1 fagamr & a@
TAF JA AT & | SrEid Uhgr &E
QA AT GO &1 faga #77 #1
qua 9719 fear g | s g 7 Ag-
eafa & fA& 9gaon & I3HA A7
99% (At U A9 &1 AT FIH,
sufgg-=afaa & wfq awwa =1 wraar
GATT F[ FACET HI 3 |

w3Eaf7 feeg 74 %1 ux AfF fa9-
a% g qfgg qFaT g 3@ Fo
vAIF A9 9T &1 BT FIq | @fa-
UIT &I NqQ qFAgAAr g @ wgenfq
# AW AT F1 qdAIg, FA9 &1 HI,
uy faerr 7 § ST foerr & arer safaa
gqEqT TWF % F fazar 2wz F
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grgE 3T 7 9F°FIEAM YE & grafd
frgsre & & - oz fedr awafa &0
arfers 7Ef grar 0z FT UF WA GH
g AN § ST ATf FT IT @A
g FL Al IWEH qFTH qEAT
wz & fqear oty ApeFr U F
g ¥ fAarg @ ®ToF ol 10 FAT-
ga} & avra?, oF Hogr 10 Jfamr &
avra? ¥ oF agefmar a1 qvar F1 0F
AFT 79 FAITN F AT AT B
AYeT, Hed1Z JIATY & §7A FT T G
WZ FT A4 T AF HI—FAIR FT A
A1g FT —FHIT FT §=7 7 KT @T ATA[
gemg &1 oA § faqAr qro wwar
& aAr qrq faesr, qz+, fafear, 3ea o7
FIAT FT ATCA X qAGT § 1WA F
TN Pz FT HI AA I3°FE Ta A
gfear, 9T & zrE iy &7 JIF I
=9 | aifg-snfa Ta@e & A T
AT FIERU FT GF (FA! AN HT
A H g0 g A1 qAT AR HIAL
arfgn g AAR gE 9Y AT A
arsA & afasrer g1

A1 A A FATA AT ATT A0 H
fawrfsa #T =A™= &1 9rEAar oq
wIquT F 1 sFa€q &1 fHzegrar aqr faar
AT gUIST &7 vF o7 fzeqr @ dg-
1| AV wrAgarn faadr fagregrar §
gwrfag 2 foa® fasg g% a7 9z a9a
fa=arTreds €99 FaAT AfRO | 78 H99
a':r,_'r' gt sifea stz @var g fasre-
HITT &1 A FIA I

qq 1 AIAATHT $1 A€ qa g A
aqr g1 Frfaai § swzz uwar g3 FIA
% fau gg aravas & f& adqw 9w
FI WG AIEYT ¥ fawg GGG FT
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Miva-Afed =0f &1 9197 90 9T @=r
FET ETT | AEF-AET T AQAT &1
Ara AT AT | g ardr  mao g
F sqaegT FY FA2IFT FATATEY sqqE4T
FI EITQAT FTAT T | ARG *
fagst &Y @ew &1 go1r ) TE fAw
F®LT 984 97 gfagra § gmed w9
T FIAVAFAT T |

FHINT FAATT HATT  ATATET FHIA
2 fo= 7T g ¥ Tsrdardt w1 foswar
waq 3, faas fa=g fages  a-7uq
IATT FHT ATFLAFAT & | QAT HIF &1 29

qI9F FT ATFHFL I GRATA H1

FIAH &7 Jod 2 |

zfeway, arfeafagt, foger sifa
F AW, FASAIT 7 & A1 F fam eqre-
q T FTAEQT TAT ZUAZ M AVIF 2
fF 37 anifes, ararfas it aresfas

®=q § wiEFGATAT ITIAT A |

gzd FHOE & frad § o3 oam
93 I IHT 31F 31 Fgr 141 § fF a9
Fqar #1< fagdy snfs & Aaf F A9
THA & Fzq91 &6 gl fawfam
FIFAT F €J7 9T AMAT AT AFAT §
g fam qfg gard &1 ar FIET
g, sifw g wrgat st afaera A
TET AT F T FIAT AT |

AFQO AW KT AT &#qrfaA HIA
F fau geqrzA ¥ 9r9Al # AHIS &
Fieol § ATAT ZITT, FATEIN Y AT€4T
FT F=d FIAT FI1T, GHIAAGAT F1 Arfer
FT ST19F THL FAT g faarua®

Fifq FTAT QIO ANBTEGT AT AT

AUITATET sTFEAT § g GG 3T gFal
® ) AATHATET  37FEAT H WG MEF
&I sTAEAT THICT FT & T |
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Bill

AL FZA FT ATYT 78 & fF FIHEW
FAAT W[ STIEAT FT FAT @S g
FO-579EqT FT FHICT AG FT qHAT |
za% fqo aamsrardt wifa @ gFarT dex
& foad & = oA’ A F1 qraTren
w1 afq g FFar &

g@ g fF aresft S ok smET &=
ggenfa &1 gfra wadral 1 AW
FT @ wrEaafEat Y eawEr F v
T AN & A af gaq F frearm @
FL,OUF acal & grg faar @ § I
ITHY AAGTAIE ATIAT ¥ GEHA AR F
qU-qFEFT FT AT FIAT @A 3, AT
gred &1 feqfgardt saaeqar &7 aEUT
@A gy 8 | qufagaar #1 Aifa §
fawara 787 taq, AR T GATEH-
=T FT ATFT FAET 9729 & |

18.00 hrs.

o WrEA ST AN IAF AT AU
FgAaq g7 fF 7 8y A ¥ ermAr
I BT FT T7-g99 & faware  @q
T 39 Bnifrag FT qrsT Frageey
AT FAaifas wfFaat & arq gra  faar

FT AT AT FT g€AT F qggq o
wrfAa gt |

MR. CHAIRMAN : This discussion will
continue on the next day when it comes.

The House now stands adjourned to
reassemble on Monday; the 12th March at

11 am.
18.02 hrs.

adjourned 1ill
the 12th

The Lok Sabha then
Eleven of the Clock on Monday,
March, 1984/22nd Phalguna, 1905(S).





